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RAJYA SABHA

Wednesday the 15th July, 2009/24 Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
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Naxal affected districts of Orissa

t*161. SHRI RUDRA NARAYAN PANY : Will the Minister of HOME AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.



(a) whether it is a fact that around eighteen districts of Orissa are Naxal affected;

(b) if so, the time since it got intensified and the number of lives lost in the Naxal attacks since
the year 2000 as per the information available with the Centre;

(c) whether Central Government has the year-wise and month-wise information;

(d) if so0, the details thereof;

(e) whether State Government has engaged itself in serious deliberations with or sought any
assistance from the Central Government to solve this serious problem; and

(f) if so, the steps taken by Central Government so far, on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(f) A Statement is laid on the Table of the House.

Statement

(a) to (d) On the basis of naxalite violence profile, 15 districts of Orissa have been included
under the Security Related Expenditure Scheme, which is meant for reimbursing such expenditure
incurred on anti-naxal operations by the State Government.

Incidents of naxal violence have been reported in Orissa since 1969. However, violence has
intensified since 2008. Month-wise/year-wise statistics of naxal violence in Orissa since 2000 are at
Statement-1 (See below).

(e) and (f) The State Government has, from time to time, sought Central Para military forces
and assistance to modernise its police. The funds sanctioned to Orissa for strengthening its security
infrastructure to deal with this problem are at Statement-Il (See below).

In respect of Orissa, assistance provided to the State, interalia, includes deployment of four
battalions of CRPF for anti-naxal operations and five additional Coys of CRPF in Kandhamal district
for law and order duties; sanctioning of six India Reserve Battalions, five of which have been raised.
The Central Government has also raised two Commando Battalions for Resolute Action (CoBRA),
specially trained in Jungle Warfare and Counter Insurgency, to deal with extremist groups such as the
naxals, in 2008-09, of which one Battalion has been located at Koraput in Orissa. For imparting
training in Counter Insurgency and Jungle Warfare to the State Police, two Counter Insurgency and
Anti Terrorism (CIAT) Schools have been sanctioned for Orissa and Rs. 3.00 (three) crore has been
released in January 2009 to the State, for setting up both the schools.

Statement

Incidents and deaths due to naxal violence in Orissa
from 2000 to 2009 (upto 8th July)

Month 2000 2001 2002 2003 2004 2005 ~ 2006 2007 2008 2009
(till July 8)

1 2 3 4 5 6 7 8 9 10 M

January  4(1)  2(-) 1(-)  6(-) 1(-)  3(-) 6(-) 6(1)  7(2) 14(3)
February 2(-)  1(1)  9(-) (=) 17(4) 9(-) 4(-) 153) 16(19)  25(2)




1 2 3 4 5 6 7 8 9 10 1

March 1) 1@ 1) 1) 1(-) 1(1) 7(4) 3(-) 4() 20(5)
April 3(-) -3 6() 8B 3()  3() 4B 96)  56(14)
May 1) 8C¢) 8(C) 6@ () 6B 3C) 4 12(4)  15(3)

June 1(-) - 1000 6(9) a-) (1) 13(3) 13(41)  34(13)
July 1(-) - -8 2()  6(6)  s(1) 201 9(17)  3(1)
August - 7(6) 5(8) 7(1) - 1(-) 1(-) 104) 2(5) -
September - 22) 2(1) 401 1(-)  4) 2(-) 2(-) 8
October  2(2) 2(1) 3(1) 1(-) 10N 1) 42) 4(¢)  3(9)
November - 3() 21 2()  1() 3C)  3() () 94
December - o(-) 24(-) 1(v) 2(-) 1) 5(1) 3(1) 1(2)

TotaL:  15(3) 30(11) 68(11) 49(15) 35(8) 42(14) 44(9) 67(17) 103(101) 167(41)

Statement-1/
Funds released to Orissa for strengthening security

(Rs. in crore)

Funds Released

Scheme 2007-08 2008-09
Scheme for Modernisation of State Police Forces 45.80 42.54
Security Related Expenditure Scheme 12.17 13.09
Scheme for Special Infrastructure in Leftwing - 11.77

Extremism affected States
(New Scheme - launched in 2008-09)
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MR. CHAIRMAN: Please, no interjection. ... (Interruptions)...
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SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, | would seek your indulgence to read the question
once again, and the answer that | have given. And, the supplementary relates to an entirely different
subject about the incidents in Kandhamal following the murder of a swami. Now, | have no difficulty
in answering that question. But, | think if the supplementary simply is intended to provoke me; | am
not going to be provoked. Fact remains that Kandhamal was a blot on the face of Orissa. It is a
shame that the minority community was targeted ...(/nz‘errupz‘/ons)... | have visited Kandhamal. It will

be one year since. ...(Interruptions)...
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SHRI P. CHIDAMBARAM: Nothing is going on record. Why are you speaking?
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MR. CHAIRMAN: This is not permitted.
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*Expunged as ordered by the Chair.

**Not recorded.



MR. CHAIRMAN: Will you please resume your places? ém, # amaehT SN BSEIES < &l §, qg
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SHRI P. CHIDAMBARAM: Sir, therefore, if they wish to put a question on the Kandhamal riots, |

will certainly be very happy to answer that. Come August 23, it will be one year since that incident

took place. A large number of people were displaced within Orissa. We helped the State Government
to help them return to their homes and villages. | think, there are still about 800 or 900 people who are
in camps. | visited the camps and tried to persuade the people to go back. The State Government
has arrested a certain number of people for the murder of the swami. One of them, | deeply regret to
say, came out on bail to take his oath as an MLA. | don't want to mention the name of that MLA or
the Party which gave him a ticket. But, | want the Party to reflect on the number of cases on that
MLA. He is an accused. | do not know whether he is guilty or not. But, he has been accused by the
State Government's police. Therefore, Kandhamal is a very different issue. This question deals with
Naxal violence in Orissa and | will be very happy to answer any supplementary on the Naxal violence

jn Orissa.
MR. CHAIRMAN: Thank you. Please, put your second supplementary.
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*Expunged as ordered by the Chair.



SHRI SHANTARAM LAXMAN NAIK: Sir, how can he ... (Interruptions)...

MR. CHAIRMAN: Both the supplementary questions have been asked. ...(Interruptions)...
SHRI RAJEEV SHUKLA: Sir, this is something which ... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, it is very interesting to note ... (Interruptions)...

MR. CHAIRMAN: Silence please, ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, it is very interesting to note that when friends fall out, a lot of
skeletons tumble out of the cupboard. Thank you very much for your kind words about the Orissa

Government.

Sir, as far as development work is concerned, as you are aware, there are 34 focus Districts,
which are naxal-affected and which have been selected for development work, and, of these 34
focus Districts, five fall within Orissa, namely, Deogarh, Gajapati, Malkangiri, Sambalpur, and,
Rayagada. These districts have been taken up for focussed attention in carrying out development
works. If that requires setting up of another organisation to build roads, | shall certainly pass on the

suggestion to the Government of Orissa.

SHRI D. RAJA: Sir, | am asking this question not in the particular context of Orissa but in the
context of naxalite violence in the country. Left Wing Extremism was considered to be infantile
disorder; yet, it continues. | agree that it needs to be fought ideologically, politically. But,

encouraging non-State players like Salva Judum...
MR. CHAIRMAN: The question must relate to the answer given.

SHRI D. RAJA: Sir, it has been proved wrong and disastrous. Besides dialogue, besides tackling
it through law and order, what are the other measures that the Government is taking to win over the

people and to gain their confidence?

SHRI P. CHIDAMBARAM: Sir, this is essentially a question that has to be addressed by the State
Government concerned. The alienation of sections of people is because their development needs
have not been addressed for many years. The most recent example — it is not the only example, so,
don't take exception to my statement-is what happened in Lalgarh. It is quite clear from all the
thousands of words that have been written. Frustration and alienation builds up over the years when
the State Government neglects development in that area. Therefore, winning the support of the
people is the responsibility of the State Government. The Central Government, at least, after | took
over, has made it clear. Our approach to facing the challenge of Left Wing Extremism is two-fold.
First is the police action, followed by development; police action, in order to regain control over the
territory, which is now dominated by the Left Wing Extremists. First, the State Government must be
able to assert its control over the territory. Only when you have the control over the territory, you can
really do development. Otherwise, the developmental activity in areas, which are controlled by the

Left Wing Extremists, are usually demolished or destroyed by the extremists in a few days. You put



up a telephone tower, it is blasted; you put up a road, it is mined; you put up a school building, it is

demolished. Therefore, the first thing is to regain control over the territory.

Now, we are not in favour of non-State players trying to take on the Left Wing Extremists. We are

in favour of the State dealing with the Left Wing Extremists.

SHRI RAMA CHANDRA KHUNTIA: Sir, if you look at the information given by the hon. Minister, in
the year 2000, the death cases were 15 in number. In July 2009, the death cases have gone up to

167. This is an alarming rise.

| want to know from the hon. Minister whether the situation has become serious because of the
continued negligence by the State Government in implementing the development programme or the
KBK programme in that area, or whether the assistance given by the Central Government to tackle
Naxalism is not adequate, or because the State Government could not complete the action that is

why the Naxal violence is increasing.
MR. CHAIRMAN: One question please.

SHRI RAMA CHANDRA KHUNTIA: Sir, | would also like to know whether the hon. Minister will

discuss it with the State Government and find out any action plan to tackle the Naxal issue.

MR. CHAIRMAN: | would request the hon. Minister to answer any one question whichever he

prefers.

SHRI P. CHIDAMBARAM: Sir, regrettably, for many years, we did not assess the Left Wing
Extremists' challenge correctly. | think we underestimated the challenge. In the meanwnhile, the Left
Wing Extremists have extended their areas of influence; they have entrenched themselves. Today,

they pose a very grave challenge to the State.

And as | have answered an earlier question in this august House, we are preparing to take on the
challenge. Its details cannot be disclosed. | have personally visited each State, and | am in close
touch with the Chief Ministers. Plans are being drawn up. As | said in the other House, it is our
intention to call another meeting of the Chief Ministers of Naxal-affected States in the month of

August to finalise the plans.

But we, all sections of the House, must recognise that if we must remain a democratic republic

ruled by law, we must collectively rise up and face the challenge of Left Wing Extremists.

SHRI M. VENKAIAH NAIDU: Sir, the Minister is very senior and also a very intelligent person. But
| am sorry to say that he unnecessarily made a political comment which is not expected from him.
Even about Kandhamal, if it is a shame, it is a shame. | would like him to know that the Mohapatra
Committee appointed by the Government has opined that religious conversions are the reasons for
what has happened in Kandhamal. You just simply omitted it. | am sorry, | don't want to add further

to it, and | don't agree with some of the comments made from this side also.



But | am very clear, Sir, one of the leaders addressed a Press Conference — | do not know
whether it has come to the notice of the hon. Minister — and said, 'the Naxalites are influenced,
because most of the people of one particular community are working for us. We have done it at the

behest of those people.' This was the statement given by Mr. Panda.
MR. CHAIRMAN: | am afraid we are drifting away from the.question.

SHRI M. VENKAIAH NAIDU: Sir, he made a comment, that is why, | am saying this. | want him to
take note of it. He is the Home Minister of the entire country. He does not belong to one party.

Normally, | do not want to join issue with them. | am also pained.
MR. CHAIRMAN: Please ask your supplementary.

SHRI M. VENKAIAH NAIDU: Sir, my supplementary is, whether the inter-State mechanism,
which was agreed upon by the earlier Chief Ministers' Conference, to have the Home Secretary level
meeting every three months to review the Naxalite problem, which was discussed with different
States to have coordination, is there. That system was there for some time. Is it a fact that that
system is now discontinued? Is the Government having any proposal to again revive that system? It
is not a State problem. It is an inter-State problem. They hit there and go. They have a plan from
Pashupati to Tirupati. They want to have a red corridor. The hon. Home Minister is aware of this fact.
Is there going to be any concerted action involving States? You are simply sitting here and making
comments that Salwa Judum is a non-State player. For the information of the House, it is led by the
Congress Leader of the Opposition in Chhattisgarh. | salute him. | know what will be the

consequences also. It is the people's movement. They are not taking arms and killing anybody.
MR. CHAIRMAN : What is your supplementary ?

SHRI M. VENKAIAH NAIDU: Sir, he made a comment. One of my friends made a comment and

the hon. Minister immediately responded to that by giving some opinion.
MR. CHAIRMAN: Let the hon. Minister respond.

SHRI M. VENKAIAH NAIDU: The Home Minister's opinion goes around the country. People are
fighting, ruining their lives in Chhattisgarh. You must appreciate it. You may not agree with this thing.
But the Government of India taking a stand saying that what is happening is wrong, | do not think it is

correct.

Coming back to my supplementary, is the Government going to continue. ...(/nterrupz‘/ons)... If

the Minister makes a comment, then | have to make the comments. There is no other way.

MR. CHAIRMAN: Please ask the supplementary. ...(/nz‘errupz‘/ons)... You have asked the

supplementary.

SHRI M. VENKAIAH NAIDU: Sir, | have already asked the supplementary.
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MR. CHAIRMAN: All right. Let the hon. Minister respond. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: It is regarding the mechanism of review by the Home Secretary
every three months and to have proper coordination between the States. Is that mechanism in

place? Or are you going to revive it?

SHRI P. CHIDAMBARAM: Sir, with your permission, | need to respond to the reference to Salwa
Judum. The question that was put by the hon. Member Mr. Raja was: Is the Government of India in
favour of non-State players like Salwa Judum taking on the Left-wing extremists? My answer was
carefully worded. | said that we are not in favour of any non-State players. That could be a political
party. That could be Salwa Judum. That could be any one else. We don't want any non-State player
to take on Left-wing extremists. We want the State to take on the Left-wing extremists. | don't know
when my good friend, Mr. Venkaiah Naidu, last met the Chief Minister of Chattisgarh. | think the
Chief Minister of Chattisgarh now more or less accepts my line on this. ...(/m‘errupz‘/ons)... That's a

different matter. ...(Interruptions ... That's a different matter.
SHRI' M. VENKAIAH NAIDU: | will make him talk to you.

SHRI P. CHIDAMBARAM: We are in touch very regularly. Sir, as far as this review mechanism is
concerned, | don't set much store by these formal reviews which are ritualistic, once in three
months. We have gone far beyond that. We have involved the State Governments in drawing up
plans. The plans are being drawn up in very close consultation with the State Governments. The
plans are reviewed by the Chief Ministers and me. The plans are being drawn up. State plans are also
being drawn up. They are integrated with the Central plan. As | said, details cannot be disclosed.
But, we have a whole division and we have a military adviser now to draw up these plans. So, we
have gone far beyond these ritualistic or formal quarterly consultations. Now, a joint action plan is

being drawn up.
Highway projects in Phase-I1l of NHDP

*162. DR.T. SUBBARAMI REDDY: t1
SHRI RAJEEV SHUKLA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government had planned 48 highway projects in different States at a total
projected cost of Rs. 47,181.08 crores in phase-lll of National Highways Development Project
(NHDP);

(b) if so, whether detailed project reports on these 48 projects were already ready but due to
delay of taking decision by Finance Ministry, these projects could not be taken up when these were
forwarded to them in 2005;

(c) if so, what were the main reasons for the Finance Ministry not taking necessary steps as

required; and

(d) what steps are now being considered to take up those projects and avoid delay in future?

The question was actually asked on the floor of the House by Dr. T. Subbarami Reddy.
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THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) Yes Sir.

(b) to (d) DPRs for none of 48 projects, except for Barhi-Hazaribagh project, were ready in
2005. As the DPRs were not ready in 2005, there was no occasion for delay in taking decision by the
Ministry of Finance in 2005. 4 projects have since been awarded and bids have been received for 4
projects. Restructuring of the remaining projects has been undertaken by the NHAI to improve their

viability .

DR. T. SUBBARAMI REDDY: Sir, first let me congratulate Mr. Kamal Nath for taking very
dynamic action for building up the National Highways. He has announced a few days back plans to
invest Rs.1 lakh crore to build up 12000 kilometres a year. That means, he has stretched that six
times more than what was done in the last ten years. So, | would like to say, on the one side, lot of
litigation is going on in a number of contracts and projects and, on the other side, lot of red-tapism is
there and speed is slow. What about the mechanisms that were introduced to achieve these very
ambitious projects? The House would like to know. Also, | would like to congratulate him if he

achieves them.

SHRI KAMAL NATH: Sir, there is a huge gap in our road projects in the country. Just to give a
sense of things, the total roads in the country are 34 lakh kilometres, out of which, the National
Highways are a mere 70,000 kilometres. So, a quantum jump is required. It is not just something
which is incremental by a few percentage points. That is why, | have set a target of attempting to do
20 kilometres a day which means 7000 kilometres a year. Sir, this involves roads which are six-lane,
four-lane and also, enhancing the two-lane. That means, putting shoulders on two-lanes. All this,
obviously, depends on what the traffic can bear, it depends upon the traffic. Much of this has to be
on the tolling method, on BOT toll basis. We are also looking at the annuity process and the EPC
process. So, we are now drawing up work plans, annual work plans, for this year and the next year
because before we start constructing a road, we have to have a feasibility report, and we have to
invite a bid. With regard to the hon. Member's question about dispute litigations, it is a fact that there
are substantial dispute litigations. There is a process; we are looking at this process of dispute
resolution, arbitration because, as we all know, in Government, the feeling is, whoever authorises
any payment or whoever approves any payment can be hauled up at some point of time. There is this
fear. When there is a dispute and it is not resolved at the proper time, it goes to arbitration; then, the
arbitrator goes to the court. This, obviously, sucks out the liquidity from contracting companies.
Contracting companies are resource also. We are looking at this and how we can improve upon this

so that this problem is remedied.
MR. CHAIRMAN: Thank you. Second supplementary.

DR. T. SUBBARAMI REDDY: Sir, naturally, we would like to have more competition in bids.

Recently, there is a shocking news. Since the pre-qualification criterion has changed, instead of 18-
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20 bidders, there are going to be 4-6 bidders. Is it a fact that with the Planning Commission's advice,
you are going to change the pre-qualification rules, which is going to minimise the competition? And

secondly. ...(Interruptions)...
MR. CHAIRMAN: One question, please.

DR. T. SUBBARAMI REDDY: No, no, Sir; the Minister has not told us what is the magical
mechanism to achieve one lakh crores. One lakh crores is not a joke. He has given a simple reply,
"One lakh crores are to be achieved in one year!" It is not a joke. So, what is the magical
mechanism that he is going to introduce and make us spellbound as a nation? | would like to know
this.

SHRI KAMAL NATH: Sir, there is no magic in this. To create a structural strength, to plan it
correctly, it does involve one lakh crores. But part of this will be funded on the BoT toll process by

the private sector. ... (Interruptions)...
DR. T. SUBBARAMI REDDY: What is the mechanism, | want to know.

SHRI KAMAL NATH: | am just coming to that. Sir, where it is going to be funded on the toll
process, obviously, the concessionaries will have to look for financing. It will not be a total
Government funding. On the other hand, there are annuity and EPC. The Government will look at
various methods of funding; whether it is a sovereign fund or whether it is a pension fund, we look at.

...(Interruptions)...
DR. T. SUBBARAMI REDDY: What is the mechanism you are going to introduce ?
MR. CHAIRMAN: Please don't interrupt. ...(Interruptions)... Please don't interrupt.

DR. T. SUBBARAMI REDDY: The system is going on. What is the new mechanism you are
introducing or are going to introduce ?

MR. CHAIRMAN: Please resume your seat.

SHRI KAMAL NATH?: Sir, | said so at the first instance that for works which have to be taken up
next year, the process is being started. Before we can build a road, we are going to have a feasibility
study. Even for roads which have to be built two years later, we are looking at the possibility of
feasibility studies commencing now. So, the planning process is being modified, is being changed
and is being strengthened. The structural strength of NHAI also needs to be strengthened. We
require decentralisation of NHAI. NHAI must have its own cadre. So, there is strength. You have to

look at the entire spectrum of activities to be able to achieve such a target.
MR. CHAIRMAN: Shri Rajeev Shukla.
DR. T. SUBBARAMI REDDY: Sir, he has not replied to my supplementary.
MR. CHAIRMAN:: If you are not satisfied with the answer, please write to him.
SHRI KAMAL NATH: Sir, | will answer. ...(Interruptions)...

MR. CHAIRMAN: | am afraid, this interruption will not be allowed; | am sorry.

...(Interruptions)... You have asked a question and you have asked two supplementaries.
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DR. T. SUBBARAMI REDDY: *

MR. CHAIRMAN: No, no, no. ...(Interruptions)... Please listen to me. If he has not done,

please write to him and you will get an answer. ... (Interruptions)...
DR. T. SUBBARAMI REDDY: *..(Interruptions)...
MR. CHAIRMAN: Please sit down. ... (Interruptions)...

SHRI KAMAL NATH: Sir, | will do it. | will do it. ...(Interruptions)... Sir, the hon. Member has
raised a valid point about the pre-qualification, about the number of contractors needed. If we have
got to do a large amount of construction, we need a large amount of contractors. Now, in the pre-
qualification this is being carefully thought of; we want to make sure that the people are not
underqualified to bid. So, if there is a specific instance, | do not know which instance he is talking

about, but if there is any specific instance, | will be happy to look at that.

SHRI RAJEEV SHUKLA: Sir, my friend Mr. Subbarami Reddy started his Question by
congratulating the Minister, but later on, he was fighting with him! ... (Interruptions)... Sir, | think the
Minister is going to face a very uphill task as far as these projects are concerned. The recent
statement of NHAI Chairman is very shocking. He has said, ""We will not be able to achieve the target
of 20 kms. roads per day. We can only make 8 kms. per day in this year." Apart from that in 2008,
not even a single contract was awarded; 38 projects did not get even a single bid. So, | want to know
from the Minister, how, with all these impediments including land acquisition, he is going to complete

the target.
MR. CHAIRMAN: Thank you.

SHRI KAMAL NATH: Sir, obviously, when | say 'we are going to do 20 kms. a day', we cannot
start this from next month. It is to be a planned process. As | said, the target is 20 kms. to be
achieved next year. There is a lot of advance work. One of the biggest challenges in achieving the
target is the question of land acquisition. The State Governments are the implementing agencies for
land acquisition. | have taken up this issue with various Chief Ministers and | have been assured their
cooperation because the States are as hungry for the roads as anyone else. It is development of their
States. | am sensitising the State Government and | am sensitising the Chief Ministers to play a more
pro-active role in land acquisition. | am hopeful that we will be able to do this. In the case of roads 10
metres this side and 20 metres that side happens and the value of the land goes up. So, it is not a
very combative issue, but it is very essential that we streamline all aspects. As | said, there has been

alull in the awarding of contracts. When a contract is awarded, when a project is conceived,
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sometimes it could be over-engineered and sometimes it could be under-engineered. By this what |
mean is, what is the number of underpasses that we will have, what is the number of service lanes
that we will have, etc. So, in the case of some projects for which we have invited bids, we have got
no bids. We didn't get bids for reasons, it came at a time when the global economic situation and
even the economic situation in the country was a bit uncertain. The global economic situation was

under stress.

SHRI ARUN JAITLEY: Sir, the Minister has very candidly admitted that in the last two years the
progress of the National Highway construction programme has been delayed. He has also mentioned
that the usual reason that we hear is the delay in land acquisition and it is the problem which causes
delays. But besides land acquisition, — now we have a new Minister and, | am sure, he will give a
new impetus to the programme; | am sure, he will be candid in his reply also-in his analysis, is
excessive interference of the Ministry of Surface Transport one of the reasons? The change of five
Chairmen in a period of two years and the repeated changing of the rules of tender documents to
include or exclude certain bidders resulting in excessive litigation, which has also resulted in the delay

of highway construction project, is also, in his analysis, one of the causes of delay?

SHRI KAMAL NATH: Sir, | don't want to say, at the outset, that there was any retard in the
progress. If we look at the progress in the last five years, it was better than the progress in the

previous five years. That is why when | say that we will do more. ...(/nterrupt/ons)...
SHRI RAVI SHANKAR PRASAD: Mr. Minister, it is not correct. ... (Interruptions)...

MR. CHAIRMAN: No, please. ...(/nterrupz‘/ons)... No. Please don't interrupt.
...(Interruptions)... No, please. ...(Interruptions)... Please allow the question to be answered.

...(Interruptions)...
ot feepa a1 : R, IR-IR FAIRAT TGl Y . (FGHM)...

MR. CHAIRMAN: Please allow the question to be answered. ﬁ?:lT 9 & 31Q (FTIE)... A

question has been asked by an hon. Member. Let it be answered.

SHRI KAMAL NATH: Sir, | was talking of the last five years. It is not my opinion. The roads are on
the ground. If the roads are on the ground, they are measurable. What | simply said was that the
number of roads or the kilometres built in the last five years was more than the kilometres built in the
previous five years. Now you may say we should have doubled it. You can say that. You can have

any comments. | don't think that we should try and look at it. ... (Interruptions)

SHRI RAVI SHANKAR PRASAD: | again challenge you. The Annual Report is before the House. |
have written .. ... (Interruptions ... on this issue. Mr. Minister, you are wrong. Let us have a debate.

...(Interruptions)...
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MR. CHAIRMAN: Okay. If you wish to have a debate, that is a separate matter.

...(Interruptions).. Please allow this question to be answered. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: The Annual Report of the NHAI is before the House. | can prove

it. ...(Interruptions)...

MR. CHAIRMAN: All right. It is fine if you have a point. ...(Interruptions)... Please let the

question be answered.

oft faep g1 : R, IR IR 951 IV, 39 R 1 ATSQ ....(FGEH)...
oft QUTUfe : Y RT IS T ST L. (AYH)...

o} ¥fd v} w4IE : 3T T QMY .. (ELM)... 3 U &1 89 3UDT THT R &, oAb 39
TS WHR DI ...(GLM). .

oft FUTUfa : 3y ot IS 91 9T .. (aYH)...

SHRI KAMAL NATH?: Sir, | would be very happy to stand corrected by the hon. Member if what
he is saying is the fact. ...(/m‘errupz‘/ons)... Let me complete. Let me satisfy the hon. Member. The
issue is not of when they were in Government when we were in government. Let us not give it this
colour. But if the hon. Member feels so strongly that ten years ago the road progress was faster,

certainly | stand corrected. But the figures. ... (Interruptions)...

oft Fumafey - SRIT MY Sexe J9 FHINTY, @IS ...(TELM)... IR FaTe e 3ih e o
BT &, T 31 STaTq A1 G oY ..(RAET).... Please don't do it.

SHRI KAMAL NATH: Sir, so far as the question of the hon. Member about the tenure of the
Chairman and the interference of the Ministry is concerned, Sir, | really have not done an analysis of
this because | want to look at the future, rather than looking at the past. ...(Interruptions)... Sir,
there is no purpose in looking at the past. | don't see it having any relevance with the future.

...(Interruptions)...

sit fasp gt : S IR NSl B TMGR! Tel 3@ A, I8 Bgw B FG8di BI a1
SFHRT TG ...(TILT). .

Y [Tafy : SRIT IR ST Al FaTe g TTEd €, SH19 a5h | ST BIY ..(FET)... @i,
93 TSV ..(AEM)...

SHRI BALBIR PUNJ: Sir,... *

MR. CHAIRMAN: None of this will go on record. Please complete the answer so that we can go

to the next question.

SHRI KAMAL NATH?: Sir, | do not believe that there is any aspect of analysis in order for us to be
able to do better which has not been done. We are in the process of doing it. That is why | have set

this target. ...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan. Let us have a precise question. We are losing precious time.

*Not recorded.
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DR. V. MAITREYAN: Sir, the hon. Minister's reply very clearly shows that the National Highways
Authority of India was virtually non-functional in the last five years. The hon. Prime Minister, himself,
on the floor of this House during the reply on the Motion of Thanks to the President's Address did
admit the inadequacies in the implementation of the NHDP programme. The Minister may not accept
it today in the House, but he clearly sees the red signal in the NHDP programme. Yesterday, the hon.

Minister spoke about the blueprint, which he is going to present to the....
MR. CHAIRMAN: Question please.
DR. V. MAITREYAN: | feel, between the red signal and the blueprint, we need a 'White Paper'.
MR. CHAIRMAN : What is the question?

DR. V. MAITREYAN: | would like to know from the hon. Minister whether he would come forward
with a 'White Paper' on the functioning of the National Highways Authority of India during the past

five years, like the hon. Railway Minister.

SHRI KAMAL NATH: Sir, | don't think there is any need of a 'White Paper'. ...(Interruptions)...
Let me finish. Sir, | will be happy to have any engagement with the Members on the subject of the
National Highways Authority about which they may want to know more. | will be very happy to do
that. But we must recognise that the National Highways programme, which started ten years ago, is
a very big challenge. It is a learning process. The first five-year period was one kind of a learning
process when we were doing the Golden Quadrilateral. The next five-year period was another

challenge. There are many challenges which...
SHRI M. VENKAIAH NAIDU: It is a learning process.
SHRI KAMAL NATH: Of course, it is a learning process. ...(Interruptions)...
MR. CHAIRMAN: | am afraid this is not helping matters.

SHRI KAMAL NATH: Sir, it is because new issues get thrown up and new problems keep coming
up. Of course, it is a learning process. If the hon. Member feels that he is the know-all, | will be
happy to be advised by him. But | would like to assure the hon. Members that if they want any

discussion on this, | would be happy to have this discussion.
MR. CHAIRMAN:: Shri Shivanand Tiwari.
SHRI BALBIR PUNJ: Sir, just one clarification.

MR. CHAIRMAN: No, no, there is no clarification please. ...(Interruptions)... There is no
clarification. No clarification, ...(Interruptions)... | am afraid there is no clarification.
...(/nz‘errupz‘/‘ons)... Please resume your place. | think we are wasting precious time. Not even two

questions have been completed in 40 minutes.
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ft Rrar foar : Guufy S, IR TR Tsal $ TMel | w1t afad <81 81§ a=-g |92
ST R ST =TET § 6 2004 ¥ A8 R H $3¢-9%€ BIRSR YR 3Nl I8 513.6 el #iex g S
o1, FTIaT 15 U1 & SR 83T, oifdh a8 S 31T I X1 e gall 1 TIvas il ddbs 4 +ff fagm 4
10,015 freliiiey s faf=d g1 26 9, 2004 &1 AN gor % el F SIRT 89 BR oF 95
FATG.......| IS T IFDBT DPR W HIgTal Tel ol 2l fIER Fsdh & wret # 9ga HHeiR &1 §
AT 3 ST A I8 ST <1edl § 6 3 1 &1 IS &, S1 Bd O YRT BRI ? ST &TaT B
% 9 Bl 5 ATl &1, SHPT I8 U T4 61

ft B 1A : TR, AT SR B I 919 99 & 16 518l a6 [98R &1 99 &, @ 39 9 |
fIER # 99T B4 §S ©1 ST BIS ¥F o1 2l IR 39 [T8R B Sl S &, 9 o181 land acquisition
) AlecT & AT 377 UHR BT TR &, 37 IR FaR foar o &1 & {5 Si-91 Afed agf w8l 32,
R IgA-FRI TSP VA §, T8I BOT Model T&1 It 950 AR ASDI P Y bids FME TS, STet
bids &} 3TTE AT W8T single bid &Y 3TE ¥; 1 39 W &9 fI8R &I WrIfiesdr <0 gV 39 oy vas 73
BT IIoT 991 32 &

Annual growth of Textile Sector
*163. SHRI R.C. SINGH: Will the Minister of TEXTILES be pleased to state:

(a) the annual growth of textile sector in the country in the last ten years, year-wise and

product-wise;

(b) what efforts his Ministry is making to ensure that textile industry sees beyond the US and

Europe for its exports so as to ensure the growth of this sector;

(C) whether there is any plan before his Ministry for formulating National Fibre Policy for textile

sector so as to achieve 9.10 percent growth; and
(d) if so, the salient features of the proposed policy?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) to (d) A Statement is laid on the

Table of the House.
Statement

(a) The details of annual growth of textiles sector in the country in the last ten years, year-wise

and product-wise are given in the Statement (See below).

(b) In order to diversify the textiles exports and reduce dependence on EU and USA,
Government is promoting an export policy regime which covers all the potential markets including the
nations of South East Asia. The efforts envisage not only search for new markets but also of
attracting direct foreign investment. Government is therefore promoting Textiles Mega Shows in new
potential markets with assured market potential to showcase the entire textiles value addition chain
as well as all facets of India's textiles and clothing industry. All the Textiles Export Promotion Councils
shall be taking part in these Mega Shows to showcase 'Made-in-India" image in unison. Two such
mega events have already been organized at Capetown and Johannesburg in South Africa; Buenos

Aires in Argentina and Sao Paulo in Brazil. Another Mega Textiles Show is being organized in Japan
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during 21-23 July 2009. Such mega textiles shows are also being planned in Australia, Russia, South

Africa, Argentina and Brazil in the later part of this financial year.
(c) Yes,Sir.

(d) India's domestic fibre consumption of cotton and man-made fibres is of the ratio 60:40
against 40:60 ratio prevailing worldwide. Being a natural fibre, cotton has a limitation to satisfy India's
ever increasing requirement in coming years. A variety of measures including various policy initiatives
have been taken by the Government to ensure sustained growth of Indian textiles and clothing sector
inspite of the present global slow down. The proposed National Fibre Policy covering various policy
prescriptions would thus aim to achieve the envisioned higher growth for the textiles sector. Apart
from ensuring adequate availability of various fibers in the country, the Policy would also take into
account measures to meet the likely growth in demand both domestically and internationally in the

next decade.

Further, the Policy would set-up a regime to ensure country's self-sufficiency in the fibre not only
to meet internal demand but also for exports of fibre as also of the value added finished products.
The Policy would address the issue of promoting all fibres equally and equitably to ensure balanced
growth of the entire textiles sector and elaborate on the concerted interventions in policy areas for
augmenting investment, support mechanisms both at fiscal and non-fiscal front to the growth and

competitiveness of the textiles sector.
Statement

Annual growth of textile sector in the country in the last ten years,

year-wise and product-wise

Year Raw Man Cotton Blended 100% Man Fabrics
Cotton made Yarn Yarn Non- made (including
(Cotton fiore Cotton filament Khadi,
year) Yarn yam  wool & silk)
Mn.Kg. Mn.Kg. Mn.Kg. Mn.Kg. Mn.Kg. Mn.Kg. Mn. Sg.mtr
1 2 3 4 5 6 7 8
1998-99 2,805 782 2,022 595 191 850 36,127
1999-00 2,652 835 2,267 621 221 894 39,208
2000-01 2,380 904 2,267 646 248 920 40,256
2001-02 2,686 834 2,212 609 280 962 42,034
2002-03 2,312 914 2,177 585 320 1,100 41,973
2003-04 2,907 953 2,121 589 342 1,18 42,383
2004-05 4,131 1,023 2,272 585 366 1,109 45,378
2005-06 4,097 968 2,521 588 349 1,179 49,577
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1 2 3 4 5 6 7 8

2006-07 4,760 1,139 2,824 635 355 1,370 53,389
2007-08 5,355 1,244 2,948 677 378 1,509 56,025
2008-09 4,930 1,067 2,898 655 359 1,416 54,966
®™

(Source: The Office of Textiles Commissioner, Mumbai)

sit 3R, R« IR, # A #30 Sft & S foRga S/ & fog g=raTe St 1 9%, S9N
Textile Industry BHR T BT economic life EERESEARYIN] G Bl Industrial output, employment
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cent Gﬁ'\’exportﬁ 13.5 per cent WWW?@T%I Wsﬂﬁwgwmsﬂ?qaés@aﬁﬂﬁ
S < A1 98 3fR WY STt wEayrt I8 ¥ 39 Wy STl Hewayul © % I8 91 i eRie 9§ sarel
AR BT ISR ST 1 T8 BN b 918 GAN WH R T, oAl SHBT A1 9gd $H 81 I&T 81 gaacii
WRER 74 8 per cent growth BT YT S IET B

sft Fumafy : o1y Fare gfevl
it s+, R . o, H Gara W @l

TR, TE I AT & 9¢ T 38T Tl SHD! CHAIArol 9gd qRI1 81 gabl 31 qferg 7 730 A8Iea
ST =TET g 1% 37 issues 1 I8 B address HNT?

SHRI DAYANIDHI MARAN: Sir, the hon. Member has stated that in the last couple of years, we
were not able to achieve our target growth as was mentioned. These are due to several factors.
There are certain factors which are under our control. But most of the factors are not under our
control. In fact, the textiles industry has been facing a tough time in the process of exports. Now,
these factors are not under our control. Moreover, global slowdown and global recession, especially,
in the markets of the U.S. and the European Union, have caused a lot of damage to our exports, and
these are not under one control. Basically, while it is true that domestic consumption has been quite
static, — we are quite happy, at the moment, that it has been static because it has not been affected
by the slowdown — the fact is that we are waiting for these economies to pick up and survive.
Moreover, if we look at the percentage of exports, more than two-thirds are to the U.S. and the
European markets. So, unless these markets pick up and survive, it will be difficult for us to look at
export growth. On the technology part, which the hon. Member has raised, there is already a
scheme, the Technology Upgradation Fund, which has been quite successful. In fact, the hon.
Finance Minister, in this Budget, has sanctioned Rs.3,140 crores for this scheme for the current
financial year, to ensure development and upgradation of machineries. And, | am sure that we are on
the right track on technology. Again, there is the organised sector and the unorganised sector. It is a
huge industry. We are continuously trying to take steps to ensure that modernisation comes into this

sector.
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sft e . R : WX, National Textile Corporation 7 textile industry & Tier 3 qgd II%?GYE(UT ’*If‘\-l—c}ﬂ
ﬁﬂﬂ'&‘ Bl AP, TRBR BT negligency 3R private sector E2l ﬁf%f?ﬂ S & BRI NTC BT E@H-?ﬁ foret
sick 81 TS €1 8T d% b National Fiber Policy % IR # Hft St 7 8194 reply § <1 91T ¥, S/ NTC
1 mills P revive B BT Bl 191 a1 81 H H30 S A I S 918 g R NTC B mills BT
National Fiber Policy P T8 revive BT b %I'Q Eﬁg policy decision o ST %@ %, T P textile
industry § 7-8 per cent @ AT &I Ak ?

i ARy : o waTe gfeu

ot 3R, e : A=, 59 & 1Y U YR T 3R GO ATed gl T BIgaR uiferil & dgd
TP PRIS AN Bl ISR & B a1 &, § A1 HA1 S | ST @red g b ar Feme Brsa”
il & T8 BIS Action Plan I1 87

SHRI DAYANIDHI MARAN:: Sir, | would like to correct the hon. Member here because in my reply
| have not spoken anything about the National Textile Corporation mills. | don't know from where the
Member got the feeling that | have spoken about the NTC mills. It is a totally different subject. | am

willing to answer if the hon. Chairman allows me to.

Now, basically, the national fibre policy is something which the Ministry is trying to formulate in
the coming months. This is basically to make sure that all the man-made fibres and the natural fibres
are at par so that our manufacturers are able to compete domestically as well as internationally. This
has got nothing to do with the National Textile Corporation. Our previous Government and the

present Government have been trying to ensure the revival of these mills.

Y farspw gt < AT WO SfY, 59 R AR BT oY g U 9 9w 1 gden A9
HISIR F IR # AT e ddet aifordt o dea a9 @51 91 e TS T IR I i B <
T 40:60 @1 AT 3 60:40 H HIC 37U MY H U 950 1 &5 I & S SI HISaR Ui 8,
ﬁmmﬁmwwiﬁ%ﬁ%ﬁmgrowersiﬁﬁwaﬁmﬁgsﬁ?
S | AIhT UTSE $ BRI THL SR $H, SUGT BT 21 SAOY 519 O SM1 Bl SRER A
TE JSTIT S 79 TP MY I ST BT AR Tel GgT Fabdl &1 T T UHTR 31T BTSaR Grfordl B
??%%,mmwmwmﬁwsﬂwﬁﬁﬂﬁ?iﬁﬁ?growersEﬁﬂﬂ‘q’ﬂﬂﬁ%
forg Uit i wiferel g ?

SHRI DAYANIDHI MARAN : Sir, the hon. Member should understand very clearly, and | would like

to explain it to him, through you, Sir, that the national fibre policy is going to be formulated. It is not
that we have already formulated it. We are going to formulate a national fibre policy to bring parity
and also to ensure that man-made fibres and natural fibres are available at competitive prices to the
domestic industry and also for manufacturers of apparels so that they can use this to export.
Moreover, Sir, the very idea of bringing such a policy is that a large number of man-made fibres are

being introduced which are not being manufactured in our country. For instance, lycra which is
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getting more popular at this moment is not manufactured in our country. Sir, basically, all this will be
considered in the formulation of the policy. The Technology Mission on Cotton is a totally different
aspect, which was formed in 1999 and it has been very successful in our country. | would like to state
here that during the year 2000-01, the area under cultivation of cotton was 85.8 lakh hectares and the
production was 238 crore kilograms of cotton. But now, in 2008-09, the area under cultivation of
cotton is 93.7 lakh hectares, which is a very marginal increase in the area under cultivation. But if you
look at the production of cotton, it is 493 crore kgs of cotton. This very clearly shows that the
Technology Mission of Cotton has been a huge success in our country where the area under

cultivation has marginally increased while production has doubled.

SHRI GIREESH KUMAR SANGHI. Sir, the hon. Minister has mentioned in page 2 of his reply that
the raw cotton production in our country in 2007-08 was 5355 million kg while it was 4930 million kg in
2008-09. He has just now said in his reply that because of better technology production has gone up
vis-a-vis the acreage. | think, what has been mentioned here in the statement and what he has said

just now are contradictory.

SHRI DAYANIDHI MARAN : Sir, the hon. Member must have a look at the letter 'P' besides
'2008-09", which means provisional. | am giving you provisional figures. It was a provisional figure,
Sir.

sft goryuor forart : TRy wRIGT, I8 S W B, HUST ST S9Y SITaT YA gt 71 H
AT AT S A A€ GBI A18dl § b SAR I P 3fE¥ ISR BT 9l SWIEA 8, T8 o 872
R THF ABRI &5 B Sl Spinning Mills €, I IRT TR §¢ TST 81 I & 3R &M BT I
IITEH BT &, 1 98 9N $9 Sa & oy uafe 872

SHRI DAYANIDHI MARAN: Sir, | don't know whether the Member is asking for the fibre, but, |

have details regarding the production of cotton in our country. Sir, as | said, the provisional figures,

for this year, for cotton is 493 crore kg. The consumption in our country is 391 crore kg. We are
producing more than we really consume. In fact, we are exporting 119 core kg. of cotton out of our

country.
Four-laning of NH-24 from Delhi to Lucknow

*164. SHRI KAMAL AKHTAR:t1
SHRI NAND KISHORE YADAV:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the progress of the four-laning of NH-24 from Delhi to Lucknow via Rampur, Moradabad,

Bareilly etc.;

(b) by when the proposed work is likely to be completed and the reasons for the slow pace of

progress of the work on this important National Highway;

(c) whether widening of the bridge/construction of a new bridge on river Ganga at Brijghat

(Garh Mukteshwar) is also proposed under this project; and

t1The question was actually asked on the floor of the House by Shri Kamal Akhtar.
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(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) and (b)
Delhi to Hapur is already 4 laned. The work of four laning from Hapur to Moradabad and Sitapur to
Lucknow is in progress. Details regarding present status, likely date of completion and reasons for
delay are given in the statement which is laid on the table of the House along with the reply to parts

(c) and (d) of the question (see below).

(c) and (d) Yes, Sir. The construction of new two lane bridge by the side of existing bridge on
river Ganga at Brijghat (Garhmukteshwar) is in progress. The work of foundation and sub-structure

has been completed and superstructure is in progress.
Statement

Four-laning of NH-24 from Delhi to Lucknow

SI.  Section Present Progress Likely date of Reasons for Delay

No. (upto June, 2009) completion

() Hapurto 39.03% December, Mainly due to delays
Garhmukteshwar 2010 in acquisition of land

(i) Garhmukteshwar
to Moradabad

(i) Moradabad -
Bareilly - Sitapur

(iv)  Sitapurto
Lucknow

91.24%

There are two projects
for four laning of
existing stretch
namely Moradabad to
Bareilly (Length=112
km) and Bareilly to
Sitapur (Length=152
km) under NHDP
Phase Ill on BOT
(Toll). The DPR of
the projects have been
finalized. Bids have
already been floated on
BOT (Toll) to be
received on 17.08.2009.
30%

August, 2009

Since the
award for the
project has not
yet been
finalized, it is
too early to
indicate the
proposed date
of completion
at this stage.

June, 2010

and forest clearances.
Delays are mainly

due to slow pace of
acquisition of land
and obtaining forest
and wildlife clearance.

Delay in acquisition
of land, forest
clearances and
removal of
encroachments.
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# 81 71 21 39 W IR A 959 Fedl © iR $9 W I Bl g91d A 81 F A 63 o 9
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I=M 1 GeITa &1 2 1 S9! B A1 H fo7r STy, 59 W # faaR 6|

SHRI RAVI SHANKAR PRASAD: Mr. Minister, your immediate past in the Department is quite

troubled, | understand, which you cannot own or disown. But, this Delhi-Lucknow is a part of NHDP
Phase-l, or part of NHDP Phase-ll. My very simple question is: What is the formal outer limit of
complete completion of NHDP Phase-l and what is the outer limit of entire completion of NHDP

Phase-Il? Please be honest and candid.
MR. CHAIRMAN: That is not necessary !

SHRI KAMAL NATH: Sir, every answer of mine is honest and candid; it is not particularly for Mr.
Ravi Shankar Prasad. | cannot stretch these limits exclusively for him. But, we are in the process of
completion as far as NHDP Phase-l is concerned. 99 per cent of the Golden Quadrangle Project will
be completed by the end of this year. Phase-ll is completed to the extent; that out of 6,600 kms.;
3,192 kms. has been completed; the length under implementation is 2,703 kms. Sir, basically the

point | made earlier in reply to a question is that we are looking at a process of expediting this, which
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is the concern of all Members. It is too early for me to say what will take in and what will be able to
take in; because, there are many dimensions to this — dimensions of looking at what needs to be re-
engineered, what needs to be re-bid. Mere land acquisition is a problem and is going to take longer

than the other areas. Prioritisation has to be done based on various things.
SHRI RAVI SHANKAR PRASAD: Please mention some target.

SHRI KAMAL NATH: Once we have these plans, | will let the hon. Member know the target. But,
for me to commit a target at this point of time, when we are in the process of recasting this, would be

very difficult.

SHRI SANTOSH BAGRODIA: Sir, | compliment the hon. Minister for trying to make the national
highways in a much larger way, much bigger way; the targets are bigger. But, are we making them
absolutely safe? What safety precautions you are taking? Are they matching the international
standards? Because, we find that most of the highways are highways, but the kind of speed with
which we want to travel, we are not getting that. | would like to know whether the internationally

accepted standards are fixed for the safety and whether they are on the same levels or not.

SHRI KAMAL NATH: Sir, hon. Member has raised very valid points — one thing is building
highways and another thing is building safe highways. The safety component is being built into this.
Our record of road safety compared to the world standards is not the best. We are looking at building
in safety features. We have various committees in this. We will be ensuring that the level of safety on

our highways in projects to be implemented in future are built in and are safe highways.

oft HIEWE el WH : FEx-T-HIgdRH, § 9P gRT H31 S F ST a8l a7 f National
Highway No. 9 & 7 @ progress &1 & 31X I8 %9 9 complete BITT?

lla Ula o 5 i )l Sl e tp jina a1 A B daa lia

Sl SG S ay gy WS u By (ST sl 0 e oy b Jiis S U
o8,

off BHA 1 : TR, TE U National Highway No.24 J HefSd 1 National Highway No. 7 & 9 &t
TSR AR U 374 81 8, T8 SIHHRI § A1 A B frordn gl

i} FUTARY : BT 3 WA TR & YBT 272
it ArETE el @ : S, TR

it guTaf : Thank you.

t[Transliteration in Urdu Script]
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Persons rendered jobless due to global economic recession

t%165. SHRI ALI ANWAR ANSARI: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government has conducted any survey to ascertain the number of persons who

have been rendered jobless because of global economic recession;

(b) if not, whether Government proposes to have such a survey so that precautionary

measures could be taken up; and

(c) if so, the details of the long term policy proposals through which Government would help

them in getting employment again?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to (c) A

statement is laid on the Table of the House.
Statement

(a) and (b) In a sample survey conducted by Labour Bureau covering 2581 units in 20 centres
across 11 States/UT relating to important sectors like mining, textiles, metals, gems & jewellery,
automobile, transport and IT/BPO, it was observed that about half a million workers have lost their
jobs during the quarter October-December, 2008. The major impact of the slowdown was observed
in the export oriented units. The overall decline in employment was observed in gems & jewellery,

transport and automobiles by 8.58%, 4.03% and 2.42 % respectively.

In a similar survey conducted by Labour Bureau covering 3192 units in 21 centres across 11
States/UT relating to sectors like textiles and apparel, handloom/powerloom, leather, metals, gems
and jewellery, automobile, transport and IT / BPO, it was observed that the employment in selected
sectors has increased by a quarter million during January-March, 2009 period. The sectors
registering increase in employment during January-March, 2009 period are gems & jewellery
(3.08%), textiles (0.96%), IT-BPO (0.82%), handloom/powerloom (0.28%) and automobiles
(0.10%). However, the decline in employment during January-March, 2009 has been observed in

leather (2.76%), metals (0.56% ) and transport (0.36%).

(c) The action taken by the Government to overcome economic slowdown like the three
stimulus packages announced, the National Rural Employment Guarantee Scheme etc., contribute
to reviving the economy and creating jobs, which help those rendered jobless as well. Besides, the
implementation of the 'Rajiv Gandhi Shramik Kalyan Yojana' wherein the insured worker and his
family are entitled to about 50% of wages upto a period of one year and medical benefits in the case
of loss of job, schemes such as Rashtriya Swasthya Bima Yojana, Aam Admi Bima Yojana, and
Indira Gandhi National Old Age Pension Scheme also mitigate the adverse impact on workers.

Further, the skill development programmes enable workers to harness job opportunities.

i} 3relt ax SR ¢ Helqd, 1T H52 HeIed BT S STaTd %’, dz stereo-type bureaucratic
T & 3R IH AT a1 TR B B 51 H Yo A18c g b $781+1 37U+ S1ad 4 BET 5......

Y TR : T2 BTl WA Bl R8T 8, Sea Yo
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WRITTEN ANSWERS TO STARRED QUESTIONS
Collecting data on Honour Killings

*166. SHRIMATI BRINDA KARAT: Will the Minister of HOME AFFAIRS be pleased to refer to
reply to Unstarred Question No. 1771 given in the Rajya Sabha on 17th December, 2008 and state:

(a) whether Government is aware that a United Nations report on violence against women has

specifically included India in the context of honour killings;
(b) whether Government would consider collecting the data separately on this crime;

(c) whether Government is aware that many countries view such cases very seriously and

have specific laws to deal with this crime; and
(d) if so, the details of those countries?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Government is aware of the "Report of the Special Rapporteur on violence against women, its
causes and consequences 2002" as well as the latest report i.e. "15 Years of the United Nations
Special Rapporteur on Violence Against Women (1994-2009) - A Critical Review" . These reports do
not mention India in the context of honour killings. However, the Government of India is sensitive to
any violence against women and has made sincere efforts to deal with the matter in a holistic
manner, which includes enforcement of various legislations related to crime against women as well as

tackling the socio-economic dimension of the problem.

(b) Since "Honour killing" is not a separately classified crime under the Indian laws it is not
possible to collect data separately regarding this crime by the National Crime Records Bureau as the
same is covered under murders. Moreover, it is extremely difficult to identify or classify an honour
killing as such in any given community since the reason for such killings often remain a closely

guarded private family affair.

(c) and (d) Government has no information on the specific laws framed by the other countries to
deal with this crime. However, the above mentioned UN report mentions that honour defences,
partial or complete, are found in the Penal Codes of Peru, Bangladesh, Argentina, Ecuador, Egypt,

Guatemala, Iran, lIsrael, Jordan, Syria, Lebanon, Turkey, the West Bank and Venezuela whereas in
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India all such crimes are already treated as murder punishable with the highest punishment under
IPC.

Road accidents in India

*167. SHRI N.R. GOVINDARAJAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether more than 280 people die in road accidents everyday in our country and more
than 90 per cent of pedestrians feel unsafe while crossing road as per survey conducted by Central

Road Research Institute (CRRI);
(b) if so, the details thereof;

(c) whether it is a fact that India accounts for 10 per cent of the total accidents in the world
and International Road Federation has set a target of reducing fatal road accidents in India by 50 per

cent by 2010; and
(d) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (d)
Central Road Research Institute (CRRI) conducted a study in April, 2008 which indicated that 90%
of the pedestrians in Delhi feel that the roads have become unsafe. This study was limited to urban
intersections in Delhi alone. Therefore, it does not provide picture of the entire country. However, as
per the data available for the last five years, on an average 271 persons die in road accidents in the
country every day. India's share in total road accidents in the world is only 5.6% compared to its

share in the world population of around 17.5%.
The detailed point-wise reply is given in the Statement.
Statement

(a) and (b) As per the data available for road accidents for the last five years (2003-2007), on
an average 271 people die in road accidents every day. A survey conducted by Central Road
Research Institute (CRRI) on "Pedestrian Safety at Urban Intersections in Delhi' in April, 2008
indicates that around 90% pedestrians feel that the situation has become more unsafe after
widening the roads during the last five years. The reasons for unsafe roads as brought out in the
survey report are complex nature of intersections, decrease in size of footpaths and increase in
vehicle speed. Since the survey conducted by Central Road Research Institute (CRRI) is limited to
the urban intersections in Delhi only, it cannot be construed as the feeling of pedestrians for the

country as a whole.

(c) and (d) The latest edition of the World Road Statistics 2008, brought out by the International

Road Federation, has reported a total of 78,84,804 road accidents in 122 countries for the year 2006
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wherever available and for previous year(s) otherwise. India's figure (for 2005) reported at 4,39,200
works out to a 5.6 percent share of the total road accidents. The International Road Federation
during two-day conference on "Mobility and Safety in Road Transport” held in October, 2008 in
Delhi resolved and urged all the stake holders to work collectively to reduce road accident fatalities by
50% in the next three years. Other recommendations of the IRF Conference include involvement of
all stake holders in the national mission, display of suitable road safety messages along highways,
airports etc., coverage of road safety messages both in print and electronic media, development of
excellent traffic management skills, specific design and planning of urban roads, application of

intelligent transport system, higher allocation of funds for safety features in road system, etc.
Highway projects pending in Bihar

*168. SHRI TARIQ ANWAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) whether it is a fact that several highway projects are pending in Bihar;
(b) ifso, the details thereof, including the enhancement of lanes on existing roads;
(c) whether it is also a fact that these projects are taking more time than expected;
(d) if so, the reasons therefor; and
(e) the steps Government is taking for early completion of these projects ?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (d) Yes.
Sir. Some projects for four laning of NH 2, 31, 57 and 28 have been delayed. Details of these projects
including present progress, schedule date of completion, likely date of completion and reasons for

delay are given in the Statement (See below).

(e) Steps taken for early completion of the projects are:-
i) Al efforts are being made for making the balance encumbrance free site available to contractors.
i) Targets are being fixed as per revised work programme and being monitored at every level.

i) Supplementary Agreements are being entered fixing the minimum monthly progress wherever the

contractor's performance is very poor.

iv) Frequent meetings by the top officials of NHAI with State Government officials are being made to

clear the above impediments.
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Statement

Highway Projects pending in Bihar

Date of
SI. Stretch NH No. Length Start Completion Likely 4 - lane Funded Cumulative Reasons of Delay
No. (KM) (Actual (Original) Completion Completed by Physical
Commencement) progress
(%)

1 2 3 4 5 6 7 8 9 10 1
1 Varanasi-Mohania 2 76 March, 2002 March, 2005 Dec,2009 75.1 World Bank 94.84% Slow progress by

(55 Kms. in UP the contractor.

and 21 Kms. in

Bihar)
2 Purnia - Gayakota 31 28.084 Sep,2001 Sep, 2004 March, 2010 25.56 NHAI 91.00

Km.447-Km.419
3 Purnia -Forbesgan] 57 42.50 Nov, 2005 April, 2008 Dec,2009 34 NHAI 82.00

Km. 310.00-Km.

267.50
4 Purnia -Forbesgan] 57 37.50 Nov, 2005 April, 2008 Dec,2009 24 NHAI 79

Km. 267.50 -

Km. 230.00
5 Forbesganj -Simrahi 57 40 April, 2006 Sep, 2008 Dec,2010 2 NHAI 34.25

Km. 230.00 -

Km. 190.00
6 Simrahi - Ring bund 57 25 April, 2006 Sep, 2008 Dec,2009 8 NHAI 63

of Kosi Km.
190.00-Km. 165.00

(Actual 15.15)
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2

5

6

7

9

1

Kosi Bridge including
approaches and
guidebund Km.
165.00-Km. 155.00
Kosi ring bund -
Jhanjharpur Km.
165.00- Km. 110.00
Jhanjharpur -
Darbhanga Km.
110.00-Km. 70.00
Darbhanga -
Muzzafarpur Km.
70.00 - Km. 37.75
Darbhanga -
Muzzafarpur Km.
37.75 - Km. 0.00
Muzzafarpur -Mehsi
Km. 520.00 - Km.
480.00

Mehsi - Kotwa
Km. 480.00 -

Km. 440.00

Kotwa - Dewapur
Km. 440.00 - Km.
402.00

Dewapur -Bihar/
UP Border Km.
402.00 - Km.
360.915
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57

57

57

57
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28

28

28
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38.55
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40
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Oct, 2008

July, 2008

July, 2008

Oct, 2008

Oct., 2008

Oct., 2008

Oct., 2008

June, 2010

June, 2010

Dec,2010

June, 2010

June, 2010

Dec, 2010

Dec,2010

Dec, 2010

Terminated on
07.02.2009

10.00

21.50

5.5

BOT (Annuity)

NHAI

NHAI

NHAI

NHAI

World Bank

World Bank

World Bank

World Bank

49

64.81

25.47

69.76

71.45

32.96

30.03

27.36

18.29%
ason
07.02.2009

32



NHAI Report on Highway projects

*169. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether in view of sluggish progress in the highway projects, the National Highways

Authority of India (NHAI) has prepared a detailed report and submitted it to Government;
(b) if so0, the details thereof;

(c) whether the execution of several road projects has considerably slowed down in the past

few years; and

(d) if so, the factors responsible for the same and the reaction of Government on the

inadequate progress of various road projects ?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) and (b)
No, Sir. Review of progress of implementation of National Highways Development Project (NHDP)
by the National Highways authority of India (NHAI) is an ongoing process. During the process of
review, various constraints in implementation are identified and necessary steps are taken for

resolution of the issues so as to ensure timely implementation of the project.

(c) and (d) There have been some delays in execution of projects during past few years due to
problems in land acquisition, shifting of utilities, delays in obtaining Environmental and Forest
clearances, poor law and order situation in some parts of the country, and poor performance by
contractors etc. It is the endeavour of the Government to address various issues after due
consultations with all concerned to expedite the execution of various projects. The details of steps
taken to expedite the implementation of Projects under National Highway Development Project
(NHDP) are given in the Statement.

Statement
Efforts of Government to expedite implementation of the projects

a) The Contracts are regularly monitored at various levels such as by Supervision Consultant,
Project Directors, Senior officers of NHAI. Progress reviews are also held at the level of

Chairman, NHAI, Secretary, Department of Road Transport & Highways.

b) State Governments have appointed Senior officers as nodal officers for resolving problems
associated with implementation of the NHDP such as land acquisition, removal of utilities,
forest/pollution/environment clearances etc. These nodal officers hold periodic meetings to

review the projects and take action to resolve the problems.

c) A Committee of Secretaries has been constituted under Cabinet Secretary to address inter-
ministerial and Centre - State issues such as land acquisition, utility shifting, environment

approvals, clearance of ROBs.

d) The procedure of issue of Land Acquisition notifications has been simplified. Earlier all the
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notification under NH Act were vetted by the Ministry of Law. Recently, an amendment has been
made in the Allocation of Business Rules by which these notifications are not required to be sent
to the Ministry of Law. The Ministry of Law has approved the standard formats of various

notifications keeping in view the similar nature of the notifications of Land Acquisition.

e) To expedite the construction of ROBs an officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways. MOU has also been signed with M/s. IRCON for

construction of some of the ROBs.

f) Action has been taken against non-performing contractors and they are not allowed to bid for

future projects unless they improve the performance in existing contracts.
g) Terminated contracts have been re-awarded by the NHAI.
NIA to investigate fake currency crimes
*170. PROF. ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has recently directed the National Investigation Agency (NIA) to
investigate a fake Indian currency notes (FICN) related crime registered by anti-terrorism squad of

Maharashtra police recently;
(b) if so, the facts and details thereof;

(c) whether the Inter-State and International linkages behind the printing and circulation of

fake Indian currency notes have increased in the past few years; and
(d) if so, the manner in which Government proposes to eliminate such networks ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. The Central Government has directed the National Investigation Agency to investigate a
Fake Indian Currency Notes (FICNs) case No. 07/09 registered at Police Station, ATS, Mumbai
under sections 489A, 489B, 489C and 120B IPC.

(c) As per available information, cases having inter-State and international linkages behind
printing and circulation of FICNs have come to notice. Available inputs also indicate that the

international dimension of FICN circulation has increased in the last few years.

(d) To address the multi-dimensional aspects of the FICN menace, several agencies such as
the RBI, the Ministry of Finance, the Ministry of Home Affairs, the Intelligence Agencies of the Centre,
the Central Bureau of Investigation (CBI), etc. are working in tandem to thwart the nefarious activity
related to FICNs. The activities of these agencies are also periodically reviewed in a nodal group set
up for this purpose. In this context, at the functional level, the CBI has been declared as the nodal
agency for coordination with the States; the Directorate General of Revenue Intelligence has been

nominated as the Lead intelligence Agency for this purpose. Apart from the above, the State
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Governments have been asked to set up dedicated and well-equipped Cell under senior level
supervision to comprehensively monitor and deal with organized crimes including FICN, and also
specifically designate a nodal officer to coordinate activities relating to FICNs. The States have also
been asked to set up a Committee headed by the DGP of the State with GM/DGM of RBI, senior
officers of SIB, Intelligence Branch of State Police, CID of State Police, etc. as members.

Further, the offences under IPC, relating to counterfeit currency have been included in the
schedule to the National Investigation Agency Act, thereby empowering the National Investigation
Agency to investigate and prosecute such offences.

Denotifying of SEZs
*171. SHRI O.T. LEPCHA:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that certain developers have asked the Government to denotify the
Special Economic Zones (SEZs) developed by them;

(b) if so, the details thereof;

(c) whether Government has taken the decision to denotify the SEZs; if so, what are the

revenue implications for Government;

(d) whether the developers of the SEZs have to pay any security or penalty in lieu of revenue
loss for denotifying the SEZs; and

(e) ifso, the details thereof?
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (a) Yes, Sir.

(b) and (c) Requests for de-notification have been received from seven developers out of which
six have been approved by the Board of Approval for SEZs subject to confirmation from concerned
authorities that all the fiscal benefits if availed by them are refunded.

(d) and (&) The denotification has been allowed subject to refund of fiscal benefits availed by the
Developers.

Request to hike customs duty on palmolein and palm oil

*172. PROF. P. J. KURIEN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:
(a) whether Palmolein and Palm oil are imported at zero duty;
(b) if so, the reasons therefor;

(c) whether Government of Kerala has requested to hike the duty in order to save coconut
growers from crash of price of coconut; and

(d) if so, details and Government's reaction thereto?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA):
(a) and (b) Yes, Sir. Crude palm oil and crude Paimolein are allowed to be imported at 'Zero'
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percent duty from 01.04.2008. Refined, Bleached and Deodorised (RBD) Paimolein and Palm oil are
allowed for import at 7.5% duty. The import of Palm oil and Palmolein is allowed at 'Zero' duty to
meet the gap between demand and supply of edible oils in the country and to ensure availability of

edible oil at reasonable prices to the consumers.

(c) and (d) Yes, Sir. The Government of Kerala has requested the Government of India on 25th
of June 2009 to reimpose import duty on ' Palm oil. However, in order to keep the domestic edible oil
prices at affordable levels and within reach of the common man, at present there is no proposal to

increase import duty on Palmolein and Palm oil.
Dilution upto 25 per cent in use of jute bags
*173. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is allowing a dilution of upto 25 per cent in the use of jute bags for

packaging foodgrains meant for Government procurement;
(b) if so, the details thereof; and
(c) how it would protect the environment?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) to (c) Government is mandated
to provide reservation of products for compulsory packaging in jute under the Jute Packaging
Material (Compulsory use in Packaging Commodity) Act, 1987 (JPM Act). Under the said Act,
Government has been specifying the products and percentage for compulsory packaging in jute
separately for each year, considering the recommendations of Standing Advisory Committee (SAC),
constituted under the JPM Act. SAC looks into all the relevant issues like availability of raw jute,
capacity of jute industry, the likely demand and other such issues before making a recommendation.
Proposal for deciding the products and percentage of reservation for compulsory packaging in jute

for the jute year 2009-10 (July-June) is under consideration.

Whenever there is shortage of supply of jute bags, Ministry resorts to providing exemptions from

the reservation in order to meet the demand of packaging material.

The Government considers the use of Jute as environmentally friendly because it is
biodegradable, reusable and environmentally sustainable. Therefore, providing for compulsory

packaging of certain products in jute protects the environment.
Recommendations of Prabhu Committee on Commodity Boards

*174. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) what were the findings and recommendations of the Prabhu Committee that was set up to

look into the performance of Commodity Boards;

(b) whether Government has taken a final view on the recommendations;
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(c) if so, which are the recommendations accepted and which recommendations have not
been accepted so far and why; and

(d) what is the status of implementation of the Committee s recommendations ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (a) to (c) The
one-man committee headed by Shri P.P. Prabhu that was set up to look into the performance of
Commodity Boards made 199 recommendations which broadly cover rationalization and
reformulation of existing schemes, promotion of interest of the small growers, reduction in
membership and manpower of the Boards, enhancing of financial powers, strengthening of research
activities with periodical evaluation, privatization of domestic sales outlets, withdrawing from the
control activities, etc. The Government after examination accepted 128 recommendations. 36
recommendations were not accepted, as they were not found to be feasible and practicable. No
action was required in respect of 8 recommendations, which were of advisory nature. Final view on
27 recommendations was not taken pending further examination.

(d) Directions have been issued by the Government to the respective Commodity Boards to
implement the accepted recommendations.

Increasing road accidents in the country

1*175. SHRI BRIJ BHUSHAN TIWARI:
SHRI BHAGWATI SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that road accidents are increasing day by day in country which has led
the country to top the list of road accident deaths in the world;

(b) if so, whether Government is working on any effective plan to protect lacs of people from
such untimely deaths every year; and

(c) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (c) ltis
true that road accidents are increasing in the country. However, in terms of road accident deaths per
one lakh population, India (10.1) is better than many of the developed and developing countries like
USA (14.66), Russian Federation (22.95) and South Africa (32.53). The Government has taken
several actions to improve the road safety, the details of which are given in the Statement.

Statement

Increasing road accidents in the country

(a) The number of road accidents, fatal road accidents and the number of persons killed in
India during the years 2003-2007 (the latest available data) is as under:

Year Number of Accidents Number of Persons
Total Fatal Killed

1 2 3 4

2003 406726 73589 85998

2004 429910 79357 92618

tOriginal notice of the question was received in Hindi.

37



2 3 4

2005 4339255 83491 94968
2006 460920 93917 105749
2007(P) 479216 101161 14444
P. Provisional

Regarding cross-country status of road accidents and number of persons killed due to such

accidents it is the normalized figures which are comparable and not the absolute figures due to large

differences in population etc. among the countries. Although in absolute terms, number of persons

killed due to road accidents is one of the highest in India among the countries reporting data for the

World Road Statistics, the normalized terms (persons killed per 1,00,000 population), the Indian

figure is well below many developed and developing countries.

(b) and (c) The safety of road users is primarily the responsibility of the concerned State

Government. This Ministry, however, has taken several actions to improve road safety, which are

given below:

0)

)

(iii)
(v)
)

o)
(vii)

(viii)
()

)

Road safety is an integral part of road design at the planning stage for National

Highways/Expressways.

Various steps to enhance road safety such as road furniture, road markings/road signs,
introduction of Highway Traffic Management System using Intelligent Transport System,
enhancement of discipline among contractors during construction, road safety audit on

selected stretches, have been undertaken by National Highways Authority of India.

Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being implemented

by the Ministry since 1997-98 under plan activities.

Involvement of NGOs for road safety activities by Ministry of Road Transport and Highways and

National Highways Authority of India.
Setting up of Driving Training School in the country.
Publicity campaign on road safety awareness both through the audio-visual and print media.

Institution of National Award for voluntary organizations/individual for outstanding work in the

field of road safety.
Tightening of safety standards of vehicles.

Providing cranes and ambulances to various State Governments/NGOs under National
Highway Accident Relief Service Scheme. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches of National Highways

under its Operation & Maintenance contracts.

Widening and improvements of National Highways from 2 lanes to 4 lanes and 4 lanes to 6

lanes etc.
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Expanding the scope of textile sector
*176. SHRI RAJIV PRATAP RUDY : Will the Minister of TEXTILES be pleased to state:
(a) whether Government is expanding the scope of the Textile Sector to 'Look East' policy;
(b) if so, the details thereof; and

(c) what are the details of measures being conceived to modernize different segments of the

Textile Industry ?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) and (b) In order to diversify the
textiles exports and reduce dependence on EU and USA, the Government is promoting an export
policy regime which covers all the potential markets including the nations of South East Asia. The
policy envisages not only search for new markets but also attracting direct foreign investment. Ths
Government is promoting Textiles Mega Shows in focused countries with assured market potential to
showcase the entire textiles value addition chain as well as all facets of India's textiles and clothing
industry. All the Textiles Export Promotion Councils shall be taking part in these Mega Shows to
showcase 'Made-in-India' image in unison. Two such mega events have already been organized at
Capetown and Johannesburg in South Africa; Buenos Aires in Argentina and Sao Paulo in Brazil.
Another Mega Textiles Show is being organized in Japan during 21-23 July 2009. Such mega textiles
shows are also being planned in Australia, Russia, South Africa, Argentina and Brazil in the later part

of this financial year.

(c) Various policy initiatives have been taken by the Government to ensure modernization and

sustained growth of Indian textiles and clothing sector, which, inter-alia include the following:-

(i) To improve productivity and quality of cotton for manufacture and export of competitive
downstream textile products, Government has launched the Technology Mission on Cotton
(TMC) in 2000.

(i)  To facilitate the modernization and upgradation of the textile industry both in the organised and
unorganized sector, the Technology Upgradation Fund Scheme (TUFS) was launched in
1999. The Scheme has been further fine tuned to increase the rapid investments in the targeted

sub-sectors of the textile industry.

(iii) To equip the textiles industry with world-class infrastructure, a Public-Private Partnership
(PPP) based Scheme known as the ''Scheme for Integrated Textile Park (SITP)" was
introduced in August 2005.

(iv) The fiscal duty structure has been generally rationalized to achieve growth and maximum value

addition within the country in successive Budgets from 2004-05 onwards.

(v)  Government has allowed 100% Foreign Direct Investment in the textile sector under automatic

route.

(vi) Government has de-reserved the readymade garments, hosiery and knitwear from SSI sector

so that large scale investments may be encouraged in these sectors.

(vii) National Institute of Fashion Technology (NIFT) has been set up to provide a leadership role in
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sensitizing the Industry to the concept of value addition by inducting trained professionals to
manage the industry. This has resulted in an increased demand for trained professionals in
various sectors servicing the industry.
The Government has continuously been monitoring the implementation of various schemes and
requisite modifications are incorporated whenever required. TUFS and SITP have been continued in
the 11th Five Year Plan.

Highway projects earmarked for Jharkhand
*177.SHRI S. S. AHLUWALIA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the year-wise details of highway projects earmarked for implementation vis-a-vis actual
implementation in the State of Jharkhand from 2003-04 till 2008-09;

(b) whether Government is seized of deterioration in existing highway networks in Jharkhand
which is aggravated due to movement of heavy transport vehicles engaged in transportation of iron
ore and other minerals in bulk;

(c) if so, the details thereof;

(d) the details of special attention, if any, given to address this phenomenon of the road-uses
and condition in Jharkhand; and

(e) ifnot, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (e) The
details of National highway projects by Government of India in Jharkhand during the period from
2003-04 till 2008-09 with details of status of implementation are given in the Statement (See below).
The Government is seized of the deterioration in condition of existing National Highway (NH) network
in Jharkhand due to movement of heavy transport vehicles and has taken necessary steps to improve
the condition of NH network.

Statement
Highway Projects Earmarked for Jharkhand

A. Implementation Status of National Highways Development projects (NHDP) in Jharkhand:

S.No. NHDP Component Total Completed Under Balance for
length  4-Lane Implementation award of civil
(Km)  (Km.) works
Total No. of Total length
length  package in (km.)
in (km.)
1 2 3 4 5 6 7
1 NHDP Phase-| 192 188 4 1 -

(Golden Quadrilateral):
4-laning of Barachatti -
Gorhar-Barwadda-
Barakasr Section

from km. 240.00 to
442.00 of NH-2
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1 2 3 4 5 6 7

2 NHDP Phase Il
4-laning of Barhi-
Hazaribagh-Ranchi-
Rargaon-Mahulia
section of NH-3

Hazaribagh-Ranchi 75 - - - 75
Section (Award awaiting
approval by the
CCEA)
ii Ranchi-Rargaon- 150 - - - 150
Mahulia Section (PPPAC approval

awaited. Request
for Proposal (RFP)
to be invited after

PPPAC approval
is obtained.
iii Barhi-Hazaribagh 40 - - - 40
Section (Updating/prepara

tion of fresh
Detailed Project
Report (DPR) is in

progress)

3 NHDP Phase V 192 - - - 192
6-laning of Barachatti - (Preparation of
Gorhar-Barwadda-Barakasr feasibility
Section from study for six
km 240.00 to 442.00 laning is in
of NH-2 progress)

4 NHDP Phase- VI The alignment study of Kolkata-Dhanbad

Expressway (length 277 km.) is under progress.

5 NHDP Phase VI The feasibility study of two stand alone projects of
Ring road at Dhanbad and Grade Separated
Intersection at Ranchi on NH-75 is in progress.

TOTAL 649 188 4 1 457

B. Implementation status of projects on National Highways entrusted with Road Construction
Department, Jharkhand

Total length of National Highways in Jharkhand is 1844 km. Out of this 1652 km. length is
entrusted with State RCD, Jharkhand and balance is with NHAI. Details of various improvement
works sanctioned during 2003-04 to 2008-09 on National Highways entrusted with Road
Construction Department, Jharkhand and their present status is as under:
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Year Total works Works Works in Works under

sanctioned completed progress Tender/Award
Stage
Nos. Amount Amount Amount Amount
(Rs.in Nos. (Rs.in Nos. (Rs.in Nos. (Rs.in
Lakh) Lakh) Lakh) Lakh)
2003-04 9 1956.02 9 1946.02 - - - -
2004-05 16 5661.38 16 5661.38 - - - -
2005-06 1 2019.98 1" 2019.98 - - - -
2006-07 32 9M4.1 22 5160.92 10 3953.19 - -
2007-08 51 18710.52 22 5336.67 22 9403.98 7 3970.47
2008-09 31 18077.15 - - 10 1979.48 21 16097.67

Anti-dumping duty on alloy from China

*178. DR. JANARDHAN WAGHMARE :
SHRI MAHENDRA MOHAN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has been actively considering to impose antidumping and safeguard

duties on the import of alloy from China;
(b) if so, the details thereof;

(c) whether there is a surge in cheap imports of alloy from China which is affecting directly the

domestic companies; and
(d) if so, the corrective steps Government proposes to take in this regard ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (d) Based
on an application filed by the domestic industry, following an alleged surge in imports, the DG
Safeguards, Department of Revenue, has taken up investigation whether to impose a safeguard duty
on aluminium alloy as well as non-alloy, falling under Customs Tariff Heading 7601. As this is a
safeguard investigation, it applies to all countries, including China. The notice for initiation was issued
on 22nd May, 2009 and the recommendation to impose a provisional safeguard duty was made on

28th May, 2009 through the preliminary findings dated 28th May, 2009.

On the basis of an application filed by the domestic industry, Directorate General of Anti-
Dumping & Allied Duties (DGAD) initiated anti-dumping investigation concerning imports of "Cold
Rolled Flat Products of Stainless Steel originating in or exported from China PR, Japan, Korea,
European Union, South Africa, Taiwan, Thailand and USA" on 25th November, 2008. Preliminary
findings recommending provisional anti-dumping duties were issued on 27 March, 2009 and

provisional anti-dumping duties was levied by Department of Revenue on 22nd April, 2009.
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SEZs operating in the country

t%179. SHRI RAM JETHMALANI:
SHRI SHIVANAND TIWARI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the total number of SEZs sanctioned to be established in the country till June, 2009;
(b)  the number of SEZs till June, 2009, that have started industrial production; and

(c) the volume of average capital investment made in the industrial units operating in these

SEZs and average number of persons employed therein ?
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (a) In addition to
the Seven Central Government SEZs and 12 State/Private Sector SEZs set up prior to the enactment

of SEZ Act, 2005, formal approval has been accorded to 578 proposals out of which 323 SEZs have

been notified.
(b) Atotal of 91 SEZs are operational.

(c) Investment of Rs. 1,08,903 crore has been made in SEZs and direct employment for
3,87,439 persons have been generated. Total export of Rs. 99,689 crore has been made from SEZs

during the financial year 2008-09 registering a growth of 50% over the exports for the year 2007-08.
Decline in Industrial Production

*180. SHRI KALRAJ MISHRA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is a fact that industrial production during February to April, 2009 showed a
marked decline compared to the corresponding period in the year 2008, if so, the comparative

growth figures during the two years;
(b) whether it was largely attributable to the manufacturing growth which nose-dived; and
(c) ifso, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (a) and (b) The
growth of industrial production and manufacturing, as measured by the Index of Industrial Production
(IIP) during February to April, 2009 and the corresponding period in 2008 is given in the table below.
It can be seen that there is a strong linkage between the performance of manufacturing sector and

the IIP. Manufacturing sector accounts for about 80% of the IIP in terms of weight.

tOriginal notice of the question was received in Hindi.
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Growth in Index of Industrial Production and manufacturing during February to April 2009

(in per cent)

2008 2009
February March April February March April
Manufacturing 9.6 5.7 6.7 0.2 -1.6 0.4
Overall Industrial 9.5 5.5 6.2 0.2 -0.8 1.2

Production

(c) Growth in the manufacturing sector was affected by the global recession and consequent
slowdown of industrial production. The major reasons of the slowdown, inter alia, include contraction
in demand particularly in respect of for export oriented industries, adverse conditions for access to

external capital, high cost of credit, high cost of inputs, and depressed business confidence.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
New Trade Policy
1176. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) by when the Government is going to announce its New Trade Policy;

(b) what measures proposed to be taken in the New Trade Policy to stabilize the industrial

production, incentives to exports, etc.; and
(c) what would be the other salient features of the policy ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) The existing comprehensive Foreign Trade
Policy (FTP) 2004-09 has been extended beyond 31.3.2009 "till further amendments" vide
Notification No. 70 dated 8.12.2008. Government has been taking appropriate measures to arrest the
decline in exports. Measures announced in the form of stimulus packages (including the Trade
Facilitation Measures announced in February” 09) and in the Budget 2009-10, by the Government,
particularly for exporting sector is given in the Statement (see below). Government closely monitors
the different export sectors and need based measures are taken keeping in view the financial
implications.

Statement

Steps taken by Government/RIB to address the concerns arising

out of present global economic slow down.
(A) Measures taken by the Government:

(1) Interest subvention of 2% provided, till 30.9.2009, to the following labour intensive

sectors for exports:-
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(10)

W)

(12)
(13)

()

(18)

(16)

Textiles (including Handlooms), Handicrafts, Leather, Gems & Jewellery, Marine
Products and SMEs;

Additional funds of Rs 350 crore provided (in December 2008) for Handicraft items
etc. in Vishesh Krishi and Gram Udyog Yojana (VKGUY);

Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and
Motor Cycles, Apparels and Clothing accessories, Auto Components etc. for
exports from 1.4.09 to 30.09.09;

Rs 1100 crore provided to ensure full refund of pending claims of CST / Terminal

Excise duty /Duty drawback on deemed exports;

Exporter friendly and the popular Duty Neutralisation Scheme i.e., Duty Entitlement
Passbook (DEPB) Scheme extended upto 31st December, 2009;

DEPB rates for all items where they were reduced in November, 2008, restored to

higher rates from retrospective effect;

Duty Drawback rates on certain items restored to higher rates effective from 1st
September, 2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial

requirement of Bank Realisation Certificate (BRC);

Export Obligation Period under Advance authorization Scheme enhanced from 24

months to 36 months without payment of composition fee.

Back-up guarantee made available to ECGC to the extent of Rs 350 crore to enable
it to provide guarantees for exports to difficult markets/ products. ECGC is now

been able to widen its coverage;

Additional funds of Rs 1400 crore provided to the Ministry of Textiles to clear the
backlog claims of textile units under Technology Upgradation Fund (TUF);

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;

Some pending issues relating to Service Tax refund on exports — resolved. However

many issues remain un resolved;

For Fast Track Resolution of a number of procedural issues thereby reducing delays
V for the exporters, a Committee constituted under the Chairmanship of Finance
Secretary including Secretaries of Department of Revenue and Commerce; A
number of issues sorted out accordingly;

Excise duty reduced across the board by 4 per cent, for all products except
petroleum products and those products where current rate was less than 4%.
Excise Duty was further reduced by another 2% in certain products like Leather
etc.;

The guarantee cover under Credit Guarantee Scheme for Micro and Small

Enterprises on loans doubled to Rs 1 crore, with a guarantee cover of 50%. The
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(18)
(19)
(20)
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(B) Measures taken by RBI:

(@

guarantee cover extended by Credit Guarantee Fund Trust increased to 85% for

credit facility upto Rs. 5 lakh. The lock-in period for such collateral-free loans

reduced.

To protect the domestic manufacturing industry from dumped/cheap imports, in

particular, from China, import restrictions have been imposed on HR coil, Carbon
Black, Polyester Filament Yarn (PFY)) and Radial Tyres (Bus & Trucks).

Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structurals and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;

Regular monitoring mechanism:

()

(®)

The situation is being regularly monitored at the highest level of Government,

so that immediate further corrective measures, can be taken as may be

required. In this regard, the Government has constituted the following two

High Level Committees which have been deliberating the issue on regular

basis:

®

Q)

An Apex Group chaired by Prime Minister with Finance Minister,
Commerce Minister, Deputy Chairman (Planning Commission), RBI

Governor;

Committee of officers chaired by Cabinet Secretary, including
Finance Secretary, Commerce Secretary, Secretary(DIPP),
Secretary (Planning Commission) to meet regularly to look into the
suggestions made by Trade and Industry and the respective
Administrative Ministries in respect of the current global economic

and financial crisis and to recommend action to the Apex Group.

Department of MSME and Department of Financial Services to jointly monitor

on the progress of the meetings of Monthly meeting of State level Bankers'

Committee for resolution of credit issues of MSME.

Increase in Liquidity to the banks for improving credit flow, by:

®

@i

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from Oct '08, CRR
reduced from 9% to 5%, SLR reduced from 25% to 24%, Repo Rate
reduced from 7-5 % to 4.75%, and Reverse Repo Rate reduced from 6%
t0 3.25%).

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for

providing pre-shipment and post-shipment credit in Rs. or dollars;
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(iin)

A special re-finance facility has been put in place for banks for the purpose
of extending finance to exports, micro and small enterprises, mutual funds
and NBFCs. Provisioning requirements have been lowered. Export Credit
Refinance facility for commercial banks increased to 50% of the outstanding

Rupee Export Credit.

(b)  Increase in FOREX Liquidity:

®

)

RBIs assurance for continued selling of foreign exchange (US $) through

banks, to augment supply in the domestic foreign exchange market;

To enable banks to profitably lend to exporters in Foreign Exchange, Ceiling
rates on export credit in foreign currency has been raised to LIBOR + 350
basis points, subject to the condition that the banks will not levy any other
charges, /.e., service charge, management charge, etc. except for recovery

towards out of pocket expenses incurred.

(c)  Easing of Credit Terms:

®

(i)

@iin)

The period of pre-shipment and post-shipment Rupee Export Credit
enhanced by 90 days each;

Time period of export realization for non-status holder exporters increased to
12 months, at par with the Status holders. This facility which was available

upto 03.06.09, has been extended for one more year;

PSU Banks, consequent to measures announced by RBI, reduced the

margin money on Guarantees for export units;

Recent Steps Announced in Budget 2009-10:

(1) MDA Scheme- allocation increased to Rs.124 crores (increased by 148%);

@) Interest subvention of 2% on preshipment credit for 7 specified sectors

extended beyond 30.9.09 till 31st March, 2010;

3) An adjustment assistance scheme initiated in December '08 to provide

enhanced ECGC cover at 95% to the badly hit sectors continued till

March, 2010;

) Mega Handloom clusters in West Bengal and Tamil Nadu and Powerloom cluster in

Rajasthan and New Mega clusters for carpets in Srinagar and Mirzapur approved;

(56)  Fringe Benefit Tax (FBT) abolished;

6) Section 10A and 10B related to Sunset clauses for STPI and EOUs schemes

respectively extended for the financial year 2010-2011. Anomaly removed in Section

10AA related to taxation benefit of 'unit vis-a-vis assessee';
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(7)  Additional items allowed within the existing duty free imports entitlement for the

following employment oriented sectors:

0) 5 additional items for sports goods sector;

(i) Additional items for leather garments and footwear and textile items.
(8)  Basic customs duty of 5% on Rough/Unworked corals abolished;
(9)  Service Tax- Following changes have been made.

0) Exemption from Service tax on services linked to exports:

(a) On service related to transport of export goods by road from any
CFS or ICD to the port or Airport and on service related to transport
of export goods by road directly from their place of removal, to an

ICD, a CFS, a port or airport;
®) Services provided by Foreign Agent Commission service.

(ii) Procedure for refund of service tax simplified by allowing refund on self
certification in case refund claim does not exceed 0.25% of FOB value of

exports; and certification by Chartered Accountant in case of others;

(i) Time period for filing refund claim increased to 1 year from the date of export

(as against half-yearly).
Evaluation of large scale industries in retail market

11177. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that many committees and prominent people have recommended to
the Government not to allow foreign and domestic large-scale industries to trade in the retail market
of the country;

(b) if so, the number of memorandum received by the Government;

(c)  whether Government has evaluated socio-economic loss with the entry of large scale
industries to the retail market; and

(d) if so, the details of the evaluation?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The Department Related Parliamentary
Standing Committee on Commerce in its ninetieth report on foreign and domestic investment in retail
sector, has deliberated on this issue and made a number of observations and recommendations. In
addition, Government has received 21 representations from various members of Parliament and 48

memorandums from various industry associations.

tOriginal notice of the question was received in Hindi.
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(c) and (d) The extant policy does not permit Foreign Direct Investment (FDI) in retail trading.
The policy only allows FDI up to 51%b in retail trading of single brand products subject to the following
conditions:

Products should be sold should be of a single brand only.
ii. Products should be sold under the same brand internationally.

i Single brand product retailing would cover only products which are branded during
manufacturing.

The present policy addresses the needs of the brand conscious middle class and young
population which is a niche distinct from that catered by the small retailers. The policy is expected to
encourage sourcing from India and provide market access to domestic suppliers. The single brand
retail outlets are expected to be located in the high street shopping areas or inside shopping malls
and attract brand loyal clientele which often has pre-set positive disposition towards the brand. It is
therefore not expected to affect the existing small retailers.

Government had instituted a study on the subject "Impact of large domestic retailers on
unorganised retail" through Indian Council for Research on International Economic Relations
(ICRIER). Main findings of the ICRIER studly are given in the Statement.

Statement
Findings and Recommendations of ICRIER

The retail GDP is expected to grow at 8-10 per cent per annum in the next five years. As a result,
the consuming class with annual household incomes above Rs. 90,000 is expected to rise from about
370 million in 2006-07 to 620 million in 2011-12. Consequently, the retail business in India is estimated
to grow at 13 per cent annually from US$ 322 billion in 2006-07 to US$ 590 billion in 2011-12. The
study shows:

¢ The unorganized retail sector is expected to grow at about 10 per cent per annum with sales
rising from US$ 309 billion in 2006-07 to US$ 496 billion in 2011-12.

¢ Given the relatively weak financial state of unorganized retailers, and the physical space
constraints on their expansion prospects, this sector alone will not be able to meet the growing
demand for retail.

* Hence, organized retail which now constitutes a small four per cent of total retail sector is likely to
grow at a much faster pace of 45-50 per cent per annum and quadruple its share in total retail
trade to 16 per cent by 2011-12.

¢ This represents a positive sum game in which both unorganized and organized retail not only
coexist but also grow substantially in size.

* The majority of unorganized retailers surveyed in this study, indicated their preference to continue
in the business and compete rather than exit.

The Empirical Basis

The study comprised of survey of all segments of the economy that could be affected by the
entry of large corporates in the retail business. The findings are based on a survey of 2020
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unorganized small retailers across 10 major cities; 1318 consumers shopping at both organized and

unorganized retail outlets; 100 intermediaries; and 197 farmers. In addition, a "control sample"

survey was done of 805 unorganized retailers who are not in the vicinity of organized retail outlets in

four metro cities.

Detailed interviews were also carried out for 12 large manufacturers, 20 small manufacturers and

six established modern retailers.

The study contains an extensive review of international retail experience, particularly from the

major emerging market economies.

Main Findings

Impact on Unorganized Retailers

Unorganized retailers in the vicinity of organized retailers experienced a decline in their volume of

business and profit in the initial years after the entry of large organized retailers.
The adverse impact on sales and profit weakens over time.

There was no evidence of a decline in overall employment in the unorganized sector as a result of

the entry of organized retailers.

There is some decline in employment in the North and West regions which, however, also

weakens over time.

The rate of closure of unorganized retail shops in gross terms is found to be 4.2 per cent per

annum which is much lower than the international rate of closure of small businesses.

The rate of closure on account of competition from organized retail is lower still at 1.7 per cent

per annum.

There is competitive response from traditional retailers through improved business practices and

technology upgradation.

A majority of unorganized retailers is keen to stay in the business and compete, while also

wanting the next generation to continue likewise.
Small retailers have been extending more credit to attract and retain customers.

However, only 12 per cent of unorganized retailers have access to institutional credit and 37 per

cent felt the need for better access to commercial bank credit.

Most unorganized retailers are committed to remaining independent and barely 10 per cent

preferred to become franchisees of organized retailers.

Impact on Consumers

Consumers have definitely gained from organized retail on multiple counts.
Overall consumer spending has increased with the entry of the organized retail.

While all income groups saved through organized retail purchases, the survey revealed that lower
income consumers saved more. Thus, organized retail is relatively more beneficial to the less

well-off consumers.
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Proximity is a major comparative advantage of unorganized outlets.
Unorganized retailers have significant competitive strengths that include consumer goodwill,
credit sales, amenability to bargaining, ability to sell loose items, convenient timings, and home

delivery.

Impact on Intermediaries

The study did not find any evidence so far of adverse impact of organized retail on intermediaries.

There is, however, some adverse impact on turnover and profit of intermediaries dealing in

products such as, fruit, vegetables, and apparel.

Over two-thirds of the intermediaries plan to expand their businesses in response to increased

business opportunities opened by the expansion of retail.

Only 22 per cent do not want the next generation to enter the same business.

Impact on Farmers

Farmers benefit significantly from the option of direct sales to organized retailers.

Average price realization for cauliflower farmers selling directly to organized retail is about 25 per
cent higher than their proceeds from sale to regulated government mandi.

Profit realization for farmers selling directly to organized retailers is about 60 per cent higher than
that received from selling in the mandi.

The difference is even larger when the amount charged by the commission agent (usually 10 per

cent of sale price) in the mandfis taken into account.

Impact on Manufacturers

Large manufacturers have started feeling the competitive impact of organized retail through price
and payment pressures.

Manufacturers have responded through building and reinforcing their brand strength, increasing
their own retail presence, ‘adopting’ small retailers, and setting up dedicated teams to deal with
modern retailers.

Entry of organized retail is transforming the logistics industry. This will create significant positive
externalities across the economy.

Small manufacturers did not report any significant impact of organized retail.

Policy Recommendations

On the basis of the results of the surveys and the review of international retail experience, the

study makes the following major recommendations:
Modernization of wetmarkets through public-private partnerships.

Facilitate cash-and-carry outlets, like Metro, for sale to unorganized retail and procurement from

farmers, as in China.

Encourage co-operatives and associations of unorganized retailers for direct procurement from

suppliers and farmers.

Ensure better credit availability to unorganized retailers from banks and micro-credit institutions

through innovative banking solutions.
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5. Facilitate the formation of farmers' co-operatives to directly sell, to organized retailers.

6. Encourage formulation of "private codes of conduct” by organized retail for dealing with small
suppliers. These may then be incorporated into enforceable legislation.

7. Simplification of the licensing and permit regime for organized retail and move towards a
nationwide uniform licensing regime in the states to facilitate modern retail.

8. Strengthening the Competition Commission's role for enforcing rules against collusion and
predatory pricing.

9. Modernization of APMC markets as modelled on the National Dairy Development Board (NDDB)
Safal market in Bangalore.

Follow-up action on the ICRIER Report

* The ICRIER Report has been forwarded to the State Governments and Secretaries of the Central
Government Ministries.

Comprehensive economic co-operation agreement between India and Singapore

11178. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAM JETHMALANI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that India and Singapore had entered into Comprehensive Economic-
Co-operation Agreement in 2005;

(b) if so, the number of articles from which the customs duty has been abolished till June,
2009 in Singapore and in India in pursuance of the agreement; and

(c)  the year wise details of the value of imports and exports from India and Singapore during
the period from 2005 to March, 20097

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b)  India-2710 tariff lines; Singapore - all tariff lines.

(c)  Details of India's trade with Singapore are as under:

(InUS$ Million)
Year Export Import Total Trade
2005-2006 5425.29 3353.77 8779.06
2006-2007 6064.19 5485.26 11549.45
2007-2008 7367.54 8117.64 15485.18
2008-2009 (Apr to Feb) 7273.43 6628.92 13902.35

Disparity of Salary in Cardamom Research Institute vis-a-v/is ICAR and CSIR

1179. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  whether it is a fact that scientists from the Indian Cardamom Research Institute have been

leaving the Institute due to disparity in salary with other institutes, like ICAR and CSIR;

(b) if so, the details of the scientists who left the institute during last three years and the

reasons of retaining such disparity; and
(c)  the steps taken by Government to remove the grievances?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) No, Sir. During the last three years two
Scientists had resigned from the ICRI/Board. One Scientist resigned to join the University of
Agricultural Science. Bangalore as Assistant Professor while a Junior Scientist resigned on personal
ground. The pay scales of the scientists of ICRI and research institutes of other Commodity Boards
are the same. However, the scientists in the Indian Cardamom Research Institute (ICRI) are drawing

lower Grade Pay compared to that of scientists in the ICAR and CSIR institutions.

(c)  The Government decides such issues from time to time on the basis of qualifications and

experience as per the Recruitment Rules of respective Organization.
Under performance by Spices Board

1180. SHRI SANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that there was serious under performance by the Spices Board in

terms of Tenth Plan Targets and utilization of outlays;
(b) if so, details of Board's performance against Plan targets;
(c)  what were the reasons of such under performance by the Board; and
(d)  what steps are being taken to offset such under performance in Eleventh Plan?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir. There was no under performance by Spices
Board during X Plan. Spices Board was allotted an amount of Rs. 137 crores during X plan period

which was fully utilized.

(b)  Scheme-wise financial outlay and expenditure during X Plan period is as follows:

X plan — name of the scheme Budget allocations Actual expenditure
(Rs. Crores) (Rs. Crores)
1 2 3
Export oriented production 76.36 76.18
Export development and production 35.17 35.64
Export oriented research 14.03 13.38
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Quality improvement 10.60 10.71
Human resource development & works 1.04 1.09
Total (X Plan period) 137.20 137.00

(c) and (d) Does not arise.
Spices exported through Spice Board
1181. SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  how many spices are exported through Spice Board;

(b)  whether it is a fact that cultivation, harvesting and production of most of the spices is not
under the preview of the Spice Board;

(c)  whether it has been observed that such multiplicity of agencies/Departments has had an
adverse effect in cultivation and production of such spices; and

(d) if so, the steps being taken to streamline the institutional arrangement ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Spices Board is an export promotion organization and
not directly involved in the export business of spices. Presently about 185 different items of spices in
whole and processed form are exported from India.

(b)  Yes, Sir. As per the Spices Board Act, production development of cardamom (small &
large) is vested with Spices Board. Production development of spices other than cardamom is the
responsibility of Union Ministry of Agriculture and concerned State Government.

(c) and (d) Since production development of spices falls within the mandate of Department of
Agriculture & Cooperation and State Governments and the export promotion is the responsibility of
the Spices Board, concerted efforts are required for coordinating the overall performance of the
sector. The Board is interacting with various research institutions such as state Agriculture
Universities, National Institute for Interdisciplinary Science & Technology, Indian Institute of Spices
Research etc. Spices Board is also extending its activities in coordination with National Horticulture
Mission/State Horticulture Mission, Directorate of Arecanut and Spices for development of identified
spices based on specific projects/proposals.

Decline in Exports from India
1182. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of exports of India during the last three years, month-wise, sector-wise;
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(b)  whether it is true that February 2009, recorded the lowest exports in the thirteen years;

and
(c)  what plans does Ministry has to export more and more goods?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The details of export of India during the last three
years, month-wise, sector wise are available in the official website of the Department of Commerce-

WWW.commerce.nic.in

(b)  Exports during February 2009 recorded negative growth of (-)10.95% as compared to
the corresponding month of the previous year. Information on India's exports in the months of

February during the last 13 years (1997-2009), in Rupee terms, is given below:

Month/Year Exports *

Value (Rs. in Lakhs) % Growth
February, 1997 985263 -
February, 1998 1144811 16.19
February, 1999 1211835 5.85
February, 2000 1484593 22.51
February, 2001 1718619 15.76
February, 2002 1721152 0.15
February, 2003 2045930 18.87
February, 2004 2818780 37.77
February, 2005 3514658 24.69
February, 2006 4019259 14.36
February, 2007 4663628 16.03
February, 2008 6047581 29.68
February, 2009* * 5385512 -10.95

* Export including Re-Export

** Provisional

(c) In the context of global slowdown and consequent fall in India's exports, a number of
steps have been taken by the Government which, inter-alia, include interest subvention on pre and
post shipment credit for labour intensive exports; additional allocation of funds for export incentive
schemes; enhancement of Duty Drawback Benefits on certain items; provision of additional funds for

textile sector Under the Technology Up gradation fund (TUF) etc.
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Ban on handicraft products imported from China

11183. SHRIT.T.V. DHINAKARAN:
SHRI PRABHAT JHA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether Government proposes to put a ban on handicraft products imported from China;
(b) if so, the details thereof; and

(c)  the details of the steps taken to promote Indian handicraft export during last five years by

Government ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) No, Sir.

(c)  The steps taken/proposed to be taken by the Government to increase the exports of
handicrafts including hand-knotted carpets consist of providing assistance for participation in
Fairs/Exhibitions abroad; organization of buyer-seller's meet; Brand Image Promotion of Indian
Handicrafts abroad; awareness programmes about technology, packaging and various relevant
policies in India; organizing Sourcing shows and Thematic promotion of Indian Handicrafts.
Handicraft products exports is also entitled for benefits under Vishesh Krishi and Gram Udyog

Yojana.
Effect of economic slowdown on country's export

1184. DR.T.SUBBARAMI REDDY:
SHRI GIREESH KUMAR SANGHI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether country's exports shrink by 2 per cent during the current fiscal, the first in seven

years, due to economic slowdown;

(b)  whether in 2008-09, exports had grown up by an average of 30 per cent till September,

2008 and since then it has been reducing;
(c) ifso, the steps Government proposes to take to improve the position;
(d)  whether iron ore exports also remained weak and in April it dip by 33 per cent; and
(e)  whatis latest position and what are steps being considered to improve exports?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Quick Estimates of monthly trade statistics
compiled by DGCI&S indicate declining trend in India's Merchandise exports during the last few
months since Oct. 08. Details of Quick Estimates of monthly merchandise exports from April, 2008 till
May, 2009 (along with figures of corresponding month of previous year) and the Quick Estimates of

Iron-Ore exports are given in the Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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The measures announced by the Government in the stimulus packages, and in the Budget 2009~
10, particularly for exporting sector are given in the statement-Il [Refer to statement appended to
answer to USQ 1176 Part (a) to (c)]

Statement-/

Details of Quick Estimates of monthly merchandise exports from
April, 2008 till May, 2009

(Figures in US $ Billion)

Month 2007-08* 2008-09* * Increase(+)/Decrease (-)
April 11.327 16.227 +43.3

May 12.456 16.062 +29.0

June 12.101 17.005 + 40.5

July 12.513 17.318 + 38.4

August 12.640 16.126 +27.6
September 12.521 14.298 +14.2

October 14.675 12.861 -12.4
November 12.909 10.308 -20.2
December 14.625 12.690 - 13.2

January, 09 14.889 12.381 -16.8

February 15.221 11.913 -21.7

March 17.254 11.516 33.3

Month 2008-09 2009-10 Increase (+) Decrease (-)
April 16.076 10.743 -33.2

May 15.550 11.010 -29.2

(Source: DGCI&S)
* Revised Estimate
** Revised Quick Estimate
Month-wise India's Exports of Iron Ore under ITC(HS) Code: 2601 during
January — April, 08 vis-a-vis January.- April, 09

(Value in Rs. Crores)

Month 2008 2009
January 2240 2935
February 3137 2771
March 3440 2007
April 2471 2207

Note: February, 09 onwards data are provisional and subject to revision.

(Source: DGCI&S)
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Effect of global recession on future of SEZs

11185. SHRI AMIR ALAM KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a whether Government has made any assessment about the effect of global economic

recession on the utilization and future of Special Economic Zones sanctioned in the country;
(b) if so, the details thereof;

(e)  whether Government proposes to bring changes in the existing policy of Special

Economic Zones;
(d) if so, the details of the changes that are proposed to be brought therein; and

(e)  the total number of Special Economic Zones approved by the Government alongwith the

total land area specified by the Government for establishing these sanctioned areas?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The impact of economic meltdown on the
performance of SEZs cannot generally be ruled out. However, export from the SEZ during the
financial year 2008-09 has been to the tune of Rs. 99,689 crores registering a growth of 50% over
the export for the year 2007-08. The Development Commissioners and Approval Committee
continuously monitor the operation of SEZs. Corrective steps are taken as and when required under

the provisions of SEZ Act and Rules.

(e) In addition to the Seven Central Government SEZs and 12 State/Private Sector SEZs set
up prior to the enactment of SEZ Act, 2005, formal approvals have been accorded to 578 proposals
out of which 323 SEZs have been notified. A total of 91 SEZs are operational. An investment of Rs.
1,08,903 crore has been made and direct employment for 3,87,439 persons have been generated in

the SEZs. The total land area involved in notified SEZs is 39,060 hectare approximately.
Recommendations of the Parliamentary Standing Committee on FDI in Retail Trade

1186. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a)  whether Parliamentary Standing Committee has recommended a blanket ban on

domestic corporate and foreign retailers from entering retail trade in grocery, foods and vegetables;

(b)  whether Committee has also suggested putting in place a regulation 'National Shopping
Mall Regulation Act' to protect the indigenous small retail supply change and setting up a National

Commission to study the problems in the retail sector; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) The Department Related Parliamentary Standing Committee on Commerce, in its
ninetieth report on foreign and domestic investment in retail sector, has recommended that the
Government may consider to establish a National Commission, to study the problems of the retail
sector, and to evolve policies that will enable it to cope with FDI. The Committee has also
recommended that a National Shopping Mall Regulation Act could also be enacted to regulate the

entire retail sector, both in fiscal and social aspects.

(c) The main recommendations of the Department Related Parliamentary Standing
Committee on Commerce, contained in its ninetieth report on foreign and domestic investment in

retail sector, are given in the Statement (see below).

At present, the Report has been circulated to concerned Departments of the Government for

their comments.
Statement

Summary of observations and recommendations made by the department related Parliamentary
Standing Committee on Commerce, in its ninetieth report

on foreign and domestic investment in retail sector

1. The Committee are of the view that the provision of single brand is not strictly adhered to and
shops in malls are selling other branded items, alongwith the brand for which they have got
permission. Corporate retailers practice product bundling, whereby products of single or
different brands are sold as combinations and bargains in the malls. This also adversely effects
small shopkeepers and restricts over-all competition. The Committee are also of the view that
allowing cash and carry wholesale in India is nothing but allowing backdoor entry of foreign
companies into retailing, as they are selling goods for personal consumption also, whereas they

were allowed for only business purposes. (para 5.3)

2. The Committee feel that opening up of FDI in Retail Trade by allowing single Brand foreign firms
in India will result in unemployment due to slide-down of indigenous retail traders. Consumers’
welfare would be side-lined, as the big retail giants, by adopting a predatory pricing policy,
would fix lower price initially, tempting the consumers. After wiping out the competition from local
retailers, they would be in a monopolistic position and would be able to dictate the retail prices.
Local manufacturers, in particular the small scale industrial sector, would be gradually wiped out.
The entry of few big organized companies, may result in distortions in the economy and the gap
between 'haves' and 'have nots' in the country. Procurement centres constituted by big
corporates for making direct bulk purchases would initially pay attractive prices to the farmers,

and cause gradual extinction of mandis and regulated market yards. Then on the strength of their
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monopolistic position, farmers would be forced to sell their produce at rock bottom prices.

Farmers would be unduly affected due to the non-remunerative prices. (para 5.4)

The Committee, therefore, recommend that a blanket ban should be imposed on domestic
corporate heavy weights and foreign retailers from entering into retail trade in grocery, fruits and
vegetables, and restrictions should be entered for opening large malls by them for selling other
consumer products. Reservation policy, similar to that adopted by Government on certain
products being manufactured exclusively by SSI units, should be adopted for indigenous small
and medium retailers, and financial assistance schemes should be planted for providing
assistance to them for undertaking expansion and modernization. Government should stop
issuing further licenses for "cash and carry", either to the transnational retailers or to a
combination of transnational retailers and the Indian partner, as it is mere a camouflage for doing

retail trade through back door. (para 5.5)

The Committee feel that in a country with huge numbers of people and high level of poverty, the
existing model of retailing is most appropriate in terms of economic viability. Unorganized retail is
a self-organized industry, having low capital input and high levels of decentralization. The
Committee, therefore, recommend that the Government should ensure that some in-built policy
must be established to relocate or re-employ the people who are dislocated due to opening up of

big malls in the vicinity of their shops. (para 5.7)

The Committee, therefore, recommend that in view of the adverse effects of corporate retail
(foreign as well as domestic) on the small retailer, there is a compelling need to prepare a legal
and regulatory framework and enforcement mechanism for the same that would ensure that the

large retailers are not able to displace the small retailers, by unfair means. (para 5.8)

The traditional system of small retailer should be protected. In order to help them improve their
efficiencies, they should be entitled to better deal in terms of institutional credit. Credit should be
provided at lower rates of interest to small retailers by public sector banks, for expansion and
modernization of traditional retailers. A proactive programme of assisting small retailers, to

upgrade themselves, should also be undertaken. (para 5.9)

The Government may consider to establish a National Commission, to study the problems of the
retail sector, and to evolve policies that will enable it to cope with FDI. Cooperatives and
cooperative marketing should be encouraged to strengthen the unorganized retailers. Akin to
MSME (I\/Iicro, Small and Medium Enterprises Development Act, 2006) Act, an Act to promote
small and medium retailer should also be formulated. Further there was a need to enact a law

against predatory pricing and anti-competitive actions. (para 5.10)

The Committee, therefore, recommend that the Government should ensure that a level playing

field for the small retailers should be made, before opening up of the sector to big ticket foreign
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10.

.

12.

13.

and domestic investment. Before any permission for opening any new retail store is given, it
should study and analyse the economic and traffic impacts of the store, may be, by a University
or economic or environmental institute of repute. The expenditure of the same should be borne
by these companies and not by the Government and any proposed store, which has the potential
to eliminate the local community from retail sector, or can increase the traffic by more than five

percent, should not be allowed to open. (para 5.11)

The Committee, therefore, recommend that there is a need for setting up of a Retail Regulatory
Authority, to look into the problems and act as a whistle blower, in case of anti competitive
behaviour and abuse of dominance. Urban planning, zoning laws and environmental laws in
urban areas should be used to limit the multiplication of malls and corporate retailers, by creating
transparent criteria for licences, that are linked to the density of population and the stage of
existing competition in retail in the zone. The regulatory mechanism should be strengthened and

be made more democratic, by including the representatives of farmers also. (para 5.13)

The Committee felt that the entry of FDI in book publishing would directly affect the domestic
industry, not only in respect of price, but also in the context of the published material, which
could be detrimental to the national interests. The Department should ensure that the foreign
publishers, in the garb of promoting their literature, do not impact the taste and aesthetic values

of Indian readers. (para 5.14)

The Committee feel that diverting the agricultural land may not merely lead to reduction in
production or income to farmers, it may affect the social and cultural life of the farmers,
agricultural labourers and others, connected with the agricultural activities. The Committee,
therefore, recommend that the Government should come out with adequate safeguards to

prevent diversion of agricultural land for setting up of malls, etc. (para 5.15)

The need of the hour was to put into place strict regulations on the entry of big malls, viz. size of
a mall, location of a mall from kirana shops, parking facilities, adherence to environmental norms,
labour laws, etc., to ensure that cartelization does not take place. It may also be ensured that
these big organised retail brings latest technologies, which could be absorbed here, at the same
time ensuring large scale unemployment, particularly in the unorganized retail sector, does not
take place. A National Shopping Mall Regulation Act could also be enacted to regulate the entire

retail sector, both in fiscal and social aspects. (para 5.16)

The Committee, therefore, recommend the Government should formulate a model central law

after due consultation with the State Governments and concerned stake holders. (para 5.17)
SEZs operating in the Country

1187. SHRI D. RAJA: Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
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(a)  whether there are over 590 Special Economic Zones in the country;
(b)  State-wise break-up of the SEZs approved in the last four years; and

(¢)  how many of them are in operation and what is Government's decision on the non-
operating SEZs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) In addition to the Seven Central Government SEZs and
12 State/Private Sector SEZs set up prior to the enactment of SEZ Act, 2005, formal approval have
been accorded to 578 proposals out of which 323 SEZs have been notified.

(b)  State-wise break-up of approved SEZs is given in the Statement (See below).

(c) A total of 91 SEZs are operational. While issuing the Letter of Approval, Developers are
given three years time to implement the project. The Development Commissioner and Approval
Committee continuously monitor the implementation and provide necessary facilitation towards the
operationalization of SEZs.

Statement

State-wise Distribution of approved Special Economic Zones

State Formal approvals In-principle approvals Notified SEZs
1 2 3 4
Andhra Pradesh 103 4 68
Chandigarh 2 2
Chattisgarh 1 2

Delhi 1

Dadra & Nagar Haveli 4

Goa 7 3
Guijarat 50 1" 27
Haryana 46 17 30
Himachal Pradesh 3

Jharkhand 1 1
Karnataka 52 9 27
Kerala 24 0 n
Madhya Pradesh 14 6 5
Maharashtra m 36 55
Nagaland 2

Orissa 10 3 6
Pondicherry 1 1
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Punjab 10 7 2
Rajasthan 8 1 7
Tamil Nadu 69 18 50
Uttar Pradesh 34 5 16
Uttarakhand 3 - 2
West Bengal 25 13 1
GRAND TOTAL 578 146 323

Entry of corporate houses and MNCs in the retail sector

1188. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a)  whether big corporate houses and MNCs have entered the retail sector in a big way in our

country;

(b) if so, whether this has led to an adverse impact on the small vendors in the unorganised

sector and it will result in unemployment due to slide down of indigenous retail traders; and
(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Government had instituted a study on the
subject "Impact of organized retailing on the unorganised sector” through the Indian Council for
Research on International Economic Relations (ICRIER). Main findings of the ICRIER study are given
in the statement. [Refer to Statement appended to the answer to USQ 1177 Part (c) and (d)]. As
per extant policy, Foreign Direct Investment (FDI) is not allowed in Retail Trade except in Retail
Trade of Single Brand products where FDI upto 51% is permitted with prior Government approval.
Retail is a labour intensive sector and is the second largest employer after agriculture. Government is
fully committed to securing the legitimate interests of all stakeholders engaged in the retail business.
Government also fully recognises the need to ensure that small retailers are not adversely affected by

the growing organised retail and that there is no adverse effect on employment.
Impact of organised retailing on unorganised retailing

1189. DR. GYAN PRAKASH PILANIA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) the findings and recommendations of Indian Council for Research on International
Economical Relations and National Council of Applied Economic Research regarding 'impact of

organised retailing on unorganised retail trade" including small retailers and venders;

(b)  the follow-up action taken by Government;
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(c)  the present status of unorganised retail trade in India, the number of small retailers and

venders, annual turnover, employment generated etc.; and
(d)  the FDI permitted in unorganised retail trade and implications thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Government had instituted a study on the subject
"Impact of large domestic retailers on unorganised retail" through Indian Council for Research on
International Economic Relations (ICRIER) and another study on the subject "Growth linkages of
Foreign Direct Investment (FDI) in India" through the National Council of Applied Economic
Research (NCAER). Main findings of the ICRIER study and the NCAER study are given in the
Statement-| [Refer to Statement appended to annexure USQ 1177 Part (c) and (d)] and

Statement-Il. (See below).

(b)  The Government has forwarded the report of the ICRIER to various stake-holders which

includes all the Central Government Ministries and the State Governments for comments.

(c)  As per the report of ICRIER, the retail trade is estimated to grow at 13% per annum from
US $ 322 billion in 2006-07 to US $ 590 billion in 2011-12, contributing around 11-12 percent to Gross
Domestic Product (GDP) in 2006-07. Out of the total retail sales of US$ 322 billion (Rs. 14,574

billion) in 2006, 4% was the share of organised retail and rest being unorganised retail.

According to the Economic Census carried out by the CSO in 1998, the country had a total of
10.69 million enterprises engaged in retail trade, of which 5.23 million were in the rural areas and 5.46
million in the urban areas. The total employment in these enterprises in 1998 was 18.54 million of
which 7.88 million was in the rural sector and 10.65 million in the urban sector. According to NSSO's
Employment and Unemployment Survey for 2004-05, employment in the retail trade has been 35.06
million, divided between rural (16.08 million) and urban (18.98 million) sectors. This constituted
about 7.3 per cent of the workforce in the country (459 million). The NSSO data also indicated that
retail employment was about 30.62 million in 1999-00 with 12.15 million in rural areas and much higher
at 18.47 million in the urban areas. This means that an additional employment of 4.44 million was
added in this sector during the five-year period, 2000-05, showing an annual employment growth of
2.7 per cent per annum. The retail employment growth has been quite large in the rural sector - there
has been a massive rise in employment in rural retailing of 3.93 million during 2000-05 - and the

urban sector has also shown an employment growth, but only of 0.51 million during this period.

(d)  As per the extant policy, Foreign Direct Investment (FDI) is not permitted in retail trade,
except in Single Brand product retailing where FDI up to 51% is permitted, with prior Government

approval and subject to the following conditions:

® Products to be sold should be of' ‘Single Brand’ only;
(i) Products should be sold under the same brand internationally ; and
i) 'Single  Brand' product-retailing would cover only products which

are branded during manufacturing.
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Statement-1/

FDI and its Growth Linkages

Key Findings and Salient Conclusions’

1. Spatial spread: To take stock of the spatial spread of the FDI-enabled production facilities in
India during the last five years (2001 to 2006). The production facilities to be studied would
include manufacturing plants as well as service providing facilities as these evolved either as
Greenfield or as M&A processes, located in cities other than Metros and Tier-1 and in rural

areas in particular
Findings:
. 401 FDI-enabled manufacturing firms; 1,273 plants; 294 cities
. 84% of 294 cities are Class-3
. 54% of 1,273 plants located in Class-3 cities

. 20% manufacturing plants in Maharashtra; 11% in Gujarat; and 10% in Tamil Nadu; 9% in

Karnataka; and 7%6 in West Bengal

. The state-wise share of Class-3 cities in all cities having FDI-enabled manufacturing plants:
90% in Gujarat, 87%. Andhra Pradesh; 85% Tamil Nadu; 82% Karnataka; 67%
Maharashtra

. 100.FDI-enabled service firms; 1,257 facilities; 369 cities

. 84% of 369 cities are Class-3
. 35% of 1,257 facilities are located in Class-3 cities
. 20% service facilities in AP; 18%b in Karnataka; 17% in Maharashtra; 12% in Tamil Nadu

. The state-wise share of Class-3 cities in all cities having FDI-enabled service facilities: 61% in
AP; 43% in Karnataka; 18% in TN; and 3% in Maharashtra

Conclusions:

FDI-enabled plants are spread across various states with relatively high concentration in
Maharashtra, Gujarat, Tamil Nadu, Karnataka and West Bengal. Significant proportion of
manufacturing plants is located in Class-3 cities. FDI-enabled service facilities have relatively high
concentration in Andhra Pradesh; Karnataka; Maharashtra; and Tamil Nadu. The proportion of
service facilities located in Class-3 cities is relatively less significant vis-a-vis manufacturing plants.

2. Sectoral Clustering: To bring out sectoral clustering across the states and sub-state regions
(cities, towns and rural areas of districts) with a view to assessing the types of production
facilities which have entered relatively small towns and rural areas outside municipal limits
(2006 to 2008)

1Discussion in this Section is based on information drawn from various Chapters of this Report, Special focus has

been given to the secondary data-based Tables, including Annex Tables, of Chapter 6.
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Findings:

351 firms with 1,171 plants have reported recent data
Plants wide spread across states
Foreign equity : Rs. 56 billion

Foreign equity worth Rs. 49 billion in FDI-enabled manufacturing firms (41%; of total equity in
FDI-enabled manufacturing firms and 88% of the FDI received in manufacturing sector); 44%

of Rs. 49 billion worth of foreign equity has moved to Class-3 cities

Market capitalisation of FDI-enabled manufacturing firms at Rs. 4,870 billion; 46% originates

in Class-3 cities

Firms included in top-25 National Industrial Classification (NIC) 3-digit sectors, based on

market capitalisation of FDI-enabled firms, account for 90% of the total market capitalisation

Top-5 NIC 3-digit sectors based on market capitalisation include firms producing chemical
products (other than basic chemicals); non-ferrous metals; electricity distribution & control

apparatus; motor vehicles; and non-metallic mineral products

Market capitalisation of firms producing chemical products (other than basic chemicals) has

high clustering in Maharashtra, Karnataka, West Bengal, Himachal Pradesh and Goa

Market capitalisation of firms producing precious and non-ferrous metals has high clustering in
Maharashtra, Dadra & Nagar Haveli, Tamil Nadu, Madhya Pradesh and Andhra Pradesh

Market capitalisation of firms producing electricity distribution and control apparatus has high

concentration in Maharashtra, Karnataka, Gujarat, Haryana and West Bengal

About 46% of the market capitalisation and 50% of the net fixed capital of the FDI-enabled
manufacturing firms originate in Class-3 cities. The corresponding number is 44% for foreign

equity component

Sectors with relatively high share of market capitalisation in Class-3 cities include non-ferrous
metals; non-metallic mineral products; dairy products; basic iron and steel; and transport

equipment

Sectors with relatively low share of market capitalisation in Class-3 cities include electricity
distribution and control apparatus; medical appliances; general purpose machinery; and

tobacco products

States with relatively high share of market capitalisation in Class-3 cities include Andhra

Pradesh, Assam, Haryana, Rajasthan and Uttar Pradesh

Maharashtra has relatively high clustering of market capitalisation of sctors including chemical

products; non-ferrous metals; and medical appliances

66



. Karnataka has relatively high clustering of market capitalisation of sectors including motor

parts; chemical products; and electricity distribution and control apparatus

. Haryana has relatively high clustering of market capitalisation of sectors including transport

equipment; motor vehicles; and electricity distribution and control apparatus

. Gujarat has relatively high concentration of sectors including electricity generation and control

apparatus; non-metallic mineral products; and chemical products

. Tamil Nadu has relatively high concentration of non-ferrous metals; petroleum products; and

dairy products

. Foreign equity worth Rs.18 billion in FDI-enabled service firms (31% of total equity in FDI-

enabled service firms); only 8% of Rs. 18 billion worth of FDI has moved into Class-3 cities

. Market capitalisation of FDI-enabled service firms at Rs. 2,956 billion; only 5% originates in

Class-3 cities
Conclusions:

Foreign equity in FDI-enabled manufacturing sectors has relatively significant penetration in Class-3
cities as compared with that in service sectors. The same is true for market capitalisation and net
fixed capital. Sectors with relatively high share of market capitalisation in Class-3 cities include non-
ferrous metals; non-metallic mineral products; dairy products; basic iron and steel; and transport
equipment. States with relatively high share of market capitalisation in Class-3 cities include Andhra

Pradesh, Assam, Haryana, Rajasthan and Uttar Pradesh.

3. Depth of Value-Added: To enable a comprehensive understanding of the value-added features

of the FDI-linked production facilities and its role in employment opportunities

Findings:

. About half the total output of FDI-enabled manufacturing firms originates in Class-3 cities

. 48% of value-added originates in Class-3 cities

. 45% payments to employees originates in Class-3 cities

. The share of Class-3 cities in total output, value-added and employee cost is relatively high in

sectors including non-metallic mineral products; building and construction parts; mining of

iron ores; textiles; and growing and processing of crops
. The overall share of value-added in output in FDI-enabled manufacturing firms is 18%

. The share of value-added in output is relatively high in sectors including software and
publishing; mining of iron ore; non-metallic mineral products; special purpose machinery,

tobacco products; and footwear
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The share of value-added to output is relatively high in Andhra Pradesh, Gujarat and

Karnataka
The overall share of employee cost in value-added in FDI-enabled manufacturing firms is 20%

The share of employee cost in value-added is relatively high in software and publishing;

footwear; basic chemicals; textiles; and domestic appliances

Conclusions:

About half the total output, valued-added and wages paid in the FDI-enabled manufacturing firms

originate in Class-3 cities. Class-3 cities account for relatively high shares of output, value-added

and wages paid in sectors including non-metallic mineral products; building and construction parts;

mining of iron ores; textiles; and growing and processing of crops.

4. Analysis of FDI inflows and their impact on rural activities with special emphasis on the
employment generating effects: To analyse the impact of FDI in various rural activities
especially in the sectors of agriculture and food processing and to assess the positive and
negative impact of employment through the FDI-enabled production activities

Findings:

. Market capitalisation of FDI equity-component in the database is Rs. 3,213 billion (inoluding
service sectors)

. It is well in tune with FDI equity inflows during April 2000 to September 2008 valued at Rs.3,432
billion in the latest DIPP Fact Sheet

. More than 40% of the market capitalisation originates in Class-3 cities

. More than 50% of the total FDI-enabled manufacturing sectors' employment of 15,64,920
persons originates in Class-3 cities

. Sectors providing relatively high share of employment in Class-3 cities include transport
equipment; growing and processing of crops; construction parts; textiles; and non-metallic
mineral products

. For other details refer to the findings of TOR-3 above

Conclusions:

The market capitalisation of FDI equity component in manufacturing and service sectors taken
together is Rs. 3,213 billion which matches well with FDI inflows during April 2000 to
September 2008 valued at Rs. 3,432 billion. More than two-fifths of the market capitalisation
originates in Class-3 cities. FDI-enabled firms in manufacturing sectors provide employment to
about 15.6 lakh persons accounting for about 4 to 5% of the total employment in the
organised sector. Class-3 cities provide employment to about 7.9 lakh workers (more than
50% of the total). Sectors providing relatively high share of employment in Class-3 cities
include transport equipment; growing and processing of crops; construction parts; textiles;

and non-metallic mineral products.
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5. Labour and capital intensity: to identify various FDI-enabled sectors by their levels of skill,
scale, capital and labour requirements and compare these features with the domestically
invested production facilities producing similar kinds products and services and provide
comprehensive documentation of FDI-enabled production facilities by their labour and capital
requirements

Findings:

. Net fixed capital per plant is Rs. 81 crore in Class-3 cities; Rs. 57 crore in others

. Market capitalisation per plant is Rs. 466 crore in Class-3 cities; Rs. 381 crore in others

. Value-added per plant is Rs. 50 crore in Class-3 cities; Rs. 38 crores in others

. Employee cost per plant is Rs. 14 crore in Class-3 cities; Rs. 12 crore in others

. Output per plant is Rs. 286 crore in Class-3 cities; Rs. 206 crore in others

Conclusions:

Class-3 cities have relatively high scale, market capitalisation, value-added, wages paid and
output per plant vis-a-vis medium and large cities. The information on skill composition of
workers employed in manufacturing plants is not available.

6. Comparative performance: To make comparison of efficiency of the MNC affiliates established
in India with firms under their parent companies operating outside India and their profit levels.
To make similar comparative analysis between FDI-enabled production facilities in a sector
with domestically invested production facilities in the same sector

Findings:

Data for comparison with firms of the parent companies located out of India is not available

Employee cost per rupee of net fixed capital is 19 paise in FDI-enabled manufacturing firms

and 15 paise in domestically invested firms

Employee cost per rupee of net fixed capital in FDI-enabled manufacturing firms is relatively
high in sectors including footwear; medical appliances; electricity distribution and control

apparatus; general purpose machinery; and building of construction parts

Ratio of output to net fixed capital is 3.55 in FDI-enabled manufacturing firms and 2.92 in

domestically invested firms

Ratio of output to net fixed capital is significantly high in FDI-enabled sectors including medical
appliances; electricity distribution and control apparatus; petroleum products; mining of iron
ore; and transport equipment. The corresponding values in these sectors are much lower in

the case of domestically invested firms
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. Ratio of output to capital has wider spread across sectors in FDI-enabled firms than in

domestically invested firms

Conclusions:

The FDI-enabled manufacturing firms pay higher wage per rupee of net fixed capital as compared
with domestically invested manufacturing firms. Within the FDI firms, the value is relatively high in
sectors including footwear; medical appliances; electricity distribution and control apparatus; general

purpose machinery; and building of construction parts.

Output-capital ratio is also higher in FDI firms as compared with domestic firms. Within FDI-enabled
firms, the output-capital ratio is relatively high in sectors including medical appliances; electricity
distribution and control apparatus; petroleum products; mining of iron ore; and transport equipment.
The corresponding values in these sectors are much lower in the case of domestically invested firms.

Data for comparison with firms of the parent companies located out of India is not available.

7. Forex Implications: To understand the implications of repatriation of profits earned in India

versus profits retained and invested

Findings:
. There is no restriction on repatriation of profits
. The overall net foreign exchange earning is negative for FDI-enabled manufacturing sectors.

The same is true of domestically invested manufacturing sectors

. The sector of petroleum products accounts for a major share of the overall deficit on foreign

exchange earnings both for FDI-enabled and domestically invested sectors of production

. Some of the sectors with positive net foreign exchange earnings include chemicals; mining of

iron ores; textiles; and software and publishing
Conclusions:

The overall net foreign exchange earning is negative for FDI-enabled as well as domestically invested
firms mainly due to deficit in manufacture of the petroleum products. Some of the sectors with
positive net foreign exchange earnings include chemicals; mining of iron ores; textiles; and software

and publishing.

8. Backward and forward linkages: To estimate the backward and forward linkages of FDI-

enabled sectors through mapping these on the latest available input-output tables for India
Findings:

. Top FDI attracting DIPP 4-digit sectors have strong backward and forward linkages with other

sectors of the economy
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Four sectors among top 15 FDI receiving sectors have strong backward and forward linkages
with other sectors of the economy: miscellaneous industries including construction (4200);
fuels including power and oil refinery (0200); chemicals other than fertilisers (1900); and

metallurgical industries (0100)

Eight sectors have strong backward linkages, viz. electrical equipment (0500); transportation
industry (0700); drugs and Pharmaceuticals (2200); cement and gypsum products (3500);
food processing industries (2700); hotel and tourism (4000); miscellaneous mechanical &
engineering (1200); and textiles (2300)

The remaining three aggregate DIPP sectors have strong forward linkages. These include

service sectors (3900); telecommunications (0600); and consultancy services (3800).

Conclusions:

The top FDI receiving sectors, as per the DIPP 4-digit classification, have strong backward and/or

forward linkages with the economy. The sectors with strong backward and forward linkages include

construction; fuels; chemicals; and metallurgical industries. The sectors with strong backward

linkages include electrical equipment; drugs and pharmaceuticals; food processing; and textiles

among others. Services sectors; telecommunications; and consultancy services have strong forward

linkages.

9.

FDI in Services Sectors: To study the impact of FDI in service sectors on the rural economy

Findings:

Market capitalisation of the FDI-enabled service firms is Rs. 2,956 billion compared with Rs.
4,870 billion of the FDI-enabled manufacturing sectors. Sectors with high market capitalisation
include telecommunication; software publishing and consultancy; transport services; and

construction activities
FDI in service sectors has insignificant presence in Class-3 cities

The share of market capitalisation in Class-3 cities accounts for about 5% of the total market

capitalisation of the FDI-enabled service sectors

The share of foreign equity in Class-3 cities accounts for about 8% of the total foreign equity

of the FDI-enabled service sectors

The share of net fixed capital in Class-3 cities accounts for about 14% of the total net fixed

capital in the FDI-enabled service sectors
Only 10.4% output of FDI-enabled service facilities originates in Class-3 cities

Only 10% of value-added of FDI-enabled service facilities originates in Class-3 cities

Conclusions:

Market capitalisation of the FDI-enabled service firms is less than two-fifths of the combined market

capitalisation of manufacturing and service firms. However, it has insignificant reach in Class-3 cities
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compared with impressive presence of the FDI-enabled manufacturing firms in Class-3 cities. Only

one-tenth of output and value-added of the FDI-enabled service sectors originate in Class-3 cities.

10.  Special Economic Zones: To study the concentration of production facilities in SEZs and
analyse the relative performance of such plants inside and outside SEZs and the impact of

such production to the Index of Industrial Production
Findings:
. The secondary database does not have information on FDI in SEZs

. As on 31 March 2008, total investment in SEZs was Rs. 693 billion including foreign direct FDI
investment of Rs. 55 billion: Rs. 26 crore by the developers and Rs. 29 crore by the units
established in SEZs

. Total Exports from SEZs in 2007-08 amounted Rs. 666 billion.
. As on 31 December 2008, total employment generated by SEZs was 3,66,333 persons.
Conclusions:

The secondary database does not have information on the amount of FDI or the number of FDI-
enabled firms/plants in Special Economic Zones. However, we do have information on the number of
FDI plants located in cities having SEZs but not on whether these firms are within or outside a
particular SEZ in a specified city. The FDI component accounts for about 8% of the total investment
in SEZs.

11.  Export Potential: To assess the share of export seeking FDI in various sectors of production to

gauge the un-tapped potential of exports of labour intensive goods from India

Findings :

. FDI-enabled manufacturing firms account for 13%b of total sales by all firms: FDI and domestic
. FDI-enabled manufacturing firms account for 12% of exports by all firms: FDI and domestic

. Exports constitute 13% of total sales of FDI-enabled manufacturing firms

. Mining of iron ore; non-ferrous metals; special purpose machinery; textiles; and software and

publishing have relatively high export to sales ratio
Conclusions:

FDI-enabled manufacturing firms account for 12% of total exports by FDI-enabled and domestically
invested manufacturing firms taken together. About 13% of total sales by FDI-enabled firms are
exported. This implies that the FDI has entered India mainly for seeking domestic markets. Mining of
iron ore; non-ferrous metals; special purpose machinery; textiles; and software and publishing have

relatively high export to sales ratio.
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12. Greenfield FDI versus FDI through Mergers & Acquisitions: To document the sectoral distribution
of FDI through these two routes and to compare and contrast the rural and suburban linkages

through these two routes
Findings:

. The database and other available information does not provide information on firm-wise FDI

equity on Greenfield and M&A components

. Issues related with rural and suburban (Class-3 cities) linkages have been discussed under
TORs 1to 5 and 9.

. DIPP data indicates that about one-fifth of FDI equity inflows are acquisitions
Conclusions :

The database does not provide information on firm-wise FDI equity into Greenfield and M&A

components. However, DIPP data indicates one-fifth of FDI equity inflows are acquisitions.
13.  Country-wise and sector-wise analysis of FDI
Findings :

. Total FDI inflows US$ 89.9 billion during April 2000 to March 2009

. Service sector, electrical equipment and miscellaneous industries account for major shares
. Mauritius is the main source followed by Singapore, U.S.A., U.K., the Netherlands and Japan
Conclusions :

Total FDI inflows US$ 89.9 bilion during April 2000 to March 2009. Service sector, electrical
equipment and miscellaneous industries account for major shares. Mauritius is the main source

followed by Singapore, U.S.A., U.K., the Netherlands and Japan

14. Data Reporting by RBI/Sectoral Classification: To identify the issues of sectoral classification
and data-reporting in unison with the ongoing work of the Technical Monitoring Group of

Foreign Direct Investment which had the First Action Report in June 2003

Findings :

. For compiling the FDI statistics IPP follows the methodology proposed by the technical
Monitoring Group (TMG)

. DIPP follows sectoral classification modified on the basis of Industrial Development and

Regulation Act (1951) to report FDI data by sectors
. The current industrial classification available is the national Industrial Classification (NIC) 2004

. NCAER provides concordance between DIPP and NIC 2 and 3 digit sectors to facilitate

adaptation and adoption to the NIC classification
Conclusions

For compiling the FDI statistics DIPP follows the methodology proposed by the Technical Monitoring
Group (TMG). The sectoral FDI data reporting by DIPP follows the modified sectoral classification of
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the Industrial Development and Regulation Act (1951). The current industrial classification available is
the National Industrial Classification (NIC) 2004. NCAER has provided concordance between DIPP
and NIC 2 and 3 digit sectors to facilitate adaptation and adoption for the DIPP data reporting

according to the NIC-2004 classification.
SEZs approved, notified and pending

1190. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

/a)  the total number of Special Economic Zones (SEZs) approved, investments made,
Zones notified and pending, so far, along with the SEZs which has started operating during each of

the last three years and the current year, State-wise, location-wise and date-wise;

(b)  whether complaints/representations have been received demanding review of the SEZ

policy in view of its social, economic and other concerns;
(c) ifso, the details thereof;

(d)  whether the Government is reviewing the policy of SEZ and the SEZ Act in view of mass

protests; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) In addition to the Seven Central Government SEZs and
12 State/Private Sector SEZs set up prior to the enactment of SEZ Act, 2005, formal approval have
been accorded to 578 proposals out of which 323 SEZs have been notified. An investment of Rs.
1,08,903 crore has been made and direct employment for 3,87,439 persons have been generated in
the SEZs. Total export of Rs: 99,689 crore has been made from SEZs during the financial year 2008~
09 registering a growth of 50% over the exports over the 2007-08. The details of formally approved
and notified SEZs, State-wise/location-wise and list of operational SEZs are available on the

website: www.sezindia.nic.in.

(b) to (e) Representations were received from various stake-holders on a number of issues
including inadequate compensation for the land acquired, rehabilitation of displaced persons,
compulsory acquisition of land, diversion of land from agriculture for SEZ purposes, need for
adequate infrastructural requirements of SEZs, land used for activities in the non-processing area,
maximum size of land that should be permitted for SEZs. Empowered Group of Ministers (EGoM)
deliberated on various important issues concerning the SEZs and took appropriate decisions.
Decisions taken by the EGOM included: fixing an upper ceiling of area requirement for multi product
SEZs at 5000 hactare, preference to be given for wasteland for SEZs; otherwise for single crop land;
if not, only 10% of double crop land to be acquired for multi-product SEZs, no Board of Approval
(BoA) clearance for SEZs where State Governments have carried out or propose to carry out

compulsory acquisition of land for such SEZs after 5th April, 2007, etc.
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Small tea gardens in Assam

1191. SHRI KUMAR DEEPAK DAS: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a)  the details of small tea gardens in Assam and their production and growth during last five

years;

(b)  whether Government has any specific planning to increase the growth rate compared to

last five years;
(c) if so, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Small tea gardens are manned by small tea growers.

The details for the last five years are as follows:

Year No. of small tea Area under small tea Small growers
growers growers (hectares) production
(thousand Kgs)

2004 42492 41249 62630
2005 48292 69828 90478
2006 50795 80445 99511

2007 64597 88674 106881
2008%* * 64597 88674 108000

** Provisional

There has been 52.02% increase in no. of small tea growers, 114.97% in area and 72.44% in
production from the year 2004 to 2008.

(b) to (d) The small growers holding up to 4 ha are given assistance by way of subsidy for new
planting in hilly areas above 2500 Meter above sea level and in N.E. States.

Status of Doha round of talks on international trade

1192. SHRI RAMDAS AGARWAL : Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a)  the present status of the Doha round of talks on international trade;

(b)  whether Government held talks with US Secretary of State and US Representative in
Washington in June, 2009 and conveyed that India feels that the present economic crisis should be a
positive message for global trade barriers to be broken down further and global trade to move so as
to help economies across the globe; and

(c) if so, whether India was ready for 'give-and-take' on restarting of Doha round of trade

talks without being 'frozen in pre-negotiation position'?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The Doha Round of trade talks at the World Trade
Organisation (WTO) which began in 2001, is still underway. Negotiations under this Round are yet to

resume formally following the winter break at the WTO in December 2008.

(b)  During interactions with various US officials, including the US Secretary of State and the
US Trade Representative in June 2009, India emphasised that in the present times of economic
crisis, the best way to improve the situation was through greater economic engagement and not by
adopting protectionist measures as was being done by some major economies.

(c) India is committed to a rule-based, multilateral trade regime which is fair and equitable
and towards this end, an early conclusion of the Doha Round is important; however, the core
concerns of the Round, namely, the development concerns of developing countries, have to be

addressed.
Steps to boost Country's Exports

1193. SHRI RAMDAS AGARWAL: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether India is likely to miss $200 bn export target set for 2009-10 by more than 10 per
cent owing to continued demand contraction in overseas market specially in the US and Europe etc.

as estimated by the Ministry for the current fiscal;

(b) if so, whether the Associated Chamber of Commerce in its preliminary assessment on
"target versus reality' has stated that the downward revision of export target in 2008-09 to be $175bn

and the total export proceed for the current fiscal would not be over $180bn; and
(c) if s0, what steps Government proposes to take to boost India's exports ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) While announcing the Trade Facilitation Measures on
26th February, 2009, the Government fixed an export target of US $ 200 Billion for the year 2009-10.

On account of continuing global financial crisis and economic slowdown of developed

economies, the target of US $ 200 Billion is unlikely to be achieved.

(b)  The Associated Chamber of Commerce had earlier indicated a minimum US $ 40 billion

exports shortfall for the fiscal year 2008-09.

(c)  The Government and the RBI are closely monitoring both the domestic and international
economic developments. Government has announced measures in the stimulus packages and in the
Budget 2009-10, particularly for the exporting sector, to arrest the decline in exports. These

measures are given in the Statement. [Refer to Statement appended ito answers USQ 1176 Part (a)

to (c)]
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Erosion in earnings due to Appreciation of Rupee

1194. SHRI RAMDAS AGARWAL: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether it is a fact that sectors like Information Technology, Textile, Leather and
Handicrafts have been badly hit by the persistent rise in rupee vis-a-vis dollar as rupee has reportedly
appreciated by more than 10 per cent in the last 12 months, resulting in erosion of earnings;

(b) whether Government proposes to give fiscal support specially for technology

upgradation, capital investment to IT sector by Public Private Partnership; and

(c) what steps new Government has taken so far in funding of affected industries, so that,

they are able to push export during 2009-107?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) No, Sir. There has been no appreciation of
Rupee vis-a-vis US $ during last few months and consequentially there has been no impact of

Rupee Appreciation on the Indian Industries.
Impact of economic slowdown on trade pacts with other countries

1195. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a)  whether Government has assessed the impact of the economic slowdown on the trade

pacts with other countries, particularly USA, Europe and China;
(b) if so, the details thereof; and
(c)  the steps taken by Government to protect the indigenous industries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Government has not entered into any bilateral
trade pacts with the USA, Europe or China. There are a number of Trade Agreements with individual
countries (e.g. India-Singapore CECA, India-Sri Lanka FTA, India-Chile PTA, eto.) and with groups
of countries (e.g. Asia-Pacific Trade Agreement, India-MERCOSUR PTA, etc.). No specific study to

assess the impact of economic slowdown on these Trade Pacts has been done.
(c)  Does not arise.
Global tender for Import of Coal

1196. SHRI S.S. AHLUWALIA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a)  whether it is a fact that Minerals and Metals Trading Corporation (MMTC) Ltd. floated a
global tender on May 19, 2009 for import of coal;

(b) if so, the details thereof indicating the genesis of the coal import proposal, including
targeted quality, quantity and GIF prices and special conditions, if any, prescribed for eligibility of

potential bidders;
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(c)  whether Government have been seized of the complaint reportedly lodged with CVC
alleging corruption in the tendering process;

(d) if so, the details thereof alongwith response thereto;

(e)  whether State Trading Corporation (STC) Ltd. had also imported coal during 2004-05 to
2008-09; and

(f)  ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. The details are given in the
Statement (See below ).

(c) and (d) Two complaints received in this regard have been forwarded to Central Vigilance
Commission (CVC) for their advice.

(e) and (f) State Trading Corporation (STC) had also floated four (04) tenders for import of
coal on behalf of NTPC. The details thereof are as under:-

First Tender:  Number STC/HYDRO/NTPC/100 dated 10th October, 2005 due on 20th
October, 2005 for procurement of 1.9 milion MTs of imported steam
(Non-Coking) Coal.

Second Number STC/HYDRO/CUSTOMER/200 dated 17th  April, 2006 due on

Tender: 02nd May, 2006 for procurement of 7.00 to 10.00 milion MTs of imported
steam (Non-Coking) Coal.

Third Number STC/HYDRO/300 dated 23/08/2006 due on 7th September,

Tender: 2006 at 1430 Hrs for procurement of 7 to 10 milion MTs of imported

Steam (Non-Coking) Coal for the year 2006-07.
Fourth Number STC/HYDRO/NTPC/400 dated 28th  August, 2008 due on
Tender: 18th September, 2008 at 14.30 Hrs for procurement of 8.25 Milion MTs
(+/-2%)) of imported coal for the year 2008-09.

All the above four tenders were floated for and on behalf of NTPC and other customers.
However, Tender No, STC/HYDRO/300 dated 23/08/2006 was scrapped. The supplies under the
above said tenders have already been completed.

Statement
Global tender for Import of Coal

MMTC Limited floated a global tender on 19.05.2009 for procurement of 12.50 Million MT +/ -
2% of imported coal for the year 2009-10 for various power plants of NTPC. Looking to the
availability of domestic coal vis-a-vis growing demand of coai fired power plants, Ministry of Power
has given targets to power utilities for imported coal for the financial year 2009-10. NTPC has been
given a target of 12.50 Million MT imported steam coal for 2009-10. NTPC invited MMTC, STC &

Coal India Limited to quote sealed offer of service margin for procurement of 12,50 Million MT +/~

2% imported steam coal for the year 2009-10 for their various thermal power plants located across
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the country. NTPC placed Letter of Intent (LOI) on MMTC for supply of 12.50 Million MT +/- 2%
imported steam coal for their various power plants on 15.5.2009.

In terms of the NTPC's bidding document and the LOI, MMTC floated back to back tender; the
details thereof are as under:
1) Quantity: 12.50 Million MT +/- 2%

2) Quality: Technical specifications of coal

Parameter Unit Acceptable range
Total Moisture (ARB) % 10-20 Max.
Ash (ADB) % 8-20

Fixed Carbon (ADB) % 30-50 Typical
Volatile Matter (ADB) % 25-45
Sulphur (ADB) % 0.70-0.90 Max.
Gross Calorific Value (ADB) Kcal/Kg 5800-6500
HGI - 45-60

IDT under reducing atom Oc Oc 1100-1250
Size MM 0-50

Price Basis: GCV (ADB) =6300 Kcal/Kg. TM (AR) = 16%, Ash (ADB) = 10%, Suiphur=0.8%
3) Bidders Qualifying Criteria: (i) The bidder shall have experience for supply of minimum of 2.00
MMT of imported coat, in any one financial year during last three financial years directly or through
PSUs to any Power/Cement/Steel/Fertilizer/Industrial utilities. (II)The bidder or their associates
should have handled a minimum 2.00 MMT of any dry bulk (solid commodity like Coal, Fertilizer and
Cement etc.) in India in any one financial year during the last three financial years, including port
operations and delivery up to destination, (ii) The bidder has to quote for minimum 60% of the
tendered quantity (i.e; minimum 7.5 MMT). The bidder has to enclose a list of tie-ups the bidder has
bid with the mine owners to confirm that he has minimum 60% of tender quantities available with
him. (iv) The bidder should not have ever defaulted in supply of thermal coal and also should not
have ever been blacklisted/banned for participation in any of the power utilities/Government/Semi-
Government companies/
PS Us in India.
4) Price: MMTC received four (04) bids in response to the tender. One bid has been rejected being
without requisite EMD i.e. received a photocopy of bid bond. As the price bids have not been
opened, the C&F price is not known.
White Paper on WTO Negotiations

1197. SHRI RAJKUMAR DHOOT: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a)  whether Government promised a White Paper on WTO negotiations; and

(b) ifso, the reasons for delay and by when it will be brought out?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir. The Doha Round of negotiations at the World
Trade Organisation is still underway; moreover, at present the negotiations are focused only on
Agriculture and Non-Agricultural Market Access (NAMA).

(b)  Does not arise.
Effect of patient & IPR laws on Indian Industries
1198. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether any study has been conducted on effect of strict Patent and IPR laws on

innovations and FDI in Indian industries;
(b) ifso, what are its findings; and
(c) ifnot, does the Government propose to have such a study?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The Department of Industrial Policy & Promotion has
not conducted any study on the effect of strict Patent and IPR laws on innovations and FDI in Indian

industries.
(b)  Does not arise.

(c) At present, there is no proposal with the Department of Industrial Policy & Promotion to

conduct such a study.
Steps to ensure growth of export
1199. PROF. ALKA BALRAM KSHATRIYA:
SHRI N.K. SINGH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether according to the Export Import Bank of India (Exim Bank), the country's exports

saw a plunge of upto 33 per cent during the last few months;
(b) if so, the facts and details thereof;

(c)  whether Government has taken/propose to take any concrete steps to ensure growth of

exports; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) India's exports have recorded significant
negative growth upto (-) 33 per cent during the last few months. The details of the fall in India's total
exports during the last six months as compared to the corresponding months of the previous year is

given below:
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Month-wise exports during 2008-09

Month 2007-08 2008-09 Growth
us $ Milion us $ Million (%)
December 14625 12690 -13
January 14889 12381 -17
February 15221 11913 -22
March 17254 11516 -33

Month-wise exports during 2009-10

Month 2008-09 2009-10 Growth
Us $ Million Us $ Million (%)

April 16076 10743 -33

May 15550 11010 -29

Source: DGCI&S, Kolkata

(c) and (d) Government has taken a number of steps to arrest the downward trend in exports.
These measures, inter-alia, include interest subvention on pre and post shipment credit for labour
intensive exports; additional allocation of funds for export incentive schemes; enhancement of Duty
Drawback Benefits on certain items; provision of additional funds for textile sector under the

Technology Up-gradation fund (TUF) etc.
Indo-European Union free trade treaty

11200. SHRI PRABHAT JHA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:
(a)  the progress made so far in the direction of Indo-European Union free trade treaty;
(b)  whether Government is satisfied with the progress made so far;
(c) ifso, the details thereof; and
(d) ifnot, the new steps that Government is going to take?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Government of India is negotiating a bilateral

Broad based Trade and Investment Agreement with European Union (EU).

An India-EU High Level Trade Group (HLTG) between India and EU was established at the 6th
India-EU Summit held in New Delhi in September 2005 to explore ways and means to widen and
broaden the economic relationship and explore the possibility of a Trade and Investment Agreement.
The HLTG submitted its report to the 7th India-EU summit held in Helsinki in October 2006. The

tOriginal notice of the question was received in Hindi.
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Summit decided that the two sides should enter into negotiations for a Broad based Trade and
Investment Agreement covering areas of Trade in Goods, Trade in Services, Investment, Sanitary
and Phytosanitary measures, Technical Barriers to Trade, Trade Remedies, Customs Cooperation
& Trade Facilitation, Dispute Settlement, Competition and Intellectual Property Rights. Negotiations
commenced in June 2007 covering all these areas. So far, six rounds of negotiations between India
and European Union have been held. Legal text of the proposed agreement in all these areas have
been exchanged and are being discussed. Tariff liberalisation offers have also been exchanged on

Trade in goods. Negotiations are still in the initial stages.
(d)  Question does not arise.
Impact of global economic meltdown on export of India tea

1201.  SHRI KALRAJ MISHRA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a)  whether Indian tea exports have suffered a great deal due to global economic meltdown

this year;
(b) if so, the comparative figures of tea exports during 2006-07, 2007-08 and 2008-09; and

(c)  whether the Indian tea industry has demanded for any concessions on incentives to boost

tea exports, if so, the details thereof and Government 's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) There is no major adverse impact on tea exports

during 2008-09 due to the global economic melt down.
(b)  The details of tea exported from India during last three years are as under:-

Export of Tea from India

Year All India

Qty (Million Kgs) Value (Rs. Crs.) Unit Price (Rs.)
2006-07 218.15 2045.72 93.77
2007-08 185.32 1888.68 101.91
2008-09(E) 183.99 2274.74 123.64

(E) Estimated & subject to revision

(c)  TealIndustry has demanded the continuation of all general schemes incentivising exports,
inclusion of tea in the Vishesh Krishi and Gram Udyog Yojana (VKGUY) scheme, continuation of the

incentive for Orthodox tea production and development of export infrastructure etc.

The Government of India has responded by announcing several measures viz. incentive schemes

for boosting exports including tea, inclusion of green tea in the Vishesh Krishi and Gram Udyog
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Yojana (VKGUY) scheme, continuation of the incentive schemes in the 11th Five Year Plan for
orthodox tea production which is entirely exported, establishing a Tea Park in West Bengal. A
scheme to defray the high inland transport costs of tea exports from the North-East is also being

implemented covering all such exports out of ICD Amingaon, near Guwahati.
Revival package for tea industry

1202. SHRI N.R GOVINDARAJAR: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a)  the number of tea estates closed/abandoned in our country as on date;
(b)  whether Government has any proposal for revival/taking over of these tea estates;
(c) if so, the details thereof;

(d)  whether the production of tea and the share of Indian tea exports in the world market has

declined significantly during the last two years;
(e) if so, the details and the reasons therefor; and

® the steps taken by the Government to increase production of tea, boosting the export of

tea and also provide assistance to the small tea growers ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA  MADHAVRAO  SCINDIA):  (a) As on date, 16 tea estates

(11in West Bengal, 5 in Kerala) are lying closed in the country.

(b) and (c) The Government has sanctioned a revival package for 33 closed tea gardens that
remained closed as on 1.4.2007. Section 16 (E) of the Tea Act, which provides for handing over
management to new entrepreneurs, has been invoked on 4 gardens (2 in West Bengal and 2 in

Kerala).

(d) and (e) No Sir. Both the production and exports of tea from India has marginally improved
during the year 2008 over 2007 in the World Tea Market.

(f) The steps taken by the Government to increase production and export of tea are given

below:

Production of Tea

()  New planting by the Small Growers

(i)  Replanting, Rejuvenation pruning, infiling and consolidation of existing tea areas.
(iii) Creation of irrigation and drainage facilities in the tea gardens.

(iv)  Organising Self Help Groups of small growers

(v) Setting up of new factories, modernization of existing factories, creation of new facilities for

product diversification, ISO/HACCP Certification and Quality Awareness Programme.
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(vi) R & D support to tea gardens,
(vii) Training of Tea Plantation Workers, Managers

(viii) Welfare measures covering health, sanitation, drinking water, medical care, education of

wards of workers etc.
Export of Tea

The Tea Board undertakes promotional activities in the foreign markets and also lends support to
Indian tea exporters in their marketing efforts. Such activities are carried by Tea Board through its

overseas offices at London, Moscow and Dubai which undertake the following activities:
(i) Participation in international and/or specialized fairs and exhibitions.

(i)  Field sampling at specialty stores and/or principal markets.

(i)  Media publicity.

(iv) Buyer Seller Meets.

(v) P.R.activities to establish closer link between importers and exporters.

(vi) Exchange of tea delegations between India and Tea importing countries.

Transport subsidy is being provided to tea exporters towards meeting the additional transport
and handling charges incurred for teas exported through 1.C.D., Amingaon in Assam to increase the

overall export of tea from India.
Assistance to the small tea growers

Small growers are provided assistance for replantation/rejuvenation of old tea areas and
replacment planting, creation of irrigation/drainage/transportation facilities. For individual small
growers holding upto 4.00 hectare, assistance is given for new planting in the hilly areas above 2500
MSL.

Small tea growers are encouraged to form Self Help Groups and setting up Leaf collection
Centers/Input Storage godowns, purchase of weighing Scales/Leaf carry bags/plastic crates,
purchase of Transport vehicles and field inputs-fertilizers & plant protection chemicals and

implements- pruning machines, sprayers etc.

Training Programmes are also organized for Small Tea Growers. Finally incentives to the extent of
40% of the cost is being given for setting up of new mini factories by the Self Help Groups of small

growers.
Allowing FDI in Retail Sector
1203. SHRI R.C. SINGH: Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a)  whether the Government is allowing FDI in retail sector upto 49 per cent in an Indian firm;

(b) if so, the details thereof and the reasons therefor;
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(c)  whether it is also a fact that Wallmart has started its operations in the country recently;

and

(d) if so, the policy guidelines under which they have started operations as JV partner with
Bharti?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) As per the extant policy, Foreign Direct
Investment (FDI) is not permitted in retail trade, except in Single Brand product retailing where FDI

up to 51% is permitted, with prior Government approval and subject to the following conditions:
(i)  Products to be sold should be of 'Single Brand' only;
(ii Products should be sold under the same brand internationally ; and

(i)~ 'Single Brand" product-retailing would cover only products which are branded during

manufacturing.
(c)  Yes,Sir.
(d)  FDIup to 100% is permitted in wholesale cash & carry trading on automatic route.
Revival of talks in Doha Round at WTO

1204. SHRI RAJIV PRATAP RUDY: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:
(a)  whether Government is keen to revive road blocked talks in Doha Round at WTO;
(b)  what are the main issues;
(c)  what are the concessions on offer to India; and
(d) India's position in the talks and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) India is committed to a rule-based, multilateral trade
regime which is fair and equitable and an early conclusion of the Doha Round of trade negotiations at
the World Trade Organisation (WTO); however, the core concerns of the Round, namely, the

development concerns of developing countries, have to be addressed.

(b) The Doha Round covers Agriculture, Non-Agricultural Market Access, Services, issues

related to Trade-related Intellectual Property Rights and several other areas.

(c) The flexibilities available to India and other developing countries include, inter alia,
provisions for lower tariff cuts over a longer implementation period and special provisions for lower
tariff cuts on some products to enable developing countries to meet their food security, livelihood

security and rural development needs and to protect their sensitive industrial tariff lines.
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(d) The principal aim of India's negotiating strategy in the negotiations has been to protect
the interests of farmers particularly with regard to their food and livelihood security and to protect
sensitive industrial sectors from the impact of tariff reductions or bindings.

Agri-export from India

1205. SHRI NARESH GUJRAL: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) what was the total commodity-wise figure of agri-exports from India in the last three
years; and

(b) India's share, in percentage, of total global agri-exports ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Commodity-wise figure of agri- export from India for
the last three years is available on the website of the Department of Commerce and Agricultural and
Processed Food Export Development Authority (APEDA) at www.dgciskol.nic.in  and
www .apeda.com respectively.

(b)  In2008, India's share in US dollar term is about 1.35% of world trade in agriculture.

Performance of SEZs in the country

1206. DR. (SHRIMATI) NAJMA A. HEPTULLA: Wil the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  whether Government has assessed the performance of SEZs in the country;

(b) if so, how much foreign investment has been attracted by them during the last three
years, sector-wise;

(c)  what has been the impact of global meltdown on the performance of SEZs in the country;

(d) whether Government is going to freeze the granting of SEZs in the country;

(e) if so, the details and whether Government have resolved the issues of agitating farmers
whose land was acquired for the purpose; and

(f)  ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) In terms of provisions of SEZ Act, 2005 and SEZ Rule,
2006, SEZ units are required to submit Annual Performance Report and Developers are required to
submit Quarterly Report on their performance. These are scrutinized/monitored by the Development

Commissioners of the concerned SEZs as well as by the Approval Committee.

(b)  According to readily available information, the total foreign direct investment in SEZs is to
the tune of Rs. 10,983 crore.

(c)  Theimpact of economic meltdown on the performance of SEZs cannot generally be ruled
out. However, export from the SEZ during the financial year 2008-09 has been to the tune of Rs.

99,689 crores registering a growth of 50% over the export for the year 2007-08.
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(d)  No such proposal is under consideration.

(e) and (f) Land is a State subject. Land for Special Economic Zones (SEZs) is procured as per
the policy and procedures of the respective State Governments. State Governments have been
advised that in case of land acquisition for SEZs, first priority should be for acquisition of waste and
barren land and if necessary single crop agricultural land could be acquired for the SEZs. If perforce a
portion of double cropped agricultural land has to be acquired to meet the minimum area
requirements, especially for multi-product SEZs, the same should not exceed 10% of the total land
required for the SEZ. The Board of Approval for SEZs only considers those proposals, which have
been duty recommended by the State Government. Further, pursuant to the decision of Empowered
Group of Ministers (EGOM) in its meeting held on 5th April, 2007, the State Governments have been
informed on 15th June, 2007 that the Board of Approval will not approve any SEZs where the State
Governments have carried out or propose to carry out compulsory acquisition of land for such SEZs
after 5th April, 2007.

Relief package for Coffee Growers

1207. SHRI MOHD. ALl KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a)  whether coffee growers have sought Rs. 1,120 crore relief package for indebted coffee

growers;
(b) if so, the details thereof and the action taken so far;
(c)  the present status of coffee growing in each State, especially in Andhra Pradesh; and
(d)  the working conditions and facilities being granted to workers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b)  Does not arise.

(c)  The present status of coffee growing in each State including Andhra Pradesh is as under:

State Area under coffee Holdings Coffee Production (2008-09)
in Ha. % to No. % to (InMT) % to
total total total
1 2 3 4 5 6 7
Karnataka 225458 58.00 66438 30.00 183860 70.10
Kerala 84716 22.00 76040 34.00 57200 21.80
Tamilnadu 31344 8.00 156715 7.00 16255 6.20
Andhra 37774 10.00 54512 25.00 4670 1.77
Pradesh
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1 2 3 4 5 6 7

Orissa 3142 0.80 1983 1.00 200 0.08
North Eastern 5761 1.20 6137 3.00 115 0.05
States

TOTAL ¢ 388195 100.00 220825 100.00 262300 100.00

(d)  The coffee estates which employs 15 and above workers on 5 hectares or more of land
under coffee are covered under the Plantation Labour Act 1951. The Act prescribes appropriate living
conditions and various other benefits to workers. The provisions of the Act are being enforced by the
respective State Governments. The Coffee Board through Plan programme has been extending
educational stipend/meritorious awards and support to pursue professional degree courses to

children of workers and tiny growers.
'Eye on the Sky' Surveillance System by IAF
1208. SHRI KALRAJ MISHRA: Will the Minister of DEFENCE be pleased to state:

(a)  whether the Indian Air Force has lately received its first "Eye in the sky" for better
surveillance and guarding the Indian shores and skies against any intruder and keeping any eye on

the military movement, across India's shores and borders;
(b) if so, at what cost and from where; and
(c)  the steps taken to put it in place?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Yes, Sir. The Indian Air Force
has received the first Airborne Warning and Air Control System (AWACS) aircraft on 25th May 2009.
The contract signed with M/s Elta, Israel, is for supply of three such aircraft alongwith associated
equipment at a cost of 1.108 billion US Dollars. All necessary steps have been taken to support

operations of the aircraft from its base.
Overhauling of T-72 Tanks

1209. SHRI T.K. RANGARAJAN: Will the Minister of DEFENCE be pleased to state the number
of T-72 Tanks that is waiting for overhauling and the number of Tanks Government proposes to send
to HVF Avadi in the year 2009 for overhauling?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): 62
Nos. T-72 Tanks are awaiting completion of overhaul at HVF. In the year 2009-2010 it is proposed to
overhaul a total number of 120 tanks at HVF, for which the remaining tanks would be sent by the

Army.
Release of spectrum for 2G and 3G Bands

1210. SHRI NANDAMURI HARIKRISHNA:
SHRJ M.V. MYSURA REDDY:
Will the Minister of DEFENCE be pleased to state:
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(a)  whether it is true that Ministry of Defence has agreed to release 456 MHz of spectrum
consisting of 25 MHz in 3G band and 20 MHz in 2G band;

(b) if so, the details thereof;

(c)  whether it is also a fact that out of 46 MHz the Ministry is releasing only 10 MHz in 3G
band and 5 MHz in 2G band; and

(d) ifso, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes Sir; Ministry of Defence
has agreed to release 25 MHz in 3G Band and (20+20) MHz in 2G Band on operationalisation of

nationwide Armed Forces Network.

(c) and (d) Yes Sir; phased release of spectrum is linked to completion of Armed Forces

Network.
Return of honorary medals by Ex-servicemen
1211.  SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that a number of retired Defence officers have returned their medals to

the Hon'ble President, who is Supreme Commander of the Armed Forces;
(b) if so, the status thereof; and

(c)  whether Government is considering persuading them to take their medals back with

honour?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
Yes, Sir.

(b)  They are with the Government.

(c)  Committee constituted under the Chairmanship of the Cabinet Secretary to look into the
issue of One Rank One Pension and related issues has submitted its report recommending the
following benefits to substantially improve the pension for the PBORs and Commissioned Officers,

which have been accepted by the Government:-
0) Inclusion of Classification Allowance for PBOR from 1.1.2006.
(i) Removal of linkage of full pension with 33 years from 1.1.2006.
(i) Revision of Lt. General pension after carving out a separate pay scale for them.
(iv)  Bringing parity between pension of pre and post 10.10.1997 PBOR pensioners and
(v)  Further improving PBOR pensions based on award of GOM, 2006.

Since the issue on which they were agitating has been adequately addressed by the Committee,

the Government expects them to honour their hard earned medals.
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Shortage of officers in Armed Forces

1212. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of DEFENCE be pleased to state:

(a)  whether Armed Forces (Army, Navy, Air Force) are suffering from acute shortage of

officers;

(b) if so, over past five years, how many officers have sought a discharge/voluntary
retirement, rank-wise;

(c)  what were reasons for their disenhancement from Armed Forces;

(d)  whatis up-to-date position of vacancies in officers cadre, force-wise; and

(e)  what steps are being taken to stop this exodus?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) There has been a shortage of
officers in the Armed Forces for quite some time. The extent of shortage of officers in the Armed

Forces is as follows:-

Army Navy Air Force

11387 1612 1400

During the last five years, 4300 officers of Army, 1177 officers of Air Force and 1096 officers of
Navy have sought premature retirement/resignation. Premature retirement is considered on the
grounds of non-empanelment, supersession, permanent low medical category and compassionate

grounds.

A number of steps have been taken to motivate the service personnel to continue in service and
to attract the talented youth to join the Armed Forces. All officers including those in Short Service
Commission (SSC) are now eligible to hold substantive rank of Captain, Major and Lieutenant
Colonel after 2, 6 and 13 years of reckonable service respectively. The tenure of SSC officers has
been increased from 10 years to 14 years. A total number of 750 posts of Lt. Colonel have been
upgraded to Colonel towards implementation of AV Singh Committee Report (Phase-1). Further,
1896 additional posts in the ranks of Colonel, Brigadier, Major General and Lieutenant General and
their equivalent in the other two Services have been upgraded towards implementation of AV Singh
Committee Report (Phase-Il). The implementation of recommendations of the VI Central Pay
Commission with substantial improvements, in the pay structure of officers of Armed Forces will also

go a long way in making the Services more attractive.
One rank one pension to Ex-servicemen
1213.  SHRI KUMAR DEEPAK DAS: Will the Minister of DEFENCE be pleased to state:
(a) whether Government has promised to ex-servicemen one rank one pension;
(b) if so, the details of steps taken so far to keep the promise; and

(c) ifnot, the reason therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
The Government had promised to examine the One Rank One Pension issue within a specified

timeframe.

(b) and (c) Committee constituted under the Chairmanship of the Cabinet Secretary to look into
the issue of One Rank One Pension and related issues has submitted its report recommending the
following benefits to substantially improve the pension for the Personnel Below Officer Rank (PBOR)

and Commissioned Officers:-

(i)  Inclusion of Classification Allowance for PBOR from 1.1.2006.

(i) Removal of linkage of full pension with 33 years from 1.1.2006.

(i)  Revision of Lieutenant General pension after carving out a separate pay scale for them.
(iv) Bringing parity between pension of pre and post 10.10.1997 PBOR pensioners and

(v)  Further improving PBOR pensions based on award of Group of Ministers, 2006.

(vi) Broad banding of percentage of disability/war injury pension for pre 1.1.1996 disability/war
injury pension and removal of cap on war injury element of pension in the case of disabled

pensioners belonging to Category E.
Recommendation of Rama Rao Committee on DRDO
1214. SHRIN.K. SINGH:
SHRIMATI MOHSINA KIDWAI:
Will the Minister of DEFENCE be pleased to state:

(a)  whether Government has recently set up a Committee to go into the recommendation of

the Rama Rao Committee and suggest restructuring of the DRDO;
(b) if so, the details thereof;

(c)  towhat extent the recommendations of the Rama Rao Committee have been accepted by

the Government; and
(d)  whether DRDO has not achieved the target of research in the past few years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Yes, Sir. The Government,
under the Chairmanship of Defence Secretary, has recently constituted a committee to look into the
responses and suggestions made by the various stake holders on the recommendations of Rama

Rao Committee.

(d)  Defence Research and Development Organisation (DRDO) has equipped Armed Forces
with state-of-the-art technologies in the field of strategic systems, electronic warfare and
communication systems, combat vehicles, armour and armaments, naval systems, life support
systems, missile systems, etc. During the past, DRDO has developed a number of
systems/technologies/products worth about Rs.40,000 crore, which have been/are being inducted

into Armed Forces. There has been delays in some of the DRDO projects due to some genuine
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difficulties, like technical complexity. technological embargo/sanctions and various control regimes,
non-availability of infrastructure within the country, extended user trials, revision of systems
specifications during development phase, etc. DRDO has taken remedial measures to complete the

ongoing projects on time.
New Ammunition Stores
1215. DR. RAM PRAKASH: Will the Minister of DEFENCE be pleased to state:

(a) the quantum of ammunition presently lying in open plinth and non-conforming

accommodation, if any; and

(b)  the storage accommodation planning for the new ammunition stores planned to be

acquired in next five years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Approximately 85,000 MT of
ammunition pertaining to Army is presently lying in open plinth/temporary accommodation. No
ammunition is presently lying in open plinth and in non-confirming area in Navy and Air Force
establishments. Capacity enhancement for storage of ammunition is an on-going process. However,

there is no shortage of accommodation envisaged for Ammunition Stores in case of Air Force.
Disposal of Unserviceable Ammunitions in Defence Stores
1216. DR. RAM PRAKASH: Will the Minister of DEFENCE be pleased to state:
(a) the quantum of defence ammunition in stores that are unserviceable and awaiting
disposal in the three services;

(b)  how much space in these stores have been occupied that can be vacated on its disposal;

and

(c)  whether any R&D effort is being made for devising a suitable and safe disposal

technology ?
THE MINISTER OF DEFENCE (SHRl A.K. ANTONY): (a) Presently, 300 MT and 3127.5 MT of

unserviceable ammunition with the Navy and the Army respectively are awaiting disposal. No such

ammunition is lying with Air Force.

(b)  Inthe Naval Armament Depots unserviceable stores are occupying about 250 Light Ton (1
LT=40 cubic feet) of space, which can be vacated on its disposal. In Army, most of the
unserviceable stores is kept in the open holding and would not impact the permanent storage of

serviceable ammunition.

(c)  There are standard procedures which are meticulously followed to ensure safe disposal of
such ammunition. However Centre for Fire, Explosive & Environment Safety (CFEES) has
undertaken a project on demilitarization based on plasma pyrolysis, which will meet all safety and
environmental standards and will be able to address all types of ammunition presently being held in

the Army.
Pension to Ex-Servicemen with less than fifteen years of service

1217. PROF. P.J. KURIEN: Will the Minister of DEFENCE be pleased to state:
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(a)  whether it is a fact that ex-servicemen with service upto 15 years are not getting pension

while Members of Parliament with five years of service are getting pension;
(b)  the reason for denying pension to the ex-servicemen with less than 15 years of service;
(c)  whether Government has received any representation in this regard; and
(d) ifso, Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
and (b) The Ex-Servicemen with service less than 15 years are not entitled to pension as it is a
mandatory requirement for a Personnel Below Officer Rank to render 15 years qualifying service to

earn pension.
(c)  Yes,Sir.

(d) As minimum qualifying service is an essential criterion for pension in the Government, it

has not been found feasible to accept the demand.
Defence Deal with USA
11218. SHRI PYARELAL KHANDELWAL : Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that Indian Government has signed the biggest ever defence deal with
USA;

(b) if so, the types of defence material to be procured by India from USA under said deal and

the details thereof; and
(c)  thetime by when supply of aircraft will be made to forces under the said deal ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) A contract for procurement of
maritime reconnaissance aircraft was signed with M/s Boeing, USA on 1.1.2009. The contract
provides for procurement of the aircraft along with associated spares, system support, training and

documentation. The time frame for induction of the aircraft is from 2013 to 2015.
Offset clause in Public Private Partnership in Defence Industry

1219.  SHRI T.K. RANGARAJAN: Will the Minister of DEFENCE be pleased to state:

(a) how effective has Government been in enforcing the offset clause, in Public Private

Partnership in Defence Industry since its introduction;
(b)  how much money has been brought in because of this clause; and
(c)  which are the industries that have been set up because of the money brought in?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a) to
(c) Ministry of Defence has been including offset clause in capital acquisitions according to the

guidelines laid down as per Defence Procurement Procedure.

tOriginal notice of the question was received in Hindi.
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Offset contracts of more than Rs.7500 Crores have been signed till date. Contracts between foreign
suppliers and Indian defence companies are resulting in setting up of, inter-alia, manufacturing,

design, testing, service centers in the Indian defence industries.
Structural Fault in MIG-29 Fighter Planes

11220. SHRI PRABHAT JHA:
SHRI BALAVANT AL/AS BAL APTE:
Will the Minister of DEFENCE be pleased to state:

(a)  whether itis a fact that Russia, has pointed out structural faults in MIG-29 aircrafts;
(b) if so, the details thereof;

(c)  whether Government is formulating any action plan to decommission MIG-29 aircrafts

from its airfleet;
(d) if so, the time period for decommissioning alongwith details thereof;

(e) ifnot, the reasons for keeping these aircrafts in the air fleet despite detection of structural

faults in them;

(f)  whether it is also a fact that Government has made a new deal for purchase of these

aircrafts; and
(g) ifso, the steps Government proposes to take in the light of these faults?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes, Sir. There was a MiG-29
accident in Russia in December 2008. RAC-MiG has intimated that corrosion on the Fin Root Ribs

has been identified as the cause of crack development.

(c) to (&) There is no plan to decommission MiG-29 aircraft. The repair scheme and preventive

measures are in place and IAF has not encountered major problems concerning the issue.
(f) and (@) IAF has not entered into a new deal for procurement of MiG-29 aircraft.
Reduction in Deployment of Forces in J&K
1221.  SHRI RAJIV PRATAP RUDY : Will the Minister of DEFENCE be pleased to state:
(a)  whether threat from terrorists in Jammu and Kashmir is real;
(b) if so, the reasons therefor;
(c) isthere a move to reduce deployment forces; and

(d)  the effect and consequence thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Terrorist infrastructure in
Pakistan Occupied Kashmir and Pakistan remains intact and infiltration attempts by terrorists are
continuing. While the Security Forces have, through relentless operations, substantially controlled

the violence levels, the terrorist threat remains real.

(c) and (d) The quantum of troops deployed in the State of Jammu & Kashmir is continuously

assessed and reviewed by the Army based on the changing threat perception.
Recruitments in Armed Forces
1222. SHRI VARINDER SINGH BAJWA: Will the Minister of DEFENCE be pleased to state:

(a)  the number of vacancies as on 1st April, 2009 at the lowest recruitment level in the three
wings of the armed forces as well as in Coast Guard, force-wise and category-wise /.e. sepoy at the

lowest level and 2nd Lieutenant at the Commissioned Officers Level;

(b)  the extent to which these vacancies are likely to be filled during 2009-2010. force-wise

and category-wise; and

(c)  the procedure being adopted/proposed to be adopted so that new recruitments in the

services and coast guard are made from all the regions of the country?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) The number of vacancies as on
st April, 2009 at the lowest recruitment level in the three Wings of Armed Forces as also in the Coast

Guards, in respect of Officers and Personnel Below Officer Rank (PBOR) are as under:-

No. of vacancies

Officers PBORs
Army 2,240 40,980
Navy 1,475 4,459
Air Force 578 3,739
Coast Guard 79 735

The recruitment in Armed Forces is an on going process and is planned to fill up the vacancies.

Recruitment in the Armed Forces and the Coast Guard are made from all over the country for

which well established procedures are in place.
Proposal of Government of Gujarat for Coastal Security Scheme
1223. SHRI VIJAYKUMAR RUPANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  the original proposal of Government of Gujarat under the Coastal Security Scheme;
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(b)  the amount and item/sanctioned by Government;

(c)  whether Government has received secondary proposal from the State for sanction of

additional 12 Coastal Police Stations, 17 Coastal Out Posts;
(d) by when Government intend to give sanction to above proposal;

(e)  of the 30 boats sanctioned for coastal security, by when Government intend to deliver the

remaining 28 boats;

(f) whether Government would accord sanction for camel patrolling system, watch towers

etc.;and

(9)  whether it is a fact that the sensitive areas between Jakhau and Chhad belt are not being

effectively covered under patrolling by the Coast Guard/BSF wing because of lack of suitable boats ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A comprehensive Coastal Security Scheme, which is a
supplemental initiative, was approved in January 2005 for implementation over a five year period
commencing 2005-06. The Scheme is under implementation in nine coastal States, viz. Gujarat,
Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal, and
four coastal Union Territories, viz. Daman & Diu, Lakshadweep, Puducherry and Andaman &
Nicobar Islands. Under the Scheme, 73 coastal police stations, 97 check posts 58 outposts and 30
operational barracks have been approved. The scheme also provides for 204 patrol boats fitted with
modern navigational and maritime equipment for patrolling in coastal waters, and 153 jeeps and 312
motorcycles for patrolling along the coast. A lump sum assistance of Rs.10 lakhs per police station is
also provided for computers and equipments, etc. The approved five-year outlay for the Scheme is
Rs.400 crores for non-recurring expenditure and Rs.151 crores for recurring expenditure on fuel,

maintenance and repairs of vessels and training of personnel.

The Government of Gujarat had submitted, in 2005, a comprehensive proposal of Rs. 321.70
crores for new police stations, upgradation of existing police stations, check-posts, out-posts,
watch towers etc. under the Coastal Security Scheme for consideration of the Government. After
detailed discussions and consultation with all concerned including the State Government, the
Government of India approved 10, coastal police stations, 20 jeeps, 101 motorcycles, 25 check-
posts, 46 out-posts and 30 boats (20 boats of 12 Tonnes and 10 boats of 5 Tonnes) for Gujarat, at

the approved outlay of Rs. 5842.60 lakhs, under the Scheme.

(c) and (d) Yes, Sir. As a general policy decision, all the coastal States and Union Territories
are carrying out the exercise of vulnerability/gap analysis jointly with Coast Guard, to firm up their
additional requirements, in respect of coastal police stations, vehicles, boats etc., for formulation of
Phase-Il of the Coastal Security Scheme for further approval of the Government of India. Though
Government of Gujarat has submitted its proposal, the detailed proposals are yet to be received from

most of the coastal States and Union Territories.
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(e)  Supply of boats, has started and two boats have been delivered to Gujarat so far. The
supply schedule of boats has been finalised to complete supply of all the allocated boats by October,
2010.

(f)  The Border Guarding Forces (BSF) has been deployed at Indo-Pak International Border
in Gujarat. BSF is carrying out round the clock surveillance and patrolling and adequate steps are

taken for effective patrolling on the border.

(9) No, Sir. Indian Coast Guard is regularly deploying ships and aircrafts between Sir Creek
and Jakhau. Hovercrafts and Interceptor Boats also are deployed from Jakhau to carry out patrol of
sensitive areas between Sir Creek and Jakhau along the coast. BSF is also manning the area under

their jurisdiction with sufficient number of available watercrafts and other vessels.
Setting up of National Counter Terrorism Centres
1224. SHRI NANDAMURI HARIKRISHNA:
SHRI M.V MYSURA REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government is very soon going to set up National Counter

Terrorism Centre in the country;

(b) if so, whether the Centres are going to be established at the district level or at the State

level;

(c)  whether there are any plans to take up this subject in view of its importance as a part of

Government's 100 days internal security programme; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) The government of India is proposing to establish a focused institutionalized mechanism in the
form of a National Counter Terrorism Centre (NCTC), with the aim of taking pro-active counter-

terrorism measures complementing with other concerned agencies.
Discussion with Chief Ministers over Naxal Problem
1225. DR.T.SUBBARAMI REDDY:
PROF. ALKA BALRAM KSHATRIYA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether his Ministry had discussed Naxal menace with Chief Ministers of States and also

discussed security scenario in the country after 26th November, 2008 Mumbai attack;

(b) if so, whether he has requested Chief Ministers of 9 Naxal affected States to stay back

after January 6, meet to have an exclusive session on the problem of Left Wing extremism; and

(c) if so, the outcome of discussions held and to what extent State Governments alongwith

Union Government have been able to check Naxal menace in various States in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) Yes, Sir. A meeting of Chief Ministers of seven naxal affected States of Andhra Pradesh, Bihar,
Chhattisgarh, Jharkhand, Maharashtra, Orissa and West Bengal with Union Home Minister was held
on 7th January 2009. During the meeting, there was a consensus to launch coordinated joint anti-
naxal operations and to focus on the development fronts including capacity building of security
forces.

State Governments take appropriate action and Central Government supplements their efforts
and resources. Monitoring, review and evaluation of the naxal situation for appropriate counter action

is a continuous process.
Impact Assessment Study of MPF Scheme

1226. SHRIMATI SHOBHANA BHARTIA:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the Bureau of Police Research and Development (BPRD) has conducted an
impact assessment study of the Modernisation of Police Forces (MPFs) scheme;

(b) if so, the outcome of the study conducted by BPRD;

(c)  whether Government has since taken any steps to modernize the police forces in the
wake of BPRD studies and reports; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. The Bureau of Police Research & Development had
conducted an Impact Assessment Study of Modernisation of Police Forces Scheme in the year 2006.
The study has observed that the overall impact of police modernization has reflected in improved
communication facilities, greater mobility, improved visibility and better police presence; improved
housing facilities; better police buildings; increased training facilities with latest training gadgets;
better networking and computerization of police offices, availability of improved and advanced
weaponry to fight militancy; better operational efficiency and investigation skills, well coordinated,
timely and effective response to problems; improved service delivery; and increased public
confidence and satisfaction.

(c) and (d) Modernisation of State Police Forces is an ongoing process and the Government on
a continuous basis takes necessary steps and measures to ensure that the police forces are
equipped with modern weapons and technologies to effectively deal with security threats. The State
Governments have been provided funds under the MPF Scheme during the last three years 2006-07,
2007-08 and
2008-09 as under towards modernization of the State Police Forces:

Year Funds released under MPF Scheme (Rs. in crore)
2006-07 1065.22
2007-08 1248.70
2008-09 1157.64
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CAG Report on Naxalism

1227. SHRIV. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether according to CAG report which shows that Naxal hit States crippled, sat on

police revamp;

(b) whether in 261 pages performance audit review of police modernization across 16 States
after India witnessed a spate of attacks beginning May, 2008, CAG has exposed States' appalling

level of preparedness;

(c) ifso, whether it points to serious lapses by States on five major counts, mobility, finance,
mismanagement on utilization of allocated funds, weaponry, communication and training of all

leading to crippling the police in these States; and
(d) ifso, what action Government has taken or proposes to take in view of CAG report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The C&AG commissioned a comprehensive audit exercise to
assess the efficacy of the Modernization of State Police Forces Scheme (MPF Scheme) through
individual performance audit reviews of States. The C&AG has provided to the Ministry of Home
Affairs a copy of the ""Compedium of Performance Audit Reviews of 16 States - Audit Evaluation of
Modernization of Police Force in India dated January, 2009. The C&AG audit report covers the main
naxal affected States for the period mention, viz., Andhra Pradesh (2002-07), Bihar (2001-06),
Jharkhand (2000-04), Madhya Pradesh (2000-06), Maharastra (2000-05) Orissa (2000-04) and
West Bengal (2000-05). In the C&AG audit report implementation of the MPF Scheme in 16 States
has been reviewed and State-wise findings have been given. Though audit report has pointed out
certain shortcomings in the implementation of the MPF Scheme, it has observed that almost all the

States had benefited from the Ministry of Home Affairs enhanced funding programme.

(c)  The main shortcomings reported in the audit report on mobility, finance, utilization of

funds, weaponry, communication and training are briefly as under:-

(i)  Mobility: A number of police stations were not provided with four wheelers by States which
adversely affected the field policing activities. Vehicles were not purchased synchronizing with
availability of Drivers. Vehicles were deployed in Bandobast as a result police response time for

crime did not improve.

(i)  Finance: In some cases the State Governments did not release its matching State share of
funds under MPF Scheme.

(i) Utilization of funds: The States were slow in utilization of funds in the same year of release.

(iv) Weaponry: Procurement of sophisticated weapons were inadequate and police stations and
barracks continued to depend on outdated weaponry. The State Governments did not provide

sufficient modern weaponry for training and practice in police training colleges.
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(v)  Communication and training: There was deficiency in communication facilities. In some States
training infrastructure for training of constables was inadequate. In some States training

infrastructure is not adequate to support the increase in intake capacity of training schools.

(d)  The relevant extracts of audit reports of each of the States have been sent to the
concerned State for necessary action. The State Governments have been asked to ensure the

following procedural/remedial steps:-
(a)  Tomaintain a Register of vehicles purchased under MPF Scheme with actual deployment.

(b)  The meeting of State Level Empowered Committees (SLEC) be held immediately to

consider/and respond to the CAG audit observations and to report remedial steps.

(c) Details of all 'interest' earned on the deposits of MPF scheme as noted in the report be

reported.

(d) A certificate by the Home Secretary of the State that MPF funds have not been utilized for

payment of salary, etc.

Besides this, a system of concurrent audit of Govt. of India releases to State Governments under
MPF Scheme has been put in place. The reports of concurrent audits conducted in the last quarter of

2008-09 have been sent to State Governments for examination and for taking remedial action.
Meeting to review Security in Maoist Violence Hit States

1228. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Central assistance to Naxal infested States of Chhattisgarh, Jharkhand, Bihar

and Orissa have failed to contain rising incidence of Maoist violence;

(b)  whether on 8th April, Centre called a high level meeting to review security in Maoist hit

States;

(c)  whether according to Ministry, sum of Rs. 163.41 crore, Rs. 189.70 crores and Rs. 169.52
crores and Rs. 168.40 crores have been doled out to Bihar, Chhattisgarh, Jharkhand and Orissa
respectively under modernization of State police forces scheme to fight Naxal menace besides

additional Rs. 165.55 crores; and

(d) if so, whether in spite of this Government has failed to curb Naxal menace in these
States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) Details of naxal violence In Chhattisgarh, Jharkhand, Bihar and Orissa from 2007 to 2009 (upto
30.6.09) are given in the Statement (See below). Details of funds released to Chhattisgarh,
Jharkhand, Bihar and Orissa under the Scheme for Modernisation of State Police Forces are as

below:

100



(Rupees in crore)

State 2002-03 to 2006-07 2007-08 2008-09
Bihar 148.67 16.24 41.57
Chhattisgarh 164.68 41.72 26.54
Jharkhand 131.30 50.95 69.86
Orissa 138.80 45.80 42.54

State Governments deal with the various issues related to naxalite activities in the States. The
Central Government supplements their efforts in several ways. Monitoring, review and evaluation of

the naxal situation is a continuous process.
Statement

State-wise extent of Naxalite violence during 2007 to 2009 (as on 30.6.2009)

State 2007 2008 2009 upto 30.6.2009

Incidents Deaths Incidents Deaths Incidents Deaths
Bihar 135 67 164 73 118 43
Chhattisgarh 582 369 620 242 285 148
Jharkhand 482 157 484 207 364 122
Orissa 67 17 103 101 162 40

Proposal of Kerala for modernization of prison
1229. SHRI A. VIJAYARAGHAVAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the competent authority of Kerala had submitted proposal for 'Modernization of
Prison Administration' Phase-ll;

(b) if so, the details including the present status of above proposal;
(c)  whether action will be taken in affirmative to above submission; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, Sir.

(b) to (d) Considering the demand of various States for granting further financial assistance for
construction of new jails/additional barracks so as to address the problem of overcrowding, the
Ministry of Home Affairs has initiated the process of formulating second phase of the scheme of
modernization of prisons. Necessary steps are being taken in this regard in consultation with the
Ministry of Finance. The proposal so received from the State Governments will be considered only
after the proposal mooted by the Ministry of Home Affairs is approved by the Cabinet. The proposal
of Government of Kerala shall be processed depending upon the terms of approval of the scheme as
also the funds sanctioned by the Cabinet and provided In the budget.
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Attachment of CRPF and BSF to Different Ministries and Offices
1230. SHRI A. ELAVARASAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government has attached more additional security personnel from paramilitary
force of BSF and CRPF to different Ministries and offices in the capital for non-security purposes

while their services are essential at the borders and in naxal affected areas;
(b) if so, the details thereof;
(c)  whether the CAG has highlighted this unauthorized attachment in its Report; and

(d) if so, the details thereof and the steps taken by Government to recruit more personnel for

civilian work and posting of trained personnel for specialized security Jobs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes Sir, the Government has attached Force personnel from CRPF and BSF with Ministry of

Home Affairs and other offices for administrative and operational tasks in public interest.

(c)  Yes Sir, the CAG has highlighted this issue in its report contained in Paragraph 9.1 of
Report No. CA1 of 2008.

(d)  The CAG has pointed out that a large number of BSF and CRPF personnel are attached
from their field units to their headquarters, other Delhi offices, the Ministry and other non-Force
offices. A draft Action Taken Note on the CAG report was sent to AGCR, which has been

resubmitted in response to AGCR queries.
NHRC Recommendations on Nithari Killings
1231. SHRIMATI BRINDA KARAT : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether National Human Rights Commission (NHRC) has made certain policy

recommendations in the light of Nithari Killings;
(b) if so, the details of recommendations; and

(c)  whether Central Government has accepted the recommendations pertaining to its

jurisdiction?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) The National Human Rights Commission (NHRC) has prepared a Report on Missing Children.
The Report inter-alia, recommends formulation of missing persons squads/desks in policed stations,
reiteration of Hon'ble Supreme Court guidelines in all police stations, given in Writ Petition (Crl.) No.
610 of 1996 filed by Hori Lal Vs. Commissioner of Police, Delhi and Others, mandatory reporting,
involving Panchayat Raj Institutions and NGOs, maintenance of national data base and monitoring by

National Crime Record Bureau, revival of State/District Crime Record Bureau, establishing of Child
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help line, outsourcing preliminary inquiry to NGOs, |-Card for children, poverty alleviation measures,
role of State Human Rights Commission, role of media, attention to transit points of trafficking etc.

(c) Law and Order is a State subject. It is for the State Governments to take appropriate
action in every crime. However, the report of NHRC has been circulated to all State Governments
and Union Territories for taking action on the recommendations made by NHRC in its Report.
However, Ministry of Women & Child Development is considering a comprehensive legislation to

cover the offences against children to create a safe environment for children.
Effect of NIA on terrorism
1232. DR. K. MALAISAMY : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  the number of occurrences that have taken place under terrorism, extremism, naxalism,

maoism, insurgency during the tenure of last UPA Government, State-wise and year-wise;
(b) how do they compare with earlier years; and

(c)  the major effect after the constitution of National Investigation Agency and what are the

grey and weak areas?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) As per available information, the number of incidents that have taken place in Jammu &

Kashmir, Noth-Eastern States and Naxal affected States, since 1999 upto 31.5.2009 are as under:

Jammu & Kashmir

Year No. incident
1999 3071
2000 3074
2001 4522
2002 4038
2003 3401
2004* 2565
2005 1990
2006 1667
2007 1092
2008 708
2009 (upto May 2009) 186
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North-East

Year No. Incident
1999 1743
2000 1963
2001 1340
2002 1319
2003 1332
2004* 1234
2005 1332
2006 1366
2007 1489
2008 1561
2009 (upto May 2009) 624

Naxal affected States

Year No. Incident
1999 1246
2000 1179
2001 1208
2002 1465
2003 1897
2004* 1553
2005 1608
2006 1509
2007 1565
2008 1591
2009 (upto May 2009) 915

*The first UPA Government was formed in May, 2004

Besides, sporadic incidents of terrorism have been reported in different parts of the hinterland
from time to time.

(c)  The National Investigation Agency (NIA) has been constituted and the Director General,
has been appointed and assumed office. 217 additional posts have been sanctioned. The National
Investigation Agency has been assigned three cases for investigation and prosecution.

Tribal people used as Shield in Lalgarh Operation

1233. DR. K. MALAISAMY : Will the Minister of HOME AFFAIRS be pleased to state:
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(a)  for how long 2 or 3 districts of West Bengal were under the control of Maoists before the

security forces could regain and restore Lalgarh in the recent past;

(b)  whether cognizance has not been taken by the authorities concerned and attempt to flush
out then and there instead of waiting to develop into a grave and major problem;

(c)  whether it is not a serious lapse;

(d)  whether in the encounter or in the process of flush out between Maoists and security

forces, it is a fact that Maoists and Naxalates used the local tribal people as their shield; and
(e) ifso, how many tribal people were killed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(e) On the basis of violence profile, West Midnapore district of West Bengal is included in the list of
districts under Security Related Expenditure scheme, for which expenditure on account of anti-naxal

operations is reimbursed to the State.

After IED blast in November 2008, local people constituted a Committee called 'Police Santrash
Birodhi Janaganer Committee ' (PSBJC), to oppose police action. CPI (Maoist) extended support to

the Committee.

State Police Forces; have been coordinating operations in the naxal affected areas, with
assistance of Central Para Military Forces, in a focused manner in the area since 18th June 2009. No

casualties of tribals have been reported due to the above operation.
Smuggling and consumption of drugs in the country

1234. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to

state:

(a)  whether Government is aware of recent reports indicating that in addition to being a major

transit centre for drug smuggling, consumption of drugs is increasing in the country;
(b) if so, the details thereof, city-wise and State-wise; and

(c)  the steps Government has taken/proposes to take to combat and curb drug consumption

and smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Sir. Government do not have any authentic report to indicate that

consumption of drugs is increasing in the country.
(b)  Does not arise.

(c)  The steps taken by Government to combat and curb drug consumption and smuggling

are given in the Statement.
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i)

vii)

viii)

i)

Statement

Details of steps taken by Government to combat and curb drug

consumption and smuggling

Ministry of Social Justice & Empowerment under its scheme of Prevention of Alcoholism and
Substance (Drug) Abuse is providing financial assistance to Non-Governmental Organizations

for running De-addiction centres.

A National Drug Awareness Campaign is launched every year on the occasion of 'International
Day against illicit trafficking and Drug Abuse' on 26th June. Under this campaign, ill effects of
the drugs are discussed with people so that correct information and life skills are available to

young people to help them to choose a drug free and healthy life style.

Information, Education and communication (IEC) materials like posters, banners, panels,
brochures, audio and visual spots have been developed to impart knowledge about drugs
through radio, television, newspapers and other mass media. Special camps are organized
from time to time in which the messages against drugs are spread through discussions, rallies,

puppet shows, street plays and pantomime shows.
Strict surveillance and enforcement at import and export points.
Intensive preventive and interdiction efforts along known drug routes.

Improved coordination between the various drug law enforcement agencies for greater

cohesion in interdiction measures.

Strengthening of international liaison for dissemination of operational intelligence. Government
has signed bilateral agreements/MoUs, MLATs/Extradition treaties with many countries to
provide mutual cooperation and assistance in all drug related matters. Increased international

cooperation has led to number of joint operations including Controlled Delivery operations.

Special efforts are being made-to deal drug trafficking by Internet Pharmacy,

Methamphetamine Labs, courier parcels etc.

Conducting training programmes for law enforcement officials for upgrading their skills to

combat drug trafficking.

Implementing a scheme of monetary rewards for information leading to seizures of Narcotics

drugs to informants and officers.

Financial assistance being provided to eligible States for strengthening their narcotics units.
Apex level coordination committees in the States have been constituted to review the drug

situation including illicit cultivation and preventive action taken by the State.
Police under staffed to tackle terror and crime

1235. SHRI A. ELAVARASAN: Will the Minister of HOME AFFAIRS be pleased to state:
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(a)  whether itis a fact that the police are under staffed to meet the challenge to tackling terror

and crime;
(b)  whether there are more than 1.3 lakhs vacancies in the Central and State Police Forces;
(c)  if so, the details thereof;

(d) whether police to people ratio in our country is much lower as there are 143 police men
per one lakh population in our country which is well below the UN mandated minimum norm of 222
police personnel for ever one lakh people; and

(e) if so, the steps taken by Government to strengthen our police force?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) As per information furnished by Bureau of Police Research &
Development (BPR&,D), the sanctioned/actual strength of State Police as on 1.1.2007 is given in
the Statement (See below). The sanctioned and actual strength of Central Police Forces (including
Railway Protection Force) as on 1.1.2007 is 7,98,530 and 7,27,509, respectively.

(d)  As per information furnished by BPR&D, the sanctioned and actual total police per one
lakh population (police-population ratio) at all-India level is 145.25 and 117.09, respectively, as on
1.1.2007.

(e) As 'Police’ and 'Law & Order' are State subjects as per the VIl Schedule to the
Constitution of India, the States are competent to raise police force as per their law & order, internal
security and allied requirements. However, the Central Government has been supplementing the
efforts of State Governments in modernizing their police forces in terms of infrastructure, to meet

challenges to internal security, effectively and to reduce their dependence on Central Police Forces.
Statement

Sanctioned & Actual strength of total police force (Civil police + Armed police)

Sl.No. States/ UTs Total

Sanctioned Actual
1 2 3 4
1. Andhra Pradesh 92,106 NR
2. Arunachal Pradesh 6,108 5,239
3. Assam 55,952 46,541
4. Bihar 74,188 52,075
5. Chhattisgarh 36,987 25,412
6. Goa 4,540 4,178
7 Gujarat 72,723 53,451
8. Haryana 52,109 50,524
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1 2 3 4
9. Himachal Pradesh 14,722 12,033
10 Jammu & Kashmir 68,125 NR
n Jharkhand 51,081 40,663
12 Karnataka 76,997 57,509
13 Kerala 43,1 39,022
14 Madhya Pradesh 76,365 NR
15 Maharashtra * 1,82,195 NR
16 Manipur 16,771 13,339
17 Meghalaya 9,347 8,550
18 Mizoram 7,874 7,233
19 Nagaland 31,407 31,305
20 Orissa 45,156 38,752
21 Punjab 71,859 63,641
22 Rajasthan 71,664 51,051
23 Sikkim 3,522 2,854
24 Tamil Nadu * 98,683 NR
25 Tripura 25,504 19,367
26 Uttar Pradesh 1,66,126 1,50,134
27 Uttarakhand 20,896 14,591
28 West Bengal 82,593 65,944
29 A & N Islands 2,901 2,750
30 Chandigarh 4,628 4,395
31 D&N Haveli 208 185
32 Daman & Diu 246 226
33 Delhi 62,420 66,275
34 Lakshadweep 349 302
35 Pondicherry 3,246 NR
Al India 16,32,651 9,27,541% *

* As on 01.01.2006

** Al India total of actual excludes the States of Andhra Pradesh, Jammu & Kashmir, Madhya Pradesh,

Maharashtra,Tamil Nadu & Pondicherry

NR - Data not received
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Communal Violence Prevention Bill

1236. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether Government proposes to enact Communal Violence Prevention Bill; and
(b) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, Sir.

(b) A BIll titled 'The Communal Violence (Prevention, Control and Rehabilitation of Victims)
Bill, 2005" was introduced in the Rajya Sabha on 5.12.2005 to address various aspects of the
communal violence. The Bill was referred to the Department-related Parliamentary Standing
Committee on Home Affairs and the Committee submitted its Report on 13.12.2006 to Parliament.
After necessary inter-Ministerial consultations, and the Government decision thereon, notices were
given in March, 2007, December 2008 and February 2009 in the Rajya Sabha for moving the official
amendments and for consideration and passing of the Bill. However, the Bill could not be taken up

on these occasions.
Rebel leaders of NE escaping to neighbouring countries
11237. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that some rebel leaders of the North-East have escaped to the

neighbouring countries;
(b) if so, whether they had warrants against themselves;
(c) if so, the action taken against the persons responsible for their escape; and
(d)  the measures adopted to stop such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Available inputs indicate that leaders of insurgent outfits of some
North Eastern States have their bases/camps in neighbouring countries. The information about
warrants issued against militants is not centrally maintained. However, as per available information,
Red Corner Notices have been issued against some of the rebel leaders. The militants take
advantage of the porous borders with Bangladesh and Myanmar. Vigilance and surveillance on the
border has been strengthened. Additional Central Security Forces have been deployed to aid the

State authorities with the objective of carrying out intensive counter Insurgency operations.

tOriginal notice of the question was received in Hindi.
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Criteria for recognition of freedom fighters

1238. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the criteria adopted for recognition of freedom fighters by Union Home

Ministry;
(b) the details of the criteria adopted for recognition in various States, State-wise;

(¢)  whether State Government of UP recognize a person as freedom fighter when he/she had
spent 3 months in jail during freedom struggle while the Union Home Ministry has set the criterion of
at least 6 months;

(d)  whether freedom fighters who had been imprisoned for less than 6 months are not given

any benefits of Central schemes; and

(e) if answer to both parts is yes, the reasons for such discrimination who sacrificed their life
for Independence of the Nation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) The
eligibility criteria under the Swatantrata Sainik Samman Pension Scheme inter-alia includes
imprisonment/underground suffering of at least six months (three months in case of women and
SC/ST freedom fighters), internment in homes/externment from districts for at least six months,
confiscation of properties, permanent incapacitation or loss of job, which a claimant should have

undergone in connection with the national freedom struggle.

(b) The eligibility criteria adopted by different States for grant of freedom fighters pension
under the States/UT schemes, varies from State to State. This information is not centrally
maintained.

(c)  As per Rule 2 of the Uttar Pradesh Freedom Fighters & their Families Pension Rules,
1975, any person who on account his participation in the national freedom struggle, had undergone
jail suffering of two months' or was interned in house or was under trial prisoner in jail for three
months; or who was awarded punishment of ten strokes of canning or who was declared absconder
or was injured due to firing or who attained martyrdom, will be treated as freedom fighter. It is further
provided that other persons, who were interned or undertrial prisoner for shorter periods at different
times, will also be treated as freedom fighter provided that the total period of internment or under-
trial prisoners is three months or more.

(d)  The eligibility condition for Swatantrata Sainik Samman Pension Scheme has been relaxed
in case of certain Movements depending upon the special circumstances obtaining in such

Movements.

(e) The Central scheme and the various State schemes have different eligibility criteria,
evidentiary requirements and terms and conditions. The State schemes are formulated by the
respective State Governments and the eligibility criteria varies from State to State.
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National Counter Terrorism Centre
1239. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government is proposing to set up a National Counter Terrorism
Centre (NCTC) to beef up the internal security system of the country;

(b) if so, the details thereof; and
(c)  the details regarding when will NCTC be functional ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(C) The Government of India is proposing to establish a focused institutionalized mechanism in the
form of a National Counter Terrorism Centre (NCTC), with the aim of taking pro-active counter

terrorism measures complementing with other concerned agencies.
Custodial deaths and gang rape in police station
11240. SHRI OM PRAKASH MATHUR: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether there is a sharp increase in cases of custodial deaths and gang rapes in police
stations during the recent past;

(b) if so, the main reasons behind these cases and whether any information has been
obtained in this regard; and

(c)  whether Central Government has issued any firm guidelines to the State Governments to
control them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) As per information provided by National Crime Record Bureau (NCRB), the total number of
Custodial Deaths in police stations and Custodial rapes reported in the Country, during the period
from 2005 to 2007 are given as under:

Year Custodial death Custodial rape
2005 128 7
2006 89 2
2007 118 1

The data regarding reasons behind these cases is not compiled and maintained, centrally.

(¢)  'Public Order' and 'Police’ are State subjects as per the Seventh Schedule of the
Constitution and as such registration, investigation, detection and prevention of crime is primarily the
responsibility of the State Governments including cases relating to gang rapes. However,
Government of India has been issuing guidelines from time to time to make concerted efforts to
improve the administration of Criminal Justice System and to take effective measures to control crime

against vulnerable sections including women.

tOriginal notice of the question was received in Hindi.
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Moreover, National Human Rights Commission (NHRC), has also issued guidelines to the State
Governments/Union Territory authorities which are under obligation to report every death whether in
police custody or in judicial custody within 24 hours of its occurrence irrespective of the cause of
death of the deceased.

Section 176 of Cr. P. C. has also been amended to provide that in case of death or
disappearance of a person or rape of a woman while in the custody of the police, there shall be
mandatory judicial inquiry and in case of death, examination of the dead body shall be conducted

within 24 hours of death vide Cr. P. C. (Amendment) Act, 2005.
Security arrangements to safeguard lives of people
1241.  SHRI BHARATKUMAR RAUT : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  what cognizance Government has taken of the threat to the National security in the light of

recent bomb blasts in various cities of Pakistan killing several people by Taliban; and

(b)  what special security arrangement Government has taken to safeguard the lives of the

people of Metropolitan cities and border areas of our country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) The Intelligence and Security Agencies of the Government examine and analyse the pattern of
terrorist violence that occur at different intervals. The Government has been, on a continuing basis,
reviewing the security arrangements in the light of emerging challenges, including terrorism, and a
number of important decisions and measures have been taken. These measures include augmenting
the strength of Central Para-Military Forces; amendment of the CISF Act to enable deployment of
CISF in joint venture or private industrial undertakings; establishment of NSG hubs at Chennai,
Kolkata, Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircraft for movement of
NSG personnel in the event of any emergency; strengthening and re-organising of Multi-Agency
Centre to enable it to function on 24X7 basis for real time collation and sharing of intelligence with
other intelligence and security agencies; and development of online and secure connectivity between
Multi-Agency Centre, Subsidiary Multi-Agency Centres and State Special Branches. Further
initiatives of the Government include tighter immigration control, effective border management
through border fencing, flood lighting, deployment of surveillance equipment, coastal security
scheme, dedicated initiative for mega city policing, desert policing, and further The Unlawful
Activities (Prevention) Act, 1967 has been amended and notified in 2008 to strengthen the punitive
measures to combat terrorism. The National Investigation Agency has been constituted under the
National Investigation Agency Act, 2008 to investigate and prosecute offences under the Acts in the

Schedule.
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Continuous spread of Maoist, Naxalite and terrorist activities

11242. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether Government is aware of continuous spread of Maoist, Naxalite and terrorist
activities from last one decade in the country and lenient approach of few State Governments
towards them;

(b)  whether it is a fact that despite these terrorist collusion with various antinational, anti-
social organizations involved in religious conversion in various States, Central Government is not

ready to make comprehensive efforts against them;

(c)  the number of security forces, soldier and para-military forces personnels and citizens
killed and toss of property occurred during the last three years due to Naxalite attacks and ambush
by them; and

(d)  the action proposed to be taken to neutralize their activities ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) The Central Government maintains a close and continuous watch on the activities of the
extremists, including through detailed consultations with the State Governments, about the various
developments and the steps required to check and control their activities. Government's approach is
to deal with naxal problem in a holistic manner, in the arenas of security, development,
administration and public perception.

As per available inputs, 157, 236 and 231 security force personnel and 521, 460 and 490 civilians
were killed during 2006, 2007 and 2008 respectively due to naxalite attacks. Similarly, 71, 80 and 109
attacks on economic infrastructure were reported during the 2006, 2007 and 2008 respectively.

"Public order" and "police™ are State Subjects. Hence prevention, detection, registration &
prosecution of crimes are primarily the concerns of the State Govemment/UT Administrations. The
Central Government supplements their efforts and resources to counter and combat naxal violence in
the States.

Missing children in Delhi

1243. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether Delhi High Court had taken a suo-moto cognizance of the issue of "Missing
Children' in Delhi on March 2, 2009 and observed that the case of missing children was a grave issue
and asked the National Commission for Protection of Child Rights to look into it;

(b) if so, what are the outcomes from such an enquiry and how many FIRs for missing kids
were lodged by Delhi Police in the years 2007 and 2008; and

(¢)  how many children were traced and united with their parents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (¢) The Hon'ble Delhi Court had taken suo-moto cognizance of the

tOriginal notice of the question was received in Hindi.
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news item reported in "Mid Day" on 26th February, 2009 with respect to missing of children. During
the hearing of the case on 22.4.2009, Chairperson of the Delhi Commission for Protection of Child
Rights, inter-alia, submitted before the Hon'ble High Court of Delhi that the Commission will
investigate the matter and submit its report within three months /i.e. before 22.7.2009. The Delhi
Commission for Protection of Child Rights has not submitted its report. The details of the FIRs
registered and the number of children traced are given below:

Year Total number FIR registered Number of children traced
2007 1364 6440
2008 1242 5625

Provisions in Police Act for speedy disposal of terrorist cases

1244. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) as the police is still governed by the archaic Police Act passed way back in 1861, whether
Government propose to ensure that quick provisions are made to tackle various facets of terrorism
and terrorist activities including financing terrorism;

(b) if so, whether strengthening the arrangements for speedy investigation, prosecution and
trial of cases related to terrorism and other heinous crimes are proposed; and

(c)  what was the rate of conviction in such cases during 2006, 2007 and 20087

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) The Unlawful Activities (Prevention) Act, 1967 has been amended and notified on 31.12.2008
which, inter-alia, provides more stringent punitive measures to tackle all forms of terrorism including
financing of terrorism. Further, the National Investigation Agency has been created by enactment of
the National Investigation Agency Act, 2008 to investigate and prosecute offences under the Acts
mentioned in the schedule, which, inter-alia, includes the Unlawful Activities (Prevention) Act. The
National Investigation Agency Act also provides for constitution of special courts for trial of scheduled
offences. This Act, inter-alia, also provides for trial by a special court on a day-to-day basis on all

working days.
(c)  The details regarding conviction of all such cases is not Centrally maintained.
Devastation due to cyclone Aila
1245. SHRI RAJKUMAR DHOOQOT: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that cyclone Aila in Bay of Bengal devastated life and property in
coastal area of West Bengal on 23-24 May, 2009;

(b) if so, the details of damage done by the cyclone;

(c)  the reasons why drinking water and food could not be supplied to people living in
Sunderban area for many days;
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(d) what are the duties, responsibilities and power of Disaster Management of Central

Government;
(e)  whether timely warning was given to all concerned;
(f)  ifso, the details thereof; and
(9) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (&) to (g) The cyclone "Aila" , which hit coastal areas of West Bengal, affected
large areas in North 24 Parganas, South 24 Parganas and East Medinipur districts and the adjoining
districts on 25th May, 2009. As per the information received from the State Government, 137 human
lives lost, 49,994 livestock lost, 4.47 lakh ha. Cropped area affected and about 8.95 lakh houses

have been fully/partially damaged due to cyclonic storm "Aila" of May 2009.

The State Governments are primarily responsible for undertaking relief and rehabilitation
measures in the affected by natural calamities including cyclone. The distribution of relief on ground
is the responsibility of concerned State. The Government of India supplements the efforts of the State

Governments by providing financial and logistic support, where necessary.

Based on the information received from the India Metrological Department (IMD), 12 advisories
were issued from 23rd May 2009 to 26th May 2009 to the West Bengal and other concerned States
viz; Sikkim, Assam, Meghalaya, Arunachal Pradesh, Nagaland, Manipur, Mizoram and Tripura with
the request to keep a close watch on the situation and take appropriate preparatory measures. Local

IMD office in Kolkata was also in touch with the State Government.
Posts of Urdu teachers in NDMC schools
1246. SHRI RAJNITI PRASAD: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of sanctioned posts of Urdu Teachers (Primary Teachers and TGTs

separately) in NDMC schools;
(b)  the number of teachers working on these posts on regular basis;

(c)  the number of posts of Urdu Teachers on which regular appointments have not been

made;

(d)  whether it is a fact that vacant posts are not being filled up through promotion of eligible

Urdu teachers working as primary teachers;

(e) if so, the reasons therefor and the details of promotions of Urdu teachers during the last

three years; and

® whether there is any proposal to fill vacant posts on regular basis and if so, by when?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c): The requisite information is as under:

Number of Number of teachers Number of posts on which
sanctioned working on these posts on regular appointments have
posts regular basis not been made:
Urdu 46 31 15
Assistant
Teachers
Urdu TGTs 16 6 10

(d) and (e) The New Delhi Municipal Council (NDMC) has informed that no post of Urdu
Teachers has been filled up on promotion basis during the last three years. The reasons for not filling
up the posts of Urdu Teachers on promotion basis include adoption of the amendments made by the
Government of NCT of Delhi in the year 1999 in the Recruitment Rules of various categories of
Teachers including TGTs by the NDMC, fixation of seniority list, etc.

(f) Yes, Sir. The NDMC has taken steps to fill up vacant posts of Urdu Teachers under both
promotion and direct recruitment quota. In the case of the latter, the NDMC has already sent the
requisition to the Delhi Subordinate Services Selection Board.

Law and order situation in Delhi
11247. SHRI RAJINITI PRASAD: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that law and order situation in Delni is deteriorating for the last few
months and the cases of serious crimes such as murder, robbery and theft are increasing;

(b)  whether it is also a fact that during the month of April, 2009 there were many grave
incidents of theft in South-West district of Delhi and neither these cases have been solved nor the
culprits have been arrested;

(c) if so, the number of cases of thefts under various police stations of South-West district of
Delhi and the action taken thereon; and

(d)  the action proposed to be taken against police officers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The requisite information is given below:

Crime-head Cases reported % Variation
1.1.2008 to 30.6.2008 1.1.2009 to 30.6.2009

1 2 3 4

Murder 12 12 0

Robbery 260 257 1.15% decline
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1 2 3 4

Theft 8633 9499 10% increase
TOTAL : 1046 968 7.46% decline
Heinous

Total IPC 24089 23365 3.01% decline

(b) and (c) The requisite Information is given below:

Crime-Head April, 2009
Cases reported Cases worked out Person arrested

Burglary 12 3 5
House theft 13 1 1
Motor Vehicle theft 38 6 8
Pick pocketing 2 0 0
Shop Theft 3 0 0
Motor Vehicle 3 0 0

accessory theft
Theft by servant 2 2 2

Other theft 13 0 0

(d)  No action has been proposed to be taken as no laxity was found on the part of any police
officer.

Root cause of Naxal Menace
1248. DR. JANARDHAN WAGHMARE : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware of the root cause of the menace created by Naxalities and
Maoists in twelve States, threatening civil life in 120 districts out of 630 in the country;

(b) if so, whether Government ever tried to have dialogue with their leaders;

(c)  whether Government is aware that they have influenced certain sections of people who
suffer from poverty which is the root cause of the malady; and

(d) ifso, what steps are being taken to remove the root cause?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) The naxalites exploit the real or perceived grievances of the people relating to inadequacies of
administration, unemployment and lack of development, to generate anti-government feelings and to
mobilize them in their favour.

State Governments have, from time to time, appealed to the Left Wing Extremists to abjure
violence and hold talks with the Government on any issues that are of concern to them. Central

117



Government does not have any information whether any State Government is now engaged in any
talks with the Left Wing Extremists. As far as the Central Government is concerned, it will welcome
such talks between State Governments and Left Wing Extremists provided Left Wing Extremists
abjure violence and give up their so-called "armed struggle". There is no proposal for the Central
Government to hold talks directly with the Left Wing Extremists. The State Governments have been
taking effective measures to address the basic issues. The Central Government closely monitors the
situation and supplements the efforts and resources of the State Governments in a variety of ways.
These, inter alia, include measures to educate the youth about the damage caused by the naxalites
to social, educational and economic infrastructure in these areas. Efforts of concerned Central
Ministries and departments are also being co-ordinated to ensure focused implementation of

educational, employment generating and other developmental schemes.

The approach of the Government is to deal with naxalite activities in a holistic manner, in the

arenas of security, development administration and public perception.
Kashmiri Pandits uprooted from J and K
1249. DR. JANARDHAN WAGHMARE : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware of the fact that three lakh Kashmiri Pandits have been
ruthlessly uprooted from their native soil in 1990, and since then, they have been languishing as

refugees in Delhi and elsewhere for no fault of their own;

(b)  whether Government has taken any steps to send them back safely to their native places

in the Kashmir Valley;
(c) if so, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
There are 57,981 registered families of Kashmiri migrants putting up in Jammu, Delhi and other
States. Of these, about 5000 families are residing in various camps in Jammu and 13 families are

staying in camps in Delhi.

(b) to (d) For facilitating the return of migrants who are willing to return to the Valley, the Central
Government approved the construction of 200 flats at Sheikpora in Budgam district. The Shrine in
Mattan and Kheer Bhavani has been developed into two model clusters containing temporary
shelters for Kashmiri migrants where they could be settled temporarily till such time they can repair
their existing residential houses. The State Government has constructed 18 flats at Mattan and 100
one-room tenements at Kheer Bhavani. A Package of Rs.1618.40 crore for return and rehabilitation
of Kashmiri migrants to the Valley has been announced on 25.4.08 and an initial amount of Rs.8.35
crore has been released. The package provides for, provision of assistance for repair/renovation and

damaged houses, transit accommodation, continuance of cash and rations relief, students'
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scholarship, employment in Government and financial assistance for self employment, financial
assistance to agriculturists and horticulturists and waiver of interest on loans.

Liberated zones created by Naxals
1250. SHRIMATI MOHSINA KIDWAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware that Naxals have created 'liberated zones' in their areas of
influence in West Bengal, Jharkhand and Chhattisgarh and have displaced local population;

(b) whether Government is also aware that lakhs of people have become internally displaced
people due to reasons of law and order and fear;

(c) if so, what Government is doing to rehabilitate internally displaced people and what is
estimated number of such people in various States and how many people have been killed in Naxal
violence during the last three years, till date; and

(d) whether Government proposes for single command in Naxal prone areas for better
intelligence input ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) The talk of so called liberated zones is baseless propaganda. The concerned State governments
deal with naxal violence and take appropriate measures to provide relief and rehabilitation to victims

of naxalite violence.

The number of civilians killed in naxal violence during the last 3 years and during current year
(upto 30.6.2009) are as below:

Year Civilians killed
2006 521
2007 460
2008 490
2009 (st January to 30th June) 255

(d)  Thereis no such proposal at present.
Scam in laying barbed wire fencing along LoC
1251.  SHRIMATI MOHSINA KIDWAI:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the CBI has recently unearthed a scam running into Rs. 12.50 crore in the laying
of barbed wire fencing along the border of Pakistan and the LoC in Poonch and Akhnoor sectors;

(b)  if so, the modus-operandi of the scam;

(c)  whether the role of Army officers is being probed in view of contract awarded to a Jammu
based company through NCCF; and
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(d) if so, the facts thereof and further steps Government proposes to take to bring
transparency in awarding such contracts ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) As per the information received from the Ministry of Defence, a case
relating to procurement of Concerting Wire, Barbed wire and Angle Iron Picket by the Army from
NCCF, Jammu for the fencing along LoC (Line of Control) between India and Pakistan is under
investigation by the CBI.

Health problems of CRPF personnel

11252. SHRI PYARELAL KHANDELWAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether it is a fact that more than 50 per cent employees of the Central Reserve Police
Force are suffering from problems such as skin disease, depression, high blood pressure and heart
and mental diseases;

(b) if so, whether it is also a fact that 1425 personnel of CRPF lost their lives owing to various
diseases, including cancer, between the year 2005 and 2008; and

(c)  ifso, the details of causes which led to Jawans suffering from various diseases ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) No,
Sir.

(b) and (c) Does not arise.
Posting Policy for Jawans of CRPF

11253. SHRI PYARELAL KHANDELWAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether it is a fact that the employees of the Central Reserve Police Force do not get
'peace posting' (posting at undisturbed area) even after a period of nearly over 20 years;

(b)  if so, whether Government has formulated any posting policy for the jawans of CRPF;
(c) ifso, the details thereof; and
(d) if not, the reasons for not formulating the posting policy for jawans?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) No,
Sir.

(b) and (c) Transfer policy in respect of jawans already exists in CRPF, which takes into

account various service related aspects such as professional requirements, career management etc.

(d)  Does not arise.

TOriginal notice of the question was received in Hindi.
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High Technology Identity Cards for Indian Fishermen
1254. SHRI T.K. RANGARAJAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government explored the latest in surveillance and bio cryptic technologies for
identity management and adopted these for use by the various agencies made responsible for

securing our maritime borders; and

(b)  the plans of Government for making high technology identity cards compulsory for Indian

fishermen?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. As one of the several measures taken to strengthen
coastal security, it has been decided that all the fishing/non-fishing boats plying in Indian waters be
registered under a uniform system. The Department of Shipping, as the nodal department, has
issued two notifications in this regard In June 2009; one for amending the MS (Registration of Fishing
Vessels) rules alongwith revised format for registration and another for notifying the list of registrars.
It has also been decided that all type of boats should be fitted/provided with navigational and
communication equipments to facilitate vessel identification and tracking. A Group under the
chairmanship of Nautical Adviser is working out the specifications of the AIS transponders required

for installation on these boats.

The Government has also decided to issue Multipurpose National Identity Cards (MNICS) to all
the usual residents, above 18 years of age, in the coastal villages including fishermen. The project is
covering 3331 villages on the coastline, with all the villages & towns of A& N lIslands, in the first
Phase, and towns/cities and other villages on the coastline in the second Phase. For the first time,

direct data collection methodology has been proposed to be undertaken for the project.

Moreover, it has also been decided that all the fishermen are to be issued ID cards relatable to a
single centralized data-base. Department of Animal Husbandry, Dairying & Fisheries (DAHD & F,
as nodal agency, is taking necessary actions in this regard, in consultation with all concerned. A
uniform application format for the ID cards has been finalised and it has been sent to all the Coastal

States/Union Territories to commence the data collection process.
Cheating Case in Capital

11255. SHRI MOT1LAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government's attention has been drawn towards the news report "Another

cheating case comes to light in capital"';

tOriginal notice of the question was received in Hindi.
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(b) if so, during the last one year the number of cases registered separately with Delhi Police
and financial scam related cell of Delhi Police and the number of cases in which culprits were arrested

out of them;
(c)  whether any action has been taken so far against the culprits;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes Sir. A news item regarding "Another cheating case comes to light in
Capital" has been reported in "The Hindu" on 15th June, 2009.

(b) to (&) As per the Statement (See below). And when a case is registered, necessary legal
action is taken by the Delhi Police against the culprits during investigation. In some cases culprits are

absconding, but all efforts are made to arrest them.
Statement

(i) Cheating cases registered by Delhi Police

Year 2008 2009 (Upto 30th June)
Total No. of cases reported 1973 936
Total No. of cases solved 522 113
Challaned 193 25
No. of person arrested 885 183

(i) Cheating cases registered bv Economic Offences Wing, Delhi Police

Year 2008 2009 (Upto 30th June)
Total No. of cases reported 243 118
Total No. of cases solved 131 35
Challaned 136 17
No. of persons arrested 157 49

New Hideouts of Naxalites in Haryana

11256. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware that Naxalites have now started to make their hideout in
Haryana near to capital of the country, Delhi after Chhattisgarh, Jharkhand, Bihar, West Bengal,

Andhra Pradesh and Orissa;

tOriginal notice of the question was received in Hindi.
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(b)  whether it is also a fact that a few other organizations are also active in the role of helper

of Naxalites; and

(c) if so, the steps being taken by Government to defeat the plans of Naxalites and their

helpers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) As per available inputs, activities of naxalites have been reported from few districts of Haryana.

The Left Wing Extremist groups sponsor their activities through several front organizations.

State Governments deal with the various issues related to naxalite activities in the States. The
Central Government supplements their efforts in several ways. These include modernization and
upgradation of the State Police forces under various scheme; sharing of intelligence and facilitating
inter-State coordination and assistance for integrated development of naxal affected area through a

range of schemes.

Terrorist activities in the country
11257. SHRIMATI MAYA SINGH : Will the Minister of HOME AFFAIRS be pleased to state:
(a) the names of States and places in the country where terrorist activities are going on; and

(b)  the measures taken by Government to check terrorist activities and the extent to which
and the places where Government has been successful in checking these activities ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) As
per available information, apart from Jammu & Kashmir, the naxal affected States and North
Eastern Region, sporadic incidents of terrorist violence have been reported in the hinterland in the
recent past from the States of Andhra Pradesh, Delhi, Gujarat, Haryana, Karnataka, Maharashtra,
Punjab, Rajasthan and U.P.

(b) The Government has been, on a continuing basis, reviewing the security arrangements in
the light of the emerging challenges, including terrorist, and naxalite activities and a number of
important decisions and measures have been taken. These measures include augmenting the
strength of Central Para-Military Forces; amendment of the CISF Act to enable deployment of CISF in
joint venture or private industrial undertakings; establishment of NSG hubs at Chennai, Kolkata,
Hyderabad and Mumbai; employment of DG, NSG to requisition aircraft for movement of NSG
personnel in the event of any emergency; strengthening and re-organising of Multi-Agency Centre to
enable it to function on 24 X 7 basis for real time collation and sharing of intelligence with other
intelligence and security agencies; and development of online and secure connectivity between
Multi-Agency Centre, Subsidiary Multi-Agency Centres and State Special Branches. Further, the
Central Government supplements the efforts of the State Governments by providing assistance for

security and development which, inter -alia, include deployment of CPMFs, CoBRA Battalions,

tOriginal notice of the question was received in Hindi.
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provision of funds for modernization of weapons and for other socio-economic and developmental
works. The Unlawful Activities (Prevention) Act, 1967 has been amended and notified in 2008 to
strengthen the punitive measures to combat terrorism. The National Investigation Agency has been
constituted under the National Investigation Agency Act, 2008 to investigate and prosecute offences

under the Acts in the Schedule.
NSG security to Metro rail
1258. SHRI R.C. SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether itis a fact that Government is planning to provide National Security Guard (NSG)

security for Metro rail in the country in view of threat from terrorist;

(b)  whether the security would also be extended to Kolkata Metro or is it restricted only to

Delhi Metro;
(c)  whether any blueprint has been drawn in this regard; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and

(b) These is no proposal at present to provide National Security Guard (NSG) security for Metro rail.
(c) and (d) Does not arise.
Provision of Death Penalty for Burning Brides
1259. SHRI R.C. SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Supreme Court has advised Government to amend the

relevant laws to give death penalty to those who burn brides in the country;
(b) ifso, the details of the directive/advice/observation made by Supreme Court; and
(c)  what action Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) According to the information received from the Registrar of the Supreme Court of India, there is
nothing on their record to show that the Supreme Court has advised the Government to amend the

relevant laws to give death penalty to those who burn brides in the country.
(c)  Does not arise.
Goa's demand for assistance for Internal Security

1260. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HOME AFFAIRS be pleased to

state:

(a)  whether the Government of Goa has demanded financial and technical assistance in the

matter of internal security of the State;
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(b) the type of modern weapons and other equipments requested to by the State

Government and value thereof;

(c)  whether the Government of Goa has been provided with any assistance since the

occurrence of Mumbai terrorist attack, last November, 2008; and
(d) ifnot, by what date the request made by the Government of Goa is likely to be fulfilled ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The Government of Goa had sought additional financial assistance
from Ministry of Home Affairs in 2008-09 under the Scheme for Modernization of State Police Force
(MPF Scheme) to procure weapons, vehicles, security equipments to counter any possible threat to

Goa.

(c) and (d) The Government of Goa has been provided Rs.2.00 crore over and above its original
allocation of Rs.2.00 crore under MPF Scheme for the financial year 2008-09 for modernization its
police forces. Hence, under the MPF Scheme, a total amount of financial assistance of Rs.4 crores
has been provided to the State in 2008-09.

Rehabilitation of displaced Kashmiris
11261. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether a number of people displaced from Kashmir Valley are still living ia refugee

camps;

(b) if so, the number of such refugees and the number of years they have been living in these

refugee camps;

(c)  whether Government has worked on any plan for the rehabilitation of Kashmiri people

displaced from their homes; and
(d) ifso, the outline of this plan and details of the amount spent so far on this?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. About 5000 families are residing in various camps in Jammu for the last 15 years and 13

families are staying in camps in Delhi.

(c) and (d) For facilitating the return of migrants who are willing to return to the Valley, the
Central Government approved the construction of 200 flats at Sheikpora in Budgam district. The
Shrine in Mattan and Kheer Bhavani has been developed into two model clusters containing
temporary shelters for Kashmiri migrant where they could be settled temporarily till such time they
can repair their existing residential houses. The State Government has constructed 18 flats at Mattan
and 100 one-room tenements at Kheer Bhavani. A Package of Rs.1618.40 crore for return and
rehabilitation of Kashmiri migrants to the Valley has been announced on 25.4.08 and an initial amount

of Rs. 8.35 crore has been released. The package provides for, provision of assistance for

tOriginal notice of the question was received in Hindi.

125



repair/renovation and damaged houses, transit accommodation, continuance of cash and rations
relief, students' scholarship, employment in Government and financial assistance for self

employment, financial assistance to agriculturists and horticultaurists and waiver of interest on loans.
Security to Tourists in J & K
11262. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether incidents of terrorism has gone down in Jammu and Kashmir in the last two

years;
(b) if so, the percentage of reduction therein;
(c)  whether number of tourists to Kashmir has increased during last two years;
(d) if so, the details thereof;

(e)  whether travel to Kashmir is safe for the tourists and the measures taken by Government
for the security of the tourists coming to Kashmir and whether the security measures taken by

Government have proved effective; and
()  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. As per the report of the State government of Jammu and Kashmir, there was a 34.49%
reduction in terrorism related incidents in the State in the year 2007 over 2006 while 35.16%

reduction in 2008 over 2007.

(c) and (d) As per the available report, there were 4.37 lakh tourists in 2006, 4.39 lakh in 2007
and 4.66 lakh in 2008 who visited the State.

(e) and (f) The State Government and Security Forces, in an endeavour to make the security

environment progressively safer for tourists, have taken the following steps:

(i) A separate tourist police and enforcement wing at Srinagar/Jammu and other tourist places
exists, which looks after and protects the interests of the tourists in the State. The tourist police

are empowered to take cognizance in cases of cheating and harassment.

(i) Adequate deployment of Security Forces/State Police is being ensured around the tourist spots

and also roads leading to such places.

(iii) Regular patrolling and anti-sabotage checks are being undertaken in and around tourist places

and roads leading there.
Steps for Security of Coastal Areas in A.P.

1263. SHRIMATI T. RATNABAI: Will the Minister of HOME AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  whether Government is taking proper steps of security for the coastal areas especially in

East Godavari, West Godavari and Vishakhapatnam areas in Andhra Pradesh;
(b) if so, the details thereof;

(c)  the funds allocated and spent on each area, State-wise especially in Andhra Pradesh;

and
(d)  the future programmes of protection of coastal areas in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A comprehensive Coastal Security Scheme, which is a
supplemental initiative, was approved in January 2005 for implementation over a five year period
commencing 2005-06. The Scheme is under implementation in nine coastal States, viz. Gujarat,
Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal, and
four coastal Union Territories, viz. Daman & Diu, Lakshdweep, Puducherry and Andaman &
Nicobar Islands. Under the Scheme, 73 coastal police stations, 97 check posts 58 outposts and 30
operational barracks have been approved. The scheme also provides for 204 patrol boats fitted with
modern navigational and maritime equipment for patrolling in coastal waters, and 153 jeeps and 312
motorcycle for patrolling along the coast. A lump sum assistance of Rs. 10 lakhs per police station is
also provided for computers and equipments, etc. The approved five-year outlay for the Scheme is
Rs. 400 crores for non-recurring expenditure and Rs. 151 crores for recurring expenditure on fuel,

maintenance and repairs of vessels and training of personnel.

Under the Scheme, six coastal police stations have been approved in Andhra Pradesh, viz.-
Kalingapatanam in Srikakulam District, Rishikonda in Visakhapatnam District, Kakinada in East
Godavari District, Machilipathnam in Krishna District, Suryalanka in Guntur District and
Dugarajapatnam in Nellore District. All the six coastal Police Stations have been constructed and
made operational by the State Government. Additionally, 18 boats, 12 jeeps and 18 motorcycles have
also been approved under the Scheme for Andhra Pradesh at the total approved outlay of Rs. 3267

lakhs.

(c) The amounts allocated and released under the Coastal Security Scheme, State-wise, are

given in the Statement (See below ).

(d) All the coastal States and Union Territories, including Andhra Pradesh, are carrying out
the exercise of vulnerability/gap analysis jointly with Coast Guard, to firm up their additional
requirements, in respect of coastal police stations, vehicles, boats etc., for formulation of Phase-lIl of
the Coastal Security Scheme for further approval of the Government of India. The detailed proposals
are yet to be received from most of the coastal States and Union Territories, including Andhra

Pradesh.
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Statement

Financial Status of Release of funds under the Coastal

Security Scheme (as on 30.06.2009)

S.No. Name of State/ UT Approved Outlay Total release of funds
(Rs. in lakhs) (Rs. in lakhs)
1 Gujarat 5842.60 800.000
2 Maharashtra 4092.60 460.800
3 Goa 1653.50 116.450
4 Karnataka 2711.90 211.900
5 Kerala 4356.00 118.600
6 Tamil Nadu 4408.00 647.000
7 Andhra Pradesh 3267.00 267.000
8 Orissa 2722.50 83.370
9 West Bengal 3353.40 195.900
10 Puducherry 544.50 44.500
1 Lakshadweep 936.80 136.800
12 Daman & Diu 668.35 68.350
13 Andaman & Nicobar 2604.00 77.788
Islands
14 Payments for Boats - 8830.117
15 Custom Duty for Boats - 1357.286
16 SUB-TOTAL 37161.15 13415.861
(Non-recurring)
17 Training charges to Coast Guard - 136.609
18 Advance POL charges - 44.000
19 SUB-TOTAL 15100.00 180.609
(Recurring)
20 GRAND TOTAL 52261.15 13596.47

Zero Tolerance for Dowry Offenders

1264. SHRIMATI T. RATNA BAI: Will the Minister of HOME AFFAIRS be pleased to state:
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(a)  whether Government has any proposal to stop the dowry deaths by adopting zero

tolerance on the offenders;
(b)  if so, the details thereof;

(c) the dowry deaths occurred, Statewise especially in Andhra Pradesh against SC/ST

people; and
(d)  what steps Government is taking to increase the punishment by adopting zero tolerance?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Government already has a policy of zero tolerance on the proven offenders in the dowry death
cases. Government of India is committed towards ensuring safety and protection of women and in
this direction, is enforcing implementation of Dowry Prohibition Act, 1961 and has also enacted the
Protection of Women from Domestic Violence Act, 2005, which provides for more effective protection
of the Constitutional rights of women who are victims of any kind of violence occurring within the

family, including any unlawful demand for dowry.

(c) The State-wise details of the information on dowry deaths compiled by National Crime
Records Bureau are given in the Statement-l (See below). In the State of Andhra Pradesh, 443,
426, 613 number of cases were registered under dowry death during 2005, 2006 and 2007,
respectively. However, information iii respect of SC/ST is not being maintained by NCRB,

separately.

(d) Law and Order and other criminal matters is a State subject under the Constitution and
therefore, the direct responsibility for dealing with enforcement of concerned legislative Acts is that of
the State Governments. However, Government of India has initiated a number of measures to check
such crimes, such as enactment of the Protection of Women from Domestic Violence Act, 2005.
Apart from legislative measures, instructions and guidelines have been issued to the State
Governments/UT Administrations to effectively enforce legislation relating to crimes against women
like Dowry Prohibition Act, 1961 and give more focused attention to improving the administration of
criminal justice system. The other measures include, setting up of helplines for women in distress,
support service to victims of violence through schemes such as short-stay homes and Swadhar,
organizing legal literacy and legal awareness camps, sensitization of judiciary and police, train police
personnel in special laws dealing with atrocities against women, setting up of family courts, setting
up of fast track courts, appointment of dowry prohibition officers and notification of rules under the

Dowry Prohibition Act, 1961.
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Statement

Cases registered (CR), Cases chargesheeted (CS), Cases Convicted (CV), Persons arrested (PAR), Persons
chargesheeted (PCS) & Persons Convicted (PCV)), under Dowry Death (Section 3048 IPC) during 2005

SI. State/UT 2005 2006 2007

No. CR CS cv PAR PCS PCV CR CS cVv PAR PCS PCV CR CS cv PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15 16 17 18 19 20

1 Andhra 443 473 18 1280 1329 202 519 426 73 1274 1062 248 613 573 97 1562 1450 252
Pradesh

2 Arunachal 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0
Pradesh

3 Assam 99 61 15 174 99 31 105 74 30 201 144 33 100 72 20 172 139 29

4 Bihar 1014 680 110 2323 2162 223 1188 749 138 2674 2255 355 172 1028 167 3265 2512 375

5  Chhattisgarh 100 9N 26 296 289 60 103 99 23 273 267 69 100 106 23 247 241 131

6 Goa 2 3 0 2 9 0 0 1 0 0 1 0 2 0 0 8 0 0

7 Gujarat 48 48 10 136 139 16 50 43 3 150 133 5 42 38 4 121 139 "

8 Haryana 212 185 52 481 502 141 255 215 69 533 514 169 269 238 62 572 581 160

9 Himachal 2 1 1 6 3 1 3 4 1 12 13 1 8 5 1 31 29 3
Pradesh

10 Jammu 5 7 1 26 23 1 10 8 0 12 13 0 9 7 0 21 21 0
& Kashmir

11 Jharkhand 257 166 71 503 421 18 281 170 60 557 474 140 303 223 92 559 518 131
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1 2 3 4 5 6 7 9 10 " 12 13 14 15 16 17 18 19 20
12 Karnataka 261 233 63 578 538 129 244 213 41 587 521 81 251 189 27 582 620 66
13 Kerala 21 18 10 31 19 18 25 21 6 39 37 13 27 27 4 40 52 8
14 Madhya 739 715 262 1992 2023 716 764 735 280 2203 2187 663 742 738 279 2127 2120 727
Pradesh
15 Maharashtra 341 336 34 1379 1315 72 387 374 27 1348 1266 76 436 376 30 1349 1286 89
16 Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17 Meghalaya 1 0 0 1 0 0 6 3 0 0 2 0 2 1 0 4 1 0
18  Mizoram 4 4 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19 Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20 Orissa 334 268 35 708 714 72 457 317 44 969 990 123 461 338 31 958 866 175
21 Punjab 99 89 28 246 248 89 130 106 31 331 259 106 133 119 43 316 291 141
22 Rajasthan 361 281 119 560 559 256 394 327 127 665 672 357 439 330 118 683 674 215
23 Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24 Tamil Nadu 215 212 VAl 492 507 152 187 169 48 457 403 98 208 189 64 503 457 n7
25 Tripura 34 28 7 43 35 4 35 22 10 25 1 8 36 21 1" 42 40 23
26 Uttar Pradesh 1564 1367 678 4523 4233 1900 1798 1464 695 5280 4944 2206 2076 1768 739 7310 6018 2551
27 Uttaranchal 63 48 14 160 135 43 80 51 18 227 187 66 70 74 28 244 225 81
28 West Bengal 446 389 94 956 805 173 445 478 57 1058 1039 129 451 459 46 1068 1148 73
TOTAL STATE : 6665 5703 1821 16896 16107 4417 7467 6069 1781 18875 17394 4946 7950 6919 1886 21784 19428 5358
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Relief provided to Victims of Cyclone
1265. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  the nature of relief provided to the victims of cyclone in each State especially in Andhra
Pradesh;

(b)  the meetings held with States in this regard during the current five year plan;
(c)  the decisions arrived at so far; and
(d)  the future action plan prepared to meet disasters especially for Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Financial assistance in the wake of natural calamities including cyclone is
provided from the Calamity Relief Fund (CRF), which is supplemented by National Calamity
Contingency Fund (NCCF) in the wake of calamities of severe nature.

The State Governments are required to meet the expenditure for providing immediate relief to the
victims of notified natural calamities, from the CRF in accordance with the approved norms and items
of assistance. These items & norms of assistance from CRF/NCCF, are applied uniformly for all the
States including Andhra Pradesh. These norms inter-alia provide relief for damage to crops, damage
to houses, gratuitous relief, medical aid, provision for untensils/clothing loss of cattle, feed and
fodder for cattle, provision for temporary shelters and ex-gratia to the next of the kin of the deceased
etc. Additional expenditure, if any, incurred over and above the norms, is required to be met by the

States from their own resources.

(b) to (d) A National Cyclone Risk Management Project (NCRMP) has been drawn up with
World Bank assistance with a view to address cyclone hazard risk in 13 cyclone prone coastal
States/UTs, including Andhra Pradesh. The Project aims to strengthen the structural and non-
structural cyclone mitigation efforts, to reduce the cyclone risk and vulnerability in the coastal districts
prone to cyclones, to establish a system for quick dissemination of cyclone warnings and advisories
from State/district/sub-district level to community and to strengthen the present arrangements. The
project is being implemented by the National Disaster Management Authority (NDMA). The Planning
Commission has accorded in principle approval to the Project.

Criminal Cases in Delhi

11266. SHRI SUBHASH PRASAD YADAV: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  the number of criminal cases registered in Delhi during 2009-10 and last year;

(b)  despite being capital of India and having special status the reasons for growing anarchy
and crime and the plans Government has to curb it;

tOriginal notice of the question was received in Hindi.
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(c) whether provision of NSG has been made for security from terrorist incidents in Delhi;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The requisite information is given below:

Year Total IPC
2008 49350
2009 (up to 30th June) 23365

There has been a decline of 7.46 % in heinous offences and 3 % in IPC crimes during 1st
January, 2009 to 30th June, 2009 as compared to the cases reported during corresponding period in
2008. The steps taken by Delhi Police to curb the crime in Delhi include introduction of 'eyes and
ears' scheme to improve collection of intelligence at the grass-root level, identification of vulnerable
areas on the basis of regular analysis of crime trends, emphasis on community policing for better
relationship with the public, setting up of Area Security Committee in North Campus of Delhi
University; identification of Police Stations with high rate of crime and provision of additional
manpower and motor cycle patrols to such Police Stations; regular surveillance on the activities of
desperate criminals; organisation of special patrolling during dark nights in order to check any strike
of criminals; setting up of 'Senior Citizens Security Cell at the Police Headquarters; introduction of
special helpline 1291 to attend the distress calls pertaining to the safety and security of senior
citizens; initiation of various Community Policing programmes for taking care of Senior Citizens;
sensitization of the policemen towards the problems of senior citizens; periodic organisation of
security melas to create awareness among senior citizens regarding various aspects of safety,
security and use of modern gadgets; creating awareness among senior citizens through print media
and distribution of pamphlets regarding Do's and Don'ts for their safety; introduction of 'Parivartan’
Scheme for involving and educating parents, teachers, students etc. to facilitate handling of
women's grievances; deployment of women police officials for beat duties; imparting special training
to those women police officials to control crime against women; starting of gender sensitization and
legal awareness programme for police personnel; establishment of Police Stations for cases
pertaining to Crime against Women; starting of dedicated 'Women Helpline' to attend to complaints
by women; constitution of "Women Mobile Team' to attend to distress calls from women on round-
the-clock basis; deployment of one lady constable in every PCR Van patrolling to cover prominent

colleges etc.

(c) to (e) NSG are deployed for anti-terrorist operation through out the country including Delhi.

A Quick Reaction Team (QRT) has also been stationed at Delhi Airport for speedy deployment.
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Coastal Police Stations in Kerala
1267. SHRI ABDUL WAHAB PEEVEE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Central Government proposes to set up coastal police stations in some districts
of Kerala in order to seal coastal regions against infiltration by terrorists;

(b) the number of districts identified for the purpose;
(c) the police stations which are functional; and
(d) the nature of assistance provided by Centre to Kerala in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A comprehensive Coastal Security Scheme, which is a
supplemental initiative, was approved in January 2005 for implementation over a five year period
commencing 2005-06. The Scheme is under implementation in nine coastal States, viz. Gujarat,
Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal, and
four coastal Union Territories, viz. Daman & Diu, Lakshdweep, Puducherry and Andaman &
Nicobar Islands. Under the Scheme, 73 coastal police stations, 97 check posts, 58 outposts and 30
operational barracks have been approved. The scheme also provides for 204 patrol boats fitted with
modern navigational and maritime equipment for patrolling in coastal waters, and 153 jeeps and 312
motorcycle for patrolling along the coast. A lump sum assistance of Rs. 10 lakhs per police station is
also provided for computers and equipments, etc. The approved five-year outlay for the Scheme is
Rs. 400 crores for non-recurring expenditure and Rs. 151 crores for recurring expenditure on fuel,
maintenance and repairs of vessels and training of personnel.

Under the Scheme, eight coastal police stations have been approved in Kerala, viz. Vizhinjam in
Thiruvananthapuram District, Neendakara in Kollam District, Thottappally in Alappuzha District, Fort
Kochi in Ernakulam District, Azheekkode in Thrissur District, Beypore in Kozhikkode District,
Azheekkal in Kannur District and Bekal in Kasaragod District.

(c)  Only the coastal Police Station at Neendakara has so far been constructed and made
operational by the State Government of Kerala.

(d)  Under the ongoing Coastal Security Scheme, the following items and allocations have
been approved for the State of Kerala:

(Rupees in lakhs)

S.No. Items approved Estimated cost per unit Outlay approved
1 2 3 4
1 Coastal Police Stations-8 Rs. 24.70 lakhs 197.60
2 Vessels:
12 Tonnes-16 Rs. 200 lakhs 64.00
5 Tonnes-8 Rs. 0.60 lakhs 14.00
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1 2 3 4

3 Vehicles:
Jeeps-16 Rs.4 lakhs 64.00
Motor Cycles-24 Rs.0.60 lakhs 14.40
4 Lum-sum assistance for 8 PS Rs.10 lakhs per PS 80.00
TOTAL : 4356.00

For further strengthening the coastal security, all the coastal State and Union Territories,
including Kerala, are carrying out the exercise of vulnerability/gap analysis jointly with Coast Guard,
to firm up their additional requirements, in respect of coastal police stations, vehicles, boats etc., for
formulation of Phase-lIl of the Coastal Security Scheme for further approval of the Government of
India.

The supply of interceptor boats has started. One 12 Ton boat was allocated to Kerala from the
first batch of supply; the State has taken delivery of the same on 11th July, 2009.

Implementation of Assam Accord

1268. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether Union Government had fulfilled all its obligation as committed through the Assam
Accord 1985;

(b) if so, status about each of the obligation fulfiled till May 2009 and to be fulfilled with
specific time limit;

(c)  specific promise made for the preparation of NRC during tripartite meeting held in 2005
and its status till May 2009; and

(d) if not, the reasons for delay and target set?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Action has been taken to implement all the provisions of the Assam
Accord. Certain provisions of the Accord e.g. measures to prevent infiltration and speedy all around
economic development of Assam etc are of continuous nature and therefore need to be monitored
regularly. The present status indicating clause-wise Implementation of Accord is given in the
Statement (See below).

(c) and (d) The Government of Assam has initiated steps for updating of the National Register
of Citizens (NRC) 1951 on the basis of the relevant records. The Central Government has also
provided a sum of Rs. 3.02 crore to the Government of Assam for computerization of the relevant
records. The issue of incorporating the draft modalities submitted by Government of Assam for
updating of NRC in January 2009, in the relevant Rules is under examination.
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Statement

Clause-wise implementation status of the Assam Accord

Clause-5 - Foreigners Issue:

0)

(i)

(i)

(V)

The Citizenship Act, 1955, (Citizenship Rules, 1956 and the Foreigners Tribunais) Order, 1964,

were amended.

Special Registration Officers have been appointed for registration of persons detected as

foreigners who entered Assam between 1.1.1966 to 24.3.71.

A total of 31583 including 1280 additional posts, sanctioned under Prevention of Infiltration of
Foreigners (PIF) scheme to assist State Government and Border Security Force (BSF) in

detection and deportation of foreigners/illegal migrants and act as a second line of defence.

Thirty-two Foreigners Tribunals have been constituted in the State of Assam under the
provisions of Foreigners Act, 1946 for detection of illegal migrants/foreigners. As per available
information, (as on 31.3.2009) a total of 30,944 persons have been declared as foreigners in

the pre-1971 stream and 2,581 persons in the post-1971 stream till March, 2009.

Clause 6 &7 - Safeguards and Economic Development:

0)
i)

(iin)

(V)
™)
i)
(vii)
(vii)

A Cultural Centre called the Srimanta Sankaradeva Kalashetra Complex has been established.

Sri Jyoti Chitraban (Film) Studio at Guwahati has been modernized. Additional Rs.10 crore
has been sanctioned for further expansion/modernization of the Institute in the financial year

2006-07.

The Government of Assam has constituted a Committee of Ministers in October 2006 to
examine all issues relating to the implementation of Clause 6 of the Assam Accord. The

Committee is yet to submit its report.

Numaligarh Refinery was set up at a cost of nearly Rs.2,500 crores.

Two Central Universities, one at Tejpur, and the other at Silchar, have been set up.
An IIT has been set up at Guwahati.

Kathalguri Power Project (60 MW) has been commissioned.

Work for implementation of Assam Gas Cracker Project and Bogibeel rail-cum road project

have started.

Clause 8 to 14 - Other Issues:

®
(i)

The power to issue citizenship certificates now vests only with the Central Government.

As on 30.6.2009 out of 3286.87 KM fencing sanctioned along Indo-Bangladesh border, 2655

KM of order fence has been completed. In Assam sector, out of 223 KM (Phase | & II) of
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sanctioned fencing along Indo-Bangladesh border, 219 KM has been completed. Since the
fencing erected under Phase-l had outlived its life, therefore, it is being replaced with a

composite type fencing.
(iii) Ex-gratia payment was made to the next of kin of persons killed in the course of the agitation.
(iv) Disciplinary cases against employees in connection with the agitation were reviewed.

(v) In the matter of recruitment, orders were issued by the Central Government for relaxation in
upper age limit upto a maximum of six years in the case of candidates who had ordinarily
resided in the State of Assam during the period 1.1.1980 to 15.8.1985.

(vi) NSA detenues detained in connection with agitation were released.
Schemes for Welfare of Beedi Workers
1269. SHRISABIR ALI:
SHRI MOHAMMED ADEEB:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) the details of the cases received by the Welfare Commissioner for beedi workers at
Allahabad under different schemes for the welfare of beedi workers during the last three years and
the current year so far;

(b)  the details of the cases approved and the amount sanctioned;
(c)  the details of the cases rejected alongwith the reasons therefor; and
(d)  the details of the cases still pending the steps being taken to simplify the procedure ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (d) The details of the cases received, approved and amount sanctioned, rejected
alongwith the reasons therefor, and cases pending are given in the Statement.

Statement

Maternity benefit scheme for female beedi workers

Year Cases Cases Amount Cases  Reasons for Cases
received approved sanctioned rejected  rejection pending
2006-2007 359 348 348000 1 (i) Identity card of male nil
2007-2008 310 301 301000 09 beedi worker. nil
2008-2009 365 349 349000 16 (i) Six month not nil

completed of issue of |. Card

2009-2010  nil 30 30000 nil (i) 3rd child. nil
(Upto May, 2009 )
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Financial assistance for purchase of spectacle

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending
2006-2007 528 511 76650 17 Applicant is dependent Nil
2007-2008 1400 1387 399300 13 of beedi worker. Nil
2008-2009 1792 1784 533050 08 Nil
2009-2010 Nil Nil Nil Nil Nil

(Upto May, 2009)

Financial assistance for marriage of daughter of widow/widower beedi worker

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending
2006-2007 80 77 385000 03 (i) 3rd daughter of beedi Nil
2007-2008 171 165 825000 06 worker Nil
2008-2009 212 209 1045000 03 (i) Parents are not beedi Nil
2009-2010 51 49 245000 02 workers Nil

(Upto May, 2009)

Scheme for providing financial assistance of Rs. 1500/~ towards

funeral expenses of beedi workers

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending
2006-2007 94 90 135000 04 Claimant's name not in Nil
2007-2008 194 187 280500 07 Card Nil
2008-2009 300 295 442500 05 Nil
2009-2010 Nil Nil Nil Nil Nil

(Upto May, 2009)

Financial assistance to beedi workers for kidney transplantation etc.

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending
2006-2007 01 01 26105 Nil Not rejected. Nil
2007-2008 Nil Nil Nil Nil Nil
2008-2009 01 01 5142 Nil Nil
2009-2010 Nil Nil Nil Nil Nil

(Upto May, 2009)
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Treatment of beedi workers suffering from cancer

Year Cases Cases Amount Cases Reasons for Cases

received approved sanctioned rejected rejection pending
2006-2007 02 02 91622 Nil Not rejected. Nil
2007-2008 02 02 2351 Nil Nil
2008-2009 01 01 41246 Nil Nil
2009-2010 Nil Nil Nil Nil Nil
(Upto May, 2009)

Reservation of beds in T.B. hospitals for beedi workers

Year Cases Cases Amount Cases Reasons for Cases

received approved sanctioned rejected rejection pending
2006-2007 01 01 1320 Nil Not rejected Nil
2007-2008 Nil Nil Nil Nil Nil
2008-2009 " " 60720 Nil Nil
2009-2010 Nil Nil Nil Nil Nil
(Upto May, 2009)

Group insurance scheme
Year Cases Cases Amount Cases Reasons for Cases
received approved sanctioned rejected rejection pending
& sent
to LIC
2006-2007 289 - - - - -
2007-2008 628 - - - -
2008-2009 151 - - - -
2009-2010 106 - - - -
(Upto May, 2009)
Procedure for implementation of welfare schemes is simplified.
Monetary compensation for sterilization to beedi workers

Year Cases Cases Amount Cases Reasons for Cases

received approved sanctioned rejected rejection pending
2006-2007 02 02 400 Nil Not rejected. Nil
2007-2008 01 01 200 Nil Nil
2008-2009 Nil Nil Nil Nil Nil
2009-2010 Nil Nil Nil Nil Nil

(Upto May, 2009)
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Education scheme

Dress

Year Cases Cases Amount Cases Reasons for rejection Cases

received approved sanctioned rejected pending
2006-2007 14623 8000 2000000 6623 (i) 1. Card, mark sheet Nil

not attached

2007-2008 11229 4000 1000000 7229 (i) failed student Nil
2008-2009 12487 4800 1200000 7687 (iii)) Principal has not Nil
2009-2010 Nil Nil Nil Nil signed on application form Nil

(Upto May, 2009)

Education scheme

Financial assistance

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending
2006-2007 54678 10549 12499920 27672 (i) 1-Card, mark sheet
not attached Nil
2007-2008 21330 26168 32499640 12086 (i) failed student Nil
2008-2009 28554 19091 24514740 15168 (iii)) Principal has not Nil
2009-2010 Nil Nil Nil Nil signed on application form Nil

(Upto May, 2009)

Housing scheme

Year Cases Cases Amount Cases Reasons for rejection Cases
received approved sanctioned rejected pending

2006-2007 - - - - Not rejected. Only -

2007-2008 578 408 8160000 70 under process for want

2008-2009 629 535 10700000 94 of required documents, -

2009-2010 255 50 1000000 Nil etc. -

(Upto May, 2009)

Facilities Provided by ESIS to its Members

1270. SHRI PRAKASH JAVADEKAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the facilities provided by ESIS (Employees State Insurance Scheme) to its members who
have lost their jobs in the recession;

(b) if so, the details thereof; and
(c)  how many people have been assisted by ESIS so far; and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT) : (a) and (b) The Unemployment Allowance Scheme called 'Rajiv Gandhi Shramik Kalyan
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Yojana' for the Insured Persons who are rendered jobless due to retrenchment or closure of factory
etc., or on permanent disablement of at least 40 per cent arising out of non-employment injury has
been introduced with effect from 01.04.2005 by the Employees’ State Insurance Corporation. The
Scheme has been reviewed and amendments have been made to cover more persons under the
Scheme. The rate of unemployment allowance is 50 percent of the last pay drawn up to a period of
one year. The Insured Person and his/her dependant family members are also entitled to medical
care for a period of one year from the date of unemployment. For ensuring re-employability,
Vocational Rehabilitation Skill Development Scheme has also been included in the Scheme. This
allowance shall cease to be payable in case the Insured Person gets re-employment or attains the
age of superannuation or 60 years, whichever is earlier.

(c)  So far 3881 people have been assisted by ESIS (Employees State Insurance Scheme)
under the Unemployment Allowance Scheme. The details are given in the Statement.

Statement
Un-employment Allowance paid under Rajiv Gandhi Shramik Kalyan Yojana

Position upto 31.05.2009

State/Region Amount disbursed
No. of cases Amount (Rs.)

Andhra Pradesh 260 38,05,412/-
Bihar 46 5,95,060/ -
Goa 215 33,49,921/-
Guijarat 83 6,51,285/-
Haryana 03 36,321/~
Jammu & Kashmir 97*+ 27 2,02,680/ -
Jharkhand 1 1,07,926/ -
Kerala 391 73,55,798/ -
Karnataka 42 6,47,228/ -
Maharashtra 298 43,26,577/-
Orissa 25 2,21,293/-
Punjab 26 2,46,108/-
Pondicherry 196 22,38,650/-
Rajasthan 04 39,024/
Tamil Nadu 101 18,46,678/ -
Uttar Pradesh 649 82,95,402/ -
TOTAL : 9742377 3,39,65,363/ -

* Payments yet to be made for want of funds of Rs. 17,89,740/ -
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Criteria of hiring contract workers

11271. SHRI KRISHAN LAL BALMIKI: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:
(a)  the criteria adopted for hiring workers on contract;
(b)  the facilities provided to these workers;

(c)  whether Government has sought information from the contractors whether the facilities

being given are in accordance with Government rules or not; and

(d)  the number of contractors against whom action has been taken for not providing these

facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) The principal employers engaging, contractors and employing 20 or more contract
labour are required to obtain registration and the contractors employing 20 or more contract labour
are required to obtain licence under the provisions of the Contract Labour (Regulation & Abolition)
Act, 1970. The contract workers cannot be employed in an establishment for the work which has
been prohibited under section 10 of the Contract Labour (Regulation & Abolition) Act, 1970 from
time to time, by issuance of a Notification by the Government.

(b)  Under the Contract Labour (Regulation & Abolition) Act, 1970, the contract workers are
provided with rest rooms, wholesome drinking water, latrine & urinals, washing and first-aid
facilities. Besides, when 100 or more contract labours are employed in any establishment, a canteen

is required to be provided.

(c) and (d) In the Central Sphere, the office of the Chief Labour Commissioner (Central)
conducts regular inspections of the establishments and takes necessary action under the Act for any
violations/irregularities detected. On this account, during the year 2005-2006, 1017, during 2006~
2007, 887 and in 2007-2008, 1228 contractors were convicted for violation of the provisions of the
Contract Labour (Regulation & Abolition) Act, 1970.

Employees/Workers under ESIS

1272. SHRI S.S. AHLUWALIA: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)  whether employees/workers of all industrial and commercial establishments are
mandatorily covered under the Employees State Insurance Scheme (ESIS);

(b) the year-wise details of number of ESIS subscribing establishments indicating
corresponding number of employees/workers contributing since 2003-04 alongwith the details of the

total contributions received by ESIC;

(c) the number of ESIS covered establishments in Jharkhand indicating number of
employees/workers subscribed during the period as in (b) and details of total contributions collected
in the State;

tOriginal notice of the question was received in Hindi.
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(d) the number of hospitals run by ESIC their categories e.g., superspeciality etc., if any, in
the country; and

(e) their respective numbers in Jharkhand district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) The Employees' State Insurance Act, 1948 applies to non-seasonal power using
factories employing 10 or more persons and non-power using factories and some specified
establishments such as shops, hotels and restaurants, cinemas and preview theatres, road-motor
transport undertakings and newspaper establishments employing 20 or more persons.

(b)  The details are given in the Statement-I (See below).
(c)  The details are given in the Statement-Il (See below).

(d)  There are 144 ESI Hospitals all over the country out of which 22 hospitals are run by ESI
Corporation directly and 122 hospitals are run by respective State Government. All the hospitals are
providing secondary care services to the ESI beneficiaries except ESIC Model Hospital, Kollam,
Kerala which is providing both secondary and super speciality medical care services.

(e) There are three ESI hospitals in the State of Jharkhand. The details are given in the

Statement-Iil.
Statement-/
Year-wise details of number of ESIS subscribing establishments - All India
Year No. of No. of Contribution
Establishments Employees Income (Rs. in Lakhs)
2003-04 2,63,650 70,82,300 138071.97
2004-05 2,80,871 75,70,200 168908.48
2005-06 3,056,294 84,00,526 193356.47
2006-07 3,31,744 92,38,530 245348.37
2007-08 3,52,508 1,11,80,866 326283.98
2008-09 Yet to be assessed 369853.27
Statement-1/
Year-wise details of number of ESIS subscribing establishments - Jharkhand
Year No. of No. of Contribution
Establishments Employees Income (Rs. in La.khs)
1 2 3 4
2003-04 2267 57,850 665.34
2004-05 2362 72,700 1220.76
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1 2 3 4

2005-06 3078 92,492 1645.63
2006-07 3483 1,05,741 1729.27
2007-08 5671 1,42,362 2258.79
2008-09 Yet to be assessed 2949.32

Statement-Il/
List of hospitals in the State of Jharkhand
1. ESI Hospital, Maithan
2. ESI Hospital, Ranchi
3. ESI Hospital, Adityapur
Minimum wages of workers of unorganized sector

11273. SHRI PRABHAT JHA:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a)  whether it is a fact that workers of unorganized sector often have to work for more than
eight hours a day and they do not even get minimum wages;

(b) if so, sector-wise details thereof; and

(c)  the steps taken by Government to provide appropriate wages to these workers for their
work and to save them from exploitation?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) and (b) Under Section 24(1) (a) of the Minimum Wages (Central) Rules, 1950, the
number of hours of work for a worker, engaged in scheduled employments irrespective of any sector
under the Minimum Wages Act, 1948, which shall constitute a normal working day, shall be 9 hours
for an adult inclusive of the intervals of rest.

(c) The minimum wages, fixed under the Minimum Wages Act, 1948 have to be statutorily
paid. The enforcement of the Act is secured at two levels. In the Central Sphere, the enforcement is
secured through the Inspecting Officers of the Chief Labour Commissioner (Central) commonly
designated as Central Industrial Relations Machinery (CIRM), while in the State Sphere it is ensured
through the State Enforcement Machinery. They conduct regular inspections and in the event of
detection of any case of non-payment or under-payment of minimum wages, they advise the
employers to make payment of the shortfall of wages. In case of non-compliance, penal provisions
against the defaulting employers are invoked.

Persons rendered jobless due to global recession

1274. SHRI KALRAJ MISHRA: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a)  whether owing to Global market recession during the current year 2009 joblessness
increased a great deal;

(b) if so, how the number of the jobless in India increased during January to April this year as
compared to that during the corresponding period in 2008;

(c)  the number of these rendered jobless abroad, who have returned to India during the said

global recession period; and
(d) the steps taken by Government to provide employment to the hands rendered jobless ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) and (b) The information on job loss is available through two quarterly Sample Surveys
conducted by Labour Bureau for the periods October-December, 2008 and January-March, 2009. In
case of the former covering 2581 units in 20 centres across 11 States/UT relating to important sectors
like mining, textiles, metals, gems & jewellery, automaobile, transport and IT/BPO, it was observed
that about half a million workers have lost their jobs. In case of the latter covering 3192 units in 21
centres across 11 States/UT relating to sectors like textiles and apparel, handloom/powerloom,
leather, metals, gems and jewellery, automobile, transport and IT/BPO, it was observed that the

employment in selected sectors has increased by a quarter million.

(c)  According to information furnished by the Ministry of Overseas Indian Affairs, Indian
Missions in the Gulf Countries in Saudi Arabia, Oman, Kuwait, Bahrain and Qatar have informed that
there has been no report of any large scale adverse impact on Indian workers because of global
economic slowdown and recession, though there has been report of some job losses. The Indian
Mission in United Arab Emirates (UAE) has reported that accurate figures of return of Indian workers
are not available. It is estimated that ranging from 50,000 to 1,50,000 workers have returned to India
as a result of the delay in execution of projects due to economic slow down and recession. They have
further informed that most of the workers have returned to India on leave without pay with the
expectation that they would be able to return to work in the UAE once the situation improves. It
would be relevant here to mention that more than ninety percent of Indian Emigration is to the Gulf

Countries.

Further information received from Indian Missions in Afghanistan, Syria, Sudan, Brunei, Libya,
Jordan, and Lebanon, indicate that there is no report of Indians affected by global recession there.
Indian Mission in Yemen has informed that there is negligible impact on Indian workers due to global
recession. Indian Mission in Indonesia has stated that there is no large scale impact of recession in
Indonesia. Indian Mission in Malaysia has informed that small number of Indian workers have returned

to India due to slowdown of the Malaysian economy in the context of current global recession.

So far as professionals are concerned, they mostly emigrate to the Western World. As per
reports received from Germany, Canada, United Kingdom, New Zealand and Australia, there is no

report of such return of Indians because of recession and economic slowdown.
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Report received from United States of America (USA) indicates that the recession in USA has
affected almost all sections of the people. However, they have informed that Indians working in the
United States are mostly professionals and the extent of job losses by Indians is, therefore, slightly
mitigated by their indispensability to the organization. The exact nhumber of Indians affected by the

recession is indeterminate.

(d)  The action taken by the Government to overcome economic slowdown like the three
stimulus packages announced, the National Rural Employment Guarantee Scheme etc., contribute
to reviving the economy and creating jobs, which help those rendered jobless as well. Besides, the
implementation of the 'Rajiv Gandhi Shramik Kalyan Yojana' wherein the insured worker and his
family are entitled to about 50% of wages upto a period of one year and medical benefits in the case
of loss of job and schemes such as Rashtriya Swasthya Bima Yojana, Aam Admi Bima Yojana, and
Indira Gandhi National Old Age Pension Scheme also mitigate the adverse impact on workers.
Further, the skill development programmes enable workers to harness Job opportunities.

Deaths and injuries at work places

1275. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a)  whether it is a fact that accidental death and injury in work places are rising every year so
also increase of occupational diseases;

(b)  what is the number of death and injury in accidents and occupational deaths in the
country, industry-wise and State-wise from 2004 to 2009;

(c) whether the number of accidents are more in construction, Mines, Coal, J.D.l; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (d) No definite trend can be indicated regarding fatal and non fatal injuries and
occupational disease. The position varies from sector to sector. The State-wise details of reportable
fatal and non-fatal injuries and occupational disease in factories covered under Factories Act, 1948
from 2004 to 2008 are given in the Statement | and Statement-Il respectively (See below). Industry-
wise details are not maintained. The fatal and non-fatal accident injuries and occupational disease
reported in major ports during the said period are given in the Statement-Ill (See below).

The State-wise details of accidents resulting in deaths and serious injuries in Coal Mines and
Non-Coal Mines from 2004 to 2009 (upto 31.05.2009) are given in the Statement-IV and statement-

V respectively (See below).

The State-wise details of notified occupational disease in Coal Mines and non-Coal Mines are
given in the Statement-VI (See below).

The details of deaths and injuries in construction industry in respect of Central Sector are given in
the Statement-VIl as per the available data. No data relating to number of accidents in construction

sector in respect of States is being maintained centrally.
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Statement-/

Fatal and Non~-fatal Injuries in Factories

2004 2007 2008(P)
States/Union Non Non Non Non Non
Territories Fatal Fatal Fatal Fatal Fatal Fatal Fatal Fatal Fatal Fatal
Injuries Injuries Injuries Injuries Injuries Injuries Injuries Injuries Injuries Injuries

1 2 3 4 5 6 7 8 9 10 1
Andaman & 0 113 0 87 0 71 0 41 0 66
Nicobar Islands
Andhra Pradesh 90 2258 134 1626 176 1334 157 1622 163 14N
Assam 12 66 5 49 5 50 1 65 3 129
Bihar 6 258 4 130 6 108 M 28 6 48
Chandigarh 0 0 1 1 0 7 0 4 2 7
Chhattisgarh 47 671 73 582 94 422 92 365 103 343
Daman & Diu & 2 28 5 15 8 29 10 27 12 44
Dadra & Nagar Haveli
National Capital 5 14 17 33 14 50 17 35 5 37
of Delhi
Goa 13 154 15 187 8 196 10 181 7 161
Guijarat 221 7665 200 5574 184 4843 222 3151 195 2725
Haryana 64 134 38 234 71 186 101 14 74 112
Himachal Pradesh 6 19 3 12 1 18 10 9 6 5
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1 2 3 4 5 6 7 8 9 10 M
Jammu & Kashmir 1 121 1 125 0 118 1 306 4 247
Jharkhand 21 197 23 151 27 243 21 105 22 190
Karnataka 48 1403 34 1259 64 1371 107 1225 91 1052
Kerala 10 254 18 377 13 577 22 172 15 158
Madhya Pradesh 34 1338 36 1281 35 2099 52 1590 40 1419
Maharashtra 153 5276 173 4137 175 4223 197 3351 218 3088
Manipur 0 0 N.A. N.A. N.A. N.A. N.A. N.A. NLA. N.A.
Meghalaya 0 1 0 0 1 1 2 2 0 6
Nagaland 0 0 N.A. N.A. 0 0 0 0 0 0
Orissa 39 605 37 534 74 479 81 468 81 437
Puducherry 4 467 6 245 12 249 8 208 1 235
Punjab 39 193 56 148 48 139 35 136 45 144
Rajasthan 52 123 52 1274 1 1129 60 1145 45 997
Tamil Nadu 53 1846 57 1545 48 1198 60 1089 67 1252
Tripura 0 3 2 3 0 5 1 2 0 1
Uttar Pradesh 86 277 78 193 118 235 78 182 81 141
Uttarakhand 12 38 10 55 31 59 19 44 15 65
West Bengal 63 31675 64 28288 75 24761 68 17096 86 18615
TOTAL ¢ 1081 56308 1135 48145 1349 44200 1453 32763 1387 33135

Note: Arunachal Pradesh, Lakshadweep, Mizoram and Sikkim do not have any registered factories.

NA- Not Available.

Source: Chief Inspector of Factories of States/UTs
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State wise cases of Occupational Diseases reported in factories

Statement-1/

States/UTs 2004 2005 2006 2007 2008
Andaman & Nicobar Islands Nil Nil Nil Nil NA
Andhra Pradesh Nil Nil Nil Nil NA
Assam Nil Nil Nil Nil NA
Bihar Nil Nil Nil Nil NA
Chandigarh Nil Nil Nil Nil NA
Chattisgarh N.A. N.A. N.A. N.A. NA
Daman & Diu & Dadra & Nagar Haveli Nil Nil Nil N.A NA
National Capital of Delhi Nil Nil NA. N.A. NA
Goa Nil Nil Nil N.A. NA
Guijarat 10 Nil 22 5 NA
Haryana Nil Nil Nil Nil NA
Himachal Pradesh Nil NA NA NA NA
Jammu & Kashmir Nil Nil Nil Nil NA
Jharkhand Nil NA Nil Nil NA
Karnataka Nil Nil Nil Nil NA
Kerala Nil 1 2 Nil NA
Madhya Pradesh 2 Nil 3 Nil NA
Maharashtra 8 2 Nil 3 NA
Manipar NA NA NA NA NA
Meghalaya Nil Nil Nil Nil NA
Nagaland ML Nil Nil Nil NA
Orissa NIL NIL 21 NIL NA
Puducherry Nil Nil Nil Nil NA
Punjab Nil Nil NA Nil NA
Rajasthan Nil Nil Nil Nil NA
Tamil Nadu NIL NIL NA NIL NA
Tripura Nil Nil Nil Nil NA
Uttar Pradesh Nil Nil Nil Nil NA
Uttarakhand Nil Nil Nil Nil NA
West Bengal Nil Nil Nil Nil NA

Note: Arunachal Pradesh, Lakshadweep, Mizoram and Sikkim do not have any registered factories.

NA : Not Available.

Source : Chief Inspector of Factories of State s/UTs
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Statement-Il/

Accident statistics in the port sector for the period 2004-08

Year Fatal Non-Fatal Total
2004 28 183 21
2005 30 178 208
2006 36 157 193
2007 23 135 158
2008 33 16 149
Details of the occupational diseases reported in the port sector for
the period 2004-08
Year No. of occupational diseases reported
2004 -Nil-
2005 -Nil-
2006 -Nil-
2007 -Nil-
2008 -Nil-
Statement-1V
State-wise details of accidents, resulting in deaths and serious
injuries in Coal Mines during 2004 -2009
Name of State Year Fatal Serious
No. of No. of Persons No. of No. of
Accidents Killed S/Injured Accidents  Persons
S/Injured
1 2 3 4 5 6 7
Andbra Pradesh 2004 1 14 7 437 440
2005 i 1 3 795 797
2006 16 19 5 557 560
2007 12 12 3 566 571
2008 16 17 2 400 403
2009 8 10 4 91 92
Assam 2004 2 2 0 1 1
2005 1 1 1 0 0
2006 0 0 0 0 0
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1 2 3 4 5 6 7
2007 0 0 0 0 0
2008 2 7 4 0 0
2009 0 0 0 0 0
Chhattisgarh 2004 3 4 0 68 69
2005 7 7 0 55 56
2006 3 3 0 46 46
2007 1 " 2 40 41
2008 13 13 0 27 27
2009 6 6 2 8 8
Gujarat 2004 0 0 0 2 2
2005 1 1 0 1 1
2006 0 0 0 1 1
2007 1 1 0 0 0
2008 3 3 0 1 1
2009 1 1 0 0 0
Jammu & 2004 0 0 0 3 3
Kashmir
2005 0 0 0 1 3
2006 0 0 0 0 0
2007 0 0 0 0 0
2008 0 0 0 0 0
2009 0 0 0 0 0
Jharkhand 2004 27 30 1 147 155
2005 29 49 10 78 82
2006 25 75 3 62 63
2007 20 22 1 105 106
2008 16 16 0 79 81
2009 12 14 1 26 26
Madhya Pradesh 2004 8 9 0 71 74
2005 16 17 4 64 65
2006 15 16 5 46 46
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1 2 3 4 6 7
2007 i 1 59 59
2008 13 20 39 40
2009 3 3 8 10
Maharashtra 2004 1 1 39 39
2005 5 5 27 28
2006 6 6 34 35
2007 8 8 34 35
2008 M " 21 21
2009 2 2 4 4
Orissa 2004 4 4 17 17
2005 10 10 14 14
2006 2 2 12 20
2007 4 4 8 8
2008 4 4 4 4
2009 0 0 2 2
Tamil Nadu 2004 3 3 3 3
2005 1 1 2 3
2006 5 5 4 4
2007 2 2 1 1
2008 2 2 2 2
2009 1 1 1 1
Uttar Pradesh 2004 2 2 5 5
2005 2 2 3 4
2006 0 0 3 3
2007 3 3 2 2
2008 2 2 2 2
2009 1 1 1 1
West Bengal 2004 16 17 169 169
2005 13 13 66 66
2006 6 " 96 98
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1 2 3 4 5 6 7
2007 5 5 3 107 116
2008 i " 0 74 75
2009 3 3 0 14 14
All India 2004 87 96 14 962 977
2005 96 17 19 1106 1119
2006 78 137 15 861 876
2007 77 79 i 922 939
2008 93 106 7 649 656
2009 37 4 7 155 158
N.B.: Data for the year 2007 to 2009 are provisional. Data for the year 2009 are upto 31.05.09
Statement-V
State -wise details of accidents, resulting in deaths and serious injuries
in non-coal mines during 2004-2009
Name of State Year Fatal Serious
No. of No. of Persons No. of No. of
Accidents Killed S/Injured Accidents  Persons
S/Injured
1 2 3 4 5 6 7
Andhra Pradesh 2004 4 4 0 4 4
2005 5 7 1 2 2
2006 4 7 1 1 1
2007 6 10 2 5 5
2008 7 9 1 1 1
2009 0 0 0 0 0
Assam 2004 1 1 1 26 27
2005 1 1 0 M i
2006 3 3 0 10 10
2007 3 3 0 12 12
2008 2 2 0 17 17
2009 0 0 0 4 4
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1 2 4 6 7
Chhattisgarh 2004 6 16 18
2005 1 17 17
2006 4 15 15
2007 2 19 19
2008 5 " M
2009 0 8 8
Goa 2004 1 1 1
2005 0 0 0
2006 9 0 0
2007 2 2 2
2008 2 1 1
2009 3 0 0
Gujarat 2004 1 6 6
2005 1 3 3
2006 0 1 1
2007 1 3 3
2008 6 3 3
2009 0 0 0
Himachal Pradesh 2004 1 0 0
2005 1 0 0
2006 3 0 0
2007 0 0 0
2008 0 0 0
2009 0 0 0
Haryana 2004 1 0 0
2005 0 0 0
2006 0 0 0
2007 0 0 0
2008 0 0 0
2009 0 0 0
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1 2 4 6 7
Jharkhand 2004 8 12 12
2005 5 7 7
2006 3 9 9
2007 5 2 3
2008 6 9 9
2009 3 2 2
Jammu & Kashmir 2004 0 0 0
2005 0 0 0
2006 1 0 0
2007 0 0 0
2008 0 0 0
2009 0 0 0
Karnataka 2004 1 54 57
2005 3 21 21
2006 4 M "
2007 2 6 17
2008 4 8 8
2009 0 3 3
Kerala 2004 1 0 0
2005 0 1 1
2006 0 0 0
2007 5 1 1
2008 7 0 0
2009 0 0 0
Madhya Pradesh 2004 4 6 6
2005 0 7 7
2006 1 4 4
2007 5 4 5
2008 2 1 1
2009 0 0 0
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1 2 3 4 5 6 7
Maharashtra 2004 1 1 0 5 5
2005 3 3 0 2 2
2006 1 1 1 4 5
2007 0 0 0 2 2
2008 2 10 20 1 1
2009 0 0 0 0 0
Orissa 2004 7 7 2 14 14
2005 12 13 2 6 6
2006 8 8 0 6 6
2007 12 12 5 6 6
2008 i " 3 6 7
2009 4 4 0 2 2
Rajasthan 2004 19 22 1 39 39
2005 9 10 1 29 29
2006 16 19 1 16 16
2007 19 21 5 16 16
2008 20 28 9 22 22
2009 0 0 0 9 9
Tamil Nadu 2004 4 4 3 2 2
2005 6 6 0 2 3
2006 8 8 2 1 1
2007 3 4 1 1 1
2008 1 1 0 0 0
2009 0 0 0 0 0
Tripura 2004 0 0 0 2 2
2005 0 0 0 0 0
2006 0 0 0 0 0
2007 0 0 0 0 0
2008 0 0 0 0 0
2009 0 0 0 0 0
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1 2 3 4 5 6 7
Uttarakhand 2004 1 1 0 1 1
2005 1 1 0 0 0
2006 0 0 0 0 0
2007 0 0 0 0 0
2008 1 1 0 0 0
2009 0 0 0 0 0
All India 2004 57 64 9 188 194
2005 48 52 4 108 109
2006 58 71 19 78 79
2007 60 72 15 79 92
2008 73 94 40 80 81
2009 10 10 0 28 28
N.B.: Data for the year 2007 to 2009 are provisional. Data for the year 2009 are upto 31.05.09.
Statement-V/
State -wise number of cases of notified occupational diseases during
2004-2009 (till 7th July)
Year Name of State No. of cases
2004 Jharkhand 48
Orissa 1
2005 Jharkhand 9
Andhra Pradesh 2
Karnataka 3
Rajasthan 30
2006 Jharkhand 13
Madhya Pradesh 1
Jharkhand 7
2007 Andhra Pradesh 4
Madhya Pradesh 1
2008 Andhra Pradesh 2
Karnataka 3

2009 till 7th July

Andhra Pradesh
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Statement-VI/

Details relating to deaths and injuries in construction
industry in the Central Sector.

S.No. Year Deaths Injuries
1. 2004 4 NIL
2. 2005 19 32
3. 2006 9 1

4. 2007 12 NIL
5. 2008 35 12
6. 2009 (till 31st May) 2 NIL

One code number to each EPF Subscriber

1276. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a)  whether Government was committed to give one code number to each EPF beneficiary

which could be used in any State in the country;
(b)  whether Provident Fund Trust has failed to do so inspite of its repeated assurance; and

(c)  whether Provident Fund Trust is interested to give one national number to the workers, if

so, time frame for the same ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) Under the Business Process Re-engineering (BPR), which was planned to be
implemented earlier, a Social Security Number (SSN) was to be provided to all the
members/subscribers of Employees' Provident Fund Organisation (EPFO). However, this project
has been reviewed and a revised project implementation plan has been developed in collaboration
with National Informatics Centre, which is currently being implemented since April, 2008. Under the
revised strategy, SSN is not mandatory for getting services from the EPFO and presently existing

Provident Fund membership number will suffice for obtaining the services.
Creation of skilled workers

1277. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a)  the strategy and action of Government to create 500 million skilled workers in future, the

fund infrastructure details thereof;

(b)  whether multinational monopoly housing investors, FDI who are using the skills of our

country are also participating in ours skill development and skill upgradation process; and
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(c)  whether Government is making any specific strategy and provision in budget to achieve

the target year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) Government has approved National Policy on Skill Development, a guiding
document for Skill Development Programmes in the Country. The policy has set a target of skilling
500 million persons by the year 2022. Training target for all Ministries/Departments, offering training
programmes for sectors under their control, have been indicated in policy document. The details in
this regard are given in the Statement (See below). A large number of enterprises including
multinational companies are participating in the skill development efforts.

Government has set up Prime Minister's National Council for Skill Development under the
Chairmanship of Hon'ble Prime Minister, for policy direction and review. National Skill Development
Coordination Board has been set up in Planning Commission to coordinate skill development
activities in the country. A National Skill Development Corporation (NSDC), a non-profit company
under the Companies Act, 1956, has also been set up by the Government with Central Government
contribution of Rs. 1,000/- crore. Rs. 15,000/~ crore is envisaged to be mobilised from other
governments, public sector entities, private sector, bilateral and multilateral sources.

Statement

Details of projected number of trained persons by the year 2022

Ministry/Department/Organisation Projected number of trained

persons by the year 2022 (In lakh)

1 2
National Skill Development Corporation 1500
Labour & Employment 1000
Tourism 50
Textiles 100
Road Transport and Highways 300
Rural Development 200
Women & Child Development 100
Agriculture 200
HRD Higher Education 500

HRD Vocational Education

Heavy Industry 100
Urban Development 150
Information Technology 100
Food Processing 50
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1 2

Construction Industry Development Council 200
(under Planning Commission)

Health & Family Welfare 100
Micro Small and Medium Enterprises 150
Social Justice & Empowerment 50
Overseas Indian Affairs 50
Finance-Insurance/Banking 100
Consumer Affairs 100
Chemicals & Fertilizers 50
Others (Power, Petroleum etc.) 150
TOTAL * 5300

Laws to check child labour

11278. DR. PRABHA THAKUR: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)  whether present law is adequate and effective to check child labour in different States;

(b) if so, the State-wise details of reduction in child labour during the last three years as a
result of these laws; and

(c)  the details of welfare measures to improve their living standards State Governments take
after rescuing child labourers ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) Yes, Sir. Adequate provisions exist under the existing Child Labour (Prohibition &
Regulation) Act, 1986 to take action against those employing children in prohibited occupations and
processes. State Governments are appropriate authorities for enforcement of the provisions of the
Act for the areas falling under their jurisdiction.

(b)  The estimation of the number of child labour in the country State-wise, is done on the
basis of the census carried out by the Registrar General of India once in every ten years. The last
such Census was carried out in 2001. Therefore, yearly data regarding existence of child labour
State-wise is not maintained.

(c)  Government is implementing the Scheme of National Child Labour Projects(NCLP) in 271
districts of the country. At present, about 5 lakh children are enrolled in school run under the
scheme. State-wise details are given in the Statement (See below). Under the Scheme, children
withdrawn from hazardous work are admitted into Special Schools, where these children provided
with accelerated bridging education, vocational training, nutrition, stipend and health care facilities

tOriginal notice of the question was received in Hindi.
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etc., before they are mainstreamed into regular education system. Since inception of the Scheme,
5.21 lakh children have been mainstreamed into formal education system.

Statement

Laws to check child labour

State Sanctioned Coverage
No. of Schools No. of Children

Andhra Pradesh 978 48900
Assam 177 8850
Bihar 1518 86550
Chhattisgarh 267 15800
Delhi 40 2000
Gujarat 116 5950
Haryana 128 6400
Jammu & Kashmir 16 800
Jharkhand 212 10600
Karnataka 379 18950
Madhya Pradesh 598 30100
Maharashtra 238 11900
Nagaland 20 1000
Orissa 971 48550
Punjab 107 5350
Rajasthan 1171 58550
Tamil Nadu 496 24800
Uttar Pradesh 1522 76100
Uttarakhand 10 500
West Bengal 916 45800
TOTAL 9880 507450

Qualification standards for bidding PPP projects
1279. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKR1SHNA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  the details of existing qualification standards for bidding PPP projects;
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(b)  whether it is a fact that Government changed the qualification standards for bidding PPP
projects;

(c) ifso, the details of changed qualification standards for bidding PPP projects; and
(d)  thereasons for changing the qualification standards?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) Keeping in view the experience gained in implementation of a large
number of Public-Private-Partnership (PPP) Projects using "Request for Qualification” (RFQ)
document and feed back from Ministries as well as representations from various Industry
Associations, a need was felt for review of certain provisions of the RFQ document. With a view to
addressing all relevant issues, the Model RFQ was revised and issued by the Ministry of Finance in
May, 2009. The model RFQ now provides that Threshold Technical Capability (TTC) shall be twice
that of the Total Project Cost (TPC). As regards eligible projects, the RFQ provides that these should
not be less than 20% of the estimated Project Cost. In case of projects with an estimated Project
Cost of Rs. 1,000 crores or above, this amount may be suitably reduced but not less than 10% in any
case. NHAI has the flexibility to reduce the Threshold Technical Capability by 50% of the Total

Project Cost. The details of changed qualification standards are given in the Statement.
Statement
Qualification standards for bidding PPP projects
The main changes in the RFQ are as follows:

a. Provision relating to short - listing of bidders for more than one Project in Clause 1.2.2 has been

deleted.

b. The present limit of 1% of cross holding in clause 2.2.1 (¢) (i) relating to Conflict of Interest has

been increased to 5%, and the term "indirect shareholding” has been clarified.

c. The clause 2.2.1 (d) relating to disqualification of consultants has been amended to allow the
Consultants of the Authority to work for private entities in relation to the same project during any

period six months prior to the issue of the RFQ or three years after the COD of the same project.

d. While prescribing sector specific eligibility conditions in Clause 2.2.1 (e), provision has been
made to enable Project Authority to specify suitable restrictions to prevent concentration of

projects in the hands of a few entities.

e. The Threshold Technical Capacity in Clause 2.2.2 (A) have been enhanced to twice the

Estimated Project Cost of the proposed project.

f. Each of the Consortium Members, in addition to holding 26%6 equity in the SPV, would now be
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required to also hold equity equal to at least 5% of the Total Project Cost for a period of two
years after commissioning of the Project.

g. The commitment of the O&M partner specified in Clause 2.2.3 has now been reduced from
26% t0 10%.

h. A new Clause 2.3.5 has been added to allow withdrawal of a Consortium member, who has
Conflict of Interest, within 10 days of the date of Application Due Date.

In order to dis - incentivise submission of incomplete or incorrect information, Clause 2.17.7 and
2.17.8 have been added to enable Project Authorities to exclude erroneous claims for
determining the Experience Score and also impose a penalty equal to the score so rejected, and
to disqualify applicant where patently false claims are made.

j.  The Project Authority has been required to extend the Application Due Date by a minimum of 15
days and 7 days for submission of RFQ in case of substantive and minor amendments

respectively.

k. An enabling provision has been made in Clause 3.2 for making suitable amendments to meet the
requirements of social sectors and other projects.

1. Definition of PPP and Core sectors has been modified in Clause 3.2.1 to exclude Petroleum and
Natural Gas and include logistics park and metro rail. In the case of real estate development,
standalone housing would not be included while townships and residential complexes would
continue to qualify.

m. Project Authorities are now being permitted variation in Factors for Experience by 15% instead of
33%. (Clause 3.2.6)

n. A Clause 3.2.7 has been added to the effect that Projects in OECD countries will get a weightage
of 50% as compared to projects in developing countries.

0. The number of short-listed bidders has been increased to 6, and further increased to 7 in case of
projects costing less than Rs.500 cr or for repetitive projects (clause 3.5.2). Further, a provision
for preparation of reserve list of bidders has been made for substitution of bidders in the event of
their withdrawal or rejection (Clause 3.5.3). In so far as road projects are concerned, the
existing exemption from short - listing of bidders would continue.

Subject to the above changes, the other provisions of OM dated 5.12.2007 shall continue to
apply.

Cutting red tapes for improving National Highways
1280. SHRI JESUDASU SEELAM: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  whether National Highways Authority of India (NHAI) have urged Government to cut red

tape to open roads;

(b)  if so, what are main points NHAI has suggested to Government:
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(c)  whether they have also suggested that Government should not limit private bids to eight
projects;
(d) if so, whether all issues raised by NHAI have been fully considered;

(e) if so, to what extent it will be possible for Government to improve National Highways; and

® whether there has been considerable delay in sanctioning proposal for extensions of

National Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) No, Sir.

(b)  Does not arise.

(c)  The provision under clause 3.5.2 of the model Request for Qualification (RFQ) limiting the
number of short listed bidders was deleted on 22.09.08 for roads projects. In the revised Model
Request for Qualification issued by the Ministry of Finance on 18.05.2009, this exemption from short

listing of bidders has been continued for road projects.

(d) to (f) The Government has approved upgradation of 33,639 km. of national highways by the
National Highways Authority of India (NHAI) under various phases of National Highways
Development Project (NHDP) out of which 11,639 km. length has been completed and 6,004 km

length is under implementation.
Sanctioning of Road Projects in Kerala

1281. SHRI A.VIJAYARAGHAVAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether it is a fact that the Competent Authority of Kerala had submitted for
sanction/special sanction for Kollam Bypass of length 13.141 km., at km. 502/804 of NH-47,
Alapuzha Bypass of length 7,005 km. at km. 416/200 of NH 47, Thalarery-Mahe Bypass of length
18.031 km. from Ch. 170/718 km. at NH-17 and Calicut Bypass of length 28.124 of NH 17 at km.
231/000;

(b) if so, the details and the present status of above submissions;
(c)  whether action will be taken in affirmative to above submissions;
(d) if so, the details thereof; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (&) Kollam bypass, Alapuzha bypass, Thalassery - Mahe bypass and Calicut
bypass are in various stages of progress through State PWD. Balance work for above bypasses will
be taken up along with 4-laning of NH 17 and NH - 47 under NHDP Phase Il through NHAI which is

targeted for completion by December, 2013.
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NoC for installing petrol pumps on NHs

11282. SHRI AMIR ALAM KHAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  whether it is mandatory to get no objection certificate from National Highways Authority of

India for installing petrol pumps and laying water supply pipelines on National Highways;
(b) if so, the details thereof;
(c)  the State-wise details of such proposals pending for approval during the last three years;
(d)  the reasons for the pendency of these proposals; and
(e)  the special action taken by Government regarding granting approval ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes Sir. It is mandatory to get no objection certificate through National
Highways Authority of India for National Highways which are vested with them, for installing petrol
pumps (for which licence deed is required to be signed between MoRTH and oil company) and

water supply pipelines as per extant guidelines.

(c) to (&) Request for NoC and their approval are a continuing process. State-wise details are
being collected and compiled. Clarifications are to be obtained if the proposal is incomplete in its
detail which takes time. Where minor deviations are there, a committee in the Ministry considers

them on case to case basis if relaxation is required.
Allocation of funds for NHs in Bihar

11283. SHRI ALI ANWAR ANSARI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  whether itis a fact that no adequate fund is being allocated by the Central Government for

the construction and repairing of National Highways in Bihar;

(b)  whether it is also a fact that due to shortage of funds and other technical reasons, the

fixed targets are not being achieved;

(c) if so, the amount allocated against the allocation demanded for the various National

Highways under Bihar State; and

(d)  the details of Government efforts to complete the National Highways on priority basis

according to the schedule?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) No, Sir. There is no shortage of fund. Central Government is providing

sufficient fund for the construction and repairs of National Highways in Bihar. The reasons for delay in

tOriginal notice of the question was received in Hindi.
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completion of the projects are, unprecedented flood in the year 2007 and 2008, delay in land
acquisition and utility services and slow mobilization of contractor etc.

(c)  The details of fund allocated during the last five years for National Highway (Original) and
Maintenance & Repair works are given in the Statement (See below).

(d) (i) Allout efforts are being made for making the balance encumbrance free site available
to contractors.

(i) Targets are being fixed as per revised work programme and being monitored at every

level.

(iit) Frequent meetings by the top officials of Ministry and NHAI with State Government
officials are being made to clear the above impediments.

Statement
Allocation of Funds for NHs in Bihar
(Rs. in crore)

A. NH(O) Works:

Year Allocation Expenditure
2004-05 60.00 47.45
2005-06 65.00 65.00
2006-07 105.00 97.13
2007-08 83.00 82.82
2008-09 %0.00 91.10
2009-10 150.00 41.27%

*Expenditure upto 30.06.2009.

(Rs. in crore)

B. M&R Works:
Year Allocation Expenditure
2004-05 46.28 42.40
2005-06 47.66 45.89
2006-07 34.58 32.57
2007-08 30.11 26.75
2008-09 55.10 40.29
2009-10 18.33 6.11%*

**Eypenditure upto 30.06.2009.
Collection of toll by NHAI

1284. SHRI D. RAJA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:
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(a) the tolls collected by the NHAI in 2006-07 and 2007-08 respectively;

(b) the State-wise break-up of such toll collection giving the figures for the two years
separately;

(c)  whether it is a fact that different yardsticks are used in different States to fix the tollage
collected from the public;

(d)  whether complaints have been received by the NHAI and Government that tolls are too
high at many places; and

(e) the steps proposed to be taken to reduce the tolls on the National Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (b) The State-wise details of toll collected by National Highways Authority of
India (NHAI) in 2006-2007 and 2007-08 are given in the Statement (See below).

(c)  No, Sir. The Government has laid down rules prescribing rates of Fee (toll)) for different
categories of vehicles which are applicable uniformly. The National Highways Fee (Determination of
Rates and Collection) Rules, 2008 provide for identical rate of fee for both public funded and private
investment projects. The Fee (toll) will be levied in accordance with the Notification to be issued by
the Central Government in terms of the provisions of these rules which also provide for annual

revision of rate of fee.

(d) to (&) The Government has constituted two Committees - one headed by the Chairman,
NHAI as a permanent mechanism to review, monitor and oversee the functioning of the toll system;
and another headed by the Member (Finance), NHAI to examine all toll-related issues including user

fee rates in terms of representations/complaints received.
Statement

State-wise/Year-wise toll collection for last three years & current
year up to May 2008 (All Rs. in lakhs)

State 2006-07 2007-08
1 2 3

AP 24728.05 34193.86
Bihar 0.00 1402.00
Chhattisgarh 1810.83 2098.47
Gujarat 21138.27 22367.48
Haryana 13521.67 15203.87
Jharkhand 1915.53 2258.00
Karnataka 4627.84 9449.99
Maharashtra 17160.58 22904.79
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1 2 3

MP 1417.61 1243.29
Orissa 705.79 787.85
Punjab 4665.97 5029.55
Rajasthan 29670.03 356801.50
Tamil Nadu 10370.43 16563.93
upP 6196.06 8030.56
West Bengal 6468.77 13741.69
TOTAL : 144397 .43 191076.83

Cess amount received by NHAI

1285. SHRI D. RAJA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a)  the total cess amount received by the NHAI in 2006-07 and 2007-08 respectively;
(b)  how was this cess fund utilized by the NHAI;

(c)  whether there is any system whereby the cess fund is utilized in different States based on

some formula;
(d)  whether it is also a fact that vast sums of the cess remain un-utilized; and
(e)  the steps proposed to be taken to review the utility of levying cess on the public?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The total Cess amount received by the National Highways Authority of India
(NHAI) is Rs.6,407.45 crore (2006-2007) and Rs.6,541.06 crore (2007-2008).

(b)  Cess fund is being utilised by the NHAI for construction & development of National
Highways under National Highway Development Project (NHDP), interest payment and repayment of
borrowings.

(c) to (e) Allocation of Cess fund for utilisation from the Central Road Fund to each State is
made on the basis of 60% of consumption of Petrol & Diesel and 40% on geographical area of the

respective State. The Cess is levied as per the provisions of the Central Road Fund Act, 2000 and
there is no proposal to review these provisions.

NHs in UP and Bihar

1286. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  the details of the National Highways in Uttar Pradesh and Bihar;
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(b) the present condition of each of the National Highway in those States; and

(c)  the steps being taken to further develop and upgrade those Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The details of the National Highways in Uttar Pradesh and Bihar are given in the
Statement (See below ).

(b) and (c) In the State of Uttar Pradesh, all National Highways are being maintained in traffic
worthy condition. In the State of Bihar, the present condition of all NHs except parts of NH-2C, 28A,
57A, 81, 99, 104, 105 and 106 are fair. The development and maintenance of NHs is a continuous
process and these are taken up to keep the NHs in traffic worthy condition based on traffic density,
inter-se priority and availability of funds.

Statement

NHSs in U.P. and Bihar

Sl.No.  NH No. Route Length (Km.)

1 2 3 4

|. Details of National Highways in Uttar Pradesh

1 2 UP/Haryana Border-Kosi-Chhata-Mathura- 752
Farah-Agra-Firozabad-Shikohabad-Sirsaganj-
Jaswantnagar-Etawah-Sarai-Muradganj-Sikandra-
Rasdhan-Bara-Sachendi-Kanpur-Moharajgan;j-
Aung-Fatehpur-Haswa-Sat Narain-Khaga-Palhana-
Kaushambi-Allahabad-Saidabad-Hardia-Gopigan]

2 2A Sikandra-Raipur-Bhognipur 25
3 3 Agra-UP/MP Border 26
4 7 Varanasi-Mirzapur-Lalganj-UP/MP Border 128
5 1 Agra-Kiraoli-UP/Rajasthan Border 51
6 12A MP/Border upto junction with NH 26 near Jhansi. 7
7 19 Ghazipur-Ballia-Rudrapur-Bakutha-UP/Bihar Border. 120
8 24 Delhi/UP Border-Ghaziabad-Rajabpur-Bibauli-Pakbara- 431
Moradabad-Mirgang-Bareilly-Banthra-Uncholia-Neri-
Mohli-Sitapur-Lucknow.
9 24A Badshi-Ka-Talab-Chenhat (NH 28) 17
10 24B Lucknow - Rai Bareily- Allahabad road 185
i 25 UP/MP Border-Jhansi-Baragaon-Ghirgaon-Amargarh- 270
Moth-Pirauna-Orai-Usargaon-Kalpi-Bara-Kanpur-Unnao-
Ajgain-Lucknow.
12 25A Km19 (NH 25)-Bakshi-Ka-Talab 31
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1 2 3 4

13 26 UP/MP Border-Karari- Jhansi-Babina-Talbahqgt-Bansi- 128
Lalitpur-Birdha-Gona-UP/MP Border.

14 27 Allahabad-Jasra-UP/MP Border. 43
15 28 Lucknow -BaraBanki-Ramsanehighat-Faizabad-Haraiya- 31
Basti-Khalilabad -Piprauli-Hata-Kasia-Fazilnagar-

Pawanagar-Tamkuhi-UP/Bihar Border.

16 28B UP/Bihar Border-Nibua Raiganj-Padrauna-Kasia. 29

17 28C Bara Banki-Ramnagar-Jarwal-Krisarganj-Fakharpur- 140
Bahraich-Matera Bazar-Nanpara-Babaganj-Rupidiha-

Nepalgan;.

18 29 Sonauli-Kolhu-Pharenda-Rawatganj-Gorakhpur- 306
Bhaurapur-Kauriram-Ghasi-Mardah -Ghazipur-Zamania-
Chandauli-Varanasi.

19 56 Lucknow-Gosainganj-Amethi-Bhetwa-Haidargarh- 285
Inhauna-Jagdishpur-Musafir Khana-Hasanpur-
Sitapur-Singramau-Badlapur-Bakhsha-Junpur-

Phulpur-Varanasi.

20 56A Chehat Km. 16 of NH 56. 13

21 56B Km. 16 onNH-56 to Km.19 of NH-25. 19

22 58 UP/Delhi Border-Noida-Muradnagar-Modi Nagar- 165
Muhiuddinpur-Meerut-Mujjafarr Nagar-UP/Uttaranchal
Border.

23 72A UP/Uttaranchal Border-Chhutmalpur-Biharigarh and 30

UP/Uttaranchal Border.

24 73 UP/Haryana Border-Sarsawa-Pilkhani-Saharanpur. 60

25 74 UP/Uttaranchal Border-Najibabad-Nagina-Afzalgarh- 147
Rehar and UP/Uttaranchal Border.

26 75 UP/MP Border -Dudhinagar-Wyndhamganj 110

27 76 UP/MP Border -Srinagar-Mahoba-Banda-Khuhand- 587
Attarra-Badausa-Karwi-Raipura-Mau- Shankargarh-Bara-
Jasra-Allahabad-Naini-Astabhuja Mirzapur.

28 86 Kanpur-Ghatampur-Sajet-Hamirpur-Sumerpur — 180
Maudeha-Khanna-Kabrai-Mahoba-Srinager-UP/MP
Border.

29 87 Rampur-Bilaspur-UP/Uttaranchal Border. 32

30 91 Ghaziabad-Dadri-Sikanderabad-Bulandshahr-Khurja- 405

Amiya-Aligarh-Pilwa-Etah-Kurawali-Sultanganj-Bewar-
Nabigaon-Chhibramau-Gurusahayganj -Kannauj - Araul-
Bilhaur-Kanpur.
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1 2 3 4

31 91A The highway starting from its junction with NH 2 126
near Etawah connecting Bharthana-Bidhuna-Bela-
Mundarwaganj and terminating at its junction with
NH 91 near Kannauj.

32 92 UP/MP Border-Udi-Etawah-Chaubia-Kusmara-Bewar. 75
33 93 Agra-Khandauli-Sadabad-Hathras-Mandarak- 220
Daud Khan-Aligarh-Danpur -Dibal-Babrala-Bahjoi-

Chandausi-Bilari-Moradabad.

34 96 Faizabad-Bilharghat-Bikapur-Sultanpur-Bhada- 160
Piparpur-Kohdaur-Bela-Soraon-Allahabad.

35 97 Ghazipur-Zamania-Said Raja. 45

36 119 The highway starting from its junction with NH 58 125

near Meerut connecting Mawana-Bahsuma-Bijnor-
Kiratpur-Najibabad and upto UP/Uttranchal border.

37 NE2 Eastern Peripheral Expressway around in UP 90
and Haryana

38 231 The highway starting from Raibareli connecting 169
Salon, Pratapgarh, Machlishahar and terminating
at Jaunpur.

39 232 The highway starting from Ambedkarnagar (Tanda) 305
connecting Sultanpur, Amethi, Raibareli, Lalganj,
Fatehpur and terminating at Banda.

40 232A The highway starting from Unnao and terminating 68
at Lalganj (junction of NH 232).
4 233 The highway starting from India/Nepal border 292

(connecting to Lumbani) via Naugarh, Sidarthnagar,
Bansi, Basti, Tanda, Ajamgarh and terminating at Varansi.
42 235 The highway starting from Meerut connecting Hapur, 66
Gulawthi and terminating at Bulandshahar.

TOTAL LENGTH IN UP STATE : 6774

Il. Details of National Highways in Bihar

Sl.No. NH No. Route Length
(Km.)

1 2 3 4

1 2 From U.P. Border-Mohania - Jahanabad-Sasaram- 202

Dehri-Aurangabad-Madanpur-Dobhi-Barachati-
Jharkhand Border

171



1 2 3 4
2 2C Dehri-Akbarpur-Jadunathpur-Bihar/UP Border 105
3 19 From U.P. Border - Manjhi - Chhapra -Sonpur- 120
Hajipur-Patna
4 28 Barauchi-Bachiwara-Tajpur-Muzaffarpur-Mehsi- 259
Chakia-Gopalganj-upto U.P. Border
5 28A Junction with National Highway No. 28 near 68
Pipra Kothi-Sagauli-Raxaul-Indo/Nepal Border
6 28B Chapwa-Bettiah-Lauriya-Bagaha-Chhitauni Rail- 121
cum-Road Bridge upto U.P. Border
7 30 Junction with NH-2 near Mohania-Kochas- 230
Dinara-Bikramganj-Piro-Ara-Danapur-Patna-Phatuha-
Bakhtiyarpur
8 30A Phatuha-Chandi-Harnaut-Barh 65
9 31 From Jharkhand Border-Rajauli-Nawada-Bihar Sharif- 393
Bakhtiyar-Barh-Mokoma-Barauni-Begusarai-Balia-
Khagaria-Bihpur- Kursela - Purnia -Baisi - W.B.
Border- Kishanganj- upto W.B. Border
10 57 Muzaffarpur-Darbhanga-Jhanjharpur-Narahia- 310
Narpatganj-Forbesganj-Araria-Purnia
n 57 A The highway starting from the junction of NH-57 15
near Forbesganj and terminating at Jogbani
12 77 Hajipur-Muzaffarpur-Sitamarhi-Sonbarsa 142
13 80 Mokamah-Luckeesarai-Munger -Bhagalpur-Kahalgaon- 200
upto Jharkhand Border
14 81 Kora-Katihar- upto W.B. Border 45
15 82 Gaya-Hisua — Rajgir- Bar Bigha-Mokama 130
16 83 Patna-Jahanabad-Bela-Gaya-Dobhi 130
17 84 Ara-Buxar 60
18 85 Chhapra-Ekma-Siwan-Gopalganj 95
19 98 Patna-Arwal-Daudnagar -Aurangabad-Amba upto 157
Jharkhand border
20 99 Dobhi-Hardawan- upto Jharkhand Border 10
21 101 Chhapra-Baniapur-Mohamadpur 60
22 102 Chhapra-Rewaghat-Muzaffarpur 80
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23 103 Hajipur-Hazrat Jandaha-Mushrigharari 55

24 104 Chakia-Madhuban-Shivhar-Sitamarhi-Sursand- 160
Jaynagar-Narahia

25 105 Darbhanga-Keotiranway -Aunsi-Jaynagar 66
26 106 Birpur-Pipra-Madhepura-Kishanganj-Bihpur 130
27 107 Maheshkund-Sonbarsa Raj-Simribakhtiarpur - 145

Bariahi - Saharsa - Madhepura-Banmankhi-Purnia

28 110 The highway starting from its junction with 89
NH-98 from Arwal connecting Jahanabad-Bandhuganj-
Kako-Ekangarsarai and terminating at its junction with
NH-31 Biharsharif

TOTAL LENGTH IN BIHAR STATE * 3642

TOTAL LENGTH IN UP AND BIHAR STATE : 10416

Upgradation of State Roads to NHs in Rajasthan
1287. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Government has received any proposal from Rajasthan to upgrade State roads
into National Highways during the last four years;

(b) if so, the State road projects for which upgradations have been accepted, alongwith
financial allocation provided to execute the projects, proposal-wise;

(c)  the rationale for not accepting certain proposals; and

(d)  the length of State roads in Rajasthan converted to National Highways during the last four
years?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b) to (d) The requirement of resources for development of existing National Highways is huge
as compared to availability of resources. Hence, at present, emphasis is being given for development
of roads already declared as National Highways instead of declaring more roads as National
Highways. Therefore no new length of State roads in Rajasthan has been converted to National
Highways during the last four years.

Conversion of State Highways into NHs in Himachal Prdesh

1288. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:
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(a)  whether Government has received any request from Himachal Pradesh for sanctioning of
another National Highway (NH) connecting Shimla with the industrial area of Nalagarh-Baddi-
Barotiwala and further Ropar in Punjab;

(b) if so the action taken by Government thereon;

(c)  whether it is a fact that some proposals are lying with Government for its consideration to
convert the State Highways into National Highways including the 106.40 km. State Highway No.6
originating from Shimla and passing through Jubbarhatti (Shimla airport)- Kunihar-Ramshehar-

Nalagarh upto Ghanauli (Ropar in Punjab);
(d) if so, the current status of the proposals; and
(e) by when proposed State Highways are likely to be converted into National Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (e) The State Government has submitted a few proposals for conversion
from State Highways to National Highways including the 106.40 km. State Highway No.6 originating
from Shimla and passing through Jubbarhatti (Shimla airport)-Kunihar-Ramshehar-Nalagarh upto
Ghanauli (Ropar in Punjab). Out of these, two proposals, Nagrota-Ranital-Dehra-Mubarikpur and
Paonta - Rajban-Shillai - Hatkoti have already been declared as National Highway in Himachal
Pradesh in December, 2008. There is no proposal to declare the other road as National Highway
since the emphasis is on development of the existing National Highways which suffers from many

deficiencies
Land required for construction and widening of NHs

1289. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) the State-wise area of land acquired for construction and widening of the National

Highways during 2005-06, 2006-07, 2007-08 and 2008-09;
(b)  the amount of compensation released for such acquisition, State-wise;
(c)  thearea of land proposed to be acquired for the National Highways in Himachal Pradesh;
(d)  the time by when the said land is likely to be acquired;

(e)  whether it is a fact that some cases of land acquisition are under dispute in Himachal

Pradesh; and
® if s0, the details thereof and by when these disputes are likely to be settled ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) The National Highways are entrusted to the State Governments,
National Highways Authority of India (NHAI) and Border Roads Organisation (BRO) for development
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and maintenance who are also acquiring land. The information except that of Himachal Pradesh is
being collected and will be laid on the Table of the House.

(c)  Approximately, 821.67 hectares of land (787.44 hectares by Himachal Pradesh
Government and 34.23 hectares by NHAI) is to be acquired for the National Highways in Himachal
Pradesh.

(d)  The land has been partly acquired and there is a statutory limit of two years to complete
the acquisition from the date of issue of the notification.

(e) and (f) A total of 56 disputes have been reported which are under trial in various
Courts/Arbitrators. As these disputes are to be settled by the Courts/Arbitrators. There is no fixed
time limit for their settlement.

Proposal for Inter-State roads from Chhattisgarh

1290. SHRI SHREEGOPAL VYAS: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  the proposal received from Chhattisgarh for inter-State roads of economic importance;
and

(b)  the details of the decision taken in each case?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Two proposals, viz. (i) widening and strengthening from Km.15/2 to 37/5 (SH-
7) of Dhanora Moorumgaon Road costing Rs. 1565.00 lakhs and (i) upgradation (Strengthening
and widening) of Khairagarh Ateriya-Joratari Road costing Rs.1130.21 lakhs were received from
State Government of Chhattisgarh.

(b) The proposals were not framed in accordance with the Ministry's guidelines and were

accordingly returned for re-casting.
Four laning of NH-87 between Rampur and Nainital
1291. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:
(a)  whether Government proposes to four lane NH-87 between Rampur and Nainital;

(b)  whether widening of the bridge/construction of a new bridge on river Bhakhra at Bilaspur

is also proposed under this project;
(C) if so, the details thereof and if not, the reasons therefor,

(d)  whether Government is also aware that the stretch between Rampur and Rudrapur on
NH-87 is in a state of severe neglect and has more than one foot deep craters as the tarmac has

been washed off in the rains; and

(e)  the steps taken to repair the highway in this stretch and by when the work would be
completed?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir. The Government has proposed four-laning of Rampur-Kathgodam
section from km 0.00 to km 87.100 of NH-87 under National Highway Development Project (NHDP)
Phase-lll.

(b) and (c) The four-laning project includes Bilaspur bypass from km 26.100 to km 33.100 of
NH-87 along with a new bridge at km 29.750 over river Bhakhra having a length of 105m.

(d) and (e) The Government is aware about the condition of the stretch between Rampur and
Rudrapur on NH-87. The Riding quality of stretch between Rampur and Rudrapur of NH-87 has been
improved and the stretch is now in good condition.

Conversion of NH-14 four lane in Rajasthan

11292. SHRI OM PRAKASH MATHUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a)  whether there is any proposal for making National Highway No. 14 a four lane one from
Beawar of Rajasthan to Kandla via Sirohi;

(b) if so, the progress made so far in this regard; and
(c) ifnot, the reasons therefor and whether there is any such proposal in future?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Yes, Sir. The route from Beawar to Kandla via Sirohi follows National
Highway-14 from Beawar upto Radhanpur, National Highway-15 from Radhanpur to Samaikhali and
National Highway-8A from Samaikhali to Kandla. The section from Beawar to Pindwara via Sirohi has
been identified for four laning under National Highways Development Project Phase-lll and its
feasibility study is in progress. The section of National Highway-14 from Pindwara to Radhanpur,
National Highway-15 from Radhanpur to Samaikhali and National Highway-8A from Samaikhali to
Kandla has already been four laned.

National highways in Rajasthan

11293. SHRI OM PRAKASH MATHUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a)  the details of National Highways within boundaries of the State of Rajasthan;

(b)  the amount allocated and spent on these highways during the last five years, year-wise;
and

(c)  the number, name and length of National Highways which have been converted into four
and six lanes and the number of these which are proposed to be converted?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The details of National Highways within boundaries of the State of Rajasthan are
given in the Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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(b)  The details are given in the Statement-Il (See below).
(c)  The details are given in the Statement-Ill (See below).
Statement

National Highways in Rajasthan

Sl. No. National Highway No. Length (in km.)
1 3 32
2 8 635
3 1 531
4 1A 145
5 1B 180
6 1C 53
7 12 400
8 14 310
9 15 906
10 65 450
i 71B 5
12 76 480
13 79 220
14 79 A 35
15 89 300
16 90 100
17 112 343
18 113 200
19 114 180
20 116 80
Statement-1/
The details of allocation and expenditure on the
National Highways in Rajasthan made by the Ministry

Year Allocation (Rs. in crore) Expenditure (Rs. in crore)
2004-05 64.72 46.45
2005-06 88.36 84.60
2006-07 81.86 80.78
2007-08 103.05 102.82
2008-09 209.91 209.91
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The details of expenditure on National Highways in Rajasthan incurred by
National Highways Authority of India

Year Expenditure (Rs. in crore)
2004-05 522.27
2005-06 310.55
2006-07 1414.29
2007-08 1444.66
2008-09 15672.62

Statement-Ill

Details of National Highways converted/proposed to be

converted into four and six lanes

National Highways in Rajasthan

S.No. National Highway No. 4/6 lane length 4/61ane length in Proposed 4-lane
completed (inkm)  progress (in km) length (in km)

1 3 20 9 0

2 8 409.48* 243.3+ 0

3 1 212.25 2 95

4 12 29.7 0 328

5 14 56 0 246

6 76 559.175 18.4 0

7 79 171.87 0 0

8 79A 36.23 0 0

9 79,76 28.4 1.6 0

10 112 51.5 0 43.75

i 89 2 0 0

12 65 13.5 0 0

14 15 13.4 0 0

15 11C 53.5 0 0

16 114 2 0 0

* includes 90.35 km., where 6-lane completed.

+ includes 161.3 km., where 6 laning is in progress.

Note: The balance length of 410 km along Golden Quadrilateral in State of Rajasthan comprising of NH 8, 79-A. 79
& 76 has been proposed for 6-laining.
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Upgradation of State Highways to NHs

1294. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government is planning to upgrade certain State Highways to the status of
National Highways in the country;

(b) if so, the details thereof, State-wise and location-wise;
(c)  thetotal length of National Highways in the country; State-wise;

(d)  the total length of State Highways in the entire country and the ratio of National Highways
to State Highways;

(e)  the details of funds sanctioned and disbursed in the country, State-wise during the last
three years; and

(f) the target fixed for connecting roads with the National Highways during 2004-057

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Upgrading State Highways as National Highways is currently not a
priority for the Government since the emphasis is on development of the existing National Highways
which suffer from many deficiencies.

(c)  The total length of National Highways in the country State-wise is given in Statement-|
(See below).

(d)  The total length of State Highways in the entire country is 1,33,000 kms. approximately
and the ratio of National Highways to State Highways is 1: 1.885 approximately.

(e)  The details of funds sanctioned and disbursed in the country, State-wise during the last
three years are given in the Statement-Il (See below).

(f)  No such target was fixed.
Statement-/

State -wise national highways and their length in the country

Sl. No. Name of State Total Length in km.
1 2 3
1 Andhra Pradesh 4537
2 Arunachal Pradesh 1992
3 Assam 2836
4 Bihar 3642
5 Chandigarh 24
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1 2 3
6 Chhattisgarh 2184
7 Delhi 72
8 Goa 269
9 Gujarat 3245
10 Haryana 1512
1 Himachal Pradesh 1409
12 Jammu & Kashmir 1245
13 Jharkhand 1805
14 Karnataka 4396
15 Kerala 1457
16 Madhya Pradesh 4670
17 Maharashtra 4176
18 Manipur 959
19 Meghalaya 810
20 Mizoram 927
21 Nagaland 494
22 Orissa 3704
23 Puducherry 53
24 Punjab 1557
25 Rajasthan 5585
26 Sikkim 62
27 Tamil Nadu 4832
28 Tripura 400
29 Uttarakhand 2042
30 Uttar Pradesh 6774
31 West Bengal 2578
32 Andaman & Nicobar 300

TOTAL 70548
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Statement-1/

State-wise details of funds sanctioned and disbursed in the country
during the last three years

(Rupees in crore)

State/ 2006-07 2007-08 2008-09
. Union Allocation  Expenditure  Allocation Expenditure Allocation Expenditure
Territory (upto 31/03/09)
1 2 3 4 5 6 7 8
1 Andhra Pradesh  58.41 58.06 76.00 75.89 187.31 187.31
2 Arunachal 8.30 8.29 6.00 5.65 1.10 1.10
Pradesh
3 Assam 77.25 76.49 86.00 85.24 86.30 86.30
4  Bihar 97.20 97.13 83.00 82.89 91.10 91.10
5  Chandigarh 1.00 0.96 2.00 2.00 3.39 3.39
6 Chhattisgarh 37.00 36.19 39.00 38.78 63.66 63.66
7 Delhi 3.00 1.47 9.00 8.30 15.80 15.80
8 Goa 2.95 2.64 15.00 15.00 34.39 34.39
9  Gujarat 60.00 60.00 62.00 62.00 97.00 97.00
10 Haryana 64.00 64.00 81.25 81.24 103.23 103.23
11 Himachal 39.50 39.44 57.00 57.00 76.21 76.21
Pradesh
12 Jammu & 0.00 0.00 0.00 0.00 0.00 0.00
Kashmir
13 Jharkhand 34.86 35.00 57.25 57.24 96.41 96.41
14 Karnataka 85.00 84.84 99.50 99.48 211.79 211.79
15 Kerala 55.00 54.44 50.00 50.00 62.74 62.74
16 Madhya 84.09 82.92 65.00 64.98 92.97 92.97
Pradesh
17 Maharashtra 148.75 148.75 133.79 133.79 187.90 187.50
18  Manipur 14.65 14.65 12.00 10.24 23.65 23.65
19 Meghalaya 24.50 24.31 22.00 22.33 50.77 50.77
20 Mizoram 15.53 15.53 15.00 15.00 13.55 13.55
21 Nagaland 11.82 11.81 12.00 10.20 30.60 30.60
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1T 2 3 4 5 6 7 8

22 Orissa 72.00 72.00 137.50 137.50 207.68 207.68
23 Puducherry 5.00 4.99 7.55 7.49 2.95 2.95
24 Punjab 72.00 72.00 82.90 82.90 154.00 154.00
25 Rsjasthan 75.00 74.38 99.00 98.98 209.91 209.91
26 Sikkim 0.00 0.00 0.00 0.00 0.00 0.00
27 Tamil Nadu 82.00 79.40 91.25 91.25 131.96 131.96
28 Tripura 0.00 0.00 0.00 0.00 0.00 0.00
29 Uttar Pradesh 91.40 91.32 130.00 130.00 215.64 215.64
30 Uttarakhand 52.75 52.64 38.95 38.94 109.51 109.51
31 West Bengal 47.00 46.77 58.00 57.99 95.30 95.30

Increase in Road Accidents

1295. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  the number of road accidents and the casualties as a result thereof have gone up in the

country during the last three years and the current year;
(b) ifso, the details thereof and the reasons therefor;

(c)  the effective measures taken by Government to check the increasing number of road

accidents;

(d)  whether Government plans to introduce Highway Traffic Management System in all the

States including Andhra Pradesh; and
(e) ifso, the details therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO SINGH KHANDELA): (a) and (b) Yes, Sir. The details of road accidents and casualties
as a result thereof in the country for the calendar years 2005 to 2007 (the latest available data) are
given in the Statement (See below). The road accidents are non random events which occur due to
a complex mix of number of factors which inter-allia includes: (a) type of road users and volume of
vehicular traffic, (b) environmental/road related factors like road visibility, road design and
geometry, access control, intersections (area of traffic conflict), provision of segregation of non-
motorized transport and heavy vehicle traffic, (c) vehicle related factors-visibility of vehicles, use of
protective devices (helmets and seat belts) by vehicle occupants; problems with head and tail lights,
mechanical failure etc, (d) nature of traffic management — use of automatic signals, traffic calming

devices and (&) emergency care for accident victims.
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(c) The safety of road users is primarily the responsibility of the concerned State

ernment. However, this Ministry has taken several steps to improve road safety for road users

which are as under:

®

@i

(i)
)
W

(V)
(vii)

Road safety is an integral part of road design at the planning stage for National
Highways/Expressways.

Various steps to enhance road safety such as road furniture, road markings/road signs,
introduction of Highway Traffic Management System using Intelligent Transport System,
enhancement of discipline among contractors during construction, road safety audit on
selected stretches, have been undertaken by National Highways Authority of India.

Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being implemented
by the Ministry since 1997-98 under plan activities.

Involvement of NGOs for road safety activities by Ministry of Road Transport and Highways and
National Highways Authority of India.

Setting up of Driving Training Schools in the country.
Publicity campaign on road safety awareness both through the audio-visual and print media.

Institution of National Award for voluntary organizations/individual for outstanding work in the
field of road safety.

(viii) Tightening of safety standards of vehicles.

()

)

Providing cranes and ambulances to various State Governments/NGOs under National
Highway Accident Relief Service Scheme. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches of National Highways
under its Operation & Maintenance contracts.

Widening and improvements of National Highways from 2 lanes to 4 lanes and 4 lanes to 6

lanes etc.

(d) and (&) Model Concession Agreement (MCA) contains a provision for establishment of

Highway Traffic Management System (HTMS)/Automated/traﬁic Management System for Public

Private Participation (PPP) projects.

Statement

Details of road accidents and casualties

2004 2005 2006 2007
Total No. of Road Accidents 429910 439255 460920 479216
Fatal Accidents 79357 83491 93917 101161
No. of Persons Killed 92618 94968 105749 114444
No. of Persons Injured 464521 465282 496481 513340
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Maintenance of NHs in M.P.

11296. SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the details of per kilometer amount given to different States for maintenance of National

Highways;
(b)  whether it is a fact that Madhya Pradesh has been provided less funds than other States;

(c) if so, whether Government of India will provide Madhya Pradesh Government the amount

on par with other States for maintenance of National Highways;

(d)  the length of highways declared as National Highways in Madhya Pradesh during the last
five years;

(e)  whether their surface is in accordance with National Highways; and
® if not, when will these highways be upgraded to the level of National Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) The allocation of funds for maintenance and repair (M&R) of National
Highways (NHs) to the various States/UTs depends not only on length of NHs but also on lane
width, type of terrain, traffic density, type of soil, extent of damages, intensity of rainfall etc. In
addition to that, performance of the States in terms of expenditure incurred vis-a-vis allocation and
projected fund requirement is also reviewed from time to time during the year keeping in view the
limited availability of funds for M&R of NHs as compared to the requirement while modifying the
allocations. The allocation per kilometre varies from State to State due to the reasons mentioned
above. During 2008-09, the allocation of funds for M&R of NHs made to States/UTs varied from
Rs.0.00 lakh/km to Rs.3.98 lakh/km and the same for the State of Madhya Pradesh was Rs.1.24
lakh/km. The State-wise details of funds allocated per kilometre during 2008-09 are given in the

Statement (See below ).

(d)  During the last five years no State road has been declared as NH in the State of Madhya
Pradesh.

(e) and (f) Does not arise in view of the above.
Statement

The State/UT wise details of funds allocated for maintenance & repair
of National Highways per kilometre during 2008-09.

Sl. No. State / UT Total allocation Allocation of
during 2008-09 funds per km.
(Rs. Crore) (Rs. Lakh)
1 2 3 4
1. Andhra Pradesh 83.25 3.43
2. Arunachal Pradesh 1.82 2.22
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1 2 3 4

3. Assam 40.20 3.00
4. Bihar 44.50 1.56
5. Chandigarh 0.68 2.83
6. Chhattisgarh 27.26 1.48
7. Delhi 0.00 0.00
8. Goa 5.01 1.96
9. Gujarat 42.04 2.67
10. Haryana 19.64 1.89
11. Himachal Pradesh 18.84 1.78
12. Jharkhand 20.38 1.29
13. Karnataka 71.24 2.48
14. Kerala 21.75 1.85
15 Madhya Pradesh 48.66 1.24
16 Maharashtra 62.92 2.17
17. Manipur 10.24 3.85
18. Meghalaya 17.53 2.82
19. Mizoram 9.20 2.71
20. Nagaland 10.78 3.98
21. Orissa 52.56 1.72
22. Puducherry 1.10 2.15
23. Punjab 25.58 2.22
24. Rajasthan 72.35 1.75
25. Tamil Nadu 49.40 3.96
26. Uttar Pradesh 55.22 1.54
27. Uttarakhand 21.87 2.02
28. West Bengal 31.49 2.52

NS and EW corridors in M.P.

1297. SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether under the planned North-South and East-West corridors a length of 621
kilometers National Highways is proposed for Madhya Pradesh;
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(b)  whether it is the shortest as against that of other States;
(c) ifso, the reasons therefor and whether this length will be increased;

(d) whether Madhya Pradesh Government has submitted a proposal to change some

National Highways into four-lane under the 'Pradhan Mantri Bharat Jodo Pariyojna'; and
(e) ifso, when will the above proposal be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The length of North-South and East-West Corridors in the State of Madhya

Pradesh is 653 kilometres.
(b)  No, Sir.
(c) Does not arise.
(d)  Thereis no on-going project named as 'Pradhan Matri Bharat Jodo Pariyojna’.
(e)  Does not arise.
Bypass on NH 3

11298. SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether it is proposed to build Gwalior Nagar bypass on National Highway number 3;
(b) if so, by when the construction work will begin;

(c)  whether the construction of Mahu Nagar bypass on National Highway number 3 was

proposed in Eighth Five Year Plan;
(d)  if so, action taken so far for its construction;

(e)  whether the construction of a bypass for Sivani Nagar on National Highway number 6, is

proposed; and
(f)  ifso, the action taken so far for its construction?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. Construction of Gwalior Bypass connecting NH-3 and NH-75

has been taken up and the work has commenced in April, 2007.

(c) and (d) Yes, Sir. Construction of Mhow bypass on NH-3 is in progress and is expected for

completion by September, 2009.

(e) and (f) There is no such bypass proposed on NH-6. However, bypass to Seoni town on

NH-7 has been taken up in November, 2007 and is anticipated to be completed by June, 2010.

tOriginal notice of the question was received in Hindi.
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Delay in completion of four-lane NH in Assam

1299. SHRI KUMAR DEEPAK DAS: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether delay in completion of project of four-lane NH is due to negligence or non-
cooperation on the part of State of Assam;

(b) if so, the reason of delay in details;

(c) the details of the report of review and inspection of the quality of work by the competent
authority so far;

(d)  whether it has started the construction of bridge over the railways in Assam; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) The work of 4-laning from Silchar to Srirampur as part of East-West
Corridor under NHDP Phase-Il has been delayed mainly due to the delay in Land Acquisition, shifting
of utilities, cutting of trees besides poor law & order in NC Hills Distt. of Assam.

(c) Quality Assurance is inbuilt integral part for each of the projects for which Supervision
Consultants through international bidding process are being engaged who supervise quality of work
on day to day basis besides inspection by NHAI field and Headquarter, Officers.

(d) and (&) The details of the bridges over the Railways in project of 4-laning of East-West
Corridor in Assam are given in the Statement.

Statement

Table 1 - Rail Over/Under Bridges in progress on 4-laning of
East-West Corridor in Assam.

Sl. No. Location of ROB/RUB NH
1. Dhaligaon ROB at km 79.82 31-C
2. Pathshala ROB at km 1029 31
3. Ghograpara ROB at km 1075 31
4. Nagaon Bypass ROB at km 0.70 37
5. Nagaon Bypass ROB at km 14.09 37
6. Thekeragure ROB at km 240.11 37
7. Lumding ROB at km 58.72 54
8. Gosaipur ROB at km 298.90 54
9. Rangia ROB at km 1084 31
10. Changsari ROB at km 1114 31
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Table 2 - Rail Over/Under Bridges yet to be started on 4-laning of
East-West Corridor in Assam.

SI.No. Location of ROB/RUB NH Reason thereof
1. Chaprakata ROB at km 88.10 31-C Delay at the part of
Contractor

2. Kalachand ROB at km 122.75 in 54 Contractor abandoned
NC Hills Distt the work

3. Mahur RUB at km 150.59 in NC 54 Contractor abandoned
Hills Distt the work

4. Mahur RUB at km 150.52 in NC 54 Contractor abandoned
Hills Distt the work

5. Kapurchera ROB at km 179.28 in 54 Contractor abandoned
NC Hills Distt the work

6. Redzol ROB at km 169.61in NC 54 Contractor abandoned
Hills Distt the work

7. Harangajao RUB at km 189.30 in 54 Contractor abandoned
NC Hills Distt the work

8. Harangajao RUB at km 185.73 in 54 Contractor abandoned
NC Hills Distt the work

Construction of service lane alongside of toll road

11300. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether it will be made mandatory to construct service lane alongside each and every toll
road for two wheelers, three wheelers, slow speed vehicles and animal driven carts;

(b)  whether to connect the service lanes with the population over pass or under pass will be
constructed on toll road so as to nullify the possibility of accidents; and

(c)  whether except for lane wise, no construction will be permitted in road limit?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) No, Sir.

(b)  Wherever feasible, underpasses/foot over bridges are provided for crossing to other side
of highway.

(c) No construction is permitted in road limits expect road appurtenances.
Improving Road Safety

1301. SHRI VIJAY JAWAHARLAL DARDA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether adequate attention is being paid, while designing traffic management
programmes, towards traffic engineering, accident investigation, driver training, assessment and

traffic enforcement, etc. so that free flow of traffic with nearly accident-free rate could be achieved;

(b) if so, whether the Seminar organized in Delhi in February, 2008 and attended by high-
profile Institute of Road Traffic Education and Commission of United Nations Global Road Safety,

gave specific suggestions towards road safety; and
(c)  whether these are being implemented in India?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO S. KHANDELA): (a) The State Governments are primarily responsible for designing
traffic management programmes, towards traffic engineering, accident investigation, driver training
assessment and traffic enforcement. It is expected from the States to take appropriate steps on each

of these aspects.

(b)  The Institute of Road Traffic Education & the Commission for Global Road Safety
organized a one day Conference 'Road Safety Investments in India' in February 2008 in New Delhi.
The Conference made specific recommendations to improve the road safety, some of which are:
political prioritization of road safety in India, implementation of a single road safety administration,
investment of 10% of the road construction & maintenance budget for road safety management,
creation of road safety awareness at all levels, development of tools and systems for driver training
and stricter licensing process, updation of road design & traffic engineering standards, development
of new standards and implementation of scientific traffic management and Road Safety Audits
(RsAs).

(c¢)  Recommendations made by the Conference can be broadly classified into two aspects
i.e. policy and enforcement. As regards policy issues, the Government has taken necessary steps to
finalize policy directives for improving road safety. Since the states are responsible for enforcement
issues, they have been urged to take appropriate measures for enforcement of Road safety

provisions from time to time.
Link roads projects between Delhi and Haryana

1302. SHRIMATI HEMA MALINI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  whether it is a fact that Government has failed to act as per announcement to complete

the process of three new link roads projects between Delhi and Haryana to increase connectivity ; and

(b) if so, what steps Government is taking to complete the process without any further delay;
and the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) This Ministry is responsible only for development and maintenance of

National Highways and there is no proposal at present to provide any new National Highway
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connectivity between Delhi and Haryana. However Government of Haryana is planning new link roads
between Delhi and Haryana to improve connectivity.

Construction and upgradation of roads

1303. SHRIN.K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Union Government propose to spend about 60 thousand crore to construct

and upgrade about 40 thousand kilometer of roads in the next few years;
(b) if so, the details thereof;

(c) whether most of the highway projects constructed under various National Highway
Development Programme phases have seen delays due to highway development agencies inability to

decide the mode of contract, toll in the first instance;
(d) if so, whether Government has prepared the blueprint of such projects; and
(e) if s0, the details thereof and how Government propose to complete such projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) This Ministry is primarily responsible for the development and
maintenance of National Highways (NHs). The Government has taken up several projects for
improvement/development of National Highways including construction of expressways under the
various schemes such as National Highways Development Project (NHDP), Special Accelerated
Road Development Programme in North East region (SARDP-NE), etc. The total length of NHs
envisaged for improvement under the various phases of NHDP is about 47,054 km. About 5,104 km
length of NHs and 4,656 km length of state roads are envisaged for improvement under SARDP-NE.
These projects are targeted for completion in phases by 2015-16. Apart from this, this Ministry also
provides funds to the States/Union Territories for development and maintenance of State Roads,
other than rural roads, as per the provisions of the Central Road Fund (CRF) Act, 2000. The
Eleventh Five Year Plan (2007-2012) envisages budgetary support of Rs 72,530 crore for Central
Sector roads. In addition, the sector is expected to generate Internal and Extra Budgetary Resources
(IEBR) amounting to Rs 34,829 crore and private sector investment of Rs 86,792 crore during this

period.

(c) to (e) No, Sir. However, some of the projects have been delayed due to problems
associated with land acquisition, shifting of utilities, clearances for Railway-Over-Bridges (RGBS),

poor performance of contractors, law & order problems in some States, etc.

The progress of projects is closely monitored by Project Implementation Units of National

Highways Authority of India (NHAI), assisted by Supervision/Independent Consultants, in order to
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expedite implementation of projects. Meetings are held on periodic basis at sites as well as at NHAI
Headquarter to review the progress of projects. The works for the contracts terminated by NHAI have
been re-awarded. Meetings are held with officials of State Governments concerned in order to
expedite land acquisition, utility shifting, etc. An officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways to expedite the construction of ROBs.

Declaration of State Highways as NHs

1304. SHRI SANJAY RAUT: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  the details of the State Highways declared as National Highways during the last three
years;

(b)  whether Government has received any proposal regarding declaration of State Highways
as National Highways during the last one year;

(c)  if so, the details thereof, State-wise and stretch-wise; and
(d)  the action taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The details of the State Highways declared as National Highways during
the last three years and the State and Stretch wise proposals received for declaration of State
Highways as National Highways during the last one year (2008-09) are given in Statement-I and
Statement-Il respectively (See below). Upgrading State Highways as National Highways is currently
not a priority for the Government since the emphasis is on development of the existing National
Highways which suffers from many deficiencies.

Statement-/

Details of National Highways declared during the last three years

(2006-07)
State National Stretch Approx
Highways No Length (Km)
1 2 3 4
Uttar Pradesh 24B Lucknow -Rai Bareily-Allahabad 185
Tamil Nadu 226 Thanjavur- Gandharvakottai- 144

Sivaganga-Manamadurai

227 Thiruchirappalli- connecting- 135
Lalgudi-Kumaratchi-Chidambaram
Gujarat 228 Ahmedabad-Dandi (Dandi 374
heritage route)
West Bengal 2B Burdwan-Bolpur 52
Bihar 2C Dehri-Akbarpur-Bihar/UP Border 105
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(2007-08)

1 2

3

West Bengal 31D

Kerala 47C

Arunachal 229
Pradesh

Arunachal Extension
Pradesh of NH 52 B

Arunachal Extension
Pradesh of NH 37

Tamil Nadu Extension
of NH-226

Tamil Nadu 230

Siliguri -Salsalabari-Fuibari-
Mainaguri- Dhupguri Falakata
and Sonapur
Kalamassery, crossing
NH- 17 and terminating
at Vallarpadam

(2008-09)
The highway starting from
Tawang passing
through Bomdila, Nechipu,
Seppa, Sagalee, Ziro, Daporijo,
Aalong and terminating at
Pasighat in the state of
Arunachal Pradesh.
The highway starting from
Mahadevpur passing through
Namchik, Changlang, Khonsa
and Kanubari in the state of
Arunachal Pradesh and
terminating near Dibrugarh
in the state of Assam,

joining with approaches
to Bogibeel bridge.
The National Highway Number 37 is
extended from its dead end near
Saikhowaghat in Assam to join
NH 52 near Roing in
Arunachal Pradesh.

The highway starting from
Perambalur connecting Perali,
Keelapalur, Ariyalur, Kunnam,
Thiruvaiyaru, Kandiyur and joining
NH-226 at Thanjavur in the State
of Tamil Nadu.

The highway starting from Madurai

connecting Tiruppuvanam, Poovandhi,

Sivaganga, Kalaiyarkoil, Tiruvadanai
and terminating at Tondi Port town
in the State of Tamil Nadu.

147

17

1090

450

60

85

82
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1

2

3

West Bengal

Himachal
Pradesh

Himachal
Pradesh

Uttarakhand

Uttar
Pradesh

Extension
of NH-2B

20 A

72B

72B

231

232

232 A

233

The highway starting from Bolpur
connecting Prantik, Mayureswar and
terminating at Mollarpur at the junction
of NH-60 in the State of West Bengal.
The highway starting from Nagrota

at the Junction of NH 20 connecting
Ranital, Dehra and terminating at
Mubarikpur at the Junction of NH

70 in Himachal Pradesh.

The highway starting from Paonta

at the Junction of NH 72 connecting
Rajban, Shillai in the State of Himachal
Pradesh and passing through Minus,
Tuini in Uttrakhand and terminating

at Hatkoti in Himachal Pradesh.

The highway starting from Paonta

at the Junction of NH 72 connecting
Rajban, Shillai in the State of
Himachal Pradesh and passing
through Minus, Tuini in Uttrakhand
and terminating at Hatkoti in
Himachal Pradesh.

The highway starting from Raibareli
connecting Salon, Pratapgarh,
Machlishahar and terminating at
Jaunpur in the state of Uttar Pradesh.
The highway starting from
Ambedkarnagar (Tanda) connecting
Sultanpur, Amethi, Raibareli, Lalganj,
Fatehpur and terminating at Banda

in the state of Uttar Pradesh.

The highway starting from Unnao and
terminating at Lalganj (junction of NH
232) in the state of Uttar Pradesh.
The highway starting from India/Nepal
Border (connecting to Lumbani) via
Naugarh, Sidarthnagar, Bansi, Basti,
Tanda, Ajamgarh and terminating at
Varanasi in the state of Uttar Pradesh.

54

91

109

51

169

305

68

292
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1 2 3 4
235 The highway starting from Meerut 66
connecting Hapur, Gulawthi and
terminating at Bulandshahar in
the state of Uttar Pradesh.
Andhra 18A The highway starting from 42
Pradesh Puthalapattu and terminating at
Tirupati in Andhra Pradesh.
Andhra 234 The highway starting from Mangalore 780
Pradesh connecting Beltangadi, Mudigare, Belur,
Karnataka, Huliyar, Sira, Madhugiri, Chintamani in
Tamil Nadu Karnataka, Venktagiri Kota in Andhra

Pradesh, Pernampet, Gudiyattam, Katpadi,

Vellore, Pushpagiri, Polur and terminating

at Timvanarnalai-Viluppuram in Tamil Nadu

Statement-1/

State -wise and stretch-wise details of the proposal received from the States for declaration of new

National Highways during the last one year (2008-09)

SI. Name of
No. the State

Details of Roads/Stretches

Length in Kms.

1 2 3 4

I Andhra Pradesh Hyderabad -Srisailam-Dornala-Atmakur- 3563.18
Nandyal
Kakinada-Dwarapuydi-Rajamundry - 300
Kovvur-Suryapeta
Sironcha Mahadevapur-Tungaturthi- 650
Erpedu-Renigunta
Tadipatri-Raichur road via Ananthapur- 146.17
Urvakonda road
Road from " Guntur- Vinukonda- Tokapalli- 530
Nandyal Banaganapalli- Owk- Thadapatri-
Dharmavaram- Kodur.
Adilabad-Utnoor-Khanapur-Korutla- 630
Vemulawada-Siddipet-Janagon-Suryapeta-
Miryalguda-Piduguralla-Narasaraopeta-
Vodarevu.
Puthalpatu-Tirupathi 40

The road connecting B.C. road near
Mangalore in Karnataka passing through
Andhra Pradesh and terminating at
Tiruvanamalai in Tamil Nadu
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2

3

V.

V.

Arunachal
Pradesh

Bihar

Himachal
Pradesh

Karnataka

Tawang -Bomdila- Nechipu- Seppa- Sagalee-
Ziro-Daporijo- Aalong -Pasighat

Mahadevpur- Namchik- Changlang- Khonsa-
Kanubari in the state of Arunachal Pradesh
and terminating near Dibrugarh in the state

of Assam, joining with approaches to
Bogibeel bridge.

The National Highway Number 37 is
extended from its dead end near
Saikhowaghat in Assam to join NH 52
near Roing

Darbhanga-Kamtola-Madhwapur road

Taradevi (Shimla)-Jubbarhatti-Kunihar-
Ramshehar Nalagarh-Ghanouli
(SH NO. 6) (HP Boundary) road

Bharmour-Chamba-Dalhousie -Pathankot
Road

Hamirpur-Sujanpur-Palampur Road

Brahampukhar-Bilaspur-Ghumarwin-
Sarkaghat-Baijnath Road

Slapper-Pandoh-Chailchowk-Karsog-
Tattapani-Dhalli-Theog-Kotkhai-Jubbal-
Hatkoti Road

Nagrota-Ranital-Dehra-Mubarikpur road
Paonata-Rajban-Shillai-Minus-Hatkoti road

Bidar-Humnabad-Gulbarga-Siriguppa-Bellary -
Hiriyur-Chikkanayakanahalli-Nagamangala-
Pandavapura-Srirangapatna

The road connecting B.C. road near
Mangalore in Karnataka passing through
Andhra Pradesh and terminating at
Tiruvanamalai in Tamil Nadu

Mysore-Channarayapatna-Arasikere-Loop
between Channarayapatna and Sakaleshpura
via Holenarasipura

Bangalore-Outer Ring road Dobaspet-Solur-
Magadi-Ramnagaram-Kanakapura-Anekal-
Attibnele-Sarjapura

1090

450

60

106.400

133.00

60.00

111.80

300.00

91
150
679

187

194
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1 2 3 4

5. Bangalore-Ramanagara-Channapatna- 385
Mandya-Mysore-Mercara-Mangalore
(to join NH-17)

6. Koratagere -Tumkur-Kunigai-Huliyurdurga- 140
Maddur-Malavalli Road

7. Belgaum-Bagalkot-Raichur-Mehaboobnagar - 336
Andhra Pradesh

8. Malavalli-Bannur-Mysore Road 45

9. Doddaballapur-Kolar Foad via Nandi 82
Vijayapura,Vemgal

10. Hebsur-Dharwar-Ranagaram-Panaji Road 95

1. Bangalore-Hindupura to join NH-7 80
(Somandenapalli) upto State Border

12. Manadavady-H.D.Kote-Jaipura-Kollegal- 197
Salem road
VI. Maharashtra 1. Indor, Edlabad, Jamner, Sillod, Aurangabad, 53.400
Wagor, Shirur, Pune, Paud, Roha,
Murud MSH-5
Vil.  Manipur 1. Churachandpur to Tuivai via Singhat- 163

Singzawl road
VIll. Mizoram 1. Keitum to Zokhawthar via Khawbung road 179

IX Nagaland 1. Tuensang in Nagaland-Nagimmora-Sibsagar 265
(Simulguri) in Assam 3. Tuensang in Nagaland-
Naginimora-Sibsagar (Simulguri) in Assam

X. Puducherry 1. East Coast Road from Chennai to Puducherry -
XI.  Rajasthan 1. Koshi-Kama-Deeg-Bharatpur- Roopwas- 139
Dholpur
2. Barmer (NH-15)-Jalore-Ahor Sadri-Desuri- 446
Gaumati ka Chauraha-Kankroli-Bhilwara-
Mandalgarh
3. Jaipur (NH-8)-Jobner-Kuchaman-Nagaur- 336

Phalodi (NH-15)

4. Mathura (NH-3) Bharatpur-Banyana-Bhadoti- 332
Sawaimadhopur-Palighat-Itawa-Mangrol-Baran
(NH-76)
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Xl

Xl

Sikkim

Tripura

XIV. Tamil Nadu

XV.

Uttar Pradesh

Bharatpur (NH-11)-Alwar-Bansur-Kotputtli
Neem Ka Thana-Sikar-Salasar (NH-65)
Fatehpur (NH-11)-Jhunjhunu-Chirawa-
Singhana-Namol-Rewari(NH-8)
Pratapgarh (NH-113)-Dungarpur-
Bichiwada (NH-8)

Jaipur (NH-12)-Diggi-Kekri-Shahpura-
Mandal-Bhilwara (NH-79)

Alternate National Highway from Nathula
to Siliguri

Lachung Valley through Singtham

and Chungthang

Rongli through Rangpo and Rorathang
Pakyong through Ranipool and Rorathang
Kukital to Sabroom via Dharmanagar-
Amarpur Rupaichari

Perambalur-Perali- Keelapalur- Ariyalur-
Kunnam-Thiruvaiyaru- Kandiyur-joining
NH-226 at Thanjavur
Madurai-Tiruppuvanam- Poovandhi-
Sivaganga-Kalaiyarkoil- Tiruvadanai-
Tondi Port town

The road connecting B.C. road near
Mangalore in Karnataka passing through
Andhra Pradesh and terminating at
Tiruvanamalai in Tamil Nadu

Kuravali-Mainpuri-Karhal-Etawah road

Sirsaganj-Karhal-Kishni-Vidhuna-
Chobepur road
Bareily-Badaaun-Bilsi-Gajraula-Chandpur-
Bijnaur road

Jagdishpur-Gauriganj-Amethi-Pratapgarh
road

Fatehpur-Raibareily-Jagdishpur-Faizabad
road

Lumbini Dudhi State Highway No.5

Raibareli-Pratapgarh-Machlishahar-Jaunpur
state highway no-36

301

164

226

123

310

85

82

73.158
161.53

262.39

79.00

181.960

101.00
168.80
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1 2 3 4

8. Unnav-Lalgang-Raibarely-Gaurigang- 185.77
Sultanpur
9. Lumbani-Naugarh-Sidarthnagar- 292.10

Bansi-Basti-Tanda Ajamgarh-Baranasi
10. Lucknow-Banda 148.52

1. Pilbhit-Bareli-Badau-Kasgang-Hathras- 283.03
Mathura-Bharatpur (Rajasthan Border)

12. Ambedkarnagar-Sultanpur-Ameti-Raibareli- 286.65
Lalgang-Fatehpur

13.  Meerut-Bulandshahr (part of SH-18) 66.165
XVI.  Uttarakhand 1. Badwala to Juddo (Harbartpur-Badkot Band) 18

2. Buakhal-Ghurdauri-Devprayag 49
XVIl. West Bengal 1. Bolpur-Prantik-Mayureswar-Mollarpur 54

Widening of NH-7 in MP and Maharashtra

1305. SHRI SANJAY RAUT: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether Government has received any representation to reconsider the widening of four
lane of NH-7 through the Pench Tiger Reserves in Madhya Pradesh and Maharashtra;

(b) ifso, Government's response thereto;

(c)  whether Government is considering to adopt an alternative alignment of North-South

corridor to protect forest reserve; and
(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir. A number of objections have been received from wild life experts,
NGOs and representatives of people to the alignment proposed by NHAI with a request to realign the

NH-7 passing through the Pench Tiger Reserves to save the bifurcation of the tiger habitat.

(b)  NHAI has taken these concerns into consideration and proposed a number of animal
passes of adequate width and height at suitable locations as per the advice of the Forest Department
and referred the proposal for the consideration of Ministry of Environment and Forests. The matter
has subsequently been referred to the Central Empowered Committee (CEC), who after a series of

hearings, has referred the matter for the consideration of Supreme Court.

(c) and (d) A final decision on following the existing alignment or an alternative alignment can be

taken only after the decision of the Supreme Court.

198



Bidding documents for Highway Projects

1306. SHRI S.S.AHLUWALIA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that bidding document formulated by Planning Commission for award
of roads and highway projects by National Highway Authority of India (NHAI) comprises of a Model
Concession Agreement (MCA) to be executed by bidders;

(b) if so, the salient features incorporated in the MCA indicating period of its origin;

(c)  whether the bidding documents underwent revision during 2004-09;

(d) if so, the salient details thereof;

(e)  whether Government is contemplating further revision of the bidding documents; and
® if S0, the details thereof indicating the rationale, if any, of the same?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b)  The salient features of the MCA are given in the Statement-I (See below).

(c) and (d) The bidding documents for implementation of the infrastructure project in Public-
Private-Partnership  (PPP) include the Model Concession Agreement, Model Request for
Qualification (RFQ) and Request for Proposal (RFP) documents. RFQ and RFP were finalized by the
Department of Economic Affairs, Ministry of Finance in May, 2007 and November, 2007 respectively.
The Model RFQ has since been further revised by the Ministry of Finance in May, 2009. The salient
details of changes in Model RFQ document are given in the Statement-Il (See below).

(e) and (f) Changes in the bidding documents are carried out on the basis of actual experience
during implementation, or due to changes in the legal frame work etc., as considered necessary.

Statement-/

Salient features/contents of model concession agreement on PPP basis

Preliminary Article Recitals Subject
1 2
1. Definitions and Interpretation
2. Scope of the Project
3. Grant of Concession
4. Conditions Precedent
5. Obligations of the Concessionaire
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© N O

10.
.
2.
13.
4.
15.
16.
7.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.

Obligations of the Authority
Representations and Warranties
Disclaimer

Development and Operations
Performance Security
Right of Way
Utilities, Associated Roads and Trees
Construction of the Project Highway
Monitoring of Construction
Completion Certificate
Entry into Commercial Service
Change of Scope
Operation and Maintenance
Safety Requirements
Monitoring of Operation and Maintenance
Traffic Regulation
Emergency Medical Aid
Traffic Census and Sampling
Independent Engineer
Financial close
Grant
Concession Fee
User Fee
Revenue Shortfall Loan
Effect of variation on traffic growth
Construction of additional tollway
Escrow Account
Insurance
Accounts and Audit
Force Majeure
Compensation for Breach of Agreement
Suspension of Concessionaire's Rights
Termination

Divestment of Rights and Interest
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39.
40.
1.
42.
43.
44.
45.
46.
47.
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Defects Liability after Termination
Assignment and Charges
Change in Law
Liability and Indemnity
Rights and Title over the Site
Dispute Resolution
Disclosure
Redressal of Public Grievances
Miscellaneous
Definitions

Schedules
Site of the Project
Development of the Project Highway
Project Facilities
Specifications and Standards
Applicable Permits
Performance Security
Project Completion Schedule
Drawings
Tests
Completion Certificate
Maintenance Requirements
Safety Requirements
Monthly Fee Statement
Weekly Traffic Census
Traffic Sampling

Selection of Independent Engineer

Terms of Reference for Independent Engineer

Fee Notification

Escrow Agreement

Panel of Chartered Accountants
Vesting Certificate

Substitution Agreement
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Statement-1/
The main changes in the RFQ

Provision relating to short - listing of bidders for more than one Project in Clause 1.2.2 has been
deleted.

. The present limit of 1% of cross holding in clause 2.2.1 (¢) (i) relating to Conflict of Interest has
been increased to 5%, and the term "indirect shareholding" has been clarified.

The clause 2.2.1 (d) relating to disqualification of consultants has been amended to allow the
Consultants of the Authority to work for private entities in relation to the same project during any
period six months prior to the issue of the RFQ or three years after the COD of the same project.

While prescribing sector specific eligibility conditions in Clause 2.2.1 (e), provision has been
made to enable Project Authority to specify suitable restrictions to prevent concentration of
projects in the hands of a few entities.

The Threshold Technical Capacity in Clause 2.2.2 (A) have been enhanced to twice the
Estimated Project Cost of the proposed project.

Each of the Consortium Members, in addition to holding 26% equity in the SPY, would now be
required to also hold equity equal to at least 5% of the Total Project Cost for a period of two
years after commissioning of the Project.

The commitment of the O&M partner specified in Clause 2.2.3 has now been reduced from
26% 10 10%.

A new Clause 2.3.5 has been added to allow withdrawal of a Consortium member, who has
Conflict of Interest, within 10 days of the date of Application Due Date.

In order to dis-incentivise submission of incomplete or incorrect information, Clause 2.17.7 and
2.17.8 have been added to enable Project Authorities to exclude erroneous claims for
determining the Experience Score and also impose a penalty equal to the score so rejected, and
to disqualify applicant where patently false claims are made.

The Project Authority has been required to extend the Application Due Date by a minimum of 15
days and 7 days for submission of RFQ in case of substantive and minor amendments
respectively.

An enabling provision has been made in Clause 3.2 for making suitable amendments to meet the
requirements of social sectors and other projects.

Definition of PPP and Core sectors has been modified in Clause 3.2.1 to exclude Petroleum and
Natural Gas and include logistics park and metro rail. In the case of real estate development,
standalone housing would not be included while townships and residential complexes would
continue to qualify.

. Project Authorities are now being permitted variation in Factors for Experience by 15% instead of
33%. (Clause 3.2.6)
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n. A Clause 3.2.7 has been added to the effect that Projects in OECD countries will get a weightage
of 50% as compared to projects in developing countries.

0. The number of short-listed bidders has been increased to 6, and further increased to 7 in case of
projects costing less than Rs.500 cr. or for repetitive projects (clause 3.5.2). Further, a provision
for preparation of reserve list of bidders has been made for substitution of bidders in the event of
their withdrawal or rejection (Clause 3.5.3). In so far as road projects are concerned, the
existing exemption from short - listing of bidders would continue.

Subject to the above changes, the other provisions of OM dated 5.12.2007 shall continue to
apply.
Strike by truck operators

1307. SHRI RAJKUMAR DHOOT: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a)  whether it is a fact that Truck Operators again went on strike from first week of January,

2009 after a span of about six months;

(b) if so, the details of their demands and why the issue could not be settled before

commencement of strike; and
(c)  the steps taken by Government to ensure that such strikes are prevented ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO S. KHANDELA): (a) Yes, Sir.

(b)  The transporters had raised demands on economic bailout package in the form of
reduction in diesel prices, reduction in tyre prices, moratorium on instalments and waiver of interest
on truck finance for six months, moratorium on toll for six months etc. Their other demands include
seamless movement of all the vehicles without state/national permit and related taxes, abolition of
service tax etc. In order to resolve the issues raised by the transporters prior to their strike from
5.1.09, meetings were held in the Ministry involving all the concerned Ministries such as M/o
Petroleum & Natural Gas, M/o Commerce, M/o Finance (Deptt. of Revenue, Central Board of
Direct Taxes, D/o Financial Services) on 2nd and 4th January 2009. The transporters were apprised
of the action taken by the Government on each issue. Moreover some of the demands of the
transporters required consultation with the States also. Despite this, the transporters were adamant
to continue with their strike unless their demands were resolved immediately. The strike was
withdrawn unconditionally by the transporters after persistent efforts by the Ministry and consequent

upon the signing of an agreement between this Ministry & AIMTC on 12.1.09.

(c) It has been decided to constitute separate committees both at the State and Central level
to provide a permanent mechanism to look into the grievances of the transporters on a fast track

basis.
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Construction of By-pass on NHs in Kerala

1308. SHRI P. RAJEEVE: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:

(a) whether Government has any plans for granting funds for construction of by-pass on

National Highways in the State of Kerala;

(b) if so, whether the approval of MOSRTH, Government has been made for Kollam by-pass;

and

(c) what steps had been taken to sanction funds for Thalassemy by-pass and Calicut by-

pass?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b) and (c) Kollam bypass, Thalassery - Mahe bypass and Calicut bypass are in various stages
of progress through State PWD. Balance work for these bypasses will be taken up along with 4-
laning of NH-17 and NH-47 under NHDP Phase Il through NHAI which is targeted for completion by
December, 2013.

Four laning of NH-17 and NH-47 in Kerala

1309. SHRI P. RAJEEVE: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:

(a)  whether Government has any plans for the four laning of NH-47 and NH-17 in the State of

Kerala;
(b) if so, whether Government has got a definite action plan for resettlement of evacuees;

(c)  whether Government had taken into account the concerns of Kerala State with regard to

resettlement of evacuees; and
(d)  what steps had been taken towards four laning of NH-17 and NH-47?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) Entire length of NH-17 and NH-47 aggregating to 838 km is planned to
be four laned in the State of Kerala, of which 78 km has already been four laned. Four laning of the
balance length is targeted for completion by December, 2013. Land acquisition process for four
laning of NH 17 and NH 47 under NHDP Phase lll has started recently. The evictees will be paid
compensation for land and structures as per NH Act 1956. Any issues raised by evacuees will be
considered by the Competent Authority for land acquisition as per the National policy of Resettlement
and Rehabilitation.

Upgradation of NH-17 from Patradevi to Polem in Goa

1310. SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the progress made in the implementation of upgradation of National Highway-17 from
Patradevi to Polem in Goa;
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(b) the total length of the highway proposed to be upgraded and number and names of
bridges proposed to be constructed on it;

(c)  thetotal cost of the project; and
(d) the details of nature of tender procedure proposed to be adopted ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The pre-qualification of bidders has been completed and bids will be invited
after obtaining clearance from Public Private Partnership Appraisal Committee (PPPAC) for which
proposal has already been submitted.

(b)  The total length of the project is 122.87 Km. Five major bridges, 22 minor bridges, 2 ROBs
are proposed including a new bridge on Zuari river, New bridges on Talpona and Galzibag river and
new bridge on Siridao river.

(c)  The cost of the project is Rs. 2078.00 crore.

(d)  Under the procedure, bids are invited from pre-qualified bidders. For this project 5
bidders have been pre-qualified and are eligible to bid.

Toll payable NHs

1311.  SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the total number of toll payable National Highways in use at present;

(b) the total length of highways on which toll collection facility is available;

(c)  thelength of highway on which toll collection facility has not commenced;

(d) the loss caused on account of delay in making facility available; and

(e) the details of the plan, if any, Government has chalked out for collecting the tolls?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The user fee/toll tax is being collected at 129 plazas on specific sections of 26
national highways, as on 31.03.2009.

(b)  Thetollis being collected at 6434 km of fully completed road section, as on 31.03.2009.

(c) to (e) 3476.31 kms of length of National Highways has been completed only partially in
stretches and hence is not under tolling. Completion of tollable section in all respect including safety
measures like lane marking, signages, guard rails etc. and issue of takeover' certificate are the pre-
requisite for commencement of tolling within 30 days from the date of completion of tollable section
or issue of takeover certificate, whichever is later. The details of measures taken by the Government
to ensure early completion of tollable stretches which will enable early collection of tolls are given in
the Statement.
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Statement

Measures taken by the Government for early completion of
Tollable Stretches of National Highways

(a) The Contracts are regularly monitored at various levels such as by Supervision Consultant,
Project Directors, Senior officers of NHAI. Progress reviews are also held at the level of
Chairman, NHAI, Secretary, Department of Road Transport & Highways.

(b) State Governments have appointed Senior officers as nodal officers for resolving problems
associated with implementation of the NHDP such as land acquisition, removal of utilities,
forest/pollution/environment clearances etc. These nodal officers hold periodic meetings to

review the projects and take action to resolve the problems.

(c) A Committee of Secretaries has been constituted under Cabinet Secretary to address inter-
ministerial and Centre-State issues such as land acquisition, utility shifting, environment

approvals, clearance of ROBs.

(d)The procedure of issue of Land Acquisition notifications has been simplified. Earlier all the
notification under NH Act were vetted by the Ministry of Law. Recently, an amendment has been
made in the Allocation of Business Rules by which these notifications are not required to be sent
to the Ministry of Law. The Ministry of Law has approved the standard formats of various
notifications keeping in view the similar nature of the notifications of Land Acquisition.

(e) To expedite the construction of ROBs an officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways. MOU has also been signed with M/s. IRCON for
construction of some of the ROBs.

(f) Action has been taken against non-performing contractors and they are not allowed to bid for

future projects unless they improve the performance in existing contracts.
(g9) Terminated contracts have been re-awarded by the NHAI.
Fresh eligibility conditions for developers/contractors

1312. SHRI RAJIV PRATAP RUDY : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether National Highways Authority of India (NHAI) has introduced fresh regulations
and eligibility conditions for Indian developers/contractors;

(b) if so, the detail thereof;

(c)  whether Government has also exempted the limit in the number of bidders per project;
and

(d) ifso, the details thereof and the reasons for such a move?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) No, Sir.
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(b)  Does not arise.

(c) and (d) The Government has exempted road projects from limiting the number of bidders
who can be pre-qualified, as required under clause 3.5.2 of the Model Request for Qualification
(RFQ), for healthy competition among larger number of eligible applicants who have the requisite
experience and capacity to execute road projects.

Widening of Highways in Uttar Pradesh

1313. SHRI MAHENDRA MOHAN : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether Government is aware that most of the highways in Uttar Pradesh are in bad
conditions particularly old GT Road running between Delhi and Kanpur;

(b)  what has been done by Government to widen the existing GT Road and also remove the
encroachments from both the sides; and

(c)  how much money was sanctioned to widen existing highways in Uttar Pradesh and how
many Kms. have been added as new highway, during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) All National Highways in Uttar Pradesh are being maintained in traffic worthy

condition.

(b)  Existing GT Road (Delhi to Kanpur, NH-91) is already two laned. Further, Ghaziabad to
Aligarh section is included for 4/6 laning under National Highway Development Project (NHDP)
Phase lll. Bids for 4 laning were invited and two valid bids have been received and are under process
for award. Further, Aligarh to Kanpur section has been identified for development to two lane with
paved shoulder under NHDP Phase IVA on Public Private Partnership (PPP) basis and the work of
preparation of feasibility study has been taken up. Encroachment on both sides of NH-91 are being
removed on regular interval with the help of District Administration and Police force, in accordance

with relevant provisions of law.

(c)  Inthe State of Uttar Pradesh, about Rs.376.56 crore was sanctioned to widen the existing
highways and 1085 kms of New National Highways have been added during last three years.

Delay in NH projects

1314. SHRI PRAKASH JAVADEKAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a)  whether it is a fact that construction of the National Highway projects across the country
are falling behind schedule;

(b) if so, the details thereof, and reasons for the delay; and

(c)  the steps taken by Government to speed up the projects and the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) 150 numbers of National Highway Projects under National Highway
Development Project (NHDP) as well as 32 number of projects with State PWD each costing more
than Rs. 5.00 crore are running behind schedule. The main reasons for delay in construction of
National Highway projects are delays due to land acquisition, utility shifting, obtaining
forest/environment clearances, clearance for rail over bridges, poor performance of contractors,

budgetary constraints etc.

(c)  Steps taken for expeditious implementation of the projects includes; regular monitoring at
various level, appointment of nodal officer in each State for coordinating land acquisition, shifting of
utilities and obtaining various clearances, simplification of process of issue of notification for land
acquisition, appointment of an officer of Railways in National Highway Authority of India to coordinate
with Railways, grant of advances to the Contractors and punitive action against the non-performing

Contractors.
Delay in NH projects

1315. SHRI T.T.V. DHINAKARAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) whether there has been inordinate delay in National Highways projects;
(b) if so, the reasons therefor; and
(c)  the action taken to expedite the projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. Some of the projects are running behind schedule. The main
reasons for delay in construction of National Highway projects are delays due to land acquisition,
utility shifting, obtaining forest/ environment clearances, clearance for rail over bridges, poor

performance of contractors, budgetary constraints etc.

(c)  Action taken for expeditious implementation of the projects includes; regular monitoring at
various level, appointment of nodal officer in each State for coordinating land acquisition, shifting of
utilities and obtaining various clearances, simplification of process of issue of notification for land
acquisition, appointment of an officer of Railways in National Highways Authority of India to
coordinate with Railways, grant of advances to the Contractors and punitive action against the non-

performing Contractors.
Widening of NH-24

1316. SHRI VARINDER SINGH BAJWA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the extent to which National Highway - 24 linking Delhi with Uttar Pradesh is proposed to
be widened so as to help smooth movement of traffic in and around Delhi during 2010

Commonwealth Games, to be held in Delhi; and
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(b) by when the task is likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Widening of National Highway - 24 linking Delhi with Uttar Pradesh
have already been taken up from Nizamuddin Bridge in Delhi to Hapur in Uttar Pradesh for smooth
movement of traffic in and around Delhi during 2010 Commonwealth Games to be held in Delhi.
National Highway No. 24 has already been widened to 8-lane except from km 5.70 to km 6.80 in
Delhi Territory. The work of widening to 8-lane is in progress from km 5.70 to km 6.80 of National
Highway No. 24 and the same is targeted to be completed by December, 2009. Further, section of
National Highway No. 24 from Delhi/Uttar Pradesh Border to Hapur has already been four laned. In
addition to this Government of NCT, Delhi is also constructing a flyover over Gazipur crossing and the
same is targeted to be completed by April, 2010.

Delay in widening of NHs in Punjab

1317. SHRI VARINDER SINGH BAJWA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the number of projects for the widening of National Highways in the State of Punjab
lagging behind schedule for over one year; and

(b)  the details thereof in each case, the reasons for delay and by when each project is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Three projects are lagging behind schedule for over one year in the
State of Punjab. The details are given in the Statement.

Statement

Delay in widening of NHs in Punjab

SI.  Name of work Length  Cost Date of  Stipu- Likely  Reasons for delay
No. (in (Rs. start lated date
km) In date of
crore) of comp-
comp- letion
ietion
1 2 3 4 5 6 7 8
1. Four laning from 19.65 90.12  22.11.05 May Dec. I. Non Mobilisa-
km 110.450 to km 2008 2010 tion of adequate

117.750 and km
4.000 to km 16.350

of Pathankot-
Jammu section of
NH-1A

resources, poor
planning and

mis-management
by the Contractor.
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1 2 3 4 5 6 7 8

II. Delay in hand-
ing over the
hindrance free
stretch to the
contractor.

IIl. Delay in utility
shifting, tree
cutting and
approval of
General Arrange-
ment Drawing by

the Railways.

2. Four laning from 40 286.70  22.11.05 May Dec. I. Non-Mobilisa-
km 70.00 to km 2008 2010 tion of adequate
110.00 of Mukerian- resources, poor
Pathankot section planning and
of NH-1A mis-management

by the Contractor.
II. Delay in hand-
ling over the

hindrance free
stretch to the
contractor.

Ill. Delay in finali-
sation of Good for
Construction
drawings for the
Mukerian Flyover

3. Four laning from 44 The civil contractor M/s. Bridge & Roof abandoned
km 26.00 to km the work and the contract was terminated in
70.00 of Bhogpur- September 2008. The process of re-award of the
Mukerian- section balance work is in progress.
of NH-1A

Steps to check entry of fake Chinese Textiles
1318. SHRI ISHWAR SINGH:
SHRI MAHENDRA MOHAN

Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware that the textiles manufactured in China are being pushed
into India with 'Made in India' labels;

(b) if so, whether the influx of fake textiles has drastically lowered India's textile export to
Nigeria;

(c)  ifso, whether the textile industry which is already reeling under recession have been badly
affected due to influx of fake Chinese textiles; and
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(d) if so, the steps taken by Government to help the indigenous textile industry and to check
the entry of fake Chinese textiles?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) and (b) The Government has no information about the Chinese manufactured textiles being
pushed into India with 'Made in India' labels. The imports from China to India, in any case, cannot
affect India's textiles exports to Nigeria. India's textiles exports to Nigeria during the last three years

are given below:
India's export of textile items to Nigeria

(Rs. in Lakh)

April-January
Description 2005-2006 2006-2007 2007-2008 2007-2008 2008-2009

India's Textiles 7324.64 23321.31 14060.17 12072.23 15271.48
Exports to Nigeria

Source: Monthly Statistics of the Foreign Trade of India. DGCIS, Kolkata,

(c) and (d) No representation from the Indian textiles industry/association/trade body/export
promotion council has been received about influx of fake Chinese textiles in India requesting for any
action from the Government. In order to boost exports, arrest the impact of economic slowdown and
to improve liquidity, Government had announced two stimulus packages on 7th December, 2008 and
2nd January, 2009 for the domestic industry including textiles industry which inter-alia, provide for

the following:-

0D Additional allocation of Rs.1400 crore to clear the backlog of Technology Upgradation Fund
Scheme (TUFS) (further allocation of Rs.3140 crore in the Budget 2009-10 has been

announced);
i) Allitems of handicrafts to included under *Vishesh Krishi & Gram Udyog Yojana (VK&GUY)’;
i)  Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009;

iv)  Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and

post-shipment export credit (since extended to 31.3.2010 in the Union Budget 2009-10);
v)  Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
vi)  Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products;

vii)  Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback

Scheme;

vii)  Credit targets of Public Sector Banks revised upward to reflect the needs of the economy;
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ix)  State Level Bankers Committee to hold meetings for resolution of Credit issues of MSMEs;
x)  Guarantee cover under Credit Guarantee Scheme doubled to Rs. 1 crore with cover of 50%;
xi) DEPB rates restored to pre November, 2008 levels and extended till 31.12.2009;
xii)  Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.
Weavers of UP and Bihar in Miserable Condition
1319. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware of the fact that weavers who mostly belong to minority
community in Uttar Pradesh and Bihar are in miserable condition and are on the verge of committing

suicide;

(b)  whether the new Government will constitute a commission to conduct survey and enquire
into their plight;

(c) if so, the details thereof and if not, the reasons therefor; and

(d)  the details and number of weavers who are living below poverty line in Uttar Pradesh and
Bihar, district-wise and what steps Government has taken to redress their grievances till date, during
the last one year?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (d) The Government of India is implementing following handloom schemes for the
development of the handloom sector and welfare of handloom weavers including weavers belonging
to minority communities of Uttar Pradesh and Bihar:

(i) Integrated Handlooms Development Scheme

(i) Marketing and Export Promotion Scheme

(i) Handloom Weavers Comprehensive Welfare Scheme
(iv)Mill Gate Price Scheme

(v) Diversified Handloom Development Scheme

However, no reports of committing suicide by the weavers of the State of Uttar Pradesh and
Bihar have been received. The number of weavers living below poverty line in Uttar Pradesh are
69,656 while the data on weavers below poverty line in Bihar is not available. District-wise details in
this regard are maintained by the respective State Government.

Textile Sector hit by Appreciation of Rupee
1320. SHRIMATI HEMA MALNI: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is considering to provide necessary support to textile sector which
have been adversely hit by the appreciation of rupee and thus causing losses; and
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(b) ifso, by when it is expected to provide support?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) and (b) There has been no appreciation in Indian rupee against US dollar during the period
2008-09 over 2007-08. In order to boost exports, arrest the impact of economic slow down and to
improve liquidity, Government had announced two stimulus packages on 7th December, 2008 and
2nd January, 2009 to the domestic industry including textiles industry which inter-alia, provide for

the following:-

0D Additional allocation of Rs.1400 crore to clear the backlog of Technology Upgradation Fund
Scheme (TUFS) (farther allocation of Rs.3140 crore in the Budget 2009-10 has been

announced);
i) Allitems of handicrafts included under 'Vishesh Krishi & Gram Udyog Yojana (VK&GUY)';
iii) Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009;

iv)  Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and

post-shipment export credit (since extended to 31.3.2010 in the Union Budget 2009-10);
v)  Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
vi)  Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products;

vii)  Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback

Scheme;
vii)  Credit targets of Public Sector Banks revised upward to reflect the needs of the economy;
ix)  State Level Bankers Committee to hold meetings for resolution of Credit issues of MSMEs;
x)  Guarantee cover under Credit Guarantee Scheme doubled to Rs. 1 crore with cover of 50%;
xi) DEPB rates restored to pre November, 2008 levels and extended till 31.12.2009;
xii)  Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.
Steps to revive Sick Textile Units
1321.  SHRI N. BALAGANGA: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware that many Government and private textile units have

become sick;
(b)  the total number of sick units, State-wise; and

(c)  the steps initiated by Government to revive the industry ?
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (c) Government seeks to foster a policy regime, which facilitates growth and development of
Indian industry. It has taken a number of steps to revive sick industrial units which, inter-alia, include
guidelines of the Reserve Bank of India (RBI) to banks, amalgamation of sick units with healthy
units, setting up of Board for Industrial and Financial Reconstruction (BIFR) under the Sick Industrial
Companies ( Social Provisions) Act etc. For restructuring of high cost debts of textiles units, in the
organized sector, Ministry of Finance in Banking Division, in September 2003 introduced a Debt

Restructuring Package to help textiles units overcome their unsustainable debt burden.
A list of Government and private sick mills, State-wise is given in the Statement.
Statement

Number of Government and private sick mills, State-wise

S.No. State Private mills NTC mills
1 2 3 4
1 Andhra Pradesh 53 6
2 Assam 5 1
3 Bihar 2 2
4 Chandigarh 1 -
5 Dadra Nagar Haveli 5 -
6 Daman & Diu 1 -
7 Delhi 46 -
8 Goa 1 -
9 Guijarat 122 1
10 Haryana 26 -
" Himachal Pradesh 1 -
12 Jharkhand 1 -
13 Karnataka 43 4
14 Kerala 14 5
15 Madhya Pradesh 31 6
16 Maharashtra 167 35
17 Orissa 6 1
18 Pondicherry 1 1
19 Punjab 38 4
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1 2 3 4

20 Rajasthan 45 4
21 Tamil Nadu 176 13
22 Uttar Pradesh 40 1
23 Uttaranchal 5 -
24 West Bengal 38 12
25 Chhattisgarh - 1
TOTAL : 868 117

Protecting interests of handloom workers in U.P.
1322. SHRIMATI MOHSINA KIDWAI: Will the Minister of TEXTILES be pleased to state:

(a) what has been done by Government during the last three years to protect the interests of
handloom workers of Uttar Pradesh and the details of schemes launched;

(b)  what has been done by Government for the education of children of weavers living in very

poor conditions;

(c)  what Government proposes to do to provide better market access and raw material to

handloom workers and remove the menace of middlemen; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) The Government of India is implementing the following schemes during the XI Five Year Plan to

promote the Handloom Sector in all over the country including Uttar Pradesh State:-
() Integrated Handlooms Development Scheme
(i) Marketing and Export Promotion Scheme
(i) Handloom Weavers Comprehensive Welfare Scheme
(iv)  Mill Gate Price Scheme
(v)  Diversified Handloom Development Scheme

The developmental and welfare schemes being implemented by the Government of India are
comprehensive in nature and cover the interest of handloom weavers of the entire country including
Uttar Pradesh. In the 11th Plan, out of the two mega clusters sanctioned with an outlay of Rs 70.00
crores each, one of them is Varanasi in Uttar Pradesh, the other being Sibsagar in Assam. Also, as a
special measure for the welfare of handloom weavers, Handloom Weavers Comprehensive Welfare
Scheme is being implemented with components of (i) Health Insurance Scheme and (i) Mahatma
Gandhi Bunkar Bima Yojana which provide medical facilities and life insurance cover for the weavers

in the country including state of Uttar Pradesh.
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(b)  Under the Mahatma Gandhi Bunkar Bima Yojana, a scholarship of Rs.300/- per quarter
per child is available to students studying in standard IX to XII for a maximum period of four years or
till they complete Xl standard, whichever event occurs earlier. The benefit is restricted to two

children of the member covered under the scheme.

(c) and (d) Mill Gate Price Scheme provides all types of yarn at Mill Gate Price to the eligible
handloom weavers so as to facilitate regular supply of basic raw materials to the handloom sector
and helps utilize the full employment potential of the sector including the weavers of Uttar Pradesh.
With a view to develop and promote marketing channels in domestic as well as export market,
Marketing & Export Promotion Scheme is under implementation which provides opportunities to the
handloom weavers of the country including the weavers of Uttar Pradesh to showcase and market
their products in various trade events organized in India and abroad. Besides, in order to boost the
sale of handloom products, assistance under the Marketing Incentive Component of integrated
Handlooms Development Scheme is given to the eligible handloom agencies @ 10% of the average
sales turnover of the concerned handloom organization for the last three years. This assistance can
be used by the handloom organizations for offering rebate to customers, for creating infrastructure to
improve production and productivity or for any other activity aimed at attracting consumers and to

gear up the overall sales of handloom organizations.
Adverse effect of cheap used garments
1323. SHRI N.R. GOVINDARAJAR: Will the Minister of TEXTILES be pleased to state:

(a)  whether the domestic textile industry has suffered heavy losses due to import of cheap

used garments from abroad;
(b) if so, the details thereof;
(c)  whether this has resulted in huge loss of foreign exchange also; and

(d) if so, whether Government proposes to impose restriction on the import of used garments

from abroad?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (d) The import of used garments affects the domestic garment industry. Sanitary and Phyto-
sanitary issues are also involved. Therefore, the Government has imposed restrictions on the import
of used garments by bringing them under the 'Restricted list of Imports' vide Notification No. 7/2004~
09 dated the 27th October, 2004. The import of used garments has declined sharply from Rs.278.62
crore in 2003-2004 to Rs.74.69 crore in 2007-08.

Revival of textile mills of Kanpur
1324. SHRI MAHENDRA MOHAN: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware that there are four mills in Kanpur city owned by British

India Corporation (BIC), Elgin-1, Elgin-2, Kanpur Textile and Lal Imli waiting for revival;
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(b)  whether Government is also aware that thousands of workers have become jobless due

to sickness of these industries; and

(c) if so, what Government proposes to do to revive at the earliest these industries and

restore the importance of Kanpur as major textile industrial town?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) Four mills owned by British India Corporation (BIC) are located at Kanpur. These are Cawnpore
Textiles Ltd., Elgin Mill No. 1, Elgin Mill No. 2 and Cawnpore Woollen Mill (Lal Imli).

(b) A Voluntary Separation Scheme (VSS) was offered to the affected workers. So, far, 6260
workers have opted for VSS and have been paid their dues. At present, 1334 workers are on the
strength of these mills [1295 in Cawnpore Woollen Mill (Lal Imli), 36 in Elgin Mills and 3 in Cawnpore
Textiles Ltd.] and are getting their salary.

(c)  Cawnpore Textile Mill has been closed under Sick Industrial Companies Act (SICA), 1985
and is under liquidation. Revival plan of Cawnpore Woollen Mill (Lal Imli) based on recommendation
of the Board for Industrial and Financial. Reconstruction (BIFR), and revival plan of Elgin Mills No. 1
& 2, based on the recommendations of Board for Reconstruction of Public Sector Enterprises

(BRPSE) are subject to Government approval.
Textile exporters suffering due to waning global demands
1325. SHRI MAHENDRA MOHAN: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware that textiles exporters are suffering due to waning global

demands and most of them are incurring heavy losses;
(b) if so, how much Indian textile industry has lost during the last two years;
(c)  whether Government will provide special incentive to textile industry; and

(d)  how much help has been rendered under the Technology Upgradation Fund Scheme and

how much has been done for the textile industry of Kanpur and how many units benefited there?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) As in case of manufacturing sectors all over the world, in India too, the manufacturing sector,

including textile sector, has faced the impact of global economic slowdown.

(b)  Exports of Textiles and Clothing (T&C) stood at US$ 19.14 billion during 2006-07 which
registered a growth of 15.62% in 2007-08 and touched US$ 22.13 billion. However there has been
marginal decline of 5.31% in US$ terms in T&C exports during the period April-Feb-2009 over
corresponding period of previous financial year as per DGCIS data and T&C exports stood at US$
18.52 billion during the period April-February 2009.

(c) The Government is closely monitoring both the domestic & international economic

developments and had announced two stimulus packages on 7th December, 2008 and 2nd January,
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2009 to boost exports, arrest the impact of economic slow down and to improve liquidity. These
measures/packages have helped to meet the crisis to a great extent. The measures announced

under the above two stimulus packages, inter alia, include:-

(i)  Additional allocation of Rs.1400 crore under the Technology Upgradation Fund Scheme
(TUFS). Further, in the Union Budget 2009-10, an allocation of Rs. 3140 crore has been

announced under TUFS.

(i) Al items of handicrafts to be included under 'Vishesh Krishi & Gram Udyog Yojana
(VK&GUY)'.

(i) Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009.

(iv) Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and

post-shipment export credit (since extended to 31.03.10 in the Union Budget 2009-10).
(v) Provision of additional funds for full refund of Terminal Excist Duty/Central Sales Tax.
(vi) Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products.

(vii) Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback

Scheme.
(viii) Credit targets of Public Sector Banks revised upward to reflect the needs of the economy.
(ix) State Level Bankers Committee would hold meetings for resolution of Credit issues of MSMEs.
(x) Guarantee cover under Credit Guarantee Scheme doubled to Rs.1 crore with cover of 50%.
(xi) DEPB rates restored to pre-November, 2008 levels and extended till 31.12.2009.
(xii) Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.

(d)  Under the Technology Upgradation Fund Scheme (TUFS), 24685 units with a project
cost of Rs. 166,839 crore have been sanctioned a loan amount of Rs.72,518 crore as on 31.03.2009.
QOut of this, a loan of Rs.60,955 crore has been disbursed to 24572 units as on 31.03.2009. In the
Budget 2009-10 a provision of Rs.3140 crore has announced under the TUFS. In Kanpur, 29 units
have benefited under TUFS.

Committee to study textile workers suicide in A.P.
1326. SHRIMATI T. RATNA BAI: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government has constituted any committee to study the textile workers suicides

especially in Andhra Pradesh;
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(b) if so, the details thereof; and
(c) ifnot, by when such decision will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):

(a) to (c) No, Sir. Central Government has not constituted any committee to study the textile

workers suicides especially in Andhra Pradesh. There is no proposal at present to form any such

committee.

100 day plan for Textile Sector
1327. SHRI RAJEEV SHUKLA: Will the Minister of TEXTILES be pleased to state:
(a)  whether his Ministry has proposed any 100 day plan for textile sector; and
(b) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):

(a) Yes, Sir.

(b)  Agenda for the first 100 days for Textiles Ministry

Dr. Manmohan Singh, Prime Minister, on assuming office announced that each Ministry should

identify such activities that need to be pursued in the next 100 days. In pursuance of the directions of

Hon'ble Prime Minister, the Ministry of Textiles has formulated a 100 days Agenda for Action.

1.

Workshop for senior officers on result based performance management

Ministry of the Textiles will organize a Workshop on result-based performance management

system for all the Senior Officers of the Ministry in the coming 100 days.
Scheme for integrated textiles parks

In the coming 100 days, the Ministry will ensure:

a. Inauguration of two Integrated Textile Parks.

b. Appraisal by Expenditure Finance Committee-(EFC) of the proposal for
establishing fifteen additional Parks.

Technology upgradation fund scheme (TUFS)

The existing initiative of the Ministry will be deepened to expand the coverage of the Scheme to
benefit the decentralized sector like Power-loom and Small Scale Sector in a comprehensive

manner.
Working group for National Fibre Policy

In the coming 100 days the Ministry will initiate the constitution of a Working Group for National
Fibre Policy comprising all stake-holders of the textiles and fiber value chain. This Group will
evolve the policy in a time-bound fashion in consultation with all stake-holders. The Report

would be a trend setter for the textiles sector for the coming years.
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Cotton Corporation of India and Minimum Support Price (MSP) of Cotton

The Government is operating the Minimum Support Price (MSP) Scheme through the Agency of
Cotton Corporation of India Ltd. (CCI) to ensure a minimum return to the farmers even in the
depressed market conditions. In the coming 100 days, the ministry will make efforts to achieve an

additional allocation of Rs. 1,660 crore to CCl to meet out its MSP obligations.
IT initiative for E-marketing

In the coming 100 days, the Ministry's website will be updated and made interactive and will host
Flagship Schemes/Programmes, Design Pool for traditional and contemporary crafts with
regional languages interface, Frequently Asked Questions (FAQ) along with Ministry's response,

etc. For the first time website will be ready with a complete platform for e-marketing.
Revival and modernisation of National Textile Corporation (NTC)

In the coming 100 days, the seven mills which have been modernized by NTC will be inaugurated.

The details are as under:

Three Mills at Mumbai viz. Tata Mills, India United Mill No. 5 and Podar Mills will be inaugurated.

(These composite mills have been modernized by NTC at a cost of Rs. 73.10 crore).

Coimbatore Murugan Mills, Coimbatore. Tamilnadu. {This composite mill has been modernized

by NTC at a cost of Rs. 7.61 crore).

Cambodia Mills. Coimbatore, Tamilnadu. (Modernisation cost of this Spinning Mill is Rs. 13.04

crore)

Pankaja Mills, Coimbatore, Tamilnadu. (l\/lodernisation cost of this Spinning Mill is Rs. 16.00

crore)

Sri Rangavilas S&W Mills, Coimbatore, Tamilnadu. (Modernisation cost of this Spinning Mill is
Rs. 27.70 crore)

Finalisation of action plan for promotional activities of All Export Promotion Councils/Bodies

In coming 100 days, the Ministry will be promoting Mega Show in Japan (International Fashion
Fair) in July 2009. Japan is one of the biggest consumer of textiles and clothing, but India has a
very negligible market share (US $ 327 million in 2007 representing 1.12% of Japan's total
textiles imports). The Mega Show in Japan will showcase products of 44 textiles exporters with
focus on synthetics and cotton fabric. In all, 50 booths have been booked for this International
Fashion Fair and the Ministry will provide over Rs. 3.00 crore to exporters for participation in the

Fair.
Handloom

This Ministry will make the following efforts to promote the handloom sector:

220



Vi

10.

Training of weavers and allied workers.

In the coming 100 days, the Ministry will launch a programme to train 50,000 handloom weavers
in various disciplines all over the country in consultation with the State Governments.

Health Insurance Scheme for Handloom Weavers.

In the coming 100 days, 1.5 lakh weavers will be covered under the Health Insurance Scheme as
against 15,000 (approx.) covered in the corresponding period (April - July 08) during 2008-09.

Handloom Schemes in Regional Languages on the website.

The final translation will be uploaded on the website www.handlooms.nic.in through National

Informatics Centre in the coming 100 days.

Finalization of Agency for construction of Handloom Complex at Janpath, New Delhi,
The Agency for construction will be finalized in the coming 100 days.

Mill Gate Price Scheme.

In the coming 100 days, 225 lakh kgs. of Yarn will be supplied to the handloom weavers by the
NHDC in Comparison to last year's 188.9 lakh kgs. during the corresponding period.

Free distribution of designs through National Centre for Textile Design (NCTD)

At present, 880 designs are available online on the NCTD website www.designdiary.nic.in. At
present the user are charged Rs. 500 per design. In the coming 100 days, these designs will be
made available free of cost. To further create awareness about the availability of free designs, a

media campaign in vernacular languages will be launched.
Handicrafts

Sanction of Training and Design Intervention for one lakh Artisans under Ambedkar Hastshilp

Vikas Yojana.

In the coming 100 days, sanction will be given for training and capacity development for one lakh

Artisans (in comparison to 22,000 Artisans in the previous year).

Operationalization of Bamboo and Cane Development Institute, Agartala.
In the coming 100 days, the management agency responsible for day to day affairs of the

institution will be finalized and the Institute will be made functional within this period.
Issuance of ID cards to 1.5 lakh artisans.

In 2009-10 it is planned to issue 5 lakh cards of which 1.5 lakh cards will be issued in the coming

100 days.
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11.

Issuance of health cards to 1.5 lakh Artisan families under Rajiv Gandhi Shilp Swasthya Bima
Yojana (RGSSBY).

In the coming 100 days, 1,5 lakh new Artisan families will be covered under the Scheme for which
a sustained camp approach has been initiated so as to bring these Artisans immediately under
the fold of Health Insurance and Social Security. 50 health camps will be organized during 100
days in which approximately 50,000 Artisans are expected to be provided medical facilities

through setting up of camps.
Artisan Credit Card (ACC) Scheme.

In the coming 100 days, drive will be undertaken to submit 25,000 Artisan credit card applications

of eligible Artisans to the Banks.

Creation of Marketing Platform for handicraft products using network of Delhi Metro Rail
Corporation (DMRC).

This project will be finalized and approved for implementation by sanctioning release of an

amount of Rs.5.00 crore towards Government of India's share to DMRC in the coming 100 days.
Jute sector
Development of Market Yards under Jute Technology Mission.

In the coming 100 days, 2 Market Yards [Chapadanga (WB) and Kharupetia (Assam)] would be

completed and inaugurated.
Reservation norms for Jute Packaging.

The norms for reservation under the JPM Act for the next Jute Year (July-2009 to June 2010) will
be fixed by the Ministry and the activity would be completed in the coming 100 days.

Popularisation and retail marketing of Jute Shopping Bags and other made-ups.

In the coming 100 days, this initiative will be followed up in four metros as well as in Gurgaon and,
if possible, in the pilgrim destinations of Vaishno Devi and Tirupati. Simultaneously, JMDC will
examine the option of stand-alone outlets on a cost-sharing basis with the suppliers; This relail

initiative will improve brand image and increase visibility and sales of jute products.
Comprehensive Promotion Campaign.

"Surprisingly Jute - the Indian fibre" this comprehensive media plan will be launched and set

rolling in the coming 100 days.
Regaining "Lost markets" Initiative

In the coming 100 days, it is proposed that efforts will be made to sort out with Latin American
countries issues relating to (a) market development and (b) Tariff and Non-Tariff barriers

imposed on Indian jute.
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12. Sericulture
| Popularisation of the Silk Mark Scheme.
In the coming 100 days, three major Silk Mark Expos will be organized.
Il Inauguration of Eri Silk Mill in Assam.
The Eri Spun Silk mill will be commissioned and inaugurated in the coming 100 days.
13. Decentralised powerloom sector
| Margin Money schemes under Technology Upgradation Fund Scheme

In the coming 100 days, Ministry will sanction 250 new projects under this Scheme with a project
cost of Rs. 250 crore.

Il Modified Group Workshed Scheme.

In the coming 100 days, Ministry will approve 6 projects for installation of 300 powerlooms and
other related machineries.

Il Modified Group Insurance Scheme.
In the coming 100 days. Ministry will cover 25,000 weavers under this Scheme.
IV Integrated Scheme for Development of Powerloom Cluster.

In the coming 100 days, Ministry will arrange 5 Buyer - Seller Meets, and exposure visits for 300
powerloom weavers to acquaint them with higher technology.

14. The Handicrafts & Handlooms exports Corporation
Launch of e-Marketing Facility:

To promote online sale of Indian Handicrafts and Handlooms the e-marketing facilities will be
launched in the coming 100 days, which will showcase the important products profile in the
hand)oom and handicraft sector of different regions of India. It wil be secured as per
international standards and proper linkages will be developed for supply of products within
stipulated time.

15. National Institute of Fashion Technology (NIFT)

In terms of additional number of admissions, NIFT would need to admit 729 additional students
by 2010. Against this target, the NIFT will admit an additional 630 students from the OBC
category across all Centres by August 2009. The Pool of Designers as well as Frequently Asked
Questions (FAQs) will be hosted on the NIFT's website in the coming 100 days in all the regional

languages.
Fake labeled 'Made in India' textiles flooding African market
1328. SHRI RAJEEV SHUKLA: Will the Minister of TEXTILES be pleased to state:

(a)  whether it has come to the notice of Government that fake textiles labeled 'Made in India’
but manufactured in China are flooding African markets taking a heavy toll on Indian textiles exports
to the continent;
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(b) if so, the details thereof; and
(c)  the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (c) There was some press report on the Chinese textile products being exported to Nigeria
with  'Made in India' labels. However, no representation from the Indian textiles
industry/association/trade body/export promotion council has been received so far.

Revival of closed NTC mills
1329. SHRI RAJEEV SHUKLA: Will the Minister of TEXTILES be pleased to state:
(a)  the names and locations of NTC Mills lying closed as on date;
(b)  the amount blocked in each mill;
(c)  whether there is any proposal to revive such mills; and
(d) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) As on date, 16 unviable mills of National Textile Corporation (NTC) have been closed under the
Industrial Disputes Act, 1947. The names and locations of these mills are given in the Statement-|
(See below).

(b)  Assets of 31 closed mills have been sold. The estimated Book value of unsold assets of
balance 45 mills is given in the Statement-Il (See below).

(c)  There is no proposal to revive these mills which have been closed after due approval of
Board for Industrial and Financial Reconstruction (BIFR).

(d)  Does not arise in view of (c) above.
Statement-/

List of 76 Mills Closed

Sl.No. Name of the Mills Location

1 2 3

1 Azam Jahi Mills Warangal

2 Natraj Spinning Mills Adilabad

3 Adoni Cotton Mills Adoni

4 Netha Spinning Mills Secunderabad
5 M.S.K. Mills Gulbarga

6 Mysore Spg. & Mfg. Mills Bangalore

7 Edward Mills Beawar
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1 2 3

8 Dayalbagh Spg. & Wvg. Mills Amritsar

9 Panipat Woollen Mills Kharar

10 Ahmedabad Jupiter Tex. Mills Ahmedabad
1 Jehangir Textile Mills Ahmedabad
12 Mahalaxmi Tex.Mills Bhavnagar
13 New Manekchowk Tex.Mill Ahmedabad
14 Petlad Tex. Mills Petlad

15 Rajkot Tex.Mills Rajkot

16 Viramgam Tex. Mills Viramgam
17 Rajnagar No 2 (Rajnagar Mill No 1 Being Relocated) Ahmedabad
18 Himadari Textile Mills Ahmedabad
19 India United Mills No.2 Mumbai

20 India United Mills No.3 Mumbai

21 India United Mills NO.4 Mumbai

22 Kohinoor Mills NO.1 Mumbai

23 Kohinoor Mills No.2 Mumbai

24 Kohinoor Mills No.3 Mumbai

25 Jam Mfg. Mills Mumbai

26 Model Mills Nagpur

27 R.S.R.G. Mills Akola

28 Shri Sitaram Mills Mumbai

29 Vidharbha Mills (Finlay Mills Being Relocated) Achalpur

30 Bharat Textile Mills Mumbai

31 Digvijay Textile Mills Mumbai

32 Elphinstone Spg. & Wvg. Mills Mumbai

33 Jupiter Textile Mills Mumbai

34 Mumbai Textile Mills Mumbai

35 New Hind Textile Mills Mumbai

36 Podar Processors Mumbai

37 Shree Madhusudan Mills Mumbai
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3

38

39

40

Y

42

43

44

45

46

47

48

49

50

51

52

53

54

55

56

57

58

59

60

61

62

63

64

65

66

67

Bengal Nagpur Cotton Mills
Hira Mills

Indore Malwa United Mills
Kalyan Mal Mills
Swadeshi Textile Mills
Atherton Mills

Bijli Cotton Mills
Laxmirattan Cotton Mills
Lord Krishna Tex.Mills
Muir Mills

New Victoria Mills

Rae Bareli Tex. Mills

Shri Vikram Cotton Mills
Swadeshi Cotton Mills

Bangasri Cotton Mills

Bengal Fine S.& W .Mills No.ll

Manindra B.T. Mills
Jyoti Wvg. Factory
Central Cotton Mills

Shree Mahalaxmi Cotton

Bengal Fine S.&W.Mills No.|

Bengal Luxmi Cotton Mills
Rampooria Cotton Mills
Gaya Cotton & Jute Mills
Balaramavarma Textile Mills
Kishnaveni Textile Mills

Om Parasakthi Mills
Somasundaram Mills
Kaleeswarar Mills ‘A’ Unit

Ananthapur Cotton Mills

Rajnandgaon
Ujjain
Indore
Indore
Indore
Kanpur
Hathras
Kanpur
Saharanpur
Kanpur
Kanpur
Raebareli
Lucknow
Kanpur
Sonepore
Katagan]
Cossim Bazar
Patipukur
Belur

Palta
Konnagar
Serampore
Rishra
Gaya
Shencottah
Coimbatore
Coimbatore
Coimbatore
Coimbatore

Ananthapur
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1 2 3

68 Sree Yallama Cotton Mills Davangere
69 Kharar Textile Mills Kharar

70 Suraj Textile Mills Malout

71 Shree Bijay Cotton Mills Sri Bijaynagar
72 Ahmedabad New Textile Mills Ahmedabad
73 India United mill No.6 ( Dye Works) Mumbai

74 Swadeshi Cotton Mills, Naini Naini

76 Bihar Co-Operative Mills Mokameh

76 Associated Industries Chandrapur

Statement-1/

Book Value of unsold assets of balance 45 mills of NTC

SI.No. Name of the Mills Location Amount blocked
as per book value

1 2 3 4

1 Adoni Cotton Mills Adoni 0.85

2 Dayalbagh Spg. & Wvg. Mills Amritsar 1.41

3 Mahalaxmi Tex. Mills Bhavnagar Nil

4 New Manekchowk Tex. Mill Ahmedabad Nil

5 Petlad Tex. Mills Petlad Nil

6 Rajnagar No 2 Ahmedabad Nil

(Rajnagar Mill No. 1 Being Relocated)

7 India United Mills No 4 Mumbai 242.27

8 Kohinoor Mills No.1 Mumbai 3131.43

9 Kohinoor Mills No.2 Mumbai Nil

10 Jam Mfg. Mills Mumbai 612.94

n Shri Sitaram Mills Mumbai 22.57

12 Bharat Textile Mills Mumbai 9.17

13 Digvijay Textile Mills Mumbai 8.2

14 Podar Processors Mumbai 311.14

15 Shree Madhusun Mills Mumbai 243.27

16 Bengal Nagpur Cotton Mills Rajnandangaon 0.34
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1 2 3 4
17 Hira Mills Ujjain 2.14
18 Atherton Mills Kanpur 3.3
19 Laxmirattan Cotton Mills Kanpur 29.65
20 Lord Krishna Tex. Mills Saharanpur 11.64
21 Muir Mills Kanpur 68.41
22 New Victoria Mills Kanpur 55.34
23 Rae Bareli Tex. Mills Raebareli 23.87
24 Shri Vikram Cotton Mills Lucknow 8.78
25 Bengal Fine S.& W.Mills No.lI Kataganj Nil
26 Somasundaram Mills Coimbatore 1671.44
27 Ananthapur Cotton Mills Ananthapur 441
28 Sree Yallama Cotton Mills Devangeri 65.32
29 Ahmedabad New Textile Mills Ahmedabad 24.25
30 India United Mill No.6 (Dye works) Mumbai 55.3
31 Bihar Co-Operative Mills Mokameh 14.61
32 Associated Industries Chandrapur 102.08
33 Mysore Mills Bangalore Nil
34 MSK. Gulbarga 3.37
35 Kharar Textile Mills Kharar 38.2
36 Shree Bijay Cotton Mills Bijayanagar 103.97
37 Suraj Textile Mills Malout 35.38
38 Virangam Textile Virangam Nil
39 Indore Malwa Indore 0.12
40 Kalyan Mills Indore Nil
a4 Kaeesawar ‘A’ Mills Coimbatore 2661.97
42 Swadeshi Cotton Mills Naini 106.43
43 Swadeshi Cotton Mills Kanpur 5.10
44 Manindra B.T. Tex. Mills Cossimbazar 0.70
45 Bijli Cotton Mills Hathras 1.85
TOTAL : 9720.91
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Special package for textile industry
1330. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased to state:
(a) whether Government has any proposal to unveil the special package for textile industry;
(b) if so, the details thereof; and
(c) ifnot, by when such package will be announced especially for Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (c) In order to boost exports, arrest the impact of economic slow down and to improve
liquidity, Government had announced two stimulus packages on 7th December, 2008 and 2nd
January, 2009 to the domestic industry including textiles industry. These measures/packages have
helped to meet the crisis to a great extent. In addition to this, the Budget 2009-10 has also
announced several relief measures to the textiles sector. These measures are applicable throughout

the country including Andhra Pradesh.

12.00 NooN
(MR. DEPUTY CHAIRMAN in the Chair)

PAPERS LAID ON THE TABLE

Memorandum of Understanding between GOI (Ministry of Defence)
and Bharat Dynamics Limited (2009-10)

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir | lay on the Table, a copy (in English
and Hindi) of the Memorandum of Understanding between the Government of India (Ministry of
Defence, Department of Defence Production) and the Bharat Dynamics Limited for the year 2009-

2010. [Placed in Library. See No. L.T. 174/15/09]
Outcome Budget (2009-10) of the Ministry of Home Affairs

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, | lay on the Table, a copy
(in English and Hindi) of the Outcome Budget for the year 2009-2010 in respect of the Ministry of
Home Affairs. [Placed in Library. See No. L.T. 220/15/09]

Memorandum of Understanding between GOI and NHDC (2009-10)

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): Sir, | lay on the Table, a copy (in
English and Hindi) of the Memorandum of Understanding between the Government of India (Ministry
of Textiles) and the National Handloom Development Corporation (NHDC) Limited for the year 2009-
2010. [Placed in Library. See No. L.T. 92/15/09]
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Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) Sir, | lay on the Table:

I. A copy (in English and Hindi) of the Ministry of Home Affairs Notification G.S.R. 124 (E), dated
the 25th February, 2009, publishing the Citizenship Rules, 2009, under sub-section (4) of
Section 18 of the Citizenship Act, 1955. [Placed in Library. See No. L.T. 42/15/09]

Il. A copy (in English and Hindi) of the Ministry of Home Affairs Notification G.S.R. 250 (E), dated
the 13th April 2009, publishing the National Disaster Management Authority, Group 'C' posts
Recruitment Rules, 2009, under Section 77 of the Disaster Management Act, 2005. [Placed in
Library. See No. L.T. 228/15/09]

lll. A copy (in English and Hindi) of the Ministry of Home Affairs Notification 161/2008/F .No. 3-132/
2006-LSG dated the 24th November, 2008, publishing the Andaman and Nicobar Islands
Municipal Services (Classification, Control and Appeal) Rules, 2008, under Section 204 of the
Andaman and Nicobar Islands (Municipal) Regulations, 1994, together with delay statement.
[Placed in Library. See No. L.T. 229/15/09]

1. Notification of the Ministry of Commerce and Industry

I Memorandum of Understanding between GOI and various organisation and companies
(2009-2010)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion), under sub-section (2H) of Section

29B of the Industries (Development and Regulation) Act, 1951:

(1) S.0. 629 (E), dated the 6th March, 2009, publishing the Newsprint Control
(Amendment) Order, 2009.

(2) S.0. 630 (E), dated the 6th March, 2009, publishing the Newsprint Control
(Amendment) Order, 2009.

(3) S.0. 863 (E), dated the 27th March, 2009, publishing the Newsprint Control
(Amendment) Order, 2009.

(4) S.0. 1354 (E), dated the 27th May, 2009, publishing the Newsprint Control
(Amendment) Order, 2009. [Placed in Library. See No. L.T. 187/15/09]

Il. A copy each (in English and Hindi) of the following papers:

0) Memorandum of Understanding between the Government of India (Ministry of Commerce
and Industry, Department of Commerce) and Indian Trade Promotion Organization
(ITPO), for the year 2009-2010. [Placed in Library. See No. L.T. 185/15/09]
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(i)

)

Memorandum of Understanding between the Government of India (Ministry of Commerce
and Industry, Department of Commerce) and the MMTC Limited for the year 2009-2010.
[Placed in Library. See No. L.T. 186/15/09]

Memorandum of Understanding between the Government of India (Ministry of Commerce
and Industry, Department of Commerce) and PEC Limited, for the year 2009-2010.
[Placed in Library. See No. L.T. 184/15/09]

Memorandum of Understanding between the Government of India (Ministry of Commerce
and Industry, Department of Commerce) and the State Trading Corporation of India

Limited (STC), for the year 2009-2010. [Placed in Library. See No. L.T. 183/15/09]

Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir, |

lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of Home Affairs,

under sub-section (3) of Section 141 of the Border Security Force Act, 1968:

Q)

@

G.S.R. 153 (E), dated the 5th March, 2009, publishing the Border Security Force

(Tenure of Posting and Deputation) Amendment Rules, 2009.

G.S.R. 346 (E), dated the 20th May, 2009, publishing the Border Security Force
(General Duty Officers) Recruitment (Amendment) Rules, 2009. [Placed in Library. See
No. L.T. 231/15/09]

Il. A copy (in English and Hindi) of the Ministry of Home Affairs Notification S.0. 1132 (E), dated

the 1st May, 2009, empowering the Inspector General (Operation), National Investigation

Agency, as the Designated Authority for the purpose of the Section 43A of the Unlawful Activities

(Prevention) Act, 1967, under sub-section (3) of Section 27 of the said Act. [Placed in Library.
SeeNo. L.T. 234/15/09]

lll. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 224 (E),

dated the 31st March, 2009, publishing the Unlawful Activities (Prevention) (Recommendation

and Sanction of Prosecution) (Amendment) Rules, 2009, under sub-section (3) of Section 21 of

the Unlawful Activities (Prevention) Act, 1967. [Placed in Library. See No. L.T. 233/15/09]

IV. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 237 (E),

dated the 6th April, 2009, publishing the Central Industrial Security Force, Assistant

Commandant (Executive), Recruitment Rules, 2009, under sub-section (3) of Section 22 of the

Central Industrial Security Force Act, 1968. [Placed in Library. See No. L.T. 230/15/09]

231



V. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 130 (E),

dated the 27th February, 2009, publishing the Assam Rifles (Group 'C' Combatised Posts)
Recruitment Amendment Rules, 2009, under Section 167 of the Assam Rifles Act., 2006 [Placed
in Library. See No. L.T. 232/15/09]

VI. A copy (in Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 131 (E), dated the 27th

Vi

February, 2009, publishing Corrigendum to the ITBP, Medical Cadre Group 'C' posts
Recruitment Rules, 2008, together with delay statement. [Placed in Library. See No. L.T.
45/15/09]

. A copy (in Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 185 (E), dated the 23rd

March, 2009, publishing the Indo-Tibetan Border Police Force, Pioneer Cadre, Constable
(Pioneer) Group 'C' Posts Recruitment (Amendment) Rules, 2009, under sub-section (3) of
Section 156 of the Indo-Tibetan Border Police Force Act, 1992, together with delay statement.
[Placed in Library. See No. L.T. 44/15/09]

1. Notification of Ministry of Labour and Employment.

1. Report and Accounts (2007-08) of V.V. Giri National Labour Institute NOIDA with Auditors

Report and related papers.
. Financial Estimates and Performance Budget (2009-10) of ESIC

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH

RAWAT): Sir, | lay on the Table:-

A copy each (in English and Hindi) of the following Notifications of the Ministry of Labour and
Employment, under sub-section (3) of Section 37 of the Apprentices Act, 1961:

(1)  G.S.R. 52, dated the 25th April, 2009, publishing the Apprenticeship (Amendment)
Rules, 2009.

(2) G.S.R. 53, dated the 25th April, 2009, publishing the Apprenticeship (Amendment)
Rules, 2009. [Placed in Library. See No. L.T. 211/15/09]

A copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the V.V. Giri National Labour Institute, NOIDA, for the
year 2007-2008, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(c)  Statement giving reasons for the delay in laying the papers mentioned at (II) (a) above.
[Placed in Library. See No. L.T. 208/15/09]

A copy (in English and Hindi) of the Financial Estimates and Performance Budget for the year
2009-2010 in respect of the Employees State Insurance Corporation, Ministry of Labour and

Empolyment. [Placed in Library. See No. L.T. 212/15/09]
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Notification of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): Sir, on behalf of Shri R.P.N. Singh, I lay on the Table, under Section 10

of the National Highways Act, 1956, a copy each (in English and Hindi) of the following Notifications

of the Ministry of Road Transport and Highways:

Q)

@

®

@

®

©

@

®

Q)

S.0. 221 (E) dated the 21st January, 2009, regarding acquisition of land, with or without
structure, from Km. 33.160 to Km. 57.852 (Ghaziabad Section)) on National Highway No.
NE Il (Eastern Peripheral Expressway of Delhi) in the State of Uttar Pradesh.

S.0. 222 (E), dated the 21st January, 2009, amending Notification No. S.0. 514 (E),
dated 7th April, 2006.

S.0. 223 (E), dated the 21st January, 2009, amending Notification No. S.0. 2062 (E),

dated the 18th August, 2008, to substitute certain entries in the original Notification.

S.0. 290 (E), dated the 23rd January, 2009, regarding acquisition of land, with or
without structure, from Km. 347.600 to Km. 364.000 (Jaipur-Kishangarh Section) on
National Highway No. 8 in Ajmer District in the State of Rajasthan.

S.0. 341 (E), dated the 27th January, 2009, regarding acquisition of land, with or without
structure, from Km. 108.000 to Km, 173.350 (Vadodara-Surat Section) on National

Highway No. 8 in Vadodara District in the State of Gujarat.

S.0. 350 (E), dated the 27th January, 2009, regarding acquisition of land with or without
structure, from Km. 255.547 to Km. 256.135 on National Highway No. 10 in Sirsa Town in

the State of Haryana.

S.0. 360 (E), dated the 28th January, 2009, regarding acquisition of land, with or without
structure, from Km. 0.000 to Km. 8.000 (Jorabat-Barapani Section)) on National Highway

No. 40 in Kamrup (Metro) District in the State of Assam.

S.0. 403 (E), dated the 5th February, 2009, regarding fee to be recovered from users of
the six-laned stretch from Km. 263.000 to Km. 502.000 (Surat-Dahisar Section) on
National Highway No. 8 in the States of Gujarat and Maharashtra, along with delay

statement.

S.0. 466 (E), dated the 13th February, 2009, regarding acquisition of land, with or
without structure, from Km. 364.125 to Km. 59.000 (Kishangarh-Beawar Section) on
National Highway No. 8 in Ajmer District in the State of Rajasthan.
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(10)

W)

(12)

(13)

(14)

(8)

(16)

a7

(18)

S.0. 474 (E), dated the 13th February, 2009, regarding fee to be recovered from the
users of six laned stretch from Km. 11.000 to Km. 54.400 (Chennai Tada Section) on
National Highway No. 5 in the States of Tamil Nadu and Andhra Pradesh, along with delay

statement.

S.0. 475 (E), dated the 13th February, 2009, regarding fee to be recovered from the four
laned stretch from km. 53.000 to Km. 100.000 (Start of Kumarapalayam Bypass to
Chengapalli Section) (Project chainage from Km. 53.525 - Km. 102.035) on the National

Highway No.47 in the state of Tamil Nadu, along with delay statement.

S.0. 481 (E), dated the 16th February, 2009, regarding acquisition of land, with or
without structure, from Km. 454.000 to Km. 487.000 (Chariabahi-Teok Section) on

National Highway No.37 in Jorhat District in the State of Assam.

S.0. 518 (E), dated the 20th February, 2009, regarding acquisition of land, with or
without structure, from Km. 538.000 to Km. 604.000 (Sepon-Lahowal Section) on

National Highway No. 37 in Dibrugarh District in the State of Assam.

S.0. 519 (E), dated the 20th February, 2009, regarding acquisition of land, with or
without structure, from Km. 0.000 to Km. 22.000 (Daboka-Lanka Section) on National
Highway No. 54 in Nagaon District in the State of Assam. [Placed in Library. See No.
L.T. 242/15/09]

S.0. 520 (E), dated the 20 February, 2009, regarding acquisition of land, with or without
structure, from Km. 241.000 to Km. 262.725 on National Highway No. 37 and Nagaon
bypass starting at Km. 262.725 of National Highway No. 37, crossing National Highway
No. 36 near Km. 5.000 and ending at Km. 280.570 on National Highway No. 37 in Nagaon
District in the State of Assam. [Placed in Library. See No. L.T. 696/15/09]

S.0. 545 (E), dated the 25th February, 2009, regarding acquisition of land, with or
without structure, from Km. 1041.000 to Km. 1052.000 (Nalbari-Bijni Section) on National

Highway No.31in Baska District in the State of Assam.

S.0. 546 (E), dated the 25th February, 2009, amending Notification SO.2516 (E), dated

the 23rd October, 2008, to substitute certain entries in the original Notification.

S.0. 547 (E), dated the 25th February, 2009, regarding acquisition of land, with or
without structure, from Km. 5.000 to Km. 36.000 (Nagaon-Daboka Section) on National
Highway No. 36 and Km. 0.000 to Km. 22.000 on National Highway No. 54 including

Daboka bypass in Nagaon District in the State of Assam.
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(28)

(29)

S.0. 852 (E), dated the 26th February, 2009, regarding acquisition of land, with or
without structure, from Km. 173.350 to Km. 218.400 (Vadodara-Surat Section) on
National Highway No. 8 in Bharuch District in the State of Gujarat.

S.0. 553 (E), dated the 26th February, 2009, amending Notification No. S.0. 2043 (E),
dated the 14th August, 2008, to substitute certain entries in the original Notification.

S.0. 554 (E), dated the 26th February, 2009, regarding acquisition of land, with or
without structure, from Km. 158.000 to Km. 245.000 (Kanpur-Varanasi Section) on

National Highway No.2 in Allahabad District in the State of Uttar Pradesh.

S.0. 603 (E), dated the 4th March, 2009, regarding acquisition of land, with or without
structure, from Km. 380.000 to Km. 440.000 (Pimpalgaon-Nashik-Gonde Section) on

National Highway No.3 in Nashik District in the State of Maharashtra.

S.0. 613 (E), dated the 5th March, 2009, amending Notification S.0. 1403 (E), dated

the 8th December, 2003, to substitute certain entries in the original Notification.

S.0. 614 (E), dated the 5th March, 2009, regarding acquisition of land, with or without
structure, from Km.173.600 to Km. 245.000 on National Highway No.25 in Jalaun District

in the State of Uttar Pradesh.

S.0. 615 (E), dated the 5th March, 2009, regarding acquisition of land, with or without
structure, from Km. 120.000 (New chainage 590.7563) to Km. 121.000 (New Chainage

591.753) on National Highway No.2 in Fatehpur District in the State of Uttar Pradesh.

S.0. 616 (E), dated the 5th March, 2009, amending Notification No. S.0. 97 (E), dated

the 1st February, 2007 to insert certain entries in the original Notification.

S.0. 656 (E), dated the 12th March, 2009, regarding authorisation of competent authority

for acquisition of land on National Highway No. 1in the State of Haryana.

S.0. 680 (E), dated the 13th March, 2009, regarding appointment of the competent
authority for acquisition of land for building, maintenance, management and operation of

National Highway No. 4A in the State of Goa.

S.0. 753 (E), dated the 17th March, 2009, regarding acquisition of land, with or without
structure, from Km. 63.000 to Km.62.295 and Km. 73.460 to Km. 72.800 (Bharatpur-
Mahua Section) on National Highway No. 11 in Bharatpur District in the State of

Rajasthan.
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S.0. 754 (E), dated the 17th March, 2009, amending Notification No. S.0. 2574 (E),

dated the 31st October, 2008, to substitute certain entries in the original Notification.

S.0. 759 (E), dated the 18th March, 2009, regarding fee to be recovered from users of
four-laned stretch from Km.11.000 to Km. 59.000 (Lucknow-Kanpur Section) on National

Highway No.25 in the State of Uttar Pradesh.

S.0. 760 (E), dated the 18th March, 2009, regarding fee to be recovered from users of
the six-laned stretch from Km. 355.000 to Km. 434.150 (Chilkaluripet- Vijayawada
Section) on National Highway No.5 in the State of Andhra Pradesh.

S.0. 785 (E), dated the 19th March, 2009, regarding authorisation of competent authority

for acquisition of land on National Highway No.71A in the State of Haryana.

S.0, 791 (E), dated the 20th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 217.000 to Km. 281.300 (Adesar-Samakhiyali Section)
on National Highways No. 15 in the State of Gujarat.

S.0. 792 (E), dated the 20tn March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 183.500 to Km. 254.000 (Bamanbore-Garamore

Section) on National Highway No.8A in the State of Gujarat.

S.0. 815 (E), dated the 23rd March, 2009, regarding fee to be recovered from users of
the six-laned stretch from Km. 42.700 to Km. 273.500 (Gurgaon-Kotputli-Jaipur Bypass

Section) on National Highway No.8 in the States of Haryana and Rajasthan.

S.0. 816 (E), dated the 23rd March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 213.000 to Km. 269.000 (Chittorgarh to Bichoor Section)
on National Highway No. 76 in the State of Rajasthan.

S.0. 817 (E), dated the 23rd March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 269.000 to Km. 325.000 (new chainage Km. 252.929 to
Km. 306.929) (Bichhor to Bijoliya Section) on National Highway No. 76 in the State of

Rajasthan.

S.0. 818 (E), dated the 23rd March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 325.000 to Km. 381.000 (Bijoloya to Kharipur near Kota)

on National Highway No. 76 in the State of Rajasthan, along with delay statement.

S.0. 862 (E), dated the 26th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 121.000 (near Tindivanam) to Km.192.250 (near
Ulundurpet) on National Highway No. 45 in the State of Tamil Nadu, along with delay

statement.
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S.0. 873 (E), dated the 27th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 295.000 to Km. 340.000 (Abu Road-Palanpur/Khemana

Section) on National Highway No.14 in the States of Rajasthan and Guijarat.

S.0. 874 (E), dated the 27th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 368.255 to Km. 471.331 (Adloor-Yellareddy-Gundla-

Pochampally Section) on National Highway Number 7 in the State of Andhra Pradesh.

S.0. 876 (E), dated the 27th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 57.000 to Km.104.724 (Jaswantgarh-Debari Section) on

National Highway No.76 in the State of Rajasthan.

S.0. 882 (E), dated the 30th March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 0.000 to Km. 53.000 (Salem-Start of Kumarapalayam
Bypass Section) on National Highway No.47 in the State of Tamil Nadu.

S.0. 885 (E), dated the 31st March, 2009, regarding acquisition of land, with or without
structure, from Km. 60.270 to Km. 80.700 (Amritsar-Pathankot Section) on National

Highway No. 15 in Gurdaspur District in the State of Punjab.

S.0. 886 (E), dated the 31st March, 2009, regarding acquisition of land, with or without
structure, from Km. 6.080 to Km. 22.650 (Amritsar-Pathankot Section) on National

Highway No.15 in Gurdaspur District in the State of Punjab.

S.0. 887 (E), dated the 31st March, 2009, regarding acquisition of land, with or without
structure, from Km. 80.700 to Km. 97.700 (Amritsar-Pathankot Section) on National

Highway No. 15 in Amritsar District in the State of Punjab.

S.0. 892 (E), dated the 31st March, 2009, regarding fee to be recovered from users of
the four-laned stretch of Chennai Bypass taking off at Km. 28.000 on National Highway
No.45 and merging at Km. 13.800 on National Highway No.4 in the State of Tamil Nadu.

S.0. 893 (E), dated the 31st March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 470.000 to Km. 38.000 (Bhaunti-Fatehpur Section) of
National Highway No.2 in the State of Uttar Pradesh.

S.0. 894 (E), dated the 31st March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 219.000 to Km. 250.500 (Tundla-Makhanpur Section) on
National Highway No.2 in the State of Uttar Pradesh.
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S.0. 895 (E), dated the 31st March, 2009, regarding fee to be recovered from users of
the four-laned stretch from Km. 579.000 to Km. 610.000 on National Highway No.25 in
the State of Madhya Pradesh.

S.0. 907 (E), dated the 2nd April, 2009, regarding acquisition of land, with or without
structure, from Km. 245.000 to Km. 255.000 on National Highway No.25 (Orai-Bhognipur
Section) and from Km. 421.500 to Km. 449.000 on National Highway No.2 (Bhognipur-
Bara) Section in Kanpur Dehat District in the State of Uttar Pradesh.

S.0. 926 (E), dated the 6th April, 2009, regarding fee to be recovered from the users of
six-laned stretch from Km. 96.000 to Km. 387.100 (Panipat-Jalandhar Section) on

National Highway No.1in the States of Haryana and Punjab.

S.0. 928 (E), dated the 8th April, 2009, regarding appointment of competent authority

for acquisition of land on National Highway No.44 in the State of Assam.

3.0, 931 (E), dated the 8th April, 2009, regarding acquisition of land, with or without
structure, from Km. 405.000 to Km. 485.000 (Durg-Nagpur Section) on National
Highway No.6 in Gondia District in the State of Maharashtra.

S.0. 932 (E), dated the 8th April, 2009, regarding acquisition of land, with or without
structure, from Km. 9.200 to Km. 60.680 (Nagpur-DhuIe Section) on National Highway
No.6 in Nagpur District in the State of Maharashtra.

S.0. 942 (E), dated the 9th April, 2009, regarding fee to be recovered from the users of
six laned stretch from Km. 108.700 to Km. 192.000 (Vadodara-Bharuch Section ) on
National Highway No.8 in the State of Gujarat.

S.0. 945 (E), dated the 9th April, 2009, regarding acquisition of land with or without
structure, from Km. 33.800 to Km. 64.700 (Jalandhar-Pathankot Section) on National
Highway No. 1A in the State of Punjab.

S.0. 973 (E), dated the 17th April, 2009, regarding acquisition of land with or without
structure, from Km. 431.300 to Km.444.980 and Km. 447.180 to Km. 454.800
(Jalandhar-Amritsar Section) on National Highway No.1in Amritsar District in the State of

Punjab.

S.0. 1131 (E), dated the 1st May, 2009, regarding acquisition of land, with or without
structure, from Km.76.800 to Km. 80.600 (Jajmau Bridge to Rama Devi upto ROB
section) on National Highway No.25 in Kanpur District in the State of Uttar Pradesh.

S.0. 1142 (E), dated the 4th May, 2009, amending Notification No. S.0.426 (E), dated

the 13th March, 2007, to substitute certain entries in the original Notification.
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S.0. 1166 (E), dated the 5th May, 2009, regarding appointment of competent authority

for acquisition of land, on National Highway No.84 in the State of Uttar Pradesh.

S.0. 1178 (E), dated the 8th May, 2009, regarding fee to be recovered from the users of
four-laned stretch from Km. 180.000 to Km. 248.625 on National Highway No.7 in the
State of Tamil Nadu.

S.0. 1179 (E), dated the 8th May, 2009, regarding fee to be recovered from the users of
stretch from Km. 0.000 to Km. 76.588 (Chandikhole-Paradip Section) on National
Highway No. 5A in the State of Orissa.

S.0. 1180 (E), dated the 8th May, 2009, regarding fee to be recovered from the users of
four-laned stretch from Km. 248.625 (start of proposed flyover on Namakkal Bypass) to
Km. 292.600 (start of Karur Bypass section) on National Highway No.7 in the State of
Tamil Nadu.

S.0. 1181 (E), dated the 8th May, 2009, regarding fee to be recovered from the users of
four-laned stretch from Km. 248.700 to Km. 295.000 (Pindwara-Abu Road Section) on
National Highway No.14 in the State of Rajasthan.

S.0. 1195 (E), dated the 11th May, 2009, regarding acquisition of land, with or without
structure, from Km, 120.000 to Km. 228.000 (Mahua-Jaipur Section) on National
Highway No. 11in Dausa District in the State of Rajasthan.

S.0. 1196 (E), dated the 11th May, 2009, regarding acquisition of land, with or without
structure, from Km. 120.000 to Km. 228.000 (Mahua-Jaipur Section) on National

Highway No. 11in Dausa District in the State of Rajasthan.

S.0. 1206 (E), dated the 13th May, 2009, regarding acquisition of land with or without
structure, from Km. 97.700 to Km. 102.860 (Pathankot-Amritsar Section) on National

Highway No. 15 in the State of Punjab.

S.0. 1207 (E), dated the 13th May, 2009, regarding acquisition of land, with or without
structure from Km. 22.650 to Km.60.270 (Pathankot-Amritsar Section) on National

Highway No. 15 in Gurdaspur District in the State of Punjab.

S.0. 1212 (E), dated the 13th May, 2009, amending Notification No. S.0.539 (E), dated

28th April, 2004, to substitute certain entries in the original Notification.

S.0. 1224 (E), dated the 15th May, 2009, regarding collection of toll from users of
permanent bridge across river Sirsa at Km. 56 on National Highway No. 21 in the State of

Punjab.
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S.0. 1280 (E), dated the 20th May, 2009, regarding appointment of competent authority
for acquisition of land with or without structure, from Km.137.000 to Km.138.000 (Hapur-
Moradabad Section) on National Highway No.24 in Jyotiba Phule Nagar District in the
State of Uttar Pradesh.

S.0. 1326 (E), dated the 22nd May, 2009, regarding appointment of competent authority
for acquisition of land from Km. 375.000 to Km. 405.500 on National Highway No.44 in
the State of Tripura.

S.0. 1346 (E), dated the 26th May, 2009, regarding acquisition of land, with or without
structure, from Km. 190.000 to Km. 228.000 (Mahua-Jaipur Section) on National
Highway No. 11 in Jaipur District in the State of Rajasthan. [Placed in Library. See No.
L.T. 242/15/09]

S.0. 1363 (E), dated the 27th May, 2009, regarding acquisition of land with or without
structure, from Km. 0.000 to Km.13.035 (Sonepat Section) on National Highway No. NE-
Il (Eastern Peripheral Expressway) in Sonepat District in the State of Haryana. [Plaoed in
Library. See No. L.T. 696/15/09]

S.0. 1384 (E), dated the 29th May, 2009, regarding acquisition of land with or without
structure, from Km. 387.100 to Km. 407.100 (Jalandhar-Amritsar Section) on National
Highway No, 1in Jalandhar District in the State of Punjab.

S.0. 1434 (E), dated the 10th June, 2009, amending Notification No. S.0. 1709 (E),

dated the 5th October, 2006, to substitute certain entries in the original Notification.

S.0. 1436 (E), dated the 10th June, 2009, regarding fee to be recovered from the users
of the four-ianed stretch from Km. 292.600 to Km. 373.275 on National Highway No.7 in
the State of Tamil Nadu.

S.0. 1515 (E), dated the 18th June, 2009, regarding fee to be recovered from the users
of four-laned stretch from Km. 18.000 to Km, 63.000 (Agra-Bharatpur Section) on
National Highway No.11in the States of Uttar Pradesh and Rajasthan.

S.0. 1542 (E), dated the 24th June, 2009, specifying rates of levy for different vehicles
for the use of National Highway Section forming Kullu Bypass from Km. 258.270 to Km.
270.450 including the bridges thereof on National Highway No. 21in the State of Himachal
Pradesh. [Placed in Library. See No. L.T. 242/15/09]

MATTERS RAISED WITH PERMISSION OF THE CHAIR

Situation arising out of lack of coal in the thermal power
stations througout the country

it guTd ST (e <) « SUAERT Sff, § 59 9 $1 &9 99 A9 &l 3R e 7 g,
R 39 989 & AR a1 Tl &1 781, afcsd R <2 a1 K7l 81 781, afcsd R <21 31 e g
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AT LT 82 AT 9-9 |, 10-10 T, 20-20 HS fASTell o7 W& 1 R 7 A1 frsell & ar # aredia &
TET Bl a1 e S & o it It a7l €1 21 8, S o1q A1 el SIY? Tid| H DR &, A
B faoTel v frerfi? st SIeTTdl & 62 |iell & a1e At afs & arere gu 3 ST s J8T §, a1 &4
Wmﬁ?ﬁméﬂﬁsuper power computer country BT T P ? B S B HIF AT 21d1
FEH o ST A8 82 P T & {6 R e Bl 39 W TR FAT A1V 3R TRPR Pl 39 W
a1 B Al I8 95 ARAfeT AITeT 21 BRI BT B b BRI IR DI IFTHR I H a1 o
ST =R

il wran R (e ween): # orue &l 59 faw & w1 9g el gl

it S5 TR0 qIfdT (SSHAT): H 10 B 39 fava & w1 A g e gl
it deToT 8T (STR U90): § 3197 &1 39 faw & A1 Ag Bl gl
PV AN GER: B9 AT B 591 A9 & A1 Fg B &

Situation arising due to strike in Darjeeling called by GJMM

it A aTedh (TfTE FTer): ot TR W, § 31U A1 | WRBR AR 39 9ST BT &
SITAFCTT &1 G [Torifcres TRIRIRT BT 3R ST HRAT A1l gl HBIGd, 3T 1T B 71 Bl
AHY TR SIfH Aral §RT T Y fETe F STRAfHT BT AT STa ST 811 o 2
O HROT I GATT, TSD! Bl I1ATF BRAT, TpeA-DBleral] Bl AFRIT BTt & oIy 8 B <7 3R
=TI AT DT §& PR T, Sl S AOIGR &, ITD] Sell Bl ISR FaRAT Pl §€ PR o1 - 1o
e 9§ SIFREaHTei §T 981 fhy ST 8 &, ST SR SR Bl HIh! Gfae 81 W&l 8
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PRI BT 9§ TS 21 ST DI Jaret GfIemg, g8t W Sl infrastructure development &, SHH!
A 3 e T 7, safay a8t 3t ST e RO § ff 9Ra g3 81 38 W e oy
(o) & TR 31} IRIEY &I 21 S AR ST Y QT ATl 8, SHa! Al AT S TET B
SAET fIsTelt &1 f9e, Tl &1 fad, V1 9gd AR Sl TaRie 31 39 8, 98 94 48 31 91 &l
foruelt wiféat &7 TR gt <o 8, 93T AReX BRI &, §9 X8 &I Sl ATE Il qIfSTfelT § YT 81
T &, S SITAERY & A2 &1 A I8 BT TUie Aele i T 81 W61 81 8T 81 3§ U 3b Bl
PR 1 TRl $ I FuY gal, RNe] FRIF0 SR F oy gfery o1 TS W BT gSTl 39
ATSTTS! BT issue TATHR Dol A ST § fZaddreid §¢ ®) a1 731 81 39 8efd § 9
frenfdrail & wpa-Siere 3R 981 & S Wes 8, S 1T B 9 ¢, 39! &f uga 78 31 3afoy
HEIG, H TP AT F ARDR  ARY BRAT AL % 5 TRE & Qe b g, TSTe! &7
T, RIS MR MH-UTH & SAThI W W THBT Y9G I G 2, 94 ¥ 98 we 93 39 4 anft
fafdma gwifaa 21 TS 95 71 SUfry § TRER W TR SHRAT AR 5 Aot WHmasdt &5 g
F TR IE R T T Bl & Hieer 81 2, S99 dgd Ta-e Hl involve BT 3iR 98 TRGR 4 a1
BB FIATSHT BT THRT BT & WIo b Y 9 TR, bg TR AR =1 I A a1
Fraefia 956 STeg W STeg 81 3iR T8t Ua oI ST e, J8! § w1 aredr g

SHRI TAPAN KUMAR SEN (West Bengal): | associate myself with the issue raised by Shri

Saman Pathak.

SHRI MOINUL HASSAN (West Bengal): | associate myself with the issue raised by Shri Saman
Pathak.

SHRI O.T. LEPCHA (Sikkim): | associate myself with the issue raised by Shri Saman Pathak.

SHRI R.C. SINGH (West Bengal): | associate myself with the issue raised by Shri Saman
Pathak.

SHRI TARINI KANTA ROY (West Bengal): | associate myself with the issue raised by Shri Saman
Pathak.

SHRI SYED AZEES PASHA (Andhra Pradesh): | associate myself with the issue raised by Shri

Saman Pathak.

Sale of illict liquor in Gujarat causing death of many persons

st Iofa g% (FERTS): SYHWfy wed, § te 988 IR R SoT JET g ... *
..(TET).... T&F AT A I BT T 8T Bl ..(HIEH)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITELEY): Sir, | have a point of order.

...(Interruptions)... In a federal polity in cannot be raised in the House.

it Trofta 33 91 AR oe 9% .. (ae™)...
Y BRI TIRT (SEIAT): A 97 B X &2 ...(FALM)...

(*) Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN : The Chairman has permitted. ... (Interruptions)...

it I gF: A% AFRER o 9% 981 IR ..(FaEH)... S8 W 165 AN AR T 8, 96
[RIRESAEIEREAEIREISIEIRGCEIINC:C G 1 )W

MR. DEPUTY CHAIRMAN: It has been permitted. It has been admitted. ...(Interrup-tions)... |
cannot undo what the Chairman has accepted. ... (Interruptions)...

it wrofta gpg: A=A, gD @ .(TauT). .

MR. DEPUTY CHAIRMAN: All that has been taken into consideration. The Chairman has
accepted it....(Interruptions)... M9 SIfTY, IS S ...(Faem ). ..

Y Irofia IF: I8 FORIA i R ed B ..(aem)...

MR. DEPUTY CHAIRMAN: | cannot overrule what the Chairman has accepted.
...(Interruptions)...

3ft IS YF: TR FEI SHARBCH I5¢H AU ST § ..(JAYM)... TR FEl SAhICH ASTH
1 & 81 Y& 8, Tl B AT I8 HR AP &7 ...(JTEH)...

(%) ...(TET)...

SHRI ARUN JAITLEY: Even if it is permitted that a matter relating to the internal functioning of a
State legislature is discussed in the Parliament.

MR. DEPUTY CHAIRMAN: | cannot overrule the decision of the hon. Chariman. Approval of Zero
Hour submissions is the prerogative of the hon. Chairman. He has permitted it. | cannot overrule.
...(Interruptions)... | cannot overrule that ...(Interruptions)... | am sitting in the Chair. Zero Hour
submissions have been accepted by the Chair. ...(Interruptions)... You have given a number of
rulings ...(Interruptions)... There is no doubt ... (Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, how can he raise the issues of State Legislature
here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Zero Hour notice has been accepted by the hon. Chairman
...(Interruptions)...

3 I vipR wEE (RER): emuw el fagm o @1, aferrg faes oW & =t 98t w®
3T &1 B B ...(TAUM).... T[S b AN [SHIS PRI 78, I AATS 8! (BT ..(HALH)... TS
AT TRERT Y 81 & B ...(AAIM)... TE B IS ...(FALM).... I§ Tl IRERT Y 8l 8l 8
g el I ...(FFETH)...

3t IuHTafcr: g S, MO ST I 8, 9 SN IS9P 916 b 81 T a1 F IR
..(FIYTA)...

DR. (SHRIMATI) NAJMA HEPTULLA (Rajasthan): Sir, how can he raise such a matter here?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen ... (Interruptions)... Zero Hour notices are accepted by the

hon. Chairman ... (Interruptions)... It is the prerogative of the hon. Chairman. ... (Interruptions)...

(*) Expunged as ordered by the Chair.
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SHRI M. VENKAIAH NAIDU: But, how can he raise that? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | am not saying what you are saying is wrong ...(/m‘erruphbns)... |

am not saying ... (Interruptions)...

SHRI ARUN JAITLEY: Sir let me just caution this House, through you, tommorow State
Legislature Speakers will allow the functioning of this House to be discussed in the State Assemblies.

You are destroying the Federal structure by allowing this Zero Hour submission.
ft ST 3179 91t SIRTY) ... (TFEH)... 9 81 AT ..(ILH). .

SHRI ARUN JAITLEY: Such a Zero Hour submission is contrary to every Constitutional and

norms of Parliament. ...(Interruptions)...

N} Irofla g R 91 €1 81 81 Ul L(aET). .

sft *f eiHR vNATE: MU ST 9T By <N, 31 FIT HE X B2 ...(AAL)... YT ST HEAT T,
g fATN ...(FALIH)... | cannot say that ...(Interruptions).... TE ART TRIUS BT

31t TToTa Y[F: TV TaRIS T8 SN 1 e 991 0R ..(aE)...
SHRI ARUN JAITLEY: Sir, it is a very bad precedent . ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, you kindly go through the Zero Hour admission. It is about the
huge tragedy that had taken place ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Oh! | did not listen this in the din ...(Interruptions).... It is regarding
sale of illicit liquor. Please confine yourself to the sale of illict liquor ...(Interruptions)... 1 am sorry. |
did not see that list. | thought that he has been menitoning about that ... (Interruptions)... You have

to raise it only with regard to illict liquor. ...(/nz‘errupz‘/ons)...
SHRI ARUN JAITLEY: Thank you, Sir ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Shukhla, you have not been permitted to raise other matters. You

have been permitted to raise only the matter relating to illict liquor.

N Toita Pa: AR, I81 TR Teb 988 19K TSI §S & [T STexiel] IR B qois 4 165 ANl Bl
& B T, 200 ST @t @l @ AL Feft T, 500 AT TATA H T MR 7000 AN I TP T
Y E1 39HT Ao ® T 3R 7000 ANT FAdell T 99 I8 ¥, INTE 99 I8 I AT fha 1 991 edd
T H I T&T AT, NI & qra9e ...(Faem). .

i} T.T9. SR (FREE): IRTF 9 dTel &1, G aTef ... (G ). .
3t SgwHTafr: 92 aver SIRTTI 319 37T @rHTer IR .. (aET). .

it I1oT1a 3F: 3R 11 937 IR &, 98 91 W11 Bl 8] I8 AR AR & 1 IR SyuRTed Wi
AT 81 AR, T 1% FFRER & 3797 FATd &3 &1 T © <ifeh 319 A = H31 il I8 T I T8l
21 I I UET I 8, 519 981 IR 6 s BI 81 TER IS A U S €, T8t 89l Bi © 3f)
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I R dTSC <A B 37U GG &3 W 31T db R HAT T8 Y, S81 IR I8 IHIR IS S 21 AT AT
Ry 5 I foral 91 1 21 PR T81 W $T IS 39 914 BT SSMT 16 & Al So AlP el
ST TS JET 8, TS YR ffel § Hics SRl 81 I8! 8, S8 IR B« & fJume 39+ a1d $8 I3 &
(*) 39 UBR AT ST THR 21 ...(aem)... 79 767 2 %5 .. (amaem)...

SHRI' M. VENKAIAH NAIDU: Sir, what is this? This should not go on record.

...(Interruptions)...

SHRI' S.S. AHLUWALIA: Sir, what is this? ... (Interruptions)... Can he discuss the conduct of
the Presiding Officer of the Assembly ?

MR. DEPUTY CHAIRMAN: | will look into it and remove it ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, can he discuss the conduct of the Presiding Officer of the Assembly

here? ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: He is making mockery of democracy ... (Interruptions)...
2 STAHTIRT: 3T STTeraR B a1 T8 W I BT ..(FETH)...
#Y Trofia g W A © 6 . (aum)... 59 S A . (@aEH). .
=t Iggumafy: Ioig NES] \_rﬁ, 39 3Adell B 919 qd Efﬂ'i\lrml We cannot discuss it here.

..(Interruptions)... We cannot discuss Gujarat Assembly here ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, we want a ruling on that ... (Interruptions)...

i SwwTaf: § g T

it TH.74. 3&@311%1111: JIP I P dIa9]@ ...(F9YT)... | want a ruling on this
..(Interruptions)...

s Sygumafy: ¥ gar <@ ‘§"I ...(s"AGYT)... | have told him not to mention about Assembly
..(Interruptions)...

i . Q9. SrEaferdn : AX) a1 YY) 3T dYe & g[S S8 Hel [P .. (FaEH)...
MR. DEPUTY CHAIRMAN: It will not go on record ... (Interruptions)...

3t T, Egarferan: 3 91 YT 3MUF die F I S F B . (FaEH)... The

conduct of the Assembly and the Presiding Officer cannot be discussed here ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, if something is going on record which cannot be

mentioned will be removed from the record ...(Interputions)... | will remove that ... (Interruptions)...

SHRI' S.S. AHLUWALIA: Can we discuss the conduct of the Presiding Officer of the Assembly in

the House? ...(Interruptions)...

(*) Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: He is not discussing that ...(Interrputions)... aTfdT i, 39 AfST
it Trofta 313 TR, Al ariae
MR. DEPUTY CHAIRMAN: He is saying Mock Assembly, not the Assembly.

2 Toita P AR, H AP egH A WRPR A I8 F1 BT g [ I8 RIRER] [oR TRER &
T8 HATAT DI B, TATY T8T B AXBHR DI FRIGT 1 Y ..(ALTH)...

1. JWT BTG (TSR : RIS, H w9l =l

it F T TSI (ORI : Heled, § qHeiE Rl gl

0. TP &R (ORI ): TR, H T R [T D] TG B gl
ot erf Tel Wy (o7 TR, H o SR TAIRIE R €l

MR. DEPUTY CHAIRMAN : Next, Shri Veer Pal Singh.

A 7. dHa1 ARrg: d foreaRd Sff § K% AR S © ..(aEH). .
it STFHTIRT: FRIewRH St &1 781 8

A 7. IHAT ARG: S 2 HAA BT 8 ...(FAHH)...

MR. DEPUTY CHAIRMAN: | will look into it. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, with your permission, | would like to assoicate myself with the
seriousness of the issue and would request the Members and also the country not to politicise the
issue. | have figures for the last seven years. In every Congress-ruled State, a number of people have

died. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have called Shri Veer Pal Singh.TOOaITT, | have called the next
speaker ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Nothing will go on record.
...(/nz‘erruphbns)... Waﬁ?ﬂ’l Nothing is going on record. ...(Interruptions)... Nothing is going on
record. ...(Interruptions)... 3cIdT SiY, g Afsvl .(cau ). .. NER) Sft, 3y 9fSTI Please sit
down. Please sit down. ...(Interruptions)...Mr. Veer Pal Singh. ...(Interruptions)...Nothing is

going on record.

Building of bunkers by Pakistan on India-Pakistan border

3t IR uret R e (SR wRw): SUWHRT wEIGY, § U 95 € Aeayul gel 59 9ed &
HIETH | I B WA G AT 1 el S W1 YR I b LTl S1.Sf. ) I Hihd gel S=
FET % Tifhear iR 5w #) it iR W1 2, S9 R 9ig &l o7 § dspic F R a91Y
ST RE 8 3iR =t ¥t T &1 o %81 §1 7eled, I§ < @1 YRET B qaTd &1 84, 39, I8 e
3R <2 BT ST T4 GRIAT I8 Ahdl & 919 I8 <3 GRIAK TS TR TSR 9 B 3R A T IR
e, B IR BE MATRY BT SR 2, FET gax wnfid g o €, vl St wnfia o o §
AT IIRPIH 39 TRE 9 TR YHT IR $B 7 $B SRl 81 38d1 ol STaT a8 Nl gam 2 i
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16 fA=R 1 J9s H S AP ATE] ST gaTl o1, ISP a8 W AR USRI (Fgwi Bl 3R
EgRM @ WHR BT €RIT < &1 8 AR T § A W I8 R I gs &1 59 907l Bl
RIS & 7 SIST SN gfh I8 9 &1 GR&T BT qaTd 8, 39 IR WREBR Pl LT <1 A18q| A,
HS1 T & b BAR TSR ¥ @1 A1Id H Wie 81 3ufery a8f & AN 5d Sl 89R FerrHa off
I H © A McTparad & RaelTs HRIATS! o a1 B 21 1< 81 37 RIaR | el & i g8
PiE BT &I AR &, STD RIATH T8 BT PR 1 JHH IS ¥ S JHIAT IR [Ham o7 ...(
Y bY)... SH IR A YHEH] a9 o P 1 81 78! 8

sft Suwumafa: 81 7am s I Ta el

sft 9% uTet g I18a: IR, TART 99 1 30 el 7 of foran| e

S1. (SRR ST U, U@ (JTOTRRIT): TR, H SH 370 3MIP] Wag Bl g

i} I ARTA W (STR YR 20): STAHTIRT ABIed, § S 10 9] Fg Hdl gl

Demand for Intervention of Government to restore

disrupted road transport in Sikkim

sft Treha waTg WSt (FER): U9y A8, &9 9gd fAfid € % <9 & va via fafaws #
MR 31a%g & AT Bl WIS ©Y A 94 U I H M-S BT IRAT 9§ 8l 91, 1 S9db
PR 951 TATZS BT Hhe a1 8l 7, RfF I8 TR VT Bl 78IS, 81 IR 3-S5 &l
Hehe I B T &1 VT Ry anRaR il Sea1 g8 2 Rifded ST &1 U 81 AT & 3R 89 a8l
RISt 81 - I &1 Riei[el 59 <91 ol Aecayqul oI &, fRTae! 89 <91 9 g9e e 1 oed
2, ST8T TR IR 53 iR IR <2 & dia 1 IR 81 98t iR FROR geis 81 ¥E 8, e eRo
TB1 BT X1 SHUTGS AIhTS 9o I81 8| T B A1 RISt 3R I1fafenT d v arel @ 3R
FRIYER & TRETSS BT AT B qTel AN &1 SH 34 91 BT AN ST B STH] BIg M 181 & b
T U T b MY 3R I 0 $ HROT Rafms gnfad 811 H1g WY wid Te1 aredn & b 51 st
B SIS T3 & BRI AN i H AT g 8l, clfer Gl aRIRfy g8f o &, ot
e & Srarm oa%g 7, 981 ) gRee W 2, a8t 1R Riers ofR faenedt @t wer €, a8t
TR AR 4 Bl

TRGTSE BT AT IR-IR R IS V& 2 & S © 3 I MRl &1 Fare 81 MRan &1 fawy
g & a7rorTe) % g, 3RETYR | MRET AT & N STh] A A1 oS R 7 6 Mkwree
H Ue Toiae &1 RIgUer a1 g3 21 981 IR T8 9ieaH] d9d TReR 7 SR 7 3 R gait
HITGE R & 8 AR FR=R Y1 o1 81 &1 8 6 1 MRWTels 7 SSigH &l IR 2, 376
PRGN IR giE d7d &1 WRHR, 1 4 IR 81, 519 SR 4 8, AR 39 | TER
PR YE] B, AR ITP] ART-YIET ST ET 81 3MRAR, T <97 H RN FHIST b AN I8 &, faeed §
& €, IS | Y& B, SDI 0 ST H, I U KT &I A el 81 T 8] 7 I8 W
FPR=R I8 o T X8T B 31T S1RfertT |, 319 3R T3 By, ST fIehrd ot amrepietd off, S e
B ITBIETAT P YREH! T B ARBR 7 YRTTE] [T 81 $HPT IRV © o6 FR=R fUwer 30 a9 4
IR # 3R 1T U 6 auf &, Fife oy g o MRwaTels & 3R T o -3 ], Yo wH QT
o1 519 T8 WRTAYR BRI T UTE T, S IR # 8 3fR o111 98 o1eT ga ufees ) &et # 81 U
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T W MRETers $T I8 R RAfamd & w1 ST gan o1 iR RifawH princely state F11 Rifaws
IRBR 1 S BT < | s Fsiia 41 €, FH I8 81 T © 6 TR & forg a1ert 17 @t
AT B SN B HeGH a1 & 6 f59 R & aef Ry S 81 <8t © ...(aaam)... [
THR A AN Bl ATt B Fae S 78T 7, O g § 981 W Fieam) & $WR J8R far on
ET ...(aUH)...

SHRI  PRASANTA CHATTERJEE (West Bengal): Sir, this cannot be allowed.

...(Interruptions)...

it Irota gard S T IHR F TRE1 ST b Al $ IeIbeTRal B oid 7 §F fohan o I8
Bl ...(FHT B °9)... R THR F RGeS F FaTd WX T80 & AR IR IieaH ] aeet §R1 S fha
1 R8T &, FiTad 9 4 98 ¥ <91 & forg e &1 fawa 21 ..(araem). .

oft STl <T5H |1 T, TS B AT A1 §< 81 T ...(FGH)... 7S stop 81 AT
...(STALT). .

31, (sihrelt) ToT UL RO (JTSRRI) : STFHTIRI A81Gd, H 310 STUeh] SHY g H g
il A R (A0 Iewn) : SURHTIf Jeied, § o7 3T 3% AR HRl gl

3 BeRToT A% (STR U997 : STFHTIRT HE 1S, H 310 MTUD] SHY Tg HT g

i STFHTIRT: [} THAIRNITS PR &1 ...(&GETH)... what is your objection?

SHRI PRASANTA CHATTERJEE : Sir, he is talking the unanimous decision of the West Bengal

Assembly about the division of the West Bengal State Government, territory of the West Bengal

Government, West Bengal State. ...(Interruptions)... This cannot be allowed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is his point of view. ... (Interruptions)... Messages from the Lok
Sabha.

MESSAGE FROM THE LOK SABHA
The Jharkhand Appropriation (No. 2) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Prodecure and
Conduct of Business in Lok Sabha, | am diredcted to enclolse the Jharkhand Appropriation (No.

2) Bill, 2009 as passed by Lok Sabha at its sitting held on the 14th July, 2009.
The Speaker has certified that this Bill is a Money Bill. "
Sir, | lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Hon. Members, the Budget discussion has to be ened today. The

reply by the Finance Minister is fixed at 5.00 o'clock. We have to complete the discussion by
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5 o'clock. | will read out the time available to different parties. The Congress Party has one hour and
fifty-seven minutes and 13 speakers. ...(Inerruptions)... There shall be no grace period. The BJP
has 11 minutes and two speakers. The CPI (M) has no time left. The AIADMK has six minutes and
one speaker. The JDU has four minutes and two speakers. The CPI has no time left and has one
speaker. Nominated Members have 14 minutes and four speakers. Others have one hour and forty
minutes and 14 speakers. ...(Interruptions)... #F qarar ‘§", A9 BEﬁQI The Samajwadi Party has six
minutes and three speakers. So, the parties that have been given more time have four hours and
twelve minutes. ... (Interruptions)... F31 BT THA AT &, H IAD! FBHIHR & 91l 8T 1 TN I
BSP Eb"fzbﬁ’s; AT €1 81 Name cannot be given just at any time. Now, | would request hon. Members
to kindly not exceed the time allotted to them because they would be taking up others' time. | would
request parties that have been given more time to accommodate those who have not been given
much time. But there, only one speaker would be allowed. If they have no time left, the only grace
allowed would be that one person would be allowed to speak. ...(Interruptions)... The reply is at 5'o
clock. ST FHTa 3|

31, (Ml =IO U RO (JTSIRRI): S AN §1d 81 U 8, ...(FaE)... S Al /9T |
BIT & 5 I 319 9T 1 ... (cqere). .

ot STaUTaf: I8 B M T SR, SAfT 89 W Bl T8l dR

THE BUDGET (GENERAL), 2009-10

i} IToTE YF (FERTS): ITFHTIRT FeIe, H IIDT IFART I 37 goie IR 39 fTaR 36+ &
for et gam g1 # ey ug el A1 =T w301 Sff @1 qeTs <7 <A1e § b S7eI+ 89R AT Teb VT ol
IR o &, R 8 71 Fadt 9T &1 IR e &, dfews fausia aRfRRfrl 3, a9 & &%
T DI HB 7 HB < DI BIRT B 21 3771 faea & e Ry St 2, QR frea 4 fopat anfdres #)
T R8I 2, 3D IR H T S &1 U BT § R Pl T9IHR I AT $HD d1ao(e A IATeH!
% forg, TEl & AU iR G911 b B) 97 & Y B $O <A1, AR WA A YAl YU q1g S
AT Ifh B B FhdT 2AT1 ATST W 34 ATl U5l W1 4 39 Q91 & o< =0 911 379 34 A1 F 16 S0
9 : fort 20 a1 1 et et 81 39 SR ST ST o1 o1, 98 39 R JoTC ¥ eferd 8l 8
F gue foY STP! 9g-9gd YHBHTHAG <1 §1 1R TS 7 Sl SRURT acs I &, S/ UH &7
HET & 39 goic § RURT Ios &I PO 8| e, 89 $© T8l faan #7 Fa1 fF finge IFfe T
BT BRIST I e T? SS9 $el & a8 df ferm #§9 w81 {6 S w=a s96H <o 9 8S/T 8,
IqD] BRIET 54 el ? eI+ Hel (& a8 a1 g fierm I8 a1 31 ¢ 6 $o a1 frar, e g
STeT Tl e oo A1 e, 9ga SaTeT T8 e, S9T o) ! WiY-WY goic b IR Bl
<@ W e o 98 <Ry 6 Juig 919 $ eie BT & BIdd 6 R §, 76 goic 3T J&
BIHH 3 AEH W 2| IThT 9 BIhd HIRT H SI4d] IR 8, il 17 H I8l 2, S 7eg9 aif e
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o1 ot &) & a1 AT & el TR O & B 31T heavy borrowings 81 S¥81H IR ARG BRI |
SITET BT borrowing B TS TS BT golc Tl T 6 UL | ATET TS BT I9IC 8, oAb AFIaR, B
IR ©IC BT goic 9 F BN & Iy BrRISHs BT 21 HifP ST 9 Ov8 B M el 8, o
37T JATEHT DI, FHIST 3R < BT I el Tl 3 IR R RIS I SATeT T ATSTH18) UR @
fopa <11 <1 21 9 7 Rk amiior e a0t Arsrialt &1 &) <, Y Wa¥ U8 NREGA B, ...) S8 11
T UR 144 YIS B TSI B 81 3R 59 R RBIS DI <] A, AT A9 < F 3=+ 59
TRE W 39,000 BRI W SATGT BT GG 56 forg 5T 31 $9F goic # 144 IRIerd &1 387 faam 8
S AATAT S BTSW Eles & oIy W 4.47 BRI B ga=el & 81 A7 fact 530 ft 31 vap & germa
2T T H M & T B T AR 31 RTETAR & GaTs 3R gl & F1f R I8 21 W
# B3 Aot Wt 99 Tl &, AR Tpol I BT B N, A8 AR THH B &I, IR SR,
Tped, TaId BR 3Mfe a9 BT SM Al T & e A1 A, SHBT WY FerT S, AT g

AT 2 6 PR < P TR W U 95 d91 SHRE TR Tl 8l [hall 2l TAR a1 HETH1 THIoT
TSH AT D1 81 5P AT S 12000 BRIS BUY BT AL fhaT B HIRIAR, R Ueb T W 1|
2, Rred ar § 315 g5 W0 &2, T8 ATeE &) SN A1 $ AR 919 8, W IS WM T8 T,

ﬁﬂﬁ a§ SR BT, Every scheme has got some aberrations. But this is one scheme which is

tangible and which is visible. You go anywhere at the grassroot level and see that people are taking
advantage of this scheme. This is one scheme which should be appreciated by everybody. | think

that this kind of fillip which has been given to the scheme should be appreciated by everyone. "¥ i

Tieft Tretor faggeievor e <t Qi Ao 7, AT BRIST 39 <9 @) S i firet e B
forg 530 STt 9 7,000 BRI BUT BT WU 59 AT & oI f5am 21 59 A1 & IR | g+ 91
a8l $P Bigae o H AaeTIAT axa enfll Wi buf @ Bigee < AT, W 1 Ao Bl
STl qRT R 3R 37 MTeH & forg 1ia & STedt F Sea) faegefiasor &1 & R 81, S 781 2 ura
21 IUD! 978 I V& © 5 PO IS AXBR 5 Al 3 A1 ofl | P BRAT AT, S doil
{ P TEI PR IBT &1 T8 B ST ST Joil | IS AT AP $HP g Sl TRAC Bl gR1
fRT ST || SIeRT et ggTavel] URT b1 BT BTIE] |1 @ of ehdl & 3R TRId B 31 BT 371
OBt ST Faar B e f dr1 W Y @ A9 €, S 1 gg 7, S fo 59 Aer & A 2
I T |l TUY IRT TRBR AT AR qThT BT Al BT BT S g2 I TRBR DI HRAT BT
S8} o7 TRPR TR 8, T8 3701 AR 3 15 Al DY BT e [ SHR 3R °id Al $UY TP RIG
=R 1 Mg A <<l &, AT F9reT H A9 ¥ drel @i B 4 fHerd €, 91 I8 S9! el 31 g
T ST SR I ST 21 3R IHD] I8 & 7 el - 59 &7 &1 Iols | SHP] IRAR F AT 41 T
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PR Y& & AR SHBT YT SHa=-IT9 78] &1 Ul 7, a1 AV b fha«t gt ddheilts Tdh 3MH
3T & | ST BT S| 37 A& & BIRIS & 70 Sl §9 TRE & B Sl (5 §, S0P [y
I T T2 1 ST, I B4 &1 8 Uep a1 If U= e @afh & forg o g S Jawaharlal
Nehru Urban Renewal Mission &, SWd AT ¥ fUoel Uie ATall H BIH! B9 gall &1 9 RfRyder
HIART MR 5T AXBR STHT T8 ol SOT Y& &, S T a 379 Jerer & forg, 7o 2ret & forg
PO BT A8 21 9 FT 2ER &1 M NI, T8f 39 1o & dgd s & w21 21 s g
ATl H P ARBR 3 AT H PIg DIATE] Tal axall, DTS YeTuTd el b7 3R IAUT Bl STHHR
I fam) R I50 SRART % 3iaR fae dteR oft, R sigx g9 ave @l 5eu1 oft f5 59 <l & forg
BT DY, B T P T, IR Y ST, 2R 3MR &l H T8 arel Al b o w1 Y, S <A A
BT 5T g 3R ST a4 forar 21 R 711 o o1 181 off, 578t 9 o1ui RIh W gl T8 7
uTg, 81 I8 FRIRT & % s o e8] el arm ofR a8 & S1TeraT &l B =1 BIdT 81 3R 3779
< 1 39 87% T UGB IG1IT TR 3R 3,973 BRIS, 4000 RIS BT HTGLT Jawaharlal Nehru
Urban Renewal Mission & foTg faam 1 981 o1elT © o oReaT SHpReaaR &l 390% 980 do 988
ool Rrer & &3 # A1 Jorg q1g 7 37U goic H 9gd S9es< B [HAT 8 3R VAT focus I BT
BIRTET @ 7, o 50 <21 7 Rien & &7 3§ HifoedR) a5arg 3 FahdT 21 $9H g0 w0 9 9= e
R ) & I M 21 Fer | Rren i & R 7 | 91 81 I8 o 99 e o v v
AT 8, S &R Mia 4§ fazgch 8, ial # Siei-STei Wped ©, SAIeTaR 94 e A & A 4
fegdht 81 I8 Ao T d% ggdl 81 |fd I8l W A fad 75 S B v geird o 8 o O
education schemes T review ffTad wu ﬁ, ST schemes RI% wTST WR fewcdt €1 3R Q?ﬁ
schemes T UNT divert X | TRIETT ST BT WST ST AT I FR1eM 3 ST 9I1Y, 1 $AHT AT
et FepaT 21 5 oy # Ua SETexvT A U9 a1 1 9ed 4 IR IR 9aw 96 &1 d 8% 578
SR &, R S BT SRT B 8, Fd S8 G 8 98 HH G O 81, f7= vite e & uer gan
BIs ARP [T 81 3 oS aa Hie e 3§ ug1 gon v ol @fh 72 fia, Siafe 59 I w)
sl 10-20 |TE # BOIRT HRIS $UY @ 8 g 1 $9 ORE @l Ao, s R wrreit o
T BT 8, THH TASTIAATS] I8 YT of STl & 3R $9b a1e d $B e Rl 5, Yl AIST13] Bl g
PHPp ITHT U7 Ad e AT BT TR divert HRAT ATMRY, ST IAT higher education HT TRE
divert BT AT § Ueh BIST AT ISTERYT Il §| BAR IS R&D BT I 9§ A< 81 Fhall Bl
R ¥ 9gd IfTd £, 98 talent Tl T8 & AT GTER SR IMRET 3R g7t H I research and
development & BT H 1 §T &1 IfhT AR I81 BRI JaRTETST BAR delorst # 9 gaemd 781 21
IR ST ¥ IF infrastructure create foham 5w, 1% R&D ?ﬁﬁﬁ%ﬂ%‘l’s‘ﬁﬂw, ?‘ﬁ‘j?{?ﬂ'lﬁ'[%
1o e & e b &3 Bl agad F1 v e Fpar €01 3 aRe A Hrge” &b &t 4 didisl &1 oM
ol gon 2, TRl aral |l 1 ISR el §, 984 9 ufeerst) <9 & &l 39+1 R&D &1 &M
HIRT shift BR bl © MR J§ ASHR PT TP Ggd 81 SIRAT I FhdT 2| 57 oW 1 =7 #31 Sff
T QT ARG V) 3 ST S7UedT 21 ..(A Y ©)).... W=, § 370 S 1 &1 G|
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/R, § 3 TP 3R I W A g A Gag W FhvEd ffeR d I§ 919 31s ot
infrastructure éﬁﬁf]‘@%ﬂ\‘fﬁﬁwéﬁ'%, SH monitoring Eb‘r‘dﬁ's‘-:f-aﬁ's‘ maﬁwzﬁirﬁ%m
IR 3R B ARBR & 1 T AN 9 IoT8 ¥ 1ed i 8, d18 land acquisition 6T AT
81, T2 single window clearance T BI, 3! W@T‘;ﬁm dTHh & Bl IR infrastructure BT
RT3 2, 31l g AT Y SIS 9IS ©, T AFIRER 7 U TR BN W 918 B, 3R S9! Wi
ﬁ%,ﬁﬂ@ﬁ%%ﬁﬁﬂ%mﬂéﬁ@WmeChanism WWW,W
HISIaCH delayed T & 3R Siedl-H-STea! WIotacd Q¥ 811 31 I8 ® f& Rural Development Ministry
%WW#WWW%W@W@OWﬁWW@%WWinfrastruture%
faeTar & ferg foram 721 &, SR Tagd o7 1 81, 3R I8 $ONTIR-SHaAR nexuxs 7 BIT, TR
I T o A1 BT, A1 A F g 81 S AR FIRBT, $Pefs F g i 3 a8 F 7 e, I
TR FAR TG B ARG g9 I © 5 U1 U= T2 UTh 1 31T B9 WP UIET § HUR ISR T8
B AT G 3R FGDB! e B 3 nexus BT AT BT 3FR I8 T I SATY, TSIRI-oAal
PBRIS DUV B, 1 89 o€ fb 5! TR gaol ST, P! kel 8ol ST

H 3R 3 U 91 SR I A1EdT 1 §9 ToIe H AT BT A stimulus package &1 /1 3, S
e g o8 a1 ¢ fiie Mfean o1 gd < 18 7, = |idw <o 7 81, 1R davp rates H Bl EART
3 R I8 o1 & SR Ao A arel il 9, 9 38 %2 O f &0 o @ e €, saR T
a1 SaTech 81 T8 21 o fiie Hifsar &1 oo e g, @ soegie Wifsar &1 o a8 A e
ARG TRBR B 37 GIH1 A WG B BT B e BT A2y TART I 7= s A g srRig 2 fr 9
fiie &R gerae e Hifsar & BIs Ag9T T B S ff <1 81, I8 TP BT S, 1 Bl <1 VAT T Y
% U ®1 A1 3@ o 3R AR B 7 <1 I8 B &1 BT A1eq| o1 1 ¢ b Fq ore Aor H 9
S IR S| T8 AT IR 8| AT Igd-954 &-adTal

Y YA T (AT TR - AR SUGHIIRT FEIed, H S0 a1 IR e, S99 4d H
T BIC! A Fraver |eEt a1 MUF T § A ArEdl g1 AT /1 AR o ugel <@ S gy
3T ARAT &, T8T U8l qach 1 P AT 571" foran ga o1, <ifdh IR |a 3 319 Fefs ol
PRb I '3 Bl e faam 81 AR THS H I8 a1 e A 6 ' Bl e ¢ 4o a1 R 872
(...

SHRI RAJIV PRATAP RUDY (Bihar) : It is a curious thing.

# IgI= vl : I8 91 § SHfTY $8 BT g [ Bl onue AfKTSs d A1 wed § $El 7 del
IRIASE BT JWTE A Te1 Bl el AT S JFer AT TERFeR IR 8, AP HRU JHIfad 8Iax
'S B TSl gCT IR B

SHRI RAJIV PRATAP RUDY : Sir, it is a very valid point. Whitener has been put, and, 'shri' has

been removed from every name. It is very amazing thing and Sir, it is a very interesting matter.
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i T 9T : 319 81 T, § AT S ..(HEET)... § 39 9 91 Bl dre A 99 gl

MR. DEPUTY CHAIRMAN : You have brought it to our notice. We will look into it.
...(/nz‘errupz‘/‘ons)... IE UTferIHE BT Hex %\', and nobody can replace. We will look into it. 9 3@
ceenf

it g v L, g SR il 1 €, f arat Antl @l orae Sev g #x
TR

ft SUUTIR : 89 3 ST ...(FqEM). .

ot Irofta g% : 78 T TE 2 L..(AHM)... T @I TR ST € T P o o T IR S €
(TETH)...

MR. DEPUTY CHAIRMAN :  Now, Please ...(Interruptions)... Don't create

(Interruptions)... Please ...(Interruptions)...
i e et : ITFITART ST, o1F H S1ueh goic B 91 R AT § ..(FALH)...

oft Suufy : g Sft, oMy ISy ..(=aem ). oMY ST ...(@EUM)... 9 MY SIfY
..(HAYTH).... YA i1, 3T IFSY ...(TaEH)...

Y TgeVa Mt : 81 T, TS SfY, STue! 91 9 S | A °ff § ..(FaE)...

3 STaufy : Fe S, g 93T ..(AM)... Please. ... (Interruptions)... B, 314 31T qifeTg
..(TET)...

Y e Mt A STAHTaf Sff, 39§ gote @t a1a uR a1 waT g1 e w5 it ot vy
HTYOT &1 A AT & 3R TR 931 4 39 0= fewolt ff <) 81 37 99raR v ol fewfi 4 78 we
31T & fop fasy #20 ST oroey ot gie AI9or 4 Fael U 8l AR g4 FiTad wu 4 99 a9 o 4
TG ST DI a1 off 21 T2 T8 39 919 W GEHIIY {5 Ugelt IR 98 9 ag BRI T A
AT BT IoIc UG PR I8 &1 oMb STd1 S &6 ANl & oY 3R 96 I & oIy 4§ dcd™ Bl
a1 I i off {6 IR ARg PRI S A A BT G 59 ol d 3@ 11 8, S [FiTad w9 4 g4
J9% forg e &1 fawg &1

AT STFHTIRT Y, B TR I BT 7 FI91T 8 3R 39 P & SR & fdias efe |
3T R A1 R BT B FR0T 9T B AaRAT HY Iued IR B R FRA 81 I/ IH
FET 5 2.87 BTOR FRIS TUY BT F 01 YaTE a1 A Tgel I &1 3R 99 987 o% S=M 3.80 TR
FRIS B BT TA [T 21 37 A1 J [fTea w9 I I761 I8 ua & b il fvam €, St
3R 1% FHoraR TR SY| AR IEH 50 Ty IS TG el a1 §6 HHR 6T HIg HTae
TE 2 P 3701 SN ITE (5 ToR F 981 FN &1 IUET 9 & oy ITH HIg Tawer i,
U AT IR B I a1y ofl 9 WIE, 15T, SUSRVI, Wil BT NI, doR qfH Bl
IR | gee BT T ST W T o1 g1 a1fey off ofR bR 9 IIor1 uR Sriare! &1
T W R S Anfeg o, Af I8t @ a8t 9% 991 59 goic 3 U9 wue oo A1t off wet fawrg
BRG]
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AIeR HBIed, S99 Saxd! & IR ¥ ¥l gl 7 & {6 Sdva! & afers! &1 ugfd &1 95 foar
T 2 3R 319 98 30 O framl @1 3, AT w8 Sl ff W T8 7 5 g e e o
el ®1 fra geR | < SE? I e BIT fHam omg frdw g fFam e siik iR
NT-WT AR SARDI BT BT o+ g1 ? T SARDI 61 B SATe] g3 a1 FHiTad w3 S99
P Icare ot gfaa B oiR afe S Seares wwifaa 8 @ By are &1 =gy 9 s ik
R HNY a1e &1 FaaR U & IR T8 a1, afeds P Ire Wl wu 9 °re o sieferawen §
I S 39 TRE F1Rad w0 & S99 ughy #§ w1 7 HEl Q9 BN I§ 91 We 2 Ay off,
A gofe H I8 a1 Hel Al W 8] gs 2l

A HEISY, HERTE & fHaMl & IR § Uh 91d iR B8l T8 7, N I8 38 awhrll 7 W<
a1 & 3 AEPRI & B | qRA T F Y HeRTS 3 39 THR BT 4197 fhar Smeam| w347 o 7
TS 7 % U ATV HET B 6 9 S § frami 7 ol el 9§ %o o 7@ 8, AfeT wor
HIB! AT H S8 AT T8I a1 81 39 e U= fIRIY &1 < B srawgepan 21 379 fad w301 St e
T BT ATTLIHAT B I B I8 &1 AP IR GYRIT BrIare! & oy S Hel redrad Taf faa
8, 8 BRI-ASTI T2 &1 § AT 81 GRIATE! BT T 8] [T 8| €1 1 3R HRIATE! BT, 1
H g7 SiR 81 A ARG, IE a1 W I8 R 3Ts € b Ffeed w0 A paet #eRTSE % i b
T I8 919 B! TS 21 SHT S HERTE, & 3N aTel fI8T T4 & gAEl IR &1 o1, g § I8
S AT § b 91 AUl <%0 P H=A1 BT AIEHRI b ot J Jeh BT AMHATT IR &1 118 A1 d
I Gfth a1 TR 87 FTEd WU A <% & 3= Widl b (B AgpRI $ bo A Gkh T 91 b 81 d
371 ¥ IS 19T I 1< Y ©, <A ISP &1 hae e T B

AT A1, 59 94 H 39 e # 3R dlld 91 3 31 golC Ugd §U © - Ud ¥l goic 3iR
TIRT AT GoIC| 39 ST goIC & YR PR+l dTet, ST H814Td, e &6 I 59 IR IR <97 J
I B, AfP d9e & SR 39 ToIc ¥ G a9l g5 81 SUP G W HRY Ig 8 [F a8f ¢
TG A aTe 1 SAIY I FATG1 BT ST o g FoIC BT GOIANT B BT HI fomar T B
ffeaq wu 9 98 3% SR Tl 8, I8 Hel-7-Pe] YeTuTd 3R g F IRyl 2

AT AE1ed, § U a1d iR He1 aredl § b A1 o 30 7 31 pifeey &1 Sarexo faan
21 Ul IR IS Bifced I8 man FfTad wu & S6e 1o I8 a1 &1 gFft {6 57 S 9
grdeft wreft &, 3 R F A, TR MR Faw F IR H, IR Gadt & IR F 37 9 foedt o
YHR A TG Y TG B 3671 I M 7 o F A 1 ST 39 IR 99 a8 37a arwdeft
T | G691 Y AT ITP] Bl AT AT AT ARG b AT AR AT qAT ST 372 -
o S9! A1e AT, § I He1 aredl g a9 Aidr M AL Sff 7 A 39 IR S 9ior § pifew
B 1S foma 81 AR Rrar) Sit =7 0 Sifced 31 I8 {51 31 98 U /8! a1d 71 1< 89 F8) dliced
B T B AT B IR WATHRYT BT AR T AT ST 379 I8 AIAIHR0] Dl 3R 9 W2 8, I8

EREOIEAEINE!
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AR WRIGd, § Gah a1 3R Sl aredl § [ S8 difced o a1 B SaTexvr al ¢ faam,
QIfdpT Svei+ T TFTaT o TR |abdt T € iR S8 del b STueTall @l Fwsirarail o1 SrgaT
T BRI 3 e sifeed 7 et Merefua” # X 7, Af Su wEl IRn urw T @ B,
P quote BT &b ToTT B BT & T BT TN §aTl 21 IoIC H S AMIGT-TA1a1eit & forg Y
T BT AR o1 T H HEMRY el Whall 7, YHH A Fhll 2, 918 | TR B Faell § M7
Teaferl, sndamartadl, Susfal qe Areiardl ST w3 <% W 8 Fadl g, 9 79 F fedw w21
HEH ©, b 1 09 BT P B P [T, 37 A USRI H T919 g AT 3R JaeT B
& T ao1e 9§ PIs awe T8l B TS 281 SN 31 I8 1 © b $ad pifeed & 19 Bl ST
BT 1T 2, SR IROM o BT IS TIT T gal 1 IR Bl b S R F - &
372l -fRa 9 3iR S5 -T2 U I T A o, ISP ATAR FB PR BT (R W A7 39
BT w9 § gROT S|

HAIAR HeIed, Ugell IR ARBR 7 feed back SHY TR T3 H I§ BUIRT {H 57 25 991 A
TEll IR FEME-SR Y A 711 TS 81 I8 Y | A TS T, 39 919 Pl s (o] 9 TaATRd BT
TR, I arcta H VAT 81 51 Wrer-vaTe, JTel 97 QM S § ST & vy §9 25 auf 3
I HETTS BT BANT T P DI AT Bl 1 A qH g, S a0 H bt off 5 quf
oo ST AT 1 U a9 F TET g3 8, TN 59 U 99 A gs &1 AR, 25 Iu1 Bl RIS HETs Bl
Fedl a% 7 dre fT &, <ifh 3 weiRa @) 2 § fob 9Es <) g 9 A9 ugw S 21 ys q
Muged HI ff N BIST S FUER ©, HIC N 81 TIR | IS N 59 TR H1 B 3iR Jud T8l
PRAT 8, D 81 B AR YU a1 71 81 1l T8 997 Yd # 2fe 9RaR &b A9 g R
TST AT IH P & F B 3R B | 9 B S B @ 991 & oY I Gadiad § aRad
fopam 7T ©1 S 37U AT D1 A TG g Bel b IS &b Y AT o Fadhih H A ATeH!
ERT SXRIATe €14 arefl diil &1 iR ger <1 1 8 3iR I8 a1 98 et Ue1 & dreft 81 3ol
P fERITRY 5.01 W TSTHR 4.00 F= S 7S 8, 38 P [GRASRT 4.37  3.24 IR & TS &, S THR
N B FERY 3.62 W TETHR 1.68 TR 3N TS B, WTEl I B ZRAGRY 2.76 W TSGR 2.60 FR &
TS 21 39 UPR 99 A1d oI Gadhid METRT B Bl ATIEE € 377 8l <31 1R 39 MR W oI
Jadid T BN AT FIE wY 4 319 I H 3R 1, 25 3 < A1 o S G &1 AT I8 B 3R
BATT BRAT & Al {BR IATID! $H TBR A S TR B A BIF I bl 872 <lfb aR<id § STl
3 AR BT A & T, MM Bell RS DI 3 I8, ASMS DI 39 AT BT WET H 98 9 81 8,
ST 3MYF 39 PUAR BT Pls 9T T8 TS drl & IR Bl 39 doic $ HIH F g
3O TAR & AIEGH 3 920 3R 59 A DI [ARTS B Pl YA [T 71 B

A FHTIRT SfY, ofdre #el & SR # ff 9Ra G A8 A 9971 &7 iR I W bad NI
YHTT B ST, I 91 goic H Hel Ts 21 Afh a1ifdre a9ma &) e iR YRd 997 &l, $HhT BRI
T §? AUAR, IRA & 9 T8 BT o BV § T B A1 APicl, AHITD S GG B
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AT, ST ESTRT a9t 7 gaT § iR §HR) UTRaTRS el Wywh IRAR J1 & SR R 9 el
HE1 B R F Wl T97 38T 21 37T W ARG Bt 37ef-2rawed, By g o1ef-gaser 7 3R 39 Y ves
37} -IRAT b HIRYT Sdfh I FEMs I TUC H AR T AT Y, Afhd WRd 97 X&T| $HP AT
A 91 9% © % 9RT & 9RaRi | S 99d B 3 9IRT 2, 39 F9G B DI UGRT & HROT
AR <27 59 371 #al 9 41 <&

AR AHTIRT HEIGA, 31T °1C BI 37l -awel H §9 <2 Bl of ST 9184 ©, SFIRST & U&-
el W= e =TEd 21 fed 99a sMReT # 45 @R STeR &1 91CT galll G981 2006-2007 # i 91
DI AP MY oY, I Tl 3 H i1 I gal, I8 R 45 WG SIoR 3N AT 3R 59 HRY g8t
3ref aRer fie T §0 BRI M6 A1 & SR 3 hddl g8l 8] dieh R FAR AR §F AR adb 9
SABT Y¥TG UgETl AR FEIed, FMRad 0 4 59 &1 IUYH Salexvl I8 © b 89 39 & 9,
U HHS M & MR W, AT et 39 o) Tl HR Y 71 3ref-qgwen & a1y |
AR, TR 81 TP H8lad &, "dhd HF 1 SA1el, ¥ fies & @& § 3iR amwe o4 @ at
STeT, ¥ fies & ofefor €1 oMY WY 59 T Bl 391 IXE W IR $ USfUEs] IR of Sd} "I Bl
3R G AT &1 ATIER, = e T3, sHRaT WY fire aTer 7, 8-10 a9t # s i efte &
|9 9 00 3 4fth § @1 SN T8 IR, S I8t B B gor oref a1 §, 9 & GRUI, W
IRAR 2ERAT F R, T&i F AR B T9d BT JgiT & DR R U 3N 7eT-2fh & w9 7
ST # R 9IR #R F @1 M AR/S HIR PP G131 & AT TART < NP efee §
HARTGRA BT, A B

sft ST|UTTf : 37T FATG BHIRTTI

TP A S : 54 37981 91 38 B

At STl : 3rewt diel X8 €, G HIH § ...(aUH). .

SHRI RAVI SHANKAR PRASAD (Bihar) : It is a maiden speech, Sir.

At SuuTafar : T -7E, SRV 3 1 e 99 9, 319 15-16 e €1 Y € (@@aem)... el -
:l'z?f, {\Hﬁ EaR: EIGR] ?ﬁﬁrl'i’l | have to allow others also. ...(/nterrupﬁons).. Please understand,
today, the compulsion. ... (Interruptions).... 379 31TT GH BIT, T |

it T T : AT SUGHTIRT HEIS Y, 4 |G BRIS BT Boll IV JRIoi of Fad o, Jel
ug e 1Y SR T 78] <317 3Rl TTgH A 3 Ui e 3119 BIe Stforg|

= SgHIfy TEI-TEi SWW J request ’cﬁﬁ!‘(’, ﬂ%ﬁ request Hd Eﬁlﬁml

3 . Iha TG (FACH) | W, FRM TP FAEG FaTe IS % 519 IR 4 ARG TS
ATHT ¥ borrow B A< & AT T 31T S8 5 FT SUR & < Fhl §2

i STFHTIRT : § T SR T2 < ATl G HR] IR ATe A < A ol ...(FTIH)...

AN HON. MEMBER : Members are agreeing, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Please conclude. ...(Interruptions)... Please conclude.
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1.00 P.m.

Y e et AT STFHTIRT ST, H e 31 91 & HUR ST AT §

sft STwuTf : T2, A9 SMRERY 1 BT, TP iR a1 T

3} Tgee= et H IR e 6 onRad) ara &

sft STwumaf : HiRTer T2, BT E TS TE @1 AR bell IO

3} TR vt A SUFHTIRI ST (9. .

37} X1 Tehs TRATE : IR, g &1 9] B el ST RE 8l

Y Swwmafr : § W gA T E

37t 2 wiehs e g =

Y TP T BART S TRl FHRAT ™ I 81 21 RraRTe uifed uie avf 9% I8 Fedl @
% I8 ToRTell GHw, SMcidars, SUaE A1 Q¥ ¥ fIedw o1 died - arell gaven T8l 21 59
Pad GHEIRTS 3R 3w HROT U &, FTTdh SR I8 G 1 TSI §8 &, ol ad 9 I8 91
TE 21 7uTer 7 T a1 e off1 <27 B e aTelt HgRiat €1 S <9 @ T B e $R & oy
S 9T [ SRR 8, S W I8 U <aIe! HgRI 8, Sl 39l RiR SeT el 81 A1 eI, I8
TRIGAR - I8 A1¢ IR AT 7 311 RIaRTST St I8 Fed Iz, b I 370 AT BT START T8
B G| S AT H AR TARTE FAF] P 971 A I BT 3R o ST vl 8, J& FRTH of S Febel
2, T 9% W1 IR ATl I 9 I H fIoR I AN | T8 ITANT T o Fahd o f5 ITh!
T TH AW IR TR AT ? Afp I8 T W) 21 81 T8 FHT o fah TR 81 59

Y H 39 UBR B FH S BRAT IR U8 wY A S SR GHAT ¢ B €, I AT 915 H o
wTfeherTell BT SITY O SN AT o A< P IR DHeoll B of| ... q9g P €.,

it STauTafy : 59, 319 8 T

i} TgeA vt Ua SifH 9l
Y STAHTAfT : TET, § HOIGR g, @S| 379 FHIG BT

it TgAVe Tl AT ARISY, 300 BRIS SO URT G el a9 @Y I8 81 I8 BRNIG B
T HAT 1 AT 9T & ATETHT A BT 51 9 H 591 A & (Y 5 goI 7 300 FRIS 39
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TR Tl &1 21 U8l T 377 5T & 91 HY, Sel U SHB! IWEHR § ...(FAHU)... I &l & g §
Y1 T FHTE B g

SHRI S. ANBALAGAN (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you for giving me this
opportunity to speak on the General Budget. | am the second speaker to speak on behalf of the All
India Anna DMK, which is the leading political party in Tamil Nadu. My colleague, Shri Malaisamy,
who was the first speaker from my party, with his background as a former bureaucrat, has done his
job rightly and aptly. | will supplement his viewpoints here and there on certain areas which, |

consider, are relevant to be brought to the notice of the House.

Sir, this is the first Budget of the new Government. The expectations of the people were very
high, but the allocations for important sectors such as agriculture, infrastructure, power and for the
National Rural Employment Guarantee Programme are very meagre, when compared to the need in
these sectors. As rightly observed by my party leader, Puratchi Thalaivi Amma, though the decision
to provide BPL families with 25 kg of rice or wheat every month at Rs.3 a kg is welcome, yet non-
allocation of specific funds for the same raises question mark about the implementation of the
scheme. Sir, | want a clarification from the Government about the method adopted in the selection of
beneficiaries of this scheme. | want to put across certain aspects for the consideration of the
Government. Firstly, the Government will have to see that the benefits go to the real beneficiaries.
Secondly, quality should be taken care of; and thirdly, the programme should be implemented
effectively. | request the Government to form a Committee comprising MLAs, MPs, along with
officials and two or three representatives of the local bodies to monitor its implementation without any

lapse. Sir, how can the Government assure food security to the poor when they have actually
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reduced the foodgrains provided to the poor? Under the Antyodaya Scheme, they have now reduced
the quantity from 35 kg to 25 kg, and have also raised the issue price from Rs.2 to Rs.3 per kg.
These days, two-wheelers and tractors are widely being used by farmers to carry their agricultural
produce. Moreover, they have to run their pump sets on diesel due to the acute problem of power
cuts that is very much in force in my State of Tamil Nadu. I, therefore, request the Government to

consider giving them 25 per cent subsidy on the market price of petrol and diesel.

Sir, exemption of Central Excise Duty to small scale industrial units is given to the extent of
Rs.1.5 crores. This is inadequate. The exemption should be increased to a minimum of Rs.3 crores,
which will be very much useful for the development of small scale industrial units. Ultimately, this will

create employment opportunities in the rural area.

The marginal increase in income-tax exemption makes very little sense in the context of spiralling
price of essential commodities. The huge middle class of the country will not be benefited from this. |

request the Finance Minister to raise the income tax exemption limit to Rs.5 lakhs.

The AIADMK, in its election manifesto, had promised that if voted to power, it would prevail upon
the Indian Government to sanction Rs. 10,000 crores as rehabilitation package for the Eelam Tamils.
The Finance Minister’s announcement of Rs.500 crores for the rehabilitation of Eelam Tamils is quite
meagre; they are only paying a lip service to their cause. There is a proverb in Tamil — Yanai pasikku
solapoori, meaning to say, giving peanuts to a hungry elephant. On behalf of my party, the AIADMK,
and the General Secretary of our party, Puratchi Thalaivi Amma, | urge upon the Government to

sanction Rs. 10,000 crores as rehabilitation package for the Eelam Tamils.

Another point is that there are 20 lakh unemployed youth who are educated and have the skills.
But the Government has not announced any scheme for providing employment opportunities for
these skilled persons. Without proper employment opportunities in the country, the youth of our
countries are going to foreign countries in search of jobs. Hon. Member spoke in Tamil) Why should
one go elsewhere when everything is available in this country? Sir, let me conclude with a Tamil
quotation. Tamil It means, alertness, learning and bravery are the three basic traits of a good ruler.
The people expect these qualities in their Government. Insofar as this Budget is concerned, these

expectations have not been met by the Government.

i} areft arTeR SRt (fRER) : gfthan #A81ed, T TeTaTel § A-T WY Uas |aTel S o offde
T WA B T G861 | H 711 AT Y6 bR Ae< g1 H P Tl ared] o, 4 $0 gul 41, oife
I ST BT A9 T A T AEIS, S A9 H ARDR 7 I§ HET [ ol #e) B AR 781 7, B
Jged H ISl B, ST a8 I, $UST SN A 5l Heled, 89 I74 Yo d1ed 9 & Uil &
q1E 31T ¥l 39 o 3 [ SITET 3R IR FHefd 2, T I8 g & 88 F iR $ER 8T &
g9 F fraar g1 37 WA B AR ULl T, A AN RISR g 8, I Gageh 1 W@ T gIHRI F §RT
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el oiR T 997 BT gc¢ 39 Job A §3 © - 3NY TS W PR, SR YT iR ABRTS; T
I7p ToTQ 319 T = R 87 e goic # 3R 59 9ol 3 59 Job & ol TRPR &, 39 Gob & il
PHRR TGF F AN 8, THY T, IdH 2, Tl 8, T TRBR | I8 IHIG oY 90 3 fr g e |
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fPaTl Y ol ATH! BT FHT FA € oMb I Sl TRIBR 8, AT &, TIR 8, I Al dfsoid 8,
qRAEH €1 37! Fol A6 RI T8l 8RN ? 39 ga A JUIY-g WRPR 3778 81 Ugel dTeall S husl
H J1 gBI HET AT o6 TUHN | TR 910 99 W8 ©1 S8 1+ HE1 AT [ AT TR &, ol TRPK ,
I Hot aIft o o FRAf 3 72 €1 S g A gAY dieweh 9 9 gt 8 21 FF An A Sei
31 off % yog 1 59 9y A 5 99 HX el SB1 I Bl 31 $of 91 {5 o1, 39 IR
PRI BT AR TR TRIG T &b SRR ARN BT o1 A6 B ITHT Bol AT 78] 8| AT g8
60 TSR PRIS AT [T, AT 3T ST 819 H T AT b 800 W 1200 HRIS BUAT BHoii 2 fhR o
AT 6 IGHY 3500 BRIS BUYAT B AT &1 39 T 8] AT fHAT? 39 86 & 918} Y™ H31
ATAE g o ¥ T = o oft 5 framit 1 R Ye it gevve W dot fiieran 8, S¥ Xe 3fit
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87 Y g AT B 8 ST 3771 Al ST HEd MR HIGR] PR T8 81 M FeR JM B ar 399
HE! T BT T Yl MY - fIER # HRTAYR # el 1Y, 71 TR ol Y, THT TR Y& T, AR 9l
Y, ST ITAT 6 U © - g1 3TY 7P [0 DIg WhIH 81 &11 59 THR A 3T SRISHIRT 4 G A2
I TRE I AGAINRS BT 91 81 Ul IR 3iel A18d Piac HfRex I ArgAIREl &1 9gd (GaI]T
dieT ST & % 89R1 99 TR 980 &1 81 R &H 872 3M9HT Bfa-ic ey o1, 39 IR e
Fer Geffe Aed &1 7 #=t F9m1 8iR 9 FEd § 6 goie # g9 99T g9IR Ao aRis
T, U E9TR $RIS Ugel AT, MY 91 # B2 1 T ST T, 3r4) 31as =11 <) ST &1 1 9 < *
T AT 3REAR aTel forad 6 I 9Tt o1 g, faaret 32 9, T8 AT 31TSS BISvsSe &l
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* Expunged as ordered by the Chair.
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TR AT 3R FERG TR 1 21 TS €9 3194 ISR B 91 PR I8 2, T8 S9N ISR a7 2
IR 3MY TET < 1 SHEh! H S IR AR U & S IR B TeThR 39T AfTDR <

SHRI RAJIV PRATAP RUDY : Sir, the voice of Bihar cannot be subdued.

MR. DEPUTY CHAIRMAN : Now, Shri M.P. Achuthan. You have govt five minutes; not more

than five minutes. ... (Interruptions).

SHRI M.P. ACHUTHAN (Kerala): Mr. Deputy Chairman, Sir, since various aspects of the
Budget have already been discussed by many Members, | will confine myself to three or four points
because the time is very limited. Sir, this Budget lacks a realistic assessment of the economic
situation in the country and sets feasible targets which are not attainable in the prevailing situation.
Take the case of growth rate. The Finance Minister visualises 9 per cent growth rate this year.
According to the IMF, the World Bank and the ADB, the growth rate will be below six per cent this

year.

Sir, the Finance Minister really sets the targets by under-estimating the gravity of the global
economic situation and its impact on our economy. The claim that stimulus packages are yielding
results does not match with the situation in the industry or in the export sector. The-exports are
going down. The downward trend in the manufacturing sector is continuing. All indicators suggest
that this trend will continue. Why is that the stimulus packages have failed? Why does it not mitigate
the sufferings of millions of workers adversely affected by the economic, slowdown? The reason of
that is the lop-sided policy of the Government. There is over-emphasis on industry, that too, on the
corporate sector. The beneficiaries of the stimulus packages and the concessions are industrialists.

Last year, according to the Budget papers, Rs. 4,50,000 crores were given by way of concessions.

Sir, the Government has totally neglected the agricultural sector. Without achieving and
sustaining, at least, 4 per cent growth rate in agriculture, we will not be able to achieve 8 or 9 per
cent growth in the GDP. That is simple. For this, the Government must come forward with a stimulus
package of, at least, Rs. 1,00,000 crores for the agricultural sector. It must be a comprehensive
package, covering irrigation, seeds, fertilisers, remunerative price of agricultural products, State
marketing, processing of agricultural products and everything connected with agriculture. Simply
giving more credit to farmers will not help them. The Government is not ready to reduce the interest
rates of agricultural loans. Without ensuring remunerative prices, cheap inputs and market facilities,
the farmers will not be able to repay the loan. The net result will be pushing the farmers into the debt
trap. A pragmatic and feasible solution was suggested by Swaminathan Commission, The
Commission suggested giving agricultural loans at the rate of interest of four per cent. In this
connection, | would like to bring to the notice of the Government the experience of Kerala. In Kerala,
the cooperative sector, is giving the loans at the rate of four per cent to farmers. Moreover, paddy

farmers are getting interest-free loan. The Kerala Government is procuring paddy at the rate of
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Rs.11 per kg. What is the net result of all these steps? Now, the production and productivity of paddy
in Kerala has increased substantially. So, the Government of India must take action to give loans to

farmers at four per cent interest rate.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI M.P. ACHUTHAN: Yes, Sir. There is a change in the fertilizer policy. Subsidy on fertilizers
is a welcome step. But, | fear that there is every possibility of fertilizer companies hiking the price of
fertilizers they sell and corner the benefit of subsidy. So, the Government must ensure that the
fertilizers are distributed at a fixed price and then only the farmers would get the benefit of fertilizer

subsidy.

MR. DEPUTY CHAIRMAN: Thank you, please conclude. You have exceeded your time, please

conclude.
SHRI M.P. ACHUTHAN: | have only one last point connected with the people of Kerala.

MR. DEPUTY CHAIRMAN: No, you cannot go on speaking. You had made a special request

since your party had no time left. Please conclude.

SHRI M.P. ACHUTHAN: | am concluding with only one last point, because it is agitating the
people of Kerala. We expected that in this Budget the government will announce some package or
help to the NRIs returning from the Gulf countries. Thousands of workers are coming back from the
Gulf countries because of the economic crisis, and they are mostly from Kerala. It affects the
economic situation and the social sector in Kerala. The Government of India must formulate and

announce a package to help and rehabilitate the NRIs returning from the Gulf countries to Kerala.

SHRIMATI SHOBHANA BHARTIA (Nominated): Thank you, Mr, Deputy Chairman, Sir. The
decisive election mandate has significantly altered the context and the expectations from the Budget
that prevailed before the results were out. In a sense, the mandate has reflected new India's
changing aspirations. While on the one hand, it has given greater power to the UPA Government to
frame policies and implement decisions, on the other hand, it has shown the importance of growth

with equity as the guiding principle for all future Governments.

Sir, the Budget must be viewed against the changed political backdrop as also the green shoots
which are appearing to show up in the economic domain. This is a Budget for Bharat. The UPA
Government has made handsome allocations for programmes pertaining to rural India and to the
urban poor. It is part of their aam aadmi agenda which they have pursued all along. In doing all this,
however, they have risked an alarmingly high fiscal deficit at Rs.4,00,000 crores or 6.8 per cent of the
GDP. | think, it is, perhaps, the highest in more than a decade. The underlying assumption, of

course, is that this greater spending will provide a stimulus to the economy till such time the private

264



sector investments and the private sector also regain the momentum of boom years. The Finance
Minister had two options before him, either to provide a stimulus to the economy or to resort to fiscal
rectitude. He has chosen the former. To my mind, it is a gamble, but it is a bold decision and the only

way forward.

Unlike the other stimulus that had been provided, this one gives money in the hands directly of
the public, of the consumer. This along with ceiling in the personal income tax which in itself would
give about another Rs.9,500 crores of disposable income, all this should help to create demand and
generate growth, | would like to congratulate the Finance Minister for taking this very bold decision.
But there is a concern because the revenues have been shown as that. Therefore, where would the
increased money come from? It is bound to put pressure thereby driving up interest rate, making
loans much more expensive for the private sector which has just started seeing the upward swing.
The Finance Minister's decision, however, to continue with some of the other fiscal stimulus
measures to the private sector are a welcome step and indicate his intention to build on the
momentum that has been generated. The increase in the minimum tax, however, is a bit of a
dampener and with due respect | would like him to consider looking at some sort of review of this.
There are many other welcome measures abolishing the FBT, which was a draconian tax and in other
targeted areas such as SME sector and the export sector. | have a suggestion for the Finance
Minister's consideration. As far as SME sector is concerned, where one is seeing the majority of the
job losses, at the moment, the SME sector can only go to the RBI for debt restructuring. That only
postpones the problem; it does not do away with it. Many countries have adopted a model where an
equity fund is set up to take equity in such small-scale sector units that are found feasible. This will
help them to clean up the balance sheet, help them to take fresh loans and go a long way in trying to
restore their health. | would like to leave this suggestion for the consideration of the Finance Minister.
He has also spoken about bringing India back to the 9 per cent growth. This, to my mind, is not
going to happen very soon. This cannot happen unless we see the signs of revival of global
economy. However, the return to high growth will only be sustainable when we address the issues of
our infrastructure, the gaps in our infrastructures, both hard and soft. Sir, the state of play as far as

power sector is concerned, is perhaps the area of the biggest concern.

The Economic Survey also acknowledges that the power sector exhibited considerable shortfall
in recent years and due to this the energy shortage has only increased. There is an urgent need for us
to reverse this. The Survey also showed that the growth in electricity generated from power utility in
2008-2009 was actually only 2.7 per cent as opposed to the target of over 9 per cent. Our per capita
consumption of power also is abysmally low. We are only one-third of China and one-fourth of Brazil.
If India wants to emerge as an economic superpower; we cannot be a nation devoid of electricity.

The Budget has set aside a good allocation of almost Rs. 16,000 crores, but to my mind, the problem
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is not in budgetary allocation, the problem is in transmission and distribution. The state of the
electricity boards, the state of the DISCOMS is financially not viable. Projects face an issue in terms
of land acquisition, as we have discussed earlier today, in environmental clearances and there are
contractual obligations, which are very difficult to meet. This along with other areas in infrastructure
development whether it is shortage of ports with ports being congested, airport modernisation needs
to be speeded up as also the highways and roads. All this, Sir, is proving to be a bit of a bottleneck if
we want to return to a sustained 9 per cent growth. However, Sir, just having wider roads, just
having more ports and airports, to my mind, is not going to solve the situation. In the long term, we
also have to address what the Prime Minister has termed as the issues pertaining to soft
infrastructure. So, the next big leap for India's economy really hinges on our ability to go big on
education, to rapidly expand our healthcare system and to help evenly distribute the benefits of high
growth. Almost a third of our population is illiterate and only 12 per cent of those who go to primary
actually reach colleges. Only one-fourth of those who have got their degrees or who are graduates

are employable. This is a pathetic situation leading to a lot of demoralisation.

When the UPA came to power in 2004 it listed, providing universal access to quality education
and to health amongst its seven core objectives. In the subsequent Budgets, unlike the previous
Government, it made budgetary allocations and the amounts put aside for education and health more
than multiplied. It went up almost three times for education and it doubled for health. This Budget too
has seen a very good increase, almost 19 per cent for education and 22 per cent for health.
Hopefully, the thrust on higher education with more IITs, [IMs and institutes of vocational training
which to my mind are the need of the hour, to try and harness the energies and the skills of those
who drop out and try and train them to get employment is something that the Government has been
focussing on and needs to be speeded up even more. Sir, | will just end by saying that the lesson
from the elections and also from India's growing resilience in the face of the economic downturn is
that it pays to concentrate on inclusive growth and the efficacy of programmes such NREGA and
Bharat Nirman more than point in this direction, but, there is an issue in terms of implementation,
and, therefore, its the last mile delivery, it is the delivery system which has to be made much more
robust. So right from infrastructure to rural employment the key is in the execution. Also the decision
to bring in the Food Security Act is a very, welcome step. Once again the delivery mechanism needs
to be in place. The Budget has taken a big gamble in allowing for a very high fiscal deficit. The

gamble has to pay off and it is time, Sir, | would like to request that the money must speak.

WRER dvdre R (3R : gikan IR, &9 AN 9oi IR 989 3R I8 ©1 TS A3 AN
Eﬁﬁ, ﬁ.\_rl’cfé"cﬁ?ﬁTl’cﬁ?Eﬁﬁ, economist Eﬁﬁ, W#’f@m, foreft 5 BT fF deficit financing &1
T, HRGT U] P o™ 7 P8 AR I &1 H 71 301 ¢ R 39 2 H AT AR B 91$ ©, I8
population &1 3% X1 # ST population BT W BT XET 7, ATR RTai WY TH1+7 977 <11 - 3nft St ey
Tl T, T HTel I8 T 3-W1R) T 14 &) Bl &_} I8 S 519 I8 el e 5 b 9 ot ¥ H8dl §
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{3 RIS =TT, T8 =T, I8 W1, ST o Tel B BRI 9¢ SIGH Al ThiH Het S ? Sfer aret
H 3ITST @ | have not seen a single person who could dare to say o population P Ui BT B9
CHE HRAT T 3 TH I A I R 22 A 7 1 fohan? fhay TSt 192 3771 A1S 1 i 31T S
NEl %, because of population control 3R India is failing on every front because of population
explosion.WWW%%’QW@,Eﬂﬁﬂﬁ?ﬁm,mﬁmﬁ?mfﬁ?ﬁ?ﬁﬁ@?ﬁﬁ,
I8 FHE & forq £ population & foT & a1 § 319 § ¥ 99 93-39 NI, 98-8 ofisH 93 =0
2l This is not a political issue. This is an issue for India. All parties should have a joint conference &
population & TQ AT BT SITQI R, GO a1 H BRI & Hag ¥ He1 aredl gl I8l R 980 $©
FET T {6 71,000 FRIS TTAT AN IR {71 T8 [aP! IaT © b doma iR s sfean &1 8o
RYAT FS 1 81 AR QIR X TORTA 93 &, A 8 A YOI &b IR 4 dlefd &1 3AT9 &= 81 b Out
of 71,000 BRATON SR TSITE BT IR is less than three per cent. ToTTE § R 1,000 BRIS 2T fHrel
2, Out of 71,000 SIT ATIHT 80 TR B'S ST &, SHD! AU T a1 87 gaferg 21 foan aifd 9
SN a9 HRA 21 S A AT Y, IED! $B T8l 3R I 7 I, IFD oY T 1 3T wasteful
expenditure P AR I & gl A T - T et A & O T § employment scheme %\', Y
IR T IR ST TE 1 5 7Tia 3§ 31751 T 1 S 22 U M W 379 FE I3 & 5 IS ATl 947
3BT 8, BIs Pedl & fb TS @ig &l 2, AU 2 Bl R GBI 872 WA constructive scheme &7,
a1 <21 71 affthe 21 sfery i OR &7 Q1 o TR T ATl 82 98 T8l © (b SeRT XT 4
RYAT BN MY Had & b 7 WRAT 1 3R 3R 7MY U a9« S1T A1 U URAC a0 Y| I
3ITIPT TTSH TR T 87 P BRI 812 91 (BT b AT AW B 817 59 T B DI AT Peil
JTIEBTS T8l BRI, A9 TP $O T8l 8NN 3T 97 81 I8 & 6 USIa RATOM H 20 per cent less
sowing TTIA & g8 B TR T 2, fasTen 781 8, st W 21 3719 97 81 7&T & f%F Every farmer is
spending Rs. 300 per acre every day SlEASEE] a@[ﬁ\_ﬂi’l TRGR SFR! RT3 ? 314t voTre 3fR
BIRITON &SI 5T 8, T TR QT B1 TR ST ] &1 3 & 8] (< 7| ST SIeTel 47 at least,
now, the price of diesel in Punjab and Haryana for farmers should have been Rs. 10 less than other
parts of the country so that they will be able to grow more and get more water. GICEECIER] ?ﬂ:ﬁ? ﬁﬂf
P6 el [HaTl

N, W%Wﬁﬁﬁ?sowing ¥ pad paddy :lﬁ, gfewd R oilseeds %, b %\', CINN '3’, sﬂCbﬁl
50%@Iesssowingﬁé%\'lWWWWW,WWﬁdangermwélaﬁmm
J Bl
@?ﬁmembassyﬁwﬁéglam%'%ﬁ?m,sﬁ@?@?#mlawiﬁliberalize

T E to give citizenship to more people. Indians are more entitled than other. AfP=T MEA aTel
STh! Affhde T8l < B 8l The Ministry of Home Affairs and the Ministry of External Affairs should
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join hands to provide identity certificate to all Indians who are in the Middle East, European countries

so that they can apply for citizenship. 3d sﬂ'rﬁ 1 B B %I'Q 3T FEd & fb 8 ﬁﬁﬁf{ Eal ]%I@
woht €, B AR @adl & f 3 We @1 91 &1 81 IR 91 Ugdl I8 W s ot § 99 99y
Minority Commission T TR-IRHT 21| H 7 folg aga STl UIB= & 15 BSTR AN il &1 7Y,
Afp Tdh 0 S%?FI T EH| 31T, because Pakistan Embassy is all out to help Pakistanis. Indian
Embassyﬂﬁﬂﬁﬁaﬁqﬁ?ﬂa??ﬁﬁﬁﬁl

TR, Wi § TS BT H U8 1 2, 319 sl TR RO H 37T o 331 11 & {5 315 R
QIR YL U B ST T&] Tl FahdT| 941 W K1 R €, 3 1) 9§ g€ MY, R sl o
T @ T | H SO g WY BT ATl g b §HR USRS b ey i ffse s o &,
9 BHRT IE $3Y & PRIT

W, TR ¥ fog 9™y g wech 2fe R 93 &1 2 because of the religious destinations.
39 FIH TSI destinations AR AR TN Y, T &1 A WRBR I =i & fF Joif <t oiR
AR F oI T joint project T, TfE fageit ¥ RIA T 31T, I SHAWR land FX AR 1
STTE SITG1 §HP oTg 31T SR TIRUIE & S BRIy

/R, minorities & TR H TLHR keen %,WWWWWWWW%IE@W
32T 81 3MMT minorities 1 T 7SS B3, I 37BT Tl AT 37 U A I8 &1 ¢ o6 31eiiie
IafEE) @1 50 TS TV AT HHF Wie & forg i1 81 R, IR T | Th Wb pending 2
mqﬁﬂﬁiﬁﬁeuru Granth Studies InstituteW%\Imﬁ—cﬁﬁﬁg—ds@announceﬁb‘m%‘l
TR AT BT Y| FIH F2A ST 6 TA B I8 value B! IR AT 81 1Y 3R il T8 TRAR 7 IH W
sanctionHﬁﬁ%lqﬁﬂﬁﬁﬁﬁ“ﬂ?freeé@iWﬁaﬁﬁﬁmﬁ?ﬁ%lwﬁﬁﬁww
o1, A1 HEd B & 8, FHCT work TR B §1 % U= Fad @l & forg 781 8, 98 w9 g4 & fag 21
I8 FEIT pending TS Bl SAH TS T ARBR $B R Bl JIR &1 8, BTelifch SABT benefit
inter-faith I, fSTA®T ATDT benefit BRI

TR, I S | Ref I W 2, it # wifoamiedt H9dt @t IR § 9 -9R Wl 3 T
W,ﬁﬁﬁ?ﬁ%ﬁﬁwﬁ?ﬁqﬁwﬁwélWﬁaﬂ'\’engagemg,aunder-matric
2, 3R 50% matric B 1 379 31T U SIoi &1 7181 8, 1 $ T A 31U HRIS] $UY HEl ol I8
2 3R fhd veT I §2 3T ANl &l il fazar <2 € 6 &9 s O © fean? 9% W fdegd
properly implement &l 81 <& 'l Q?ﬁ & rural employment P T Bl ERl ST T BT ARBR
review B 3R T8 T, T 1 311 R g & forg 6 arg o, S 7€ g =anfew

TR, AT I <A {1, $9F 70 Qb aig &3em 84 <5 < €, | am always grateful to

you. Thank you.

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao. You have ten minutes.
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DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | have now been called upon to speak at this
stage of the debate and given ten minutes. | think, in the economic jargon, 1 will not be adding any
value addition to it for the simple reason, | would not, first, repeat anything that has been said.
Second, all that has to be said, in defence of the Budget, is there in facts and figures in the Budget
speech. Besides, the Economic Survey has fortified the same thing. But, nonetheless, | was tempted
to correct, with all humility, the distortions that have been brought in by my friends from the other
side. Sir, | should not be mistaken here. Simply, the major Opposition thought that we were anti-
people. First of all, we must know what exactly these people are. If these people thought that India
Shining was people; if these people thought that the Zone of India in a country like India were the
people, let them. The people have been looking at this Budget with a lot of interest for two simple
reasons. Number one, we had got an increased mandate, not without any reason. Number two, we
were speaking during this poll campaign to many issues which were very interesting and very basic to

the livelihood of this country. And, there were my friends who had been opposing us.

Now, the results have shown, that means, the people have shown, the mandate has shown, the
ballot has shown that you were wrong and | was right. | am saying this with all humility; | am not
saying that | am a great man here. After all, all of us are patriots. | know we differ; that is why, |
heartily welcome the heartening remarks that Mr. Arun Shourie made in the very first sentence. He
said that he had congratulated India for its stand in the ADB, where we won the vote and got the loan
for Arunachal Pradesh. That should be the spirit. That is our spirit. When we discussed the Motion of
Thanks to the President's Address in the House, we did say that we have not won, we have been
likened by the people; the people thought that our programmes were right, they thought that our
schemes were right; that is why they voted for us. But that does not mean that they have rejected
you, they have doubt for you. You have been my good friend. This is exactly what was mentioned by
Mr. Yechury. Their Left friends are here. We have never said that we have left you. All that we have
done in the elections is that we stood steadfastly to what we believed. Socialism was not taught to us
by the Leftists. The land to the tiller was not given by the Left here; it was given by Gandhiji and we
stood by it. All that you wanted to do is, whenever we took a stand, really wanted a shore; or get
blackmailing grip that you had over us. This is what exactly you really wanted to do. When the
majority of the House took a particular stand on an issue where you were also a partner from outside
and you had a different view, instead of arguing and convincing us of that view, what you did was to
try to vote us out. That exactly is considered as blackmailing. But, yet, let me tell you, we have to

accept that your friendship, your association lasted for four years.

But that does not again mean that whatever socialist programmes that we had undertaken were
due to you, as Mr. Yechury tried to say. Nationalisation of banks was not your theme. Years back
when banks were nationalised, it was an Indiraji's decision. If the Communists want to take credit for

it, they can join the bandwagon but should not take the total credit for it. Let us take the Budget. Sir,
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| am only trying to correct the distortions. | will not repeat what has already been said. As a matter of
fact, | have brought all those things, but | thought not to do so. Let the Communists be very clear on
this point. When we have come here, when the new Budget has been presented, it has adhered to
what. It has adhered to the same CMP which Mr. Yechury, sarcastically, put as UPA-Il. The UPA-I,
the CMP of your liking has become the article of faith with us. The real focus today is the rural India;
the focus, today, is the aam admi, the focus here is nothing but social democracy. Mr. Abshishek
Singhvi tried to debunk most of the untenable arguments made by the BJP friends. | would only
sympathise with Mr. Abhishek Singhvi because | know Shri Venkaiah Naidu more than most of the
people do. He is one of the best friends, a very good politician, a good Statesman but economics
has been his weak forte. Economics has not been his forte but even he said, Sir, that we were anti-

development oriented.

I want to know what exactly this anti-development orientation is. He said, 'when you are trying to
get the money and trying to spend it, this is anti-development oriented. Now, this is a new theory.
Abhishek Manu, of course, treated us to a greater span and he quoted right from Adam Smith's
classicism to Feedman's comments, to that of Keynesian intervention of economics to that of new
neo-liberalism of our friends. All that we have seen-but that is not necessary now. But if we are trying
to look at our own self, the present position, | am coming to the Budget now, what exactly has the
Budget tried to do? Whenever we are trying to debate a Budget, we must know when it is being
brought. The time and space are the two important things that we look into even in the Budget.
Presently, we are going through a worst kind of global crisis since the 1930s. Though it cannot be
equated with the Great Depression, nonetheless, the situation is akin to that. We don't have the
stagflation today. We don't have that kind of a recession today. But, yet, millions of jobs have been
lost. People are out of jobs. The prices have gone up. The exports have got a beating. Although we
are not very much impacted by the crisis, but as a part of the inter-dependent world, we cannot
claim that we are insulated. So, we did have its impact on us. Against that background of global
crisis, against the background of our own failures, we had to come out with the Budget as a solution.
What could be the solution? The solution is two-fold. One is, have more growth Earlier we had a
blistering growth of 9.9 at one time. It came down to 6.2 but it is now being said that it will go up to
6.7. Having seen that growth, we are thinking, can we get back to that? Can we revive that growth
rate? How can it be done? It can be done when you mobilise your revenues. How do you do that?
Can this particular situation of financial crisis period give us the strength to get that kind of money?
Even if we have that kind of money, what kind of other resource that should be there? How would

you distribute it ?

So, these two things became very important for our Finance Minister to look into. Now, this
situation cannot give us more taxes. Mr. Yechury himself has said that we cannot milch the cow any

more. So, we have to go up to a certain stage. Still if some gap is there, what needs to be done?
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Should we sit quiet? As Mr. Venkaiah Naidu has said, "To keep the blanket full and not even show
your feet out.”" We cannot do it and the Congress Party will not do it. A great responsibility has been
cast on us. The people have offered us their support today. According to some, it might be 7 per
cent. According to me, it might be something more. | am not going to repeat Mr. Arjun Sen's report
here. But, nonetheless, it is certainly more than what we have been thinking. So, what we need to
do is, if the private sector is not coming up, even if foreign capital inflows are going out, are
reversing, then the Government needs to step in. How does it step in such a situation? You borrow
money. You created nothing but a deficit. You already have a revenue deficit. Revenue deficit is
because you could not mobilise the kind of money required because the situation is not there. You
cannot get it because the things are not good. At the same time, we cannot impose more taxes
because the people are not prepared to pay it. So, then the fiscal deficit comes in. So, we have 6.8
or 4.3; even if you are bringing it down, this deficit becomes inevitable. | totally agree with
Rangarajan. He mentioned about the vicious circle in which we could be subjected to tomorrow if this
kind of situation continues to go on. But what is the way out? One has to take a risk. | am asking all
the economists sitting here, can you create a capital without a risk? One who is not prepared to take
a risk will lose everything. So, what | am trying to say is that this risk becomes an economic inevitable
thing, inescapable thing. So, we have taken this risk and let us see how do we fill the gap. You are
not believing the Government even though reports are there. Today, we are one of the fastest
growing economies in the world. We are number two in the world; and if BRIC reports are to be
believed, we are going to be the third largest economy in the world along with Japan and China. But
even with this report with you, still you have some kind of apprehensions. You are still behaving like
doubting Thomases. The Budget papers have told us about the medium-term measures which we
would bring in. There is also a time-bound programme in that; within two years, it would be brought
down to 3.5. Let us wait and see; from five points it would be brought down to four points. Why all
are concerned about deficit is only because of the FRBM. Because we brought FRBM last time, we
thought that there is a sanctity attached to the figures of zero and three per cent where fiscal deficit
becomes zero and this becomes 3.5. | don't know what is the sanctity attached, but nonetheless, |
would not like to comment on it at this point of time. But, Sir, let me tell you, as Mr. N.K. Singh said
...(Interruptions)... N. K. Singh threw a spanner in our minds. He said this crisis which has come in
India has not come due to the global crisis; it had come much before it. He has come out with
figures. Last year, in 2008-09 when we brought the Budget — with my greatest respect for the then
Finance Minister, who was considered to be one of the best five Finance Ministers of the world — Mr.

P. Chidambaram, came out with some kind of a neo-liberal approach.
MR. DEPUTY CHAIRMAN: Please conclude, Dr. Keshava Rao.

DR. K. KESHAVA RAO: Sir, | shall not take more than a minute. So, he has tightened the

market. Today we did not have the money. So, we have that kind of a bottleneck through which we
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2.00 P.M.

have to go through. After that what we saw is today's situation. In the last Budget we promised a
GDP growth rate of 11 per cent in the Revised Budget; how it is being anchored to the present
Budget? Now, we are faced with three challenges. We would like to go back to our 9% GDP; which
means all that is being done like tax rationalisation and so on ...(Interruptions)... Secondly, we
would like to have a public spending; if not coming from the private capital, because the Government
will take the responsibility and this spending will be concentrating on the aam admi and would be
inclusive so that we cover all. Third and the last point, although we have talked about all this, how
about implementation? Sir, all your criticism does not stand validity because the Prime Minister's
Office has today a monitoring cell and we have 100 days' programme which agenda gives us

everything to be looked into.
MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, please conclude.

DR. K. KESHAVA RAO: With focus on these three areas and with a focus on people, the rural

population, the poor man, | think this Budget is not only balancing but also pro-poor and inclusive.

i} I ARTIOT A1 (STR Y<T) : STFART Felea, ugel af § wrena fat 40 Sf &1 qems 3=
A 6 B "I F T 3iR U1 SU BRIAT &, Wb IFBT monitoring HT AET ST 1 BT
=1y SR o9 fere & Ur e T 2, 99 fe9me & @rll & forg & ot Fepren S =nfeg)
Rrerad 78 & 6 95 A AN &1 o T2 e 381 € 3R qR &1 7 &1 781 81 WeT 21 gy § g
% 39 BYY &1 WE] STANT &1 3R WRA B TR ST B YR1-GR71 B et o) 6 <21 1 fara
&l

TR, TA I I HE1 A P 59 qoic H TaedIE Pl T PR $ (oY HEl bls a1 e
PEI TS 1 T8 U 9gd YR SRR &, ST 15 13-14 151 A el g8 & 3R oY &7 @i &1 571 S
P FEAY 3T FeHl 8, oMb 39 IR H WHR BIs HH el Sl W61 81 THP! AHAM W TaHe
1 30T fl 987 W BT 2, A WRPR 39 fawy # FiRaryde s e I8 71 3o 3R 3
T AT A TR W IR T [ 59 T 31 3R fORIY &9 T 78169, 391 UF HRT I8 W §
% R I8l 37 oAl § TR Wt 959 B oFR TR &R oY @) @rE @1 urer 71 W @ 7w
TFIAdTE GER AT H Y TerdT Se|

ARG, 31 Ud R Slum Dog Millionaire 31T 2ftl S <fex wiRd &1 fRuf faars € 8 fF
RS BT 21 A1 geb Al g8 AR faams 1 2 3R gl IR U AT H] Uh §OIR RIS BT B AT
A HHT g9 1 VT 8, For # 98 7M1 1 WIS, Ig HETHT T HT BT M 797 81 R, HIS A a
9 TR 1 HIR d1S B IFART 71 e ey off, Fifd SHA 9k Pl HIg U e He|

I g B el 81 39 WIS Bl Ul a1yl 3FR 39 TS Bl a1 UTeT ST af Tajeldie
TSI B ST fIRT & KT WX AT g7 16 &, S I8 Adderalg di-91a | ShIae STl 3R
B 3T T2 9¢ YT $37h S 0% fI29 &1 < 1 ST’ 2
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IgFHTafT i, ) I19 § I8 1 Ig B 4R F 3iER S IR a3 §, S 70-75 WIS
PR ATIRY 1 3N SFHT TRT 359 [Aegel @ 81 1 81 SHHT ART o4 93-93 Aled A
TS AT &1 37T 912 AT HIC @ S AT AT AT, BT GRS a8 ellfoTy, R BAIC <
3R EORAIS o R P fER AT BT I8 1 9 IRE B Uil Sl WRPR Bl IR 4 F18
TS B, I 3T PehR GHMAR] B g8l 8eld e oIl X&l 8, Sl BTad [HdT] B §s 8l 3D HUR
THR B BIS SN H&H IS AV TP TRE I$-I Aled I 71 72 T 3R T TR% Feaw
SHMERI & HUR &1 e 7 571 ¥&T 21 541 918 | Taaearg e o 381 1 A ...

Y SgwHTafT : 3TREE a1l
37} X AR 9T : 371 1 €1 81 e gu Bl
Y STHTafa : YT el B

3} I/ AREY 91g W), § e SE W Sl Iaam =S S 20 SR R wh
RETTeR &1, ST 9 31 9 1T 9% 81 Y 21 B qg) W= KR, S f <9 wie arel, 83-
BE BhIT dTel Heeelaist a1 g T €, 98] AR | 9K 81 3 4 Sarer (el whie drel
fErTeR 45 81 7 € 3R aret ff 98 81 @l HIR 1R 21 3MReR 519 A Ry ff 9 81 SIdd @9
HH IATY dTell ufedra Hai e ? S TWE &, Rea aral, i1 aTel 3R BI §hMeER &, I anT fhew
SR FEl SMYN? TR I LY 3Ry 2 b ot e g faed il R fazgars ot 8, 9 g
AT qTE FEEelrs S iR T3 freast 3 < WS omcft £, T &9 | &9 B8 e & 918 o8 oITg,
T 9 91 &1 P e 8l Jd |

Y SgwwTaf : 3eeT g B

3ft IR ARTIAVT A : G e BT 3R T3 a1 ST

Y SawHTafy : TE-TE 991 319 B AT R ST, WEIARMA
i} I TRTIV WA : TR, HETS Sl © - 37T FEME <3F SHorg|

off Suumfe : IRaY, mue viMe R <red foram 21 3y Re=T &1 919 B < 8 a1 sl o
ol

3} I AR 91 : W, TS el S w SL6-=ge 7 5 g s g, 39 98 femmn
ST © o HEITS 8% BRI T off X&1 ¥ < S8R G 9gd Ol /2 & §99 I 3REX &l il §1d &,
T8 80 $UY el faw 2T =

Y SRR : Ve &, b 21 ATE AT, 379 A9 ST

37} T ARTAVT 61 : $9 %8 4 &% Aol & &4, S - Feofl, ©Y, I i A7 Asii & &M Fed
ST e &1 e | e 37 RET § & gg PR eI e 8 ?

A TR : 1. WHITIA| ..(FaHM)... 31F IRAY, § 57 gol | 3T A1 I&! R
2l

Y YT TRTIVT W : IR, AIHT T -8l TIaTa|

PROF. M.S. SWAMINATHAN (Nominated): Sir, | shall be brief. | want to make four points. First

of all, 1 want to compliment the Finance Minister for the emphasis given on food security in the
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Budget. We can live without anything, but not without food. The Government, both the State
Governments and the Central Government, of this country have the responsibility to see that
adequate food is available for nearly 120 crore of human beings and also 50 crore of farm animals like
cows, bullocks, buffaloes, etc. We generally forget that they also need food. In our country, livestock
and livelihoods are very, very closely related. Therefore, there is a terrible responsibility. | am very
happy that the Government has now stopped the export of 6,000 tonnes of wheat. In today's world,
the most precious asset of any country is its grain reserve. Two years ago, we saw in our
neighbourhood, Bangladesh, prices going up. We had, fortunately, grain stock. Otherwise, we could

not have managed the situation. The price of rice went up by 300 per cent within 2-3 months.

Therefore, we should maintain our food reserves at about 50 million tonnes rice, wheat, jowar,
bajra, ragi and so on. The reason given to the pressure of export lobby is that our foodgrains storage
is very poor, that there are lot of storage losses and post-harvest technology is very poor. Now, the
answer to that is not exporting grains, but, we should now develop storage capacity. This is my own
suggestion to the Finance Minister and through him, to the Government of India that at least 50
locations all over the country may be developed to create one million tonne each storage capacity of
the foodgrains of the most modern types of storage system, not the gunny bags and so on where
there are losses. | think, it is a worthwhile investment. It will pay us. | want to repeat again and | want
to go on record that the most precious asset of any country today is its grain reserves. If you don't
maintain it, you will be in serious difficulty. The other suggestion | wish to make is that in the report of
the National Commission on Farmers, we have a whole chapter on food security. We had
recommended the establishment of a National Food Security Board under the Chairmanship of the
Prime Minister as a pan-political board where all the leaders of various political parties are presented.
| feel the time has come. Probably, in the legislation that is coming up, there should be a provision for
an overall political oversight for the food security system. It should be non-political. That's why | call
it a pan-political board which should be established. The details are there in the report of the National

Commission on Farmers.

Sir, the third is the alarming statistics — yesterday, Mr. Arun Shourie also mentioned it — on child
malnutrition in our country. According to the Economic Survey, the position is very serious. Forty-six
per cent of children below the age of three years are highly malnourished including in Punjab. Even
though there is not so much of poverty, still 28 per cent of the children in Punjab are malnourished.
Sir, we are investing lot of money in Knowledge Commission, knowledge power, super power,
knowledge era and so on. But, the fundamental fact is that the brain development of a child is
completed within the first three years of age. If during that time, the child is going to be
malnourished, his cognitive abilities are impaired. So, you are condemning a whole set of children of

our country. In an age of inclusive growth, you are excluding the children of the poor from this
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knowledge era. So, | would say that the whole food security issue might decentralise the grid of
storage of the most modern type with a capacity, at least, of one million tonne each at 50 locations in
North, East, South, West and so on. The National Food Security Board, a pan-political board, must
be established. Also, the child nutrition must receive the most urgent attention. It can be part of the
National Rural Health Mission whatever may be the mechanism. ICDS is there. In spite of ICDS, we

find that the statistics are alarming.

Secondly, Sir, again | would like to compliment the Finance Minister for the additional allocation
he has given to irrigation water. You can do anything. But, without water, you can do nothing. Both
for drinking purpose of human beings and for plants and animals, you require water. Now, | would
request the Finance Minister and the Ministries concerned that at least five per cent of the money that
they are allocating for bringing more area under irrigation, must be kept for improving irrigation use
efficiency, the efficiency of water. They always measure irrigation by supply augmentation like more
million hectares are brought under irrigation. But, we are not talking about as to what we are getting
out of every drop of water. Sir, fortunately, the Ministry of Water Resources initiated two years ago a
programme called 'more crop and income per drop of water' in about 2000 villages. | have studied
the data. There is very interesting data. In many cases, 50 to 100 per cent more efficiency and more
income can be obtained. | would request that in addition to the allocation to irrigation, at least, five
per cent of it should be reserved for irrigation water use efficiency. We can draw the lessons from the

programme 'more crop and income per drop of water'.

Thirdly, Sir, again the Finance Minister has rightly said and | quote, "The Women's Self-Help
Group movement is bringing about a profound transformation in rural areas. 2.2 million Self-Help
Groups have been linked with banks. | would suggest that we start similar Self-Help Groups for small
and marginal farmers — for those who own less than one hectare. Over 80 per cent our farm holdings
today are less than one hectare in size. Now, they are not satisfied. There is a stagnation. You read
the Economic Survey. You can spend any amount of money. But with the efficiency of very small
farms, they cannot do ecological farming, integrated pest management, scientific water management
and post harvest management; all are poor. Because these are very poor small farmers, | suggest
that we start a programme of Small Farmers Self Help Groups as a movement. That means, give
incentives like group credit, group insurance and many others, also centralized services for
decentralized production. There are schemes like Agri Busines Centres, Agri Clinics, and so on,
which are not functioning. If we are not able to bring about a small farm management revolution, | am
afraid, our yields will be low; we will go on making investment, but it will not pay. So, my request to

the Finance Minister is, just as he has taken pride in the SHG movement among women, start a
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similar one for men also. This should be for both, men and women. The mabhila kisans will also be

there in the small farmers' movement.

My fourth point, Mr. Chairman, is, the Finance Minister has, again, mentioned about the National
Action Plan for climate change. Now, in the recent L'Aquila meeting, near Rome, of the G-8
countries, which the Prime Minister also attended, they have agreed, they have almost accepted a
two degree centigrade rise in average temperature because, as they say, the maximum we can bring
down the emissions is about 40 per cent. That will lead to two degrees; otherwise, it will be become
four degrees. The two degree centigrade temperature rise has enormous consequences on our
country. There are eight missions in the national mission. My suggestion is that one more mission
should be added; that is for the coastal areas and the islands; 25 per cent of our population are living
within 50 kms. from the shore. Most of our major cities, Mumbai, Calcutta, Chennai, Cochin and
Vizag, are along the Coast. And one crore fisherman families are living there. Now, they are all
endangered. We had a sample of it during the Tsunami of December 26, 2005. Sea-level rise is one
of the consequences of higher temperature, of global warming. Therefore, | would say that let there
be also a mission for the coastal areas. We saw in the television what is happening to Mumbai. | do
not know what is going to happen in Mumbai if there is going to be a sea-level rise of one or two
metres. There will be a great difficulty. They have gone right to the Coast, the Navi Mumbai. Every
one of them is going right there. They are putting airports near the shore with the result that they have
all been getting inundated. So, this additional mission is a very important one. This mission will be

doing anticipatory research and action in order to save lives and the livelihood along the Coast.

Finally, I compliment the Finance Minister again for the Rs.500 crores to Sri Lanka. | have studied
this problem in some detail. Therefore, | am suggesting that part of this money should go to the
agricultural renewal of the Northern Province, i.e. the internally displaced persons. Most of them are
farmers or fishermen. One is, of course, immediate demining, and so on and so forth. But,
nevertheless, they should go back to their life; That means, it is really coming back to renewal of
agriculture, animal husbandry, fisheries, and so on. So, there is a great opportunity for India to help
these very unfortunate victims — Mr. Raja described it yesterday- of a war which was imposed on

them. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Swaminathan. Now, Mr. A.K. Sengupta.

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Thank you very much, Sir. | am so happy that
you called me to speak on this occasion, particularly after Mr. Swaminathan, because | have also a
number of suggestions to make. At this last moment, | do not want to get into the general discussion
of the Budget. The only point with reference to Finance Minister’s speech is that he should not feel,

at all, apologetic about the fiscal deficit issue. This is not a major issue. This issue, probably, could
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have been considered at a point of time when there was a huge private sector demand, a huge
private sector investment. That is not taking place. More than Rs. 1,40,000 crores of money has

been injected into the system; that has not been used !
[THE VICE CHAIRMAN, (SHRI TARIQ ANWAR) in the Chair]

So, | think, what he is doing is a right approach, this time, to find the ways of raising demands
and give a push to the output and a push to tne GDP. | don't think we should be terribly worried
about this criticism of fiscal deficit, particularly, when he has laid down a map that over a period of
three years the fiscal deficit will come down. It means that he is aware that fiscal deficit should not go
rampant. But at a particular time like this, is not a major issue. He should not be terribly worried

about it.

Having said that, | would like to bring to the attention of the Finance Minister that if he is really
trying to push his programmes of development, he must see to it that the social development
programmes are actually delivered. The point is that he has given three objectives. The third objective
is to effectively deliver the programmes. But how is he going to do that? He has not spelt it out and
that is the most important thing to do. You must see to it that the money that you have announced,
provided in the Budget, actually goes to the people for whom they are actually meant. Sir, for this
purpose, | would like to make a suggestion. Please constitute an Authority which is not exactly a part
of the Government so that it can retain an arms-length relationship. It is not a commission it has to
be actively involved in seeing that the things are done. But an Authority which will have power to look
into why a particular programme is not being delivered. It is extremely important to know in the case
of NREGA and in the case of many rural development schemes. We have adequate knowledge that
they are not being delivered. But there has to be an Authority to see that it is delivered and it should

be able to tell the Government to pursue that purpose.

My second suggestion is this. | am very happy that Swaminathanji has raised this question of
Self-Help Groups among small and marginal farmers. The Commission | headed till April this year had
submitted a report on small and marginal farmers' group. Surprisingly this small and marginal
farmers' group account for 84 per cent of our farming families. They get only two per cent of the
credit, even less than two per cent. Actually they used to get two per cent in 2004. Now they get less
than two per cent of the actual credit. In that report we have suggested that you must now adopt the
policy of forming Self-Help Groups of small and marginal farmers exactly on the lines as Dr.
Swaminathan has suggested. | should also mention that some such experiment has been done in
Andhra Pradesh, but not exactly the way you will try to do it. But this is a thing on which | fully

support Swaminathanji. In the same way, he has talked about women Self-Help Group In a sense it
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is much more important because small and marginal farmers include women also quite substantially.

But the new approach to help the small and marginal farmers is through Self-Help Groups.

The third suggestion is about debt management. | have seen in the newspapers a lot of talk
about a Debt Management Authority. It is bad. It can't be done from outside. But there has to be a
Debt Management System within the Government, with the Finance Ministry or with the RBI, which
will look after the whole amount of debt that has Deen accumulated, how they can be managed over
a period of time. | think that has to be taken seriously and at some point of time a mechanism has to

be established.

My final point is about disinvestment. It is very clear now that the public enterprises in India were
created not on any kind of ideological basis. But it was created by our founding fathers on the basis
that public enterprises were, as Panditji termed, "commanding heights of the economy". You will be
able to use them for guiding and channelling the resources and energy of the country. That is
precisely the role the public enterprises have actually played. We have seen that from the most
unlikely quarters praises are coming for our nationalisation policy. It is very interesting. Today, those
who are supporting the bank nationalisation, which was done earlier, were very vocal against it at
that particular point of time. But again these nationalised banks have played a role of commanding
heights. It has really developed Indian agriculture and Indian savings, and a lot of things have been
done by that. This is what the public enterprises have been doing. But that does not mean that their
investments cannot be sold, particularly when the Finance Minister has categorically stated, the
Congress Manifesto has categorically stated and the Congress President has categorically stated
that they are not interested in privatisation. That is, at no point of time it will not go below 51 per cent.
That will require Parliamentary approval. If that is the case, then the question of investment in public
enterprises is like anybody else's investment. My investments need management. | can invest and
then | can manage that investment to increase my investment. Similarly, instead of calling it
disinvestments, the Finance. Minister may consider setting up an Authority or a Commission to
manage public enterprise investment which would include the clause that on certain occasions these
can be sold. It can also mean that it can acquire new investments. Why | am suggesting this is, it
should be done openly. There should be complete transparency in this. It should not be done
stealthily. It should not be done in the background. It should be quite open. There should be an
Authority which would be continuously present in the market to look into the opportunities of public
enterprises' investment assets, where it can be sold, how it can multiply the value, etc. and

sometimes, it can actually acquire assets. | would not be unhappy at all if the ONGC sells some of its
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shares in order to acquire a lot of other investments in Russia or even in African countries in the oil
reserved areas. This is the way investment economics work and we should apply that to our public
enterprises investment also. In that case, it is not disinvestments. It is actually investment

management. That is the way the Government should actually pursue this policy. Thank you.
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | congratulate our Finance Minister for
having presented a historic and unprecedented Budget. In the very constrained circumstances, he
has given more than Rs.10,00,000 crores. We must bear in mind that we are passing through the
global recession. Still, fortunately, India is not so much affected by it. The hon. Finance Minister has
taken all pains to make more allocations for both the economic growth and the social sector. The
social sector is very important. Some hon. Members, while speaking on the Budget, criticised the
Government for allocating so much money for the social sector. They criticised the Government for
taking up so many development activities. They criticised the Government for having Budget deficits,
etc. On the other hand, some hon. Members said that industrial growth is very important for our
country. They emphasised on the economic growth also. So, this contradiction is going on. One
thing is very important for us. Whatever happens, the most important thing for the hon. Finance
Minister, the hon. Prime Minister and the hon. Chairperson of the UPA is to eradicate poverty and
see that employment potentiality is increased and overall development of the country takes place.
Since the time at my disposal is very short, | would not repeat what has already been said by the
earlier speakers. The Finance Minister has given Rs.39,000 crores for the NREG Scheme, which is an
increase of 144 per cent. For the Pradhan Mantri Gram Sadak Yojana, there is an increase of 59 per
cent; for the Rajiv Gandhi Gram Vidyutikaran Yojana, there is an increase of 27 per cent. Then, for
farmers credit, the Finance Minister has increased the allocations to Rs.3,25,000 crores from
Rs.2,87,000 crores of the last year. Food security is very important. For the first time in the history of
Independent India, our Government has come forward to give a poor man foodgrains at Rs.3 per
kilogram. It is a big challenge for this Government. It is a very courageous decision of the
Government. Giving 30 kilogram of wheat and rice at Rs.3 per kilogram every month is a great
achievement of this Government. This Food Security Scheme was also criticised by the Opposition
leaders yesterday. They asked the Government as to why the Food Security Scheme is there. | don't
understand it. Similarly, on the one side, they say that industrial growth is required. On the other
side, they say that the Government should not levy more taxes. At the same time, they say that the
Government should give more tax exemptions. Shri Venkaiah Naidu said that the Government should
raise the Income-tax exemption limit to Rs.3 lakh. | would like to clarify to him that it is totally wrong.
Three lakh Income-tax exemption means, an income of Rs.25,000 per month. In India, a man who
earns Rs.25,000 per month is not a poor man. He is an above middle-class man. So, for an above
middle-class man, how can the Finance Minister give tax exemption of Rs.3 lakh? The Government
is more bothered about the poor people. Therefore, proposing an Income-tax exemption of Rs.3
lakh, that too by the Opposition Members is not at all acceptable. | must say it is not correct. So,

what the hon. Finance Minister proposed, /.e., Rs.1.60 lakh is absolutely right.
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Similarly, Sir, in this Budget, a GDP growth rate of 9 per cent is expected. This is what the hon.
Finance Minister expects to achieve through this Budget, We must bear in mind that in its earlier term
the UPA Government achieved a growth rate of 9 per cent. Afterwards, because of global recession,
it has come down to 6.5 per cent. On this point also, the Opposition Members are criticising the
Government and saying that it should be kept at 6.5 per cent. | must say that we have achieved four
per cent increase in agricultural production whereas the NDA Government had achieved only 2.5 per
cent increase. Therefore, here also it is the achievement of the UPA Government, In the present
Budget, our Government is planning to maintain at least 4 per cent increase. | need not repeat,
already there are credit facilities for farmers and there are so many other facilities for agricultural

production. So many facilities have been given.

| would like to say about reforms. Regarding reforms, it has become a fashion for a lot of people
— intellectuals, distinguished persons. They say that reform is not pursued. Let me clarify to the
House that reform is of two types. One type of reform is, licence-raj has been removed; when our
present Prime Minister was the Finance Minister, it was started, Free cash flow, investment has been
allowed from the world towards India. Also, import of various things are required. This is one type of
reform. The other kind of reform is, subsidy is given on fertilizers. People say, 'Remove the subsidy,
we want reform." That is not the reform. If you remove the subsidy, immediately you only would
attack, 'Oh! Subsidy has been removed. What about the poor agriculturists and farmers?' Though
the Government is planning to remove subsidy, in fact, several times, even the Finance Minister has
been planning to do it; why could they not do? There would be uproar, again. Therefore, such type
of reforms could not be done. | cannot understand why others say that reforms are not pursued.
They say, 'Reforms are not pursued, therefore the Budget is not good!" Somebody says, 'Industrial
production is not good, industrial growth is not good, therefore, the Budget is not good." Another
Member from the Opposition would say, 'Now, the Sensex has gone down.' Yesterday, the Sensex
has gone up! It is going up again now. Industry has been encouraged, surcharge has been
abolished, the fringe benefit tax too has been removed, on export too so many facilities are given.
Therefore, with these measures we are bound to have the industrial growth. The Finance Minister is
planning Budget deficit of 5.5 per cent only in the next year, 2010. In 2011, he is aiming at 4 per cent.
It is possible. Yesterday also he clarified it in the Lok Sabha that he can do the financial discipline.
With the financial discipline, he said that he can plan for more industrial growth and more economic

growth.

I must say that this Budget has taken into account the social sector, has taken into account the
overall development, has taken into account every sector. Now, the Opposition makes a big uproar,
'Debt is being taken, there is deficit finance!' What is deficit finance? Last year, they had taken Rs.

2,85,000 crores. The Government is borrowing.
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You see, any business house, or anybody, can borrow money and indulge in development.
Here, also, the Government is helping various sectors and, if necessary, it is borrowing the money.
Year by year, they are going to reduce this borrowing. A day will come, perhaps, after four-five

years, the deficit finance will disappear by witnessing more economic growth and industrial growth.

| would like to say on one more thing. Mr. Palanimanickam, the Minister of State, must note
down, tourism is also very important for revenue generation. In the world, India is one of the biggest
tourism attraction. Therefore, you need hotel industry too to be very much encouraged. But,
unfortunately, for the last 6-7 years, the hotel industry is tagged down with the real estate. The real
estate is totally full of fluctuation, risky gambling. It is highly unpredictable. Tourism industry cannot
be linked with that. It must be seen that this too becomes one of the robust industry not linked with

the real estate.

| would like to speak on one more thing. Nobody raised this point till now. Rs.1,45,000 crores of
cash has been flown into the market in the last 5-6 months by the Reserve Bank of India by pursuing
various methods and encouraging the banks. What for? Because, 2008, the inflation went up to 13
per cent. When they wanted to cut credit, they said that 13 per cent rate of inflation is very
dangerous, so you increase the interest rate abnormally. This 'abnormal’ rate went up to 15, 16 per
cent. With the result, the industry also has been very much constrained and the growth has been
hampered. At that stage, now - the inflation as on March, 2009 has come down to zero. Inflation has
come down to zero. Still, the banks are enjoying the interest rates! This is in spite of the Finance
Minister's conference with all banks. He said, 'Come on, reduce!' They do not reduce and are
enjoying the fruits! There must be categorical instructions to see to it that to the extent they have

increased, to 13 per cent, they must come down, back to the lower rates.

It is unfair to have the interest rate more and discourage the industrial growth. Today the
industrial growth is being affected because of constraints in the credit system, because of the high
interest rate. | do not understand that in spite of Rs.1,45,000 crores cash flow into the market and
inflation coming down to below zero, why we should have the same interest rate. Then | come to
Arogyasri. Mr. Venkaiah Naidu though he was adversely criticising the Budget but in his heart of
hearts he knows that the Budget is very good. He must criticise it because he is in the opposition
side. Arogyasri is a scheme, which is very popular in Andhra Pradesh. Those poor who cannot get
themselves operated upon in hospital, the cost towards this is being borne by the Andhra
Government. That system should be spread all over India, not immediately but at the time of the next
Budget. The Finance Ministry must bear in mind this point. So, when the leader of the principal
opposition party says this, then the entire House must agree that it is a very good scheme. Arogyastri

scheme of Andhra Pradesh has become now a national subject, which is very good, Sir. Lastly,
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yesterday Mr. Naidu was telling ... (Interruptions)... Mr. Naidu was telling that inflation was 4.5
per cent when the NDA was in power but the inflation is very high during the time of our Government.
Let me clarify, Mr. Naidu, we are at below zero level inflation. Of course, he was comparing the
prices of some of the commodities; Wholesale Price Index is the reflection of inflation. Consumer
Index temporarily moves and it is temporarily going like this. ...(Time-bell).. So, in conclusion, | once
again congratulate the hon. Minister and | request the Minister of State for Finance that without
forgetting my two points, he must inform the Finance Minister about tourism and bank interest rate.

Thank you all.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you very much
for this opportunity. | recall of already having spoken on the Interim Budget. | would like to thank our
leader and also our DMK Party leader for giving me at this juncture this golden opportunity to be here
and express my views on the Budget. | feel like a kitten, Sir, trying to lick away the whole sea of milk.
| pray that you do not compare me with my size, it is only a comparison because it is an ocean of
welfare scheme by the Minister, | do not know where to start, what to include and what not. | would
like to thank the people of Tamil Nadu at this juncture for their clear verdict. Much against the
predictions of the media and Press, | attribute this to the verdict of our people of Tamil Nadu,
especially to the UPA, alliance under the leadership of our Chief Minister Dr. Kailgnar Karunanidhi.
This mandate is a clear mandate showing that the people have acknowledged all the efforts of the
State Government and the UPA Government and people's faith in the schemes of the Government.
So, | would like to thank the people of Tamil Nadu and also the people of India who have elected this
UPA Government once again to rule. | would like to congratulate the Prime Minister, Dr. Manmohan
Singhiji, and also the Chairperson of UPA, Madam Sonia Gandhiji for their leadership for brining back
the UPA to power.

The whole world was trailing back due to financial crisis in 2007 but India was able to show a
healthy 7.1% GDP growth last year. But this year India is also under the clutches of economic
slowdown and financial crisis. This is the time when our Budget is being prepared by our Finance
Minister to meet the challenges both, economically and socially and also has kept in view the global
demand. First, | would like to congratulate the Minister for admitting or stating that the economic
recovery and growth is a cooperative effort of the Central and State Governments. For the first time in
the history he has called upon all the Finance Ministers of the States to offer their remarks before
preparing the Budget. | hope that this healthy trend will continue. | would like to recall at this
juncture, Sir, that this is also the practice of our Chief Minister calling the representatives of farmers,
Government employees, etc. before preparing the Budget. | hope and wish that this healthy trend

would continue so that more contribution to the State is afforded in the future to come.

Our great poet, Thiru Valluvar says, which means that the farmers are the key persons of any

nation. Agriculture credit has been increased, the credit flow has been increased to Rs.3,25,000
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crores and also debt relief scheme has been extended up to 31.12.2009. One per cent tax reduction
is also announced which is a welcome relief to the farmers. This holistic approach has resulted in
food security for the country. But here also | cannot help myself comparing with our State of Tamil
Nadu where the Government has announced in this year's Budget that no interest will be charged on
the cooperative loans of the farmers if they pay their loans properly. So, | would like the Union
Government to extend this scheme to all the farmers of giving free power, that is, free electricity to all
the farmers that is being distributed by our Government. | hope this scheme will be extended to all
the farmers of our country. For the AIBP, that is, accelerated irrigation benefit programme, there is
an additional allotment of Rs.1000 crores for this purpose. Our neighbour States like Andhra Pradesh
and others are enjoying fruits of this programme but we have been waiting for a very long time. Three
projects are already lying before the Government. | call upon the Government to make provision for
us also under the accelerated irrigation benefit programme, Sir. | would also like to reiterate my
earlier request made in the interim Budget to keep minimum support price for paddy and it should be
kept on par with wheat. Now coming to taxes, it is a welcome measure. That the Minister has raised
the personal tax exemption limit marginally by Rs.10,000 and Rs. 15,000 for senior citizens and also
abolishing ten per cent surcharge on higher income, also scrapping the fringe benefit tax and also
keeping the corporate tax untouched. | think the minimum alternate profit of companies from 10 per
cent to 15 per cent is also appreciable to make up the revenue shortfall. | appreciate the Finance
Minister for announcing short term and medium term measures to save the economy and at the same
time bring the fiscal deficit in tune with the FIRBM Act at the earliest. Again | would like to quote from
our famous Tamil Nadu poet Thiru Valuvar that the friendship is not only for enjoyment and laughing.
When something wrong happens, you have to mention about it, you have to reproach it and you
have to see that it is being corrected. So, as an alliance party, we would also like to point out certain
shortcomings in this Budget. For example, the Government seems to be counting on assumptions to
just keep the fiscal deficit at 6.8 per cent of the GDP. The deficit is expected to be bridged by
collection of increased direct taxes and so on. Without mentioning any specific target for public
sector disinvestment, the Finance Minister has estimated to mop up Rs. 1120 crores during the fiscal
year. | am afraid, Sir, if any of the assumption does not work out, the fiscal situation wilt get more
precarious. | wish the Minister had more plans in the years to come to bridge this gap more
effectively and substantially. In the development process, aam aadmi continues to be the basic
slogan of ail the welfare schemes of the Government. It is commendable that about 4.47 crores
households are benefited under the NREG Scheme. ...(Time-bell)... Sir, give me two more minutes. A
budget provision of Rs.39,100 crore has been made for raising the wages from Rs.80 to Rs.100. This

reminds me of our party founder leader Anna's slogan that is, let us see the God in the laughter of the
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poor people. | would like to comment upon the National Security Act and on more provisions which
have been made under Bharat Nirman and Indira Awas Yojana, etc. But for the Scheduled Castes,

just Rs.100 crores have been allotted.

| hope more allocation would be made in future. Now, | would request the hon. Minister for
Budgetary provision for Intra-State River Linking Projects. Already, the Thambra Bharani Project,
worth Rs. 400 crores, is lying before the Government. Sir, more Budgetary allocation needs to be

made to Sethusamudram and Desalination Projects in Chennai.

Sir, last but not the least, | wish to say about the rehabilitation of Ceylon Tamils. | would like to
recall an incident from Mahabharata. Lord Krishna went as an ambassador to Duryodhana and asked
for giving Pandavas their rights and land. Duryodhana says that even a pinpoint of land will not be
given. But, ultimately, only Pandavas will win. In the same way, Mr. Rajapaksa is denying Tamils of
their rights. He says that their rights will not be given back. Now, in the name of rehabilitation,
nothing is being done. With all the efforts of the hon. Chief Minister and the hon. Member Smt.
Kanimozhi, the relief vessel, Vananha Man, is able to reach only now. Though Rs. 500 crores of relief
has been allocated to them, it has to reach them. For this, | request that concrete and continuous

measures should be taken by the Government.

Last point is this. | would like, as former Member of the Minority Commission and also as former
Member of the National Commission for Minority Educational Institutions, to commend the hon.
Minister for allotting Rs. 1704 crores for minority welfare. Sir, allocation for Maulana Azad Education
Foundation has also been doubled. | wish, on behalf of all the minorities, the poor of Tamil Nadu and

the country, the hon. Finance Minister with an Urdu couplet -
9 AT & HATH Tb
IR FHITT 7 81 HAF TP |
Thank you, Sir.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Shri Abony Roy. Not present. Mr. Naresh Gujral.

SHRI NARESH GUJRAL (Punjab): Mr. Vice-Chairman, Sir, Shri Pranab Mukherjee, who is
known for his prudence and sagacity, unfortunately, is steering the economy down on an extremely

risky path through his populist measures which will increase the fiscal deficit to alarming levels.

The total income of the Central Government, according to the Budget Estimates, will be Rs.
6,19,842 crores, but the interest payable alone would be Rs. 2,25,500 crores which is 37 per cent of
its revenue. This figure would certainly cross the 40 per cent mark once the Revised Estimates are

released in a few months.

Sir, such huge market borrowings of over Rs. 4.20 lakh crores by the Central Government and

increased borrowings by State Governments and the public sector companies will squeeze out the
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borrowing programme of the private sector. This, obviously, would mean that interest rates would be
under pressure and if interest rates remain at this level, then, | am sorry to say, my friend Mr. Rahul
Bajaj will not be able to sell his motorcycles, farmers will not be able to buy tractors and demand for
consumer goods would remain sluggish. As it is, housing loans are coming at
12-13 per cent interest, thereby, making it difficult for the poor and middle-class to buy cheap

homes.

Sir, | understand the Finance Minister's predicament. He wishes to kick start the economy. He
wants to give an impetus to industry by creating demand. However, throwing good money in populist
schemes, which does not even reach the ultimate beneficiaries, will not solve the problem till we fix
the delivery mechanism. Instead, in the short run, we need to, somehow, reduce interest rates so
that there is demand for goods and industry finds it viable to make fresh investment in plant and

machinery.

Sir, the Government is predicting 7 per cent growth rate in the current financial year. However,
our industrial growth is stagnant, the monsoon is disappointing which would mean a decline in our
agricultural production and our exports are showing a 30 per cent decline month-after-month. So,
what is the basis of this optimism? According to the latest issue of the Economist, India's deficit
could reach 12 per cent of the GDP in this year which is double of what the Finance Minister is

predicted.

The hon. Finance Minister in his speech has repeatedly emphasized the word 'growth." Sir, you
enable and encourage growth by providing investment boosters. You attract capital by rationalizing
and simplifying taxation. Nothing has been done in this respect except that MAT has been increased
from 10 per cent to 15 per cent, which in itself is a stop that is anti-growth and anti-industry. Sir, you
feed economic momentum by cutting out the Public Sector waste and by improving industrial
productivity, which is directly linked to labour reforms. Sir, the Budget makes no mention of
disinvestment and also of the Government selling its stake in sick PSUs. Out of 214 PSUs under the
Central Government control, only 160 are in the black, 54 are in the red, but only 99 have a positive

net worth.

Sir, we need to privatise rapidly so that public sector companies become more accountable and
the Ministerial interference in day-to-day running of the companies is eliminated. More importantly, it
would help the Government reduce its huge fiscal deficit, which is the need of the hour, as such a
heavy fiscal deficit would, certainly, lead to downgrading of India's credit ratings. It would also lead
to very high inflation rates in the medium to long-term, once the economies of the developed World

stabilize and the global demand picks up.

Sir, this Budget has done nothing for our labour-intensive export-oriented industries, specially,
segments like garments, leather, gems and jewellery, handlooms and carpets. They employ millions

of unskilled labour, many of whom, thanks to the recession, have lost their jobs. Garment export

296



industry alone earns the country $ 10 billion per annum and employs 3.9 million people directly and 3
million people indirectly. It is the second largest employer after agriculture. It is distressing to note
that a small country like Bangladesh is exporting more than India. The Finance Minister needs to

urgently provide some tax incentives for a limited period to these labour-intensive industries.

Sir, | welcome the inclusive programme of the Government, especially, to provide subsidized
foodgrains to the BPL families. However, three questions come to my mind. (a) What is the
definition of a BPL family? (b) Where will the food to feed the poor come from? (¢) How do we

ensure long-term food security for our nation?

Sir, the entire House would agree with me that Punjab has, traditionally, been the food bow! of
the country. | want to caution the Finance Minister that if the present attitude of the Central
Government persists and Punjab's demands for strengthening and improving its canal system are
ignored, the State would not be in a position to feed the nation in the future. Our groundwater
resources are fast depleting and our yields are also declining. We have requested the 13th Finance
Commission to provide Rs.12,750/- crores as 90 per cent cost of repair and expansion of our water
resource infrastructure till 2014-15. This will ensure much higher foodgrains production and food
security for the country. Sir, from the last six weeks, Punjab has been spending Rs.250 crores every
week to buy expensive electricity to save the paddy crops. However, our request for compensation

from the Centre continues to fall on the deaf ears.

Sir, in his Budget speech, the Finance Minister mentioned that the norms for distribution of
fertilizer subsidy would be changed and the subsidy would be given directly to the consumer. This is
creating some disquiet in Punjab as our farmers are large consumers of fertilizers. The Government's
delivery mechanism, being what it is, can lead to serious difficulties for the farmers in our State and |

hope the hon. Minister would urgently spell out the contours of the new policy.

Sir, the Finance Minister needs to take a holistic view and rationalise the distribution of revenue
between the Centre and the States, especially, in view of the Sixth Pay Commission Report which
has broken the back of all the small States. Punjab, for example, gets only 1.30 per cent of the
Centre's tax collection, but faces an additional burden of Rs. 3000 crores per annum in addition to
Rs. 4800 crores of arrears for its employees. Sir, 85 per cent of the State's revenues goes into paying

salaries and interest. This plight is similar for other States also. ...(Time-bell)...

Sir, in the end, | would like to mention that the footprint of the Naxalites is increasing rapidly. It is
not just a law and order problem but an economic problem which we need to address urgently. Our
extremely poor countrymen have lost all hope in the system and are taking to the gun. We must take
immediate steps to uplift these districts economically. | would urge the Finance Minister to offer 100
per cent tax incentives to industrialists who set up industry in the extremely backward districts of this
country so that employment can be generated there and the people living in these areas join the

mainstream. Thank you.
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MS. MABEL REBELLO (Jharkhand): Sir, | stand here to support this Budget. | congratulate the
Finance Minister and our UPA Government for taking a pro-poor approach for this entire Budget.
This is a social sector Budget. This Budget has increased allocation for NREGA. This Budget has
increased allocation for Mid-Day Meal, for Anganwadi, for Bharat Nirman, farm credit and water
resources. This is what we need. People are talking about deficit. Just because Rs. 39,000 crore has
been earmarked for NREGA, people feel that it is like a populist measure and this money will be
wasted. If this sort of allocation is given to the industrialists, they use it very well. From the public
sector banks, the industrialists have taken multi-multi thousand crores of loan, and they have not
paid it back. Then, that is okay for them. But if a poor farmer is not able to pay back and if a poor
farmer is given Rs. 71,000 crores waiver, that hurts the industrialists. | do not understand this logic. |
really congratulate the Finance Minister and compliment him for his bold stand for taking a view on
social sector and trying to bridge the gap between the rich and the poor. He is trying to bridge the
urban and rural divide. He is trying to bridge it. | also congratulate the Finance Minister for increasing
the gender Budget by 105 per cent. Sir, if you see the trends of the Budget, for the last 10 years, you
will see that UPA has given more subsidies. Sir, compare the five-year term of NDA and ours. This is
our sixth Budget. Even here, we have given huge subsidies on power, on food, on mid-day meal, on
ICDS, on health. Just compare these subsidies with what they gave. They gave Rs. 44,000 crore
during their last year for all these types of schemes, whereas we have given this year Rs. 1,11,000
crores of subsidy, double the subsidies because we care for children. We want the children to come
to the school; we want malnourishment to be - abolished. That is why we are spending a large
amount of money on children and on women, so that our human resource really becomes rich.
Without human resource, even if you have wealth, it is of no use. That is why we are doing this.
Similarly, just see our planned expenditure. When the NDA was in power, they had spent only Rs.
1,32,000 crore. This year, we are spending something like Rs. 3,25,000 crore. This shows that the
UPA Government is spending more money, giving more money to the States, more money to the
people, more money for the poor so that the quality of the life of poor man improves. So, this Budget
shows that money is not a problem. Plenty of money is there. But the only thing is that it should be
utilized properly by the States, by the Executives so that the poor really become rich. | don't say,
'very rich', but, at least, poor will be able to come above poverty line. Similarly, talking of subsidies,
UPA Government in their last regime, during 2004-05, gave only Rs. 43,000 crores subsidy, whereas
we have given Rs. 1,06,000. For food, they gave Rs. 25,000 crore, whereas we gave Rs. 52,000
crore for BPL families. For fertilizer subsidy, they had given a pittance, Rs. 12,000 crores whereas we

have made a provision of Rs. 50,000 crores. We really care for the poor farmers also.

Since | am associated with the social sector, | would like to speak on social issues, Sir. The very

emphasis of this Budget is rural development and rural employment generation. You are aware that
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Rs. 39,000 crores have been allocated for NREGA. And almost Rs. 10-12,000 crores are lying with
the States. So, effectively, it comes to Rs. 50,000 crores. So, if this Rs. 50,000 crores given for
NREGA is used well and effectively and, at least, 60 per cent of the wages go into the hands of the
poor in the 500 districts of India, that means effectively 100 crore will go per district. And if, of the Rs.
100 crore per district, even Rs. 60 crores are spent on the poor, we shall get rid of poverty within a
short span of time and a large number of our people shall move above the Poverty Line. This is the
intention of the UPA Government. Sir, about 4.5 crore households got employment last year. That is
almost 25 per cent of our rural poor. And, this year, with this increase, almost 6 crore households will
get employment. If they really get employment and if we all ensure that this money really reaches the
poor man and, that too, the full amount — hon. Finance Minister has made it Rs.100 now — | don't
think there will be poverty, or there will be malnourishment. Everybody will live happily and
everybody's quality of life will improve. And, since the minimum wage has been increased to Rs.100,
States like Jharkhand, Orissa, Bihar, Chhattisgarh, from where people usually migrate, all this
migration will stop. And, they will be able to look after their families well. They will be able to cultivate
their land well, and they will be able to lead a better life. Sir, there were 115 districts which had been
selected by our Government as pilot project to have convergence with NREGA and, that is,
convergence with agriculture, forestry, land and water resources. | tell you, Sir, in Jharkhand, six
districts have been selected for this convergence. | request hon. Finance Minister to prevail upon the
Rural Development Minister to see that 24 districts of Jharkhand are included for this convergence
because Jharkhand is a poor State. Similarly, coming to the Indira Awas Yojana, this year, Rs.8800
crores have been given. | am happy to tell you that for Jharkhand, they have given two lakh Awas
units in the Indira Awas Yojana. People are really happy that per district almost 10,000 Indira awas
units have been given; people can build nice houses and live in them happily. This is what our UPA
Government is doing. Now, the poor can live in nice houses and also do not fall a prey to the
Naxalites. Similarly, Sir, for the AIDP scheme, allocation has been increased to Rs.9700 crores.

...(Time-bell)... What is this, Sir? Before | start, you ring the bell.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude. You have been given eight

minutes.

MS. MABEL REBELLO: All right, Sir. Anyway, | am very, very happy about this allocation to the
AIDP scheme. But | have a problem with the Pradhan Mantri Sadak Yojana. The length of the bridges
that come within that project are limited to fifty meters. | request the hon. Minister to waive this
clause, particularly in the case of the Naxal-affected districts and LWE-affected districts so that
whatever the bridge length may be, whether it is fifty meters, hundred meters or 120 meters, the
entire bridge should be included; the entire cost should be given by the R.D. Ministry, without

depending upon the State. Similarly, the Finance Minister has given hundred crores to start branches
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of banks in non-banked Blocks. What will happen with this? NREGA people, all those people who
have got job cards, can open their bank accounts and the money can be deposited there so that all
these contractors and others who are trying to cheat people, are not able to do that and the money
goes to the people. Similarly, | want to especially thank the Finance Minister for introducing a new
educational scheme for the development of children living in tribal areas, which comes under
Schedule V, and Naxal-affected areas. He has made a provision of Rs.500 crore towards this
scheme. This is a very good measure, especially for the States of Jharkhand, Chhattisgarh, Orissa,
and parts of Bihar which are Naxal-affected. People living in these areas will be greatly benefited by
this scheme. The tribal people, who are feeling alienated, may be brought back to the mainstream.
They should be given good education, so that they also feel that they are wanted by the country and

they do not join Naxals. By doing this, we can prevent them from going towards Naxals.

The Finance Minister has also made a provision of Rs.100 crore for developing critical
infrastructure in the areas which are affected by the Left Wing Extremists. This is a big help to the

people of Jharkhand, Chhattisgarh, Orissa and other places.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

MS. MABEL REBELLO: Coming to educational institutions, out of the three States, namely,
Jharkhand, Uttarakhand, and Chhattisgarh, Chhattisgarh and Uttarakhand have been given AlIMS-
like institutions, but Jharkhand has been deprived of it. | do not know why. Similarly, so many IITs

and lIMs have been started all over the country. But nothing has been given to Jharkhand.

For the last 8-9 years, people of Jharkhand did not have a stable Government. People of
Jharkhand have been deprived of the benefits. Our executives have not been able to prepare projects
and come to the Government of India to take money and use it for the people to help them improve
their lives. Now they have been deprived of all these institutions. Sir, what will happen to the people
of Jharkhand? Sir, you have been from a part of Bihar. You should do some justice with Jharkhand. |

seek your indulgence in the matter. Please don't treat Jharkhand as a colony of Bihar.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): | am sorry, the time allotted to you is over.

MS. MABEL REBELLO: Sir, Jharkhand has become an independent State. But it is still treated

as a colony of Bihar.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): You have already consumed your time.

MS. MABEL REBELLO: Sir, two minutes only. Sir, Jharkhand is a State which receives 1400 mm
of rainfall. In spite of that, people are able to have just one rainfed crop. There is no irrigation at all.
The average national irrigation is 40 per cent and Jharkhand has just six per cent. This is what Bihar

has done to Jharkhand, and we have not been able to improve upon it.
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I, therefore, request you, as suggested by Prof. M.S. Swaminathan, Chairman, National
Commission on Farmers, that rate of interest on loan to farmers should be brought down from six per
cent to four per cent. China gives loan to its farmers at zero per cent rate of interest. That is why they
are able to produce so much foodgrains. We must give incentives to our farmers. Otherwise, our
youth will go away from farm sector. ...(/m‘errupz‘/ons) Tamil Nadu is able to give it. But Jharkhand
does not have money to give it. Sir, | seek your indulgence and request you to prevail upon the
Finance Minister to see that, at least, the farmers, the youth of Jharkhand may be given special

attention.

Sir, lastly, in terms of electricity, Jharkhand has a very bad situation due to historical reasons. |
ask the Finance Minister to give a special package for Jharkhand. If it will improve in this area,
especially distribution, we can have a sub-station in every district. If this is done, the supply of
electricity will improve and people will get electricity. In the Rajiv Gandhi Grameen Vidyutikaran
Yojana, we are giving single phase connection to poor people. | request you to provide Jharkhand a
special package, so that its farmers may be given three-phase connection. This will help them lift
water and they will be able to produce more crops. Then they need not come to you for any

assistance and Jharkhand may stand on its own feet and become prosperous.

SHRI PRAVEEN RASHTRAPAL (Gujarat): Thank you very much, Mr. Chairman, Sir. | am here to
speak about Annual Budget for 2009-10. Originally, | thought that | should give a total reply to my
colleague, Mr. Arun Shourie, from BJP. But | will not do that because there is a shortage of time, and
| am sure, the hon. Finance Minister will do an appropriate job. Wherein Mr. Shourie has raised
various issues which were not connected with the Union Budget, | mean, talking of event of 1940,
particularly the partition of India, that | want to reply because it should go on record. He quoted some
British author with his book. That author, Mr. Smith or someone like that, declared in the year 1940
that there would be a partition of this country. Mr. Shourie does not know that the division of the
country was demanded by Mr. Savarkar as back as 1937 in his speech in Ahmedabad when he was
President of the Hindu Maha Sabha. First time, the demand was made by Mr. Savarkar about a two-
nation theory that Hindus and Muslims cannot stay together. That is for the information of
Mr. Shourie. | may also inform him that Dr. Ambedkar wrote a book first on Pakistan as back as
1944. | may further inform him that the first demand from a Muslim leader, named Jinnah. To whose
Samadhi, Mr. Advani visited and paid respect; made a demand of Pakistan in the year 1944, and for
information of my colleagues here, let me tell you that the word "Pakistan" is not an Urdu word. The
word "Pakistan" was coined by a student of Oxford taking first word of the district or the area of that
particular part of India, where the majority Muslim population was residing, and that was 'P' for
'Punjab’, "a' for 'Afghanistan’, 'k’ for 'Kashmir', 'i' for 'Sind" and 'stan' for 'Baluchistan'. This is how

the word "Pakistan" was coined. This is just for the information of Mr. Shourie.
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But when | come to the Union Budget, and, in total support of the Budget, presented by the
hon. Finance Minister, | will restrict myself to only two areas of 'expenditure'. On the one side, | also
want to request my senior colleagues, particularly Dr. Jalan and Dr. Rangarajan, who are here. And,
then, we had a retired Revenue Secretary; Mr. N.K. Singh is also here. They are all well-informed
and very senior in this particular subject, and they have all raised the issue of deficit, that the fiscal
deficit is on a higher side. Now, | am a layman. No doubt, | am also a student of Economics. | did my
graduation, from Bombay, in the year 1964, but | do not know much like them. But | just want to
request them to, at least, explain to me, whenever they find it convenient. | see this map in the Union
Budget where 31 paise are given back for Planned Budget to Union, to States and Union Territories;
19 paise are given for interest payment; 12 paise are given for defence; 10 paise are given for
subsidies; 14 paise are given for non-Plan expenditure ! And you know what is non-Plan expenditure.
And the State share of taxes and duties which is written back by the Central Government comes to
14 paise. Now, this is how we make '100 paise'. As a layman, | may please be informed where the
Finance Minister can reduce. Can he reduce the expenditure of defence? Can he reduce the
expenditure of the Plan? Can he reduce the expenditure of State share of taxes ? Where and in which

area? This is for my information. | want their help.

Sir, now, when | come to the 'expenditure' side, | am restricting myself only to two paragraphs
from the Union Budget and where | am very much in support of the Union Finance Minister. One is
"inclusive development' — and my sister, Miss Mabel Rebello, has talked about that 'inclusive
development', which includes NREG, national food security, Bharat Nirman, Pradhanmantri Rozgar
Yojana and another beautiful Yojana meant for Scheduled Castes, in particular, of 44,000 villages,
according to the Union Finance Minister. This is a very good information available for all those who
are worried for the weaker sections of the society. | may request my colleagues that we should also
help these particular villages. There are 44,000 villages in our country where the estimated population
of S.C. is above 50,000. As the hon. Prime Minister is very much worried about inclusive growth, the
Budget has taken care to see that we should do something for these 44,000 villages which are
occupied by the lowest of the low in this country. They are low not only economically but also socially
and religiously. Here again, | want to give a reply to my colleague Mr. Arun Shourie who gave a very
wrong economic policy yesterday. He said, "If the Government wants to help the poor, they should
do it on an individual basis". | am afraid, it can never be done. If the Government wants to help the
minority, it has to help the minority as a class. Another misconception among the learned people in
this country is that by "minority" they mean only Muslim. It is wrong. The minority in this country
does not mean only Muslim. The minority for the Central Government includes Sikh, Buddhist,
Christian and Muslim. When you go to Gujarat and certain other States, Jain is also included in the

minority. So, all minorities made together ...(Time-bell rings)... | may be given more time.
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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): You have been given seven minutes.

SHRI PRAVEEN RASHTRAPAL: Otherwise, | will not be able to reply to my learned friends. The
total expenditure for this inclusive growth is Rs.69,000 crores. Here are these villages of Scheduled
Castes. When the learned Finance Minister has admitted that there are 44,000 villages, if we select
only 1000 villages a year, we will not be able to do any welfare. So, | request that the number of

villages, where help should be given, should be increased to 1,00,000 per year.

Now, | come to the second most important point, the empowerment of weaker sections where
all these schemes are there. My specific suggestion — let me come to my specific suggestions — is

about income-tax slab. It is very important. The learned Finance Minister...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRI PRAVEEN RASHTRAPAL: ... has not increased the tax exemption limit. But | will request
that the maximum limit of taxable income for all should be raised from Rs.1,60,000 to Rs.2 lakhs; for
women, it should be raised from Rs.1,90,000 to Rs.2.25 lakhs; and for the senior citizens it should be

raised from Rs.2.4 lakhs to Rs.2.5 lakhs.

My another request is — | have also written a separate letter that in our country there is separate
age limits for senior citizens. In the Railways, it is 62; in the Air India, it is 65; and in the Central
Government, it is 60. | have written a letter. | will give you a copy of that letter. | have got a copy
here. It is dated June 18, 2009 and addressed to the learned Finance Minister requesting that the age

limit may be made uniform for alt purposes. That is my request.

The last but not the least, | am very much worried about the welfare of the Scheduled Castes and

here | quote the reply given to me in this very House on 2nd July, 2009:

"Prime Minister in the 51st meeting of the National Development Council, held on 27th June,
2005 had stated 'in the mid-1970s, the SCSP and TSP were initiated. TSPs and SCSPs should
be an integral part of Annual Plans as well as Five Year Plans, making provisions there non-
divertible and non-lapsabie, with the clear objective of bridging the gap in socio-economic

development of SCs and STs within a period of 10 years."

The hon. Prime Minister wanted to bridge the gap within a period of ten year. It can be done only
if the budget allocation is made for the welfare of SCs and STs on the basis of their population. If the
population of SC is 20 per cent and of ST is 8 per cent in this country, today, the budget must be
equal to their proportion, in the Plan, not in the non-Plan. Suppose there is a Plan expenditure of Rs.
4,00,000 crores. Then 28 per cent should be made available for the economic welfare of the
Scheduled Castes and Scheduled Tribes. Then only we will be able to meet the gap. With these

words, | conclude my speech. Thank you.
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SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | heard with rapt attention the speeches of
leading economists, industrialists and also of politicians on the Budget. | come from a rural family, a
farmer family. | can say one thing that | cannot use 'high-profile" economic or technical words. But,
one thing | can certainly say that | know my income and my expenditure. If | have some savings, | can
adjust that in some property by borrowing some loan also. Perhaps, that is the basic principle of any

budget.

The common notion is, redemption of taxation from rich people and some part of it can be spent
for poor people and for infrastructure and basic amenities. Indirect taxation can definitely be passed
on to the consumers by way of prices. Direct taxation also reflects on the prices of commodities.
That is why all kinds of taxes excise, customs, service tax, including corporate and income tax, etc.,
are paid by the people, promptly, by purchasing commodities, directly or indirectly. But the
corporate sector and non-corporate sector, and individuals are not passing the taxes to the
Government, in one or the other way, by creating some disputes or by delaying tactics. Let me refer
to Annexure 10 of the Budget Receipts of 2009-10 - 7 revenues raised but not realised. Sir, Rs.
64,000 cores are under dispute and the undisputed amount is Rs. 39,000 cores. The total put
together is Rs. 1,09,000 crores. Annexure 12 of the Budget Receipts talks about revenue foregone
because of special tax rates, exemptions, deductions, rebates, differences, credits, etc. These
measures are sometimes called as tax preferences. This will have an impact on the Government

revenue also. It is approximately Rs. 4,18,000 crores.

Sir, | would like to refer to paragraph 102 of the Budget Speech regarding one exemption. It says,
"It is necessary for us to create our own facilities for energy security. Accordingly If propose to
extend the tax holiday under Section 80 1B (9) of the Income Tax Act." He further says, "I also
propose to retrospectively amend this provision." It looks as if there is only one favoured beneficiary
in this, and that is, RGTI, a 100 per cent company owned by Shri Mukesh Ambani. He will get tax
exemption of Rs.20,000 crores because of this Pexemption. And, who has given them the authority
to give it retrospectively? Now, because of these tax exemptions in corporate tax, personal tax,
excise duty, customs duty, less export credit, the revenue loss would come to around Rs.4,18,000

crores.
(MR. DEPUTY CHAIRMAN in the Chair)

It is not Rs.100 crores or Rs.200 crores, but it comes to around Rs.4,18,000 crores. As
compared to allocations, it may look to be a meagre amount. Now, apart from tax exemptions
amounting to Rs.4,18,000 crores, there are also arrears amounting to Rs.1,09,000 crores, and we
also have the various subsidies. Food subsidy stands at Rs.52,000 crores; fertiliser subsidy is
Rs.49,000 crores and farmer debt waiver scheme amounts to Rs.15,000 crores for 2009-10. Sir, the
hon. Railway Minister stated, while replying the other day, that if she had Rs.4,00,000 crores, she
would complete all the pending railway projects in one go. But the money has to come from the

Budget allocations to the Railways.
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Sir, the present receipts come to Rs,6,00,000 crores, apart from States' receipts, and the
revenue foregone is Rs.4,00,000 crores. Does it reflect economic recession, or, is it due to inclusive
growth? | am puzzled as to whether the contribution is made by Aam Aadmi or the rich man. The
reward for poor man's mighty contribution is in the name of infrastructure creation on PPP model and
taxing a booster dose in the form of toll tax and user development charges for their corruption and

inflated cost of the project.

Sir, the other thing, which | would like to mention, is about debts. The interest payments and
debt servicing in 2009-10 stood at Rs.2,25,000 crores. As per the Economic Survey, the interest rate
is 8 per cent. This will only help in the growth of fiscal deficit. It is next to impossible to bring it down.
The market borrowings of this year is Rs.4,40,000 crores, and the earliest date of maturity would be

year 2039. People have given the mandate...

MR. DEPUTY CHAIRMAN: Mr. Mysura Reddy, you have to conclude because there are already
17 Members.

SHRI M.V. MYSURA REDDY': The people of this country have given mandate to this Government
only up to 2014. How can the people be burdened up to 20397 Who has given authority to this
Government to penalise the future generation? Then, Sir, the outstanding internal and external debt
of the country, at the end of 2009-10, apart from guarantees, stood at Rs.34,95,000 crores. In 2007~
08, it was Rs.28,37,000 crores. The total assets at the end of 2007-08 was Rs.6,35,000 crores...

MR. DEPUTY CHAIRMAN: | have to call the next speaker ...(Interruptions) ...| am calling the

next speaker.

SHRI M.V. MYSURA REDDY: If one is in such kind of a situation in a family or organisation,
people call them as insolvent family or insolvent organisation, | do not know what economists and

industrialists would say on this.
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qEIGY, § $U a [9RIY 9 § e agN Tged & ar H1 9N B 9 v O = § S
TR 4§ JSI &, Afp ST W §HAR < A P T8 AN g AT FARISS G STl Ui Pl a1 &
T AT B G AT SR 2| a1g F 18 Tt 8 Ugel) 9ol § Sif Sfta & forg, mfer & forg,
P & g, Fad fog STedl 21 T8 iR HIoT TIeTel 9ad] SUaed 81, I8 Aaedd WY 4 <@l Sy|

ot STaUTafy - FETE BRI

T1. 941 BTN : I8 Igd STo8] AT &, TR, TG TG BT oI Ul AT -1 ST Fepall & Al
TRHR Y a1 1 T HRel b Al TS IR QA SR o1 519 397 qrsvers fase § 9Rd
ERT UETTS S bl § A1 URuarg ¥ HioT Gl i Tl 9% a4t T8 ugaran o Gaar? v
Gret <2l H Al 39 IS W FHE! STl Bl HioT (a1 S 8T 81 71 579 U a1 1 991 STaar gs &
=94 it 80 TR TR eflex IR @ o7 B 1 U, UTsueis e &b SR et off AR 9 sl o B
AT Ul g THR AR b UgAT Bl goic 1A S| I8 20 YT, G8 A HE Y Bl il BIe
TRIE FHM? R, 3 IR H M Fo &l

AR, Fferear iR Rien A Fiae =ioi €, ifeh I8 YR1 AR & 71 81 Hedl & e aa1ail, ffeh
Vsfirer firear 78, 70-70 TR 1ol g4t &1 TS e frear 81 wed € fafteer s, «ife
TR W 24-24 T AH AN BT TR 8T 31T Bl g9fery Rierr iR fafeear w favy goie smdfeq
PR B TR B

MR. DEPUTY CHAIRMAN : Please conclude. 310 T8 ST g2t {3 31?35 TR SR 3 T, 39
T Sifere S aR® JaR|

1. 99T ST : TR0 &3 | AR AR I2 8, 7 I 11 frewt € ofR 7 €1 Fafean 59 foy
IRy FTe &7 3fee 81 W), "SNI' & d8d I8 &M 8 & fafhcar ww=i o1 o7 81 < s 712t
PRI D &, TOIRI DIV ) TR B I BRI | o O 81 A TRER §RT TR I by
w1 8 3R g1 4 $o guie &l
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ft STquTafy : 59, B T

1. 9T BIGR : IR, H i § HEH1 S o &1 31 frsTs 91 WRRA &, a1 9eTe! &) ol Hifdy
oA BT At Ry e &7 g1 & Y, SHH! IRy Sorst fay S @t siraegana 21

ft Sy : TRIV, TF AT BRI If you do not follow the time-limit — there will be guillotine

at 5 o'clock — then, all the Members will not be able to speak. Shri Tariq Anwar.

1. JHT BTN : IZA-9g &-dTS |

3 AIR® 3FaR  (AERT) : STFITIRT A1, RTETT e #ef & 59 SR 4 va Agfora
FOIC U HRAT I 81 DS DA o, b gAR fact #3017 9gd &1 eIl &1 g 341 & 3R
IBI IR & 7 5 wAreT & a7t @1 frears # forar 9y, @1 W f5ar Smg) STy
ST, oy =20 St & gRT S aote U b T 7, 99 W felt-Seft i o € oik 9w wrfae
2, UT MY T8l ¥, IR T AR TR S BT ST Bl 3R F, I & 3 AT 6T IR 4 39
IIIC BT TN T 77 B1 HE U8l 89 I8 91 < & o6 fat w0 71 < 9% aore v fran g,
IqF WY TP e R &1 AfTaen &1 St &I §, TAR A il Akl 8, SHD! H debldl
FAT 5T SMY, B4 S KRN BT A1 R STy, 399 9o7e H 39 914 IR &1 {31 301 &1 9oy
P IRA | B IB Sl e T 6T T, T8 59 I Bl Wbl © 1 37T aTel 97 7 g9 [ &%
B 9 R TP o S BT STd! BIRMT & 3R I W WBR BT &M 1 oA4d A b IR §
e T Bl B, I B 9 919 B ATLIRAT B, SR 2, cAfch Felid TR BT Aol R
TS TS W AT A B34 ¥ 721 8, Ifcth 519 89 Fhed § b I8 S97 7id) &1 20 8, Ol 5 o Tidi §
9 AV ARET IR T TET {1 ST, 79 T 89 59 <2 & (o1 garel S &1 GaR b ard
I T, I8 9T el 8 Gl 21 3T R Ioc # 9 a7 W &1 & 1 3iR o1 et & i
Tl IR €, 99 IR I {31 71 3R I8 B8l oY b I8 "WRA"” 3R "India” BT g Bl
P G TSl gOIC B, 1 TS el T8l BTN SHST IQTSI 37T S F T Fhal & 3 s refior
RISHIR TRET AT H 144 IR BT 3R §3 €, g4 83 © 3R 38D (Y ST 39,100 PRIS
TG T A T Y &, AR 101 BRI 7 45 Tfcrera &1 9ig, SRR mars Jrer # 63 uirerd @t
FRITRY SR T SFTAT BT & T 37T F 2,000 RIS $UY faU 7Y T 57 Hedl & wr ot iy
TR AHRIFD 3R T @I 2|

ITUT ST, BT &3 & fIU 9 o1 BT IR BT 2 AR, 87 TR PRIS SUY I TSR 3 A,
25 IR BRI TN 531 191 §1 SN @9 &1 518t 9% waTdl 2, 89 @Ml 7 9 a1 &1 fwel fa=i aw
% 39 I & 91 fra™ &1 & 915 9 <9 Y 1, S0 o1 e & foIg SRR ¥ <A st AT 61
BT e, S99 Th IR O 59 91 &7 fHar o9 3R1 UR @1 819 & BIfTeT 7 381 21 59 qote
I forg St ol IR g% T T, I e 6 Ui fhar T 31 a8t St @i 7 9 91 &l
Jema fan & 5 SUd! vera) o7 | & 4 airerd fear s @Ry, w=ifes 519 9@ &9 et @t
fRIfar 1 781 95, 59 d& fRaMI 3l $6 <9 & f[Ae™ 9 781 S, 99 I el A1 § 89N
e 3t S SR 8 A1 e &3 &, 98 T8 Ger 9ol ol
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IYFITART SfY, S 91T B 01§ I M HE 6 59 oC 9 39 a1 BT 41 Al 3@ 1§ iR
ST B9 ANl A AeE 61 € 6 g9 I8t i1 oot UST BT § O1 el URT B §, Sd! IEH B
BIS FYRIT AT T8I &, FTI@! I978 J ST B9 40 TRTeTd JHAM &Il &1 $9 JolC A4 SH I &
mmwmw%%wﬁﬁﬁmwéﬁminvestmem Eﬁ“ﬂ,mtaxinoentiveﬁﬁiﬁ
T 71 2 3R 39 TRE I8 BN & o1 38T 2 f5 3R S/ o, SN e ged © ok st
TS BT B &, T8l AN YR AR 8, ST81 AN Pl SIoRd 2, d81 3R §AR 40 WRIRE &l iR
TS 9418 B 8, A 39 984 a1 JHAM Bl 5, SAIIY ST Fawell A1 STad] 21 3R I8 S
ITAET warehouse sector T MR cold chain BT $TH YT TRT &, H THI § % I8 T gRaierdl &I
TRTY B 3IR 31 ATl §HY H TN 97 1 o e

HqEIeY, 3fd ¥ § I8 1 aredl § 5 39 goic 3§ 98d P9 2, i I1 09 a1l U= FhT BT
{g TET 2, THY BT IAMTE &, Al H T dIst B o6 et Tav AT Bl Fmaii o er faan
TR 2, 981 fIER sg & fog 359 g9t § $1E wae T8 3@ 1 21 weey, R @ o fRufa g,
7% el 4 fodt g 71 1 IER o1 &% &3 7 fUwsT gan §1 o9 9 fa8R &1 §earT gonl, a9 4
fIER oIk 9IRES T & 918, 96 oY AR I8 A1 Biell [l 81 I8 91 98l § [ IRgs 74
5T 1, A BHIdhd H [ABR 3T 15T a1, Hifds od AYwh (48R o1, [TER R sIREs &
o1, I 9 FHY S 9R S o, 9154 off, St Y fIgR @) e &1 SR o, a8 siREs # =er
T 3R 379 i1 O fIER 997 8, I9F U PO Wl 78] 21 AMEN & AR IR ISP I HIg SIRAT T8l
21 1 3AfeIy 21wy © o fAeR W IRy &0 <9 951 ST 21 519 gR 35 991 2, o S 99y
g A TS <t B B! Werer Yo fear o1y, gaferg # =g & o @2 99 uR far o 3R
3T aTel F9T H 39 91 1 & I P g o1 fae Yot o smol

ARG, 39 doic ¥ ATHEF TR ¥ Ffa ff oo o0 Haa fog 17 €, w9 dR w®
TR FBferad & g S 1740 BRI SuAT G fHan M1 21 37eiiTe e JFHafae o1 swaa
QI B a1 BT Bt ¥ ot off, e S=i uig STel & forg gema f&ar o, dfe g9 aore #
it |1 €1 SITET # @ier @1 a1 B S B - AoolyRA iR g¥erars, Safe wreh Hiet 7 fagr 4
BIEBR, WeY Y 3 AIUTe 3iR 18T FeeT H BexTare # 41 Wi o ABIRe &1 off a1 # =g &
I R GAfIAR fHar S, F=ifs 59 919 ofeqwieds 9er B $UR SoM @I 3R ST6! AT §
M B 91T BRA 8, a1 R S 77 anaeas © 3R 3reiivrg faeafaenera o1 v s ufe Siret
R Gl B 1 8, 3P (Y BITH! BHES! - DT T b 2000 HRIS BYIT AT S, § FHera §
39 W AR =1 A2y, Rife A 25 PRI SUAT 59 S & oY @1 M1 8, it {5 9ga &
ARG &1 HEISY, SIS FHY 7 o gY, Hif 9gd Al dier drdl &, J 3id ¥ 37911 a7 Ig, b Ub
¥R A FATIT BRAT AT -

"gforer et 7 fict, g6t T4 TE,
7T @ ] / AvT PIeal Yo TN
RERACECRIERIL
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DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Sir. Today is the 107th
Birthday of Karmavir Kamrajar, who was one of the tallest leaders of socialist mind and who was the
All India Congress Committee President. We are celebrating the 41st year of the nationalisation of
banks also. Sir, this Budget is dealing with a situation of crossing a road where there is history of 60
years. In the first 20 years, Jawaharlal Nehru created the basic structure of India by mixed economy
and the Nehruvian thought and the Gandhian thought were mixed with that and the public sector and
the private sector were allowed to go hand in hand so that economy of India can be pioneered in the
world. At that time people were afraid why there is a Planning Commission and why there is this
system of mixed economy. Subsequently, when Madam Indira Gandhi nationalised the banks and
the General insurance companies, the people were saying that these were unnecessary things and
they should be given to the private sector. But subsequent to the elections in 1980, Indira Gandhi
made first attempt to focus upon privatisation. Sir, Rajiv Gandhi, as youth leader, created an impetus
for private sector to play an important role. Subsequently, Sir, the mixed economy system was
adopted throughout the world. At one stage, the Communists pioneered the mixed economy in
some parts of the world and the capitalist countries have also taken this up in other parts of the
world. Now, the Trios — the three leaders or Trimurthis — Madam Sonia Gandhi, Dr. Manmohan
Singh and Pranabji, have created a great system and made India as the topmost leader in every
sector in the world. Sir, Pranabji has presented a full-fledged Budget after more than 24 years. The
youthful days of his Budget were more socialistic. Sir, with your permission, | just want to quote his
words from the Budget Speech. They are at page 7 of the Budget Speech. Sir, he says and | quote,
"I must state clearly that the public sector enterprises such as banks and insurance companies will
remain in public sector and will be given all support, including capital infusion, to grow and remain
competitive." This is the core of this Budget. The American economy looks at India to take this
example. During last days in office, Mr. Bush took the example of India and infused money from the
Treasury of the US into banks and insurance companies which were in the private sector to make
them alive. Now, they took a leaf out of the Nehruvian socialist thought that when private sector is
suffering or when the private sector is not sailing properly then the Government has to give a helping
hand. So, as a result of the help, the private companies in the US are coming out of the meltdown.
Therefore, this is a good system. Now, the entire world is realising that mixed economy is only the
panacea for economic ills. At this junction, this Budget is very, very important. It has focused on the
middle-class, labour and, at the same time, it protects the interests of the private sector as well. Sir,
one of our economists, while speaking here, indicated that the production in the manufacturing
sector in 2006-07 was very low. It is true. At that time, all the money was given through the
nationalised banks. And, all the profits earned by private sector and manufacturing sector were

diverted to China. They started to become the traders, rather than manufacturers. They purchased
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manufactured things from China and traded them with their own brand name in India. Therefore, we
suffered. We could not manufacture much. Now, there is a spree to use all our money and purchase
assets and companies in other countries. No doubt, the East India Company 'purchased' India once
up on a time. But, now, we can say proudly that Indians are purchasing companies in France, UK,
USA and other countries. At the same time, we have to focus on an important thing. The lands are
very much needed for our country. Now, lands are sold to foreign companies. That has to be
stopped and regulated. Lands should not be sold to any foreign companies. Therefore, | request the
hon. Finance Minister to save the country from being sold to foreigners. We should not repeat the

history of the British Colonialism. Thank you.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, on the 6th of July
when the Finance Minister got up to make his major speech, he was standing on the threshold of
history. His hands were strengthened by the considerable mandate his Party had received in the
recent Lok Sabha elections. On the other hand, he was facing the calamity of a global crisis. The
third thing that did not find a mention in the discussion in this House was the global warming and the
climate change. He got up on the 6th of July and the rains arrived in Mumbai on the 4th of July. If he
had spoken two days earlier, | think, 20 per cent of the allocations made for the agriculture could
have gone for the provision of irrigation or water facility because in the absence of sufficient water,
the whole country would be in ruins. On that day, there was much discussion about the implications
of the global crisis. What | would like to say is, Sir, that Mr. Finance Minister has said that his Budget
is, actually, a roadmap for the five years to come. It is only history and the next elections which will
decide whether he chose the right path. But on that day, given the importance of irrigation, as Dr.
Swaminathan mentioned, that he has made provisions for irrigation, but there is so much water that
can be available from the seas and from the clouds. What is important is to regulate the utilisation of
water and for that purpose drip irrigation, sprinkler irrigation and the mist irrigation are the things
these require considerable investment. A lot of water, with global warming, will get evaporated and,
therefore, the under-the-sky agriculture will be in trouble and, therefore, massive investment will be
required for covered agriculture. The Finance Minister has not made any provision for that. Sir, on the
6th of July, because of the delayed arrival of monsoon by one month, an unusual calamity arose. The
NREGA employment was not available in the month of June because that is the month when the
farmers normally need the labour. In the month of July when the rains came and the farmers wanted
to do either the first sowing or the second sowing, they found that there were no labour at all. The
NREGA is taking away labour from the normal agricultural operations because that is easy labour,
which is getting money for signature while you have to do back-breaking work in agriculture. Sir, the
President mentioned it and there is some reference in the Budget speech also about the need to

carry out a thorough review, a transparent review of all the flagship schemes. | would suggest that
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the Finance Minister should have proposed a comprehensive review of the working of the Debt-Relief
and Loan-Waiver schemes also because in spite of the Government's claims, a number of farmers
continue to commit suicides. Under these circumstances, it is necessary to know the reality. The
Finance Minister has accepted a task force on the operation of money lending in Maharashtra. He
has also offered one per cent interest reduction for those who make timely payment but it is
necessary to find out how exactly the debt relief and loan waiver scheme was implemented on a
computer basis. What was the advantage that farmers, actually, received. That kind of a study is
extremely important. Sir, | would like to compliment the Finance Minister for a very major decision he
took. | was working for that since a number of months. He has abolished the Commodity Transaction
Tax for which | compliment him and congratulate him. | would only request that for too long a time,
the Government has been perturbing the Futures Market. Abhijit Sen Committee gave a clean chit to
Futures Market. And there was no reason for the Government to interfere in the Futures Market
because that would create suspicion in the minds of farmers about the stability of the market. | would
suggest the FM make sure that there are no further interventions without justification in the operations
of Futures Market, so that this market will become a permanent feature in the Indian agriculture

scenario.

Then, Sir, the next thing | would like to say is about the fertilizer subsidy. They have said that it
would be made nutrient based. Yesterday, Shri Arun Shourie pointed out that this word had been
used far too many times. What | didn’t understand this time was that from the last year’s figure of
about Rs.1,00,000 crores, the figure of subsidy has been brought down by 50 per cent. If the
Finance Minister does not know what are going to be the outline of the nutrient-based scheme,
where the subsidy will be delivered directly to the farmers, what is this new calculation based on, |
would like to know that. | would like to know that. Sir, then, on the concessional rate of interest given
to the farmers, | would like to say that the Finance Minister, who was the Commerce Minister in 1986~
89, under his own signatures admitted that the Indian farmers are suffering under negative subsidy.
...(Time-Bell)... He knows that the CACP does not provide for any kind of a profit margin in the
calculation of Minimum Support Prices nor is there any calculation of the risk factor involved. Under
these circumstances, forget 6 per cent, forget 7 per cent, .the farmers will not be able to pay even 4
per cent rate of interest. | would suggest that the Finance Minister should order a study into the
profitability of agriculture whether it is possible for the farmers to pay even four per cent or six per

cent. Let them recommend.

Sir, the last point that | would like to make — and that is going to be the crucial thing — is, it is
said that from 6.7 per cent, we can go back to 9 per cent on the basis of a certain multiplier effect. |
would like to submit that the aam admi or the inclusive approach is not going to help us in getting into

the higher rates of growth. For one thing, as pointed out by a Hong Kong-based NGO, Indian
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bureaucracy is a highly inefficient bureaucracy and is a highly corrupt bureaucracy. As pointed out by
the Planning Commission, out of Rs.65 spent in from Delhi, not even one rupee reaches the other
end. Further, Sir, the common man or the aam admi has a propensity for leisure. When his incomes
increase, he goes more for leisure. And there is also a demographic effect of that kind of money
going into the hands of aam admi. With this, Sir, | think, the money that goes into the hands of the
so-called aam admi will not serve the purpose of inclusive growth. They will actually result in the
lowering of the multiplier and therefore some of the calculations that he has made and the efficiency
of the roadmap that the Finance Minister claims to have charted might come in doubt. Thank you,
Sir.
it SuuTaf : 8 e oA | s o Ui e

sft wivret fpae (S : ot AR W, w1 fAfex 3 wifermiie # 2009-10 &1 <1 g5
@1 &, 399 fa9ey TG T 31 ST & forg Rith &9 a1 IR @ise &) 7 1Y §1 ST Ug el Wige
2 % 39 oI & AW 9§ 1 IRIS 20 G JIF-JARTIT DI SFATGHE I Y AGLJAT Bl TS B AT
wrge 2 5 anft off ga-foreTs uigerer, S el aract ame, S a8 50% I HH R iR e 39
T 2014 TH HEIG T, TT IV 0 Fofe Wy 7 AT foman 31 <ok @rge A S= Gitdee
IR H 4% T YT BT B B DI 91 AT 81 A @IEe § Ivi $el 6 99 7 e 9
dve FY & IRAR §, S I BUY TR fhall o g% & F1aet urt g

H A W2 ARG | I S ATedl § 5 9% S 1 BRI 20 IRg gRATSHE fhUe HR ot
T BEN TS &, T8 B fhye gl 3R b a8 S9F forg o9 o'l & <9172 39 919 &1 98 I J v
FoTe AHTYOr § T ¥ uTg 21 fR gl a1 I8 & {5 98 50% diud HeTR) 31 ¥ $4 b
TE? IGh oy o SuTT foRam SITeem, I it SRie el garan g1 geie I § S g forr
AT €, I el A TG IMSH $ B AT AT 81, T8 H-I PO FHS A 78] AT

STTST JATSITET & 62 AT 18 WY 1 7T # fqSTedl €, 7 41+ & forg it &, =1 w7iai aeb ugem & forg
ASH B 3! &b Tgel Tid Bt it gTerd o, 3t 1 HAI 98] 8Teid € iR WRaR A1 & & {3 10
ARG RIS I H MG BT Folc 91 I F g M ST BT 9l B SN, I 9T T8l 51 F I8
AT 31T STl & T UEaNT 519 S9S fReric e & forg, MveRe & fow oS eraven 781 872

/R, R 371 drees TR, ST fhwer Trega ¥ AT 8, g8 7 b grsaed 3R Treycs
PR B & dicep T81 IAGR JhaS Fll¥ iR 3 HSTRT &b AT Al X6 81 AT b Ul Jeges
URATST Y T IHITHd e, Toheel St Sherer off, i T Uge 98 d%as o1, o1 ff 981 )R 31
TE HSIRH B1 AT 3MTST NS F 62 ATA 918 W 8H AT a1l I8 & [ S &) FAITRIt BT FH1ems

B TR 8l This neglected population of the scheduled areas are now against the Government's

policies. These people are afriad of the system. These people, who are dwelling in forests in the
past, are now agitating against the injustice done to them by the Government. Sir, it is time that we

included them into the system lest they feel cut off from the mainstream.
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MR. DEPUTY CHAIRMAN : Please, conclude.

SHRI MANGALA KISAN : Therefore, we must take utmost care of the scheduled areas, falling
under the Fifth Schedule.

MR. DEPUTY CHAIRMAN : Shrimati Alka Balram Kshatriya. You have six minutes.

1. ITeH1 & (ORI : TIaTs, STHATRT Aeied| Fauem a1 § favawasy fawm aRfRufrat
H 9t AGfrd SR HATOTHRI goe <7 F g A= foy #24 St &1 gare wechl § ok 91 &
TR IoIC B AUAT FH <<l E

HEIG, MR Tai § 99T 81 T2 B 60% I 70% IMaTET HIY TR TR T AR 39 I918 4 3R
g 39TE 81T B, A1 Q¥ ) 3MaTS I 1 i GRIETd 8N A1 R gereTer 2R SR fhar
GRTRTS BT A1 <2 GRTETE BT ST 97 o1 Fe-ToR I gY T ST §fare |ia ol ear & I
gV e ufw arell F .91, B IR T=E ST QI St 7 $iR gAR seRuii wue w41, €.
e g off 7 31 2 8, Fra 3 2exi # $id a1 o TR g g8 STRIGRY B A
P IoT8 A AT H P WRA BT JHA 7 81 9201 98 Fel U 7 Syl 39 I &1 7 = §U g
foel 5 ATell # golc IRA a1 &, R 59 32 &Y S 1 W) WR7ET © &R e g9 § g9r)
PR B 9 331 71 390 I I8 A1 81 O & 6 39 SRR @ Af T4t & Al &b afd
3R g ameHt F ufey Fafa & B

"Ry, § I8 g argd g {5 a8 gore waet & 9t a9t & foy SeavaR §, 918 98 oTR B
T TRIS BT, HEGH I 81 AT g8 AfT {UwsT &1l s9R 4 #3171 39 99 9141 Bl &7 | W ¢ 39
gore # 9t a1 & foy $o-7-30 Qa1 81 997 &) 7afeT o & 3 wad gy H 99 9 vegeli w°
T 71 BRI GU TV U 1| DI IR A& BT €T B BT =re] gl

HETS, idl § girare] Graensi ol ugd g @ fory e 3= JAfTed B & forg o #=0 Sft
T 31 wEcarmiel Arorrall TR 3T &M BEd a1 8, ITH 4 U qa¥ Ugell o1 & - R
0T PRIHH" | $7817 ST IR AT 81 TO I8 & 1 50 WIe] A STeT g4 [ard MaTal arel
el & g8l "SI A1 AT B 51 T8 U fdedpd T8 Ao 81 "A" AT o1 ) R
3R GESIHROT 521 T 31 59 A B P 3R Fuel W N faey aa fazn 81 4§ s7at =t v
EIENIE!

JIY UBel H "9RA I BRIFH" BT AR [T BT L MBI HRAT AT g1 I8 AT
J.A.Y. WER B! 954 81 Aecdrdiel Ao &, RTeT o Seeg T iR 2 831 & 91 H S
RAT €, TP T BR F &I &3 S 419 FHMAT BT JSTaT <71 € AR 3 A1 -B1-1 TR qq1
IR P 19 DI g PI e A 1 S IoT8 I 39 goic ¥ [Uw faxqay &l Jem # 9Ra HHior &
forg 45 wifrera & a1fere o1 arrees fopam T 81 5301 AT & Sf e WA U WS AT A 59
freTd @t IR @l TE 7, 1 9 Rrofg e wrEfor fegchiesor Ao # 27 ufrerd o et @
TS 21 a1 & 72, afcd '$R”T smar Ao & fo A i< ad # 8 IR 800 RIS ¥UY B
EIECINKINEIRDIE
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AR, U ST & AT A Bl Tep HEcarshiar Bl ¢ b 370 Rk IR Uep B 81, 391 Y& Bl Teb
BR 81| 31 QU BT AHR B P (Y A o= /30 ST 7 "Arior sy (418 & sfaia 2 89R
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B ATel 37 9] IR B PR Pl 4181 ST I8 €, I OIP 6l 5l gAY § A fag w3 Sft &
STRIY PR g o o1 TRE A MU fringe benefit tax ST 7, 3R o1 St YRieTRaes = gommedt
W1 AT B W Ul B 319 1 el for, U & d1g URreTiie ot erer {1 8o(W) & sieia
HEBN] ] Bl BT I ST AT SHA F8DRI 4 Pl T4 B
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G, MR 91 Fe1 et g1 &9 S & 6 R il § 99 2, 9oy S &3 &1
I BT AR A1 RI1 89 U URIeTRIe Moi F81 of Fahd fob F79 IRE § 89 Xerd & fofg 3TefT
ToIC IR B &, I A8 A BV 3R GBI & BT F g o1e aoie I B &) a1 &9
PE I YH BN AR A & R P 91 P2 A1 8 HEPI F MU I FHIG BT G,
CRCIEd]

SHRI' KHEKIHO ZHIMOMI (Nagaland): Thank you very much, Sir. Before | go to the main
speech, | would like to bring to the notice of this House that while the Budget itself is debatable,
though | am a first comer in this august House, | have been silently observing, but with due
apologies, this House, the Upper House, Rajya Sabha, should have been more disciplined. But |
have observed that, and regret to say that State Assemblies are more disciplined than this august

House. This is number one.

Secondly, as | said, Sir, the Budget itself is a debatable one. Even the family budget is
debatable. The family budget is budgeted by the father and the mother; their daughters will bring
some demand; their sons will bring other demand, the younger ones will bring yet another demand,
and the elders will bring their own demand. So, it is very difficult to adjust their budget. But | do,
really, with all the sincerity, appreciate the hon. Finance Minister and the Prime Minister for budgeting
in favour of the common people, which | really commended and | wish them a successful journey in

their mission towards national service.

Sir, | rise to participate in the discussion on the General Budget of 2009-10, presented by Shri
Pranab Mukherjee, hon. Finance Minister, on July 6, 2009. Sir, at a glance the hon. Minister has
displayed his exceptional skill in financial management by presenting a pro-people, pro-poor and
balanced Budget, which could be considered as the magic key to unlock the economic crisis as it

exists in the present context.

Sir, it is a matter of satisfaction to note that the current economic growth has been projected at
6.7 per cent, despite the global economic slow down that is sweeping the so-called developed
countries the world over. This is, indeed, a commendable achievement. The hon. Finance Minister
has laid considerable emphasis on the need to give maximum benefit to the rural areas, in general,
and the farmers, in particular. However, | am afraid, no special programme worth the name finds a
mention in the current Budget proposals aimed at improving the regional economic imbalances in the

North-Eastern Region, particularly, the State of Nagaland to which | belong.

Again, Sir, we are on the stepping-stone of UPA-Il's five-year tenure. It is imperative that a five
year road map is drawn up to meet the fiscal deficit of Nagaland. The hon. Minister is aware that the
tax base in the region is negligible and totally insufficient to boost the economic growth. Whatever

funds provided from the Central pool are utilised to meet the monthly outflow on account of salaries
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and pension and also for meeting the expenditure on debt liability. These are all of unproductive
nature. As a result, hardly any developmental activity is possible and sustenance of growth remains a
distant dream. Hence, a blueprint for sustained economic growth of the North-Eastern Region, in
general, and the State of Nagaland, in particular, needs to be drawn up. Thereafter, ways and
means to translate this plan into a reality must be found. For this purpose, | believe that sincere

efforts on the part of the Central Government would make a lot of difference.

Sir, one way of putting Nagaland State into a better growth trajectory is to restore the pattern of
financial assistance prevalent prior to 1987 when the funding was 100 per cent and not 90% : 10%
as of today. Ours is almost a zero revenue State and, therefore, bringing a matching grant of 10 per

cent from the revenue of the State is very difficult.

Sir, | would like to highlight in this regard that the annual Plan size of Rs. 1,500 crores to the State
is too meagre and insufficient to meet the economic challenges of the State. This amount is too little
when considered against the enormity of the agricultural, economic and other developmental needs
of the State. Yet all the developmental activities depend on it. Another way of development is, by way
of Centrally-sponsored projects, whose guidelines seem to be an instrument to deny the benefit of

such projects.

Therefore, the Nagaland State has no option but to depend on whatever meagre funds available
under the State Plan. Hence, | would like to appeal to the hon. Prime Minister and the hon. Finance
Minister, to have a little more sympathetic and favourable consideration for the State of Nagaland.
Efforts should also be made to restore the financing assistance pattern, which was prevalent prior to

1987.

Mr. Deputy Chairman, Sir, the 13th Finance Commission has recently visited the State of
Nagaland. By the end of the current financial year, the Commission would be deciding the quantum
of grants to be given to the State of Nagaland for the forthcoming five-year period from 2010-11 to
2014-15. The Chief Minister of Nagaland has taken certain positive initiatives and proactive measures
by involving all the political parties in the discussions that took place with members of the Finance
Commission. The Commission on its part has also expressed its appreciation over the initiatives

taken by the State for communitisation of various public institutions and services in the State.

Sir, | would once again urge the hon. Prime Minister, the hon. Finance Minister, the Planning
Commission, the 13th Finance Commission and hon. Members of this august House, including the
hon. Deputy Chairman, to support my request for a greater financial assistance to Nagaland for
meeting its developmental needs. Additional Central assistance is also absolutely necessary for
meeting the expenditure required to implement the recommendations of the Sixth Central Pay

Commission for the employees of the Nagaland Government.
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Sir, with these words, | once again congratulate the hon. Finance Minister for the excellent job he
has done in presenting the Budget which has been acclaimed by all. | support the Budget proposals

and the House may pass the same. Thank you.

SHRI BHARATKUMAR RAUT (Maharashtra): Mr. Deputy Chairman, Sir, | am afraid | cannot
subscribe to the feelings of support that my predecessor speaker has expressed because the
budgetary provisions that have been made by the hon. Finance Minister are far from my level of
satisfaction. The people of India have, once again, brought back this Party, a group of parties, to
power. Therefore, | was expecting much better and much fruitful budget than what has been

presented.

| am deeply pained by the way the Government has indulged in cheap populism in the matter of
tax concessions. We are a country, which believes in the rule of law and any commitment, made by
the Government, is honoured. My pain is that the Government is prone to making pronouncements in
every budget only to discover. A few years later, it does not have the resources or inclination to
honour what they have spoken on the floor of the House. This is a very, very pathetic situation. A lot
has been said before, therefore, | will not go into everything. | would only like to highlight two issues.
One is the issue of' urban poor and the second issue is, many States, particularly Maharashtra and

Guijarat, have been deprived of natural resources like oil.

Firstly, | will talk about the second issue. In Maharashtra and Guijarat, there are many natural
resources. There are deposits of coal. There are deposits of oil. What we need to do is, we need to
put in money to explore the natural resources. In Vidarbha, we have a lot of coalmines. On the
coastlines, especially, in Maharashtra and Gujarat, we have oil resources. When we keep saying that
we need to import oil from outside, and, therefore, our prices keep going up, it is but natural that the
Government should give top priority to exploration of these natural resources within our country.
And, if we do that, in the next five years, | am sure that we can be very close to self-reliance as far as
these things are concerned. The next point is the issue of urban poor. We have been talking about
rural poor. In my State, every day, there are at least four cases of suicides of farmers. These people
end their lives because of heavy debt that they face. The Government is, at least, saying that it is
doing something. My question to you is: What do we do for the urban poor? | come from Mumbai,
the biggest metropolis in our country. In my city, you will not believe, every day, there are five cases
of suicides. In most cases, they end their lives because of poverty. Nobody is bothered about this.
Who are these people? These people are poor workers, jobless youth, frustrated youth and women.
The plight of the women is that they do not get money from their husbands to cook for the next
morning, and she has nothing. Sir, my city has elected all six MPs from Congress (1) and the NCP.
What are we doing to ensure that the urban poor, poor youth, who has come to Mumbai from
somewhere else, from rural areas of the country, get their bread and butter every evening and every
morning? We keep on saying that there is a global meltdown and, therefore, there is no job, But, in

that situation, it is the responsibility of the Government to ensure that all those who want to work,
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and those who need work, are given some work. If they are not given work, then, it means that you
are putting him into debts. And, we have no authority to do this. People are looking at the
Government with a great expectation that if not shelter, if not water, if not sanitation, if not
education, it would, at least, ensure a meal for their families. On the other hand, on the outskirts of
their slums, when these slum dwellers see huge towers coming up, and their children are wasting
money and going to five-star hotels, but these poor men do not have even a piece of bread for the
evening, what do you think ? | think, if we are talking of socialism, if we are talking of equality, then, it

is our duty to bring them on par, and that is the least thing that the Government can do.

One point more | would raise, and, then, | will conclude. This pertains to green houses. Many
people may not be knowing that Maharashtra develops maximum number of green houses. Green
house is a new technology that allows farmers to grow vegetables, to do horticulture, in any given
environment, whether you have a good soil or a bad soil, good rains or bad rains; even then, you can
cultivate horticulture and floriculture. And, we have a good market for this business even outside
India. These green house makers have been put to unnecessary taxes, like, service tax, excise duty,
and so on. My suggestion to you is, please look at this business as a potential tool to get extra
foreign exchange and work to rural poor, half-skilled people and also, the use of barren land. We
have huge barren land across the country. If these types of Green Houses are developed, the whole
scenario can change. | can tell you that we have the demand; we have the demand from the Gulf; we
have the demand from America. The flowers which are cultivated in these Green Houses, are
exported all over the world, from Australia to America. So, my suggestion to you is that you should
look at it from a longer-term perspective and you should stop levying taxes on them and treat them
as agriculture. For agriculture, we have this tax umbrella; the same should be applicable to the Green

House cultivation also. | think that will help improve rural employment.

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): Thank you, Mr. Deputy Chairman, Sir. |
request you to kindly allow me ten minutes time to speak. As it is, we on these large Benches have

very rare opportunity to speak.

First, let me support and congratulate our hon. Finance Minister, Shri Pranab Mukherjee, for
having presented this Budget. Sir, when | think about his capabilities, 7 SE| WW@'\’&?E IqIg 31T
E}_

"gfeehel Y1 IR UST gl % A B E "

# wweran g f5 mferd 71 98 RAegre appropriately To1@ &1 % fo € foram 81 596 | S R
il AT €, I d g1l WA W, S AeoT -3l A 3R 3o 3720 A A B ofd & b T oAl
TY-TWH WA & & 6 37 99-9% Toiol 7 5 aRE & of I 7 T9R IMAIveH & &5
...(SETH)...
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SIY | G X 377 TS | Sl HoR Hiotaed SRR & fog 1Y 8, R d8d wie 799 oig U s
3R 7 T RS & o o1 qRT SHRT W 21 ST Teaid woT § 3 Hioteey 9 W8 S =g
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T AT, BT GG T3 2, 3171 84 inflation .0 B B8 I8 6, <llb HIH 4 Beb Te1 T, a2y &R &I
G- @ il €, a1 aferat € a1 arel 81 7 o 73 S 4 98 SE [P gg S Rea 8, 9 a8
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PV PR IEI B, OIF TP DI BH Te1 81111 ST 59 UR Al $B &1 a1 S0 521 wa i & ey §
YT HIYOT FHTW BRAT §| F=are|

RE: MALFUNCTIONING IN LIFT OF PARLIAMENT

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, | have a point to make. Sir, | was in my room and
while coming back by lift | was very much worried. | request the Chair to call the Minister of
Parliamentary Affairs to ask him to make a statement to the entire House on what has happened.
...(Interruptions)... All the TV channels are showing it. ...(Interruptions)... It is a very serious

matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | was about to make an announcement and you got up. Eight
persons were trapped in the lift. They are all rescued and they are safe. It took one or one-and-a-

half hour. ...(Interruptions)...
SOME HON. MEMBERS: Two hours, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: According to our information, it is about one to one-and-a-half hour.

...(Interruptions)...
SHRI'S.S. AHLUWALIA (Jharkhand): | raised that issue, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | also visited there. So, | just wanted to inform you about it,

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: | am not criticising, Sir, what has happened has happened. If you
just go from here to 1st Floor or 3rd Floor by a lift, these lifts are before BC. ...(Interruptions)... it is
not to criticise anybody. ...(Interruptions)... It is not a political issue. ...(Interruptions)... Sir, for
example, if any person who has got phobia and he is there, he would have gone. One of the
persons, | don't know whether the hon. Chair got the information, was to be put on oxygen.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Oxygen was regularly supplied. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: My only request is, because we have now an important thing, there
has to be total replacement of these lifts and then there should be open lifts with oxygen coming
inside. ... (Interruptions)... It is a serious matter. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is not only lifts, there are certain things, which are being looked
into, and discussions are going on. ... (Interruptions)..

SHRI M. VENKAIAH NAIDU: My suggestion to the Chair is that rather than Chair taking the
responsibility, it is the duty of the Parliamentary Affairs Minister or the CPWD or the Urban Affairs

Ministry or whoever is looking after it, they should seriously look into this matter. ... (Interruptions). ..
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MR. DEPUTY CHAIRMAN: We have taken up the matter with the Ministry. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): | know, Sir, you are doing it because.
...(Interruptions)...

%ﬂ@.ﬁ%mm:asq TTeTd message STTQT I?éé ERE ﬁﬂg:ﬁﬁﬂﬂm%\ﬁﬁ
uTferarie J Q4 81 Tl

SHRI PRASANTA CHATTERJEE (West Bengal): It is a very serious matter. ...(Interruptions)...

Ceilings are collapsing. ... (Interruptions)...
SHRI S.S. AHLUWALIA: Shri Murli Deora's room ceiling collapsed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | have taken up this matter. | was there on that day.

...(Interruptions)...
SHRI S.S. AHLUWALIA: The roof here is covered that is why we are safe. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is a larger issue we are addressing.

THE BUDGET (GENERAL), 2009-10 - (contd.)

oft [ifar arent (ﬁiﬂ’\’) : | thank you for giving me an opportunity to discuss the Budget. WX,
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oft faR arelt : TR, ...(@TYUM)... TP IR B HGTRKN B AR ...(HILM). .

off ST : €T, T, ...(AHUF)... 379 MY ST ..(HALUTH)... TS R I1T 82 ...(FTHH)....
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sft eften fafRen : &5 A7 smuss! ari g <ff, 3@ sy 9 a1 g
Y Sgmafa : [k i, s aifem

MS. SUSHI1LA TIRIYA (Orissa): Mr. Deputy Chairman, Sir, | thank you for having given me the
opportunity to speak on the General Budget 2009-10. Sir, | support the General Budget 2009-10. Sir,
| congratulate our Finance Minister and our UPA Chairman, Soniaji, and our Prime Minister, Dr.
Manmohan Singh, for presenting a balanced Budget, which he has placed through the Finance
Minister and | would say, the burden-free Budget, the neutral development Budget, looking at all
corners of life, throughout the country, So, Sir, after the new Government is formed, the General
Budget 2009-10 has been presented by the Govt. They have taken into account several points,
several corners and several spheres. Some Members on the other side have criticised the Budget,
but | appreciate and | congratulate them that they are looking after more and more of the rural India.
Sir, our late Prime Minister, Shrimati Indiraji, had a dream. Our late Prime Minister, Shri Rajiv Gandhi,
had a dream. Shrimati Indiraji, while making her last speech in Bhubaneswar, had said, ":I:ﬁ("ﬁ'%T DT
i off) 2 frearsr & iy 91 ) AR SR A 331 397 P oo el TR SIBR SRR ST A T,
3T El’c_.!TQ"PfI This was her last speech in Bhubaneswar. So, it is time now to fulfil the dream of our late
Prime Minister, Shrimati indiraji. Sir, after going through the Budget and the speech, | would like to
congratulate the Finance Minister for one thing, that is, the National Mission for Female Literacy.
Again and again, everybody speaks on that point but, in this Budget, practically, more stress is given
on the female education, female literacy. In the General Budget, for both, the Plan and the Non-
Plan, an allocation of Rs.10,20,838 crores has been made. But, basically, Sir, | must appreciate him
that he has given more stress on women, students and rural development. Sir, | would like to

mention about the Rashtriya Mahila Kosh. Since long time, it has been pending, it has been
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neglected. Now, he has given Rs.500 crores for Rashtriya Mahila Kosh so that it could function more
effectively and SHGs could function more effectively. As for girls' education, a number of schools,
colleges and residential schools for SC/ST will be opened up even for the urban poor. Sir, | being the
Member of SC/ST and also a woman, | congratulate him for giving priority to girls' education. Then,
Sir, in this Budget, stress has been laid on providing loans for study purposes. After passing out
matric or higher secondary, for taking admission in some professional colleges, students take loans.
Sir, | request the Finance Minister to provide more allocations for study loans, because, nowadays,
even the rural youth, after the development of IT section, are trying to go in for higher studies in
urban areas. But, economically, they are very poor and if the allocation made for the study loans is
enhanced from Rs.5 lakhs to Rs.10 lakhs, if it is made according to their profession, their standard, it

will be more beneficial for the students.

Sir, | want to make one point on agriculture. In 2007-08, the allocation for agriculture was Rs.
287.00 crores and now in this Budget, it is Rs. 325.00 crores. Sir, the Finance Minister has assured
the nation that there will be a growth rate of 4 per cent per annum in agriculture. It is welcome step
though there has been criticism in different media, in electronic media and newspapers. In different
corners, there has been criticism, but, | believe, if we all look after the interests of the farmers,
agriculture and the rural India together, we will definitely be able to achieve this growth rate of four

per cent per annum.

Sir, in the Interim Budget, the Finance Minister had announced a training programme for the
agricultural farmers. He announced that Indian Council of Agricultural Research, Agriculture
Research Centre and the Agriculture University of the State will look after the training programme for
1000 farmers and they have appointed 100 trainers for this purpose. The training period will be 7-8
days' programme and they will give training to them as to how more growth can be achieved in the
rural areas and at the village level. My sincere plea is, if we do not look after this training programme

which has been started for the rural people, how will the Food Security Bill be implemented properly ?

Now, | come to the implementation part. There is Rajiv Gandhi Grameen Vidyutikaran Yojna at

the village level.
MR. DEPUTY CHAIRMAN: Please conclude.

MS. SUSHILA TIRIYA: Sir, it is my last point. The allocation for it in 2006-07 was Rs. 3000 crores
and 2007-08, it was Rs. 3983 crores ...(Time bell)... But, Sir, in the rural area of my district, not even
a single village was taken up for electrification during the last five years under the Rajiv Gandhi
Grameen Vidyutikaran Yojna. If the implementation is done in this way in the rural villages of our

country, how can we achieve our target at the village level in different States? My sincere appeal
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through this House to the Finance Minister is that whatever may be the Budget, we should have
some implementation agency here also which can look after the implementation part of it at the grass
root level so that the hopes and dreams of the Finance Minister and the UPA Government will be

fulfilled.
Now, Sir, | come to my last point. ...(Time-bell)...
MR. DEPUTY CHAIRMAN: Earlier also you mentioned 'this is my last point.' Please conclude.

MS. SUSHILA TIRIYA: Sir, there are so many new schemes here. One is, Rajiv Gandhi Awas
Yojana for making the urban and rural areas slum-free. | also welcome that. ...(Time-bell)... My point
here is, before making the rural areas slum-free, first, we have to take steps to make the urban areas

slum-free. Thank you, Sir.

SHRI KUMAR DEEPAK DAS (Assam): Sir, | rise here to represent the North-East. Sir, as far as
the North-Eastern Region is concerned, the required growth rate of GDP at 2006-07 prices in terms
of percentage was equivalent to the national average growth rate of GDP, at 9 per cent; during the
Eleventh Five Year Plan, it should have been 10 per cent; during the 12 Five Year Plan, it was 13.67
per cent: during the 13th Five Year Plan, 16,37 per cent; the required growth rate is 12.99 per cent
per annum; the required additional investment is Rs. 13,29,891 crores. This has been given in the
Vision 2020 document which has been released by the hon. Prime Minister on 2nd July, 2008. Now,
my question is whether the Budget has reflected the solution of such various long-standing problems
of the North-East. Is the Government going to solve the problem of regional imbalances? For N.E.
states it has a vision but it has given no solution in its Budget allocations. Sir, this Budget has a
deficit of Rs. 4,00,996 crores which is the highest in the last 18 years. In the last Budget, there was a
provision of Rs. 106.88 crores for the water resources of the North-eastern Region. This year, in the
2009-10 Budget, it has been decreased by Rs. 16 crores. The Budget has totally ignored the
perennial flood problem of Assam. In the last Parliamentary elections it was assured by the Prime
Minister that the flood problem of Assam would be solved, considering it to be a national problem;
but the Budget is totally silent in this regard. Development of North East needs significant emphasis
on creation of investment climate for providing modern infrastructure for improving connectivity both

within the Region, with rest of India and the world.

Sir, we are talking about food security and other facilities to the BPL families. Sir, in the North-

eastern Region we must stop criminal wastage of resources. You would be astonished to...
MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI KUMAR DEEPAK DAS: Sir, in the North-East Region, in gas flaring, we are burning gases
worth about Rs. ten lakhs per day. Sir, we are talking about water resources but 70 per cent of the
water of entire India flows through the Brahmaputra river without being put to any use. Sir, we are

talking about more production in the agriculture sector.
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MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI KUMAR DEEPAK DAS: In Assam, Barpeta, Darrang and Nagaon districts are known for
cultivation of green vegetables. We have no food processing centre in those areas, not even facilities

of cold storages. Due to their farmers are earning less than the middlemen who are earning more.
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... Mohammad Shafi.

SHRI KUMAR DEEPAK DAS: Will the Government look into the matter and give priority to this

sector in the North-eastern region?
MR. DEPUTY CHAIRMAN: | have called the next speaker.

SHRI KUMAR DEEPAK DAS: Sir, this is the last point. The main problem of the common people
is that of unprecedented price hike. As prices of essential commodities are increasing, we are seeing
an increase in crimes like thefts, dacoities, murders and social disorder. Is this Budget. | want to
know whether this Budget has offered any solution to these problems. | want to know whether this

Budget will give us any assurance...
MR. DEPUTY CHAIRMAN: Please conclude. That is all.

SHRI KUMAR DEEPAK DAS: The hon. Finance Minister must enlighten us in this regard. With

these words, | conclude, Sir.
MR. DEPUTY CHAIRMAN: Mr. Mohammad Shafi. You have only five minutes.

it AgFIe AW (S MR HTR) : 31Tel o9 ST IR |IEd, goic W A AT 989 A
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MR. DEPUTY CHAIRMAN: Dr. Bimal Jalan. The last one!

DR.-BIMAL JALAN (Nominated): Sir, | am most gratetul to you for giving me this opportunity to
speak although | had yielded my portion of time to another distinguished Member of the House. Sir, |

know, the time is very short. The Finance Minister himself is present. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Your mike is off.

DR. BIMAL JALAN: Sir, | have just started by expressing my gratitude to the Chairman for giving
me this opportunity although | did not have this time available to me. As it happens, Sir, this is also
my last intervention on the Budget in this august House and in front of many political leaders. No
doubt, in my professional capacity, | will be talking about the Budget later on but this is the last and
great opportunity for me to speak. And also, | remember that | had the great privilege of working with
the present Finance Minister, in an official capacity, when he presented all his earlier Budgets in the

early eighties. So, Sir, this is a great opportunity, and | am grateful to you for giving me the time.

| know, Sir, the time is short, and so far as the present Budget is concerned, a lot has been said;
a number of suggestions have been made and, by and large, | have no specific observation to add to
what has already been said, both positive and some negative. But the vision, | would say, that the
Budget holds out for the medium term is something that we can all aspire for, which is reduction in
poverty and removing poverty by 2014, employment, growth of nine per cent, and so on and so forth.
There is no doubt. And it also highlights some of the problems of resources, of delivery, and so on,
which are excellently put, and irrespective of which side we belong to, either this side or that side,

that all of us share, and some of them have pointed this out.

Sir, | want to confine myself, at this late stage, — and | do not want to take undue advantage of
your graciousness — to, what you might call, 'overarching issues' in the Budget-making process as
well as in our Annual Budgets that you present to the House, that we discuss in this House, and also

in the other House.

Sir, the first issue, which has been highlighted in many of the interventions, is with regard to three
financial, or, rather, three Budget-related questions. One is, of course, the fiscal deficit. The second
is the capital expenditure not being as high as it should be, and, in fact, it is about the same level as

compared to the past.
(MR. CHAIRMAN in the Chair)

And the third issue which is also financial in nature, — at least, half of it is financial, some of it
may not be financial — is with regard to delivery of services and how much it costs. Now, in my view,
Sir, all these three questions — it may not be apparent to you, but — as | can say. They are inter-

related. You take the fiscal deficit. | think that there is no difference of view, including that in the
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Finance Minister's speech or in the Finance Ministry's document, that this level of fiscal deficit, is
unsustainable, as Mr. Rangarajan put it. It is unsustainable; if it were not in the fiscal Budget which
was presented by the Finance Minister, he would not have talked about reducing it from 6.8 to 5-4.2.

So, that is one question that we have to grapple with.

The second issue relates to capital expenditure which is not increasing. That is another perennial
issue with us. You can allocate money for capital expenditure, but we cannot spend it. This

happened in the previous year; it keeps on happening. Whatever you allow for it, it will not be spent.

The third issue, Sir, is with regard to the public delivery system. | am, here, not quoting Mr. Rajiv
Gandhi about 25 paise or 15 per cent, but the fact remains that according to the latest Planning
Commission study, for a delivery of one rupee to the 'below poverty line' person under the targeted
Public Distribution System, we spent Rs.3.35. So, you can see how these three issues are related. If
we could save three rupees and thirty-five paisa or even rupees two in terms of waste in transferring
funds in our poverty alleviation programmes, in our employment-generating programmes, if you
could deliver credit or infrastructure investment, then the fiscal deficit will not be as high as it
recurrently happens. How do you tackle all these three problems? Sir, | don't want to go into it. But,
| think, we should take some lessons that this can't be done unless you make some fundamental
reforms in the way in which we have done it in our Ministries. India is, probably, the only great
democracy where you have Ministers or Ministries. On every issue of expenditure, whether it is
capital, whether it is public delivery, whether it is fiscal deficit control, you find that there are 10
Ministries involved and you would find that there are three tiers. There is the Centre; there is the
State; there is the district; and then there is the gram panchayat. The Centre blames the State and
the State blames the Centre. All this costs money; all this creates fiscal deficit; all this delays the
implementation of your highways and so on and so forth and all this delays the public delivery

system.

On this first point, | would say, let us take a lesson from why our great country can provide free
and fair elections for 670 million people on time. But it can't construct a power plant on time which a
private sector can construct. It can't construct a highway on time which a private sector can
construct. Why is it so? Under our Right to Information Act — we are very proud of it — you can ask a
question and you are time-bound to give it to us. But you can't provide food on time. Why? Let us
ask this question. The fundamental reason for this is that we don't have a structure which is at arms-
length from the Ministries. The policies shall be decided by the Government or by the Ministry. But
the delivery, like the elections done by the Election Commission, like the appointment of Civil
Services done by the UPSC and not by the Home Ministry or the Department of Personnel, should be

with the independent structure. The RTI is accountable to you. But it is done independently and
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autonomously. | don't want to go into the details. If we want to take care of credit problem, if we
want to take care of our capital expenditure, if we want to take care of our fiscal deficit, if we want to
take care of our public delivery system, the central issue is that we should try and keep it at an arms-
length from the Ministries. You have to turn the whole system upside down whereby your Five Year
Plan should become one year plan. | will come to this a little later. But you should have one year
target, one year plan, within a Five Year Plan and so on and it should be implemented annually and
somebody should be responsible for that and that should be, perhaps, the Minister. You can take
into account all the constraints. But let them be implemented. The entire power should be given to
the National Highways Authority to build roads, the entire power to build power plants should be
given to the power authority. Why should a country of 100 crore people, 1.2 billion people, depend on
one person? All of us breathe a sigh of relief when the some were changed. Why? Why should
construction of highways, construction of power plants, and provision of services depend on who the
Minister happens to be. Even if you are elected with full majority, 100 per cent majority, you represent
less than 0.2 per cent of the people. If you take the constituencies, 543 Members of one House, even
you calculate 0.2 million, it is 0.12 per cent. Yet, he or she is the person whose performance,
determines whether | will get my food or whether | will get my highways or whether | will get my

bridges or whether | will get my power. This is the first issue.

The second issue directly relates to the Budget. If you take the last 20 years, 20 years ago India
was a low-lying country. Every year we had a balance of payment problem or something. When you
became the Finance Minister, | happened to be in the North Block at that time and, probably, |
received you there. India had borrowed from the IMF and we were trying to make our balance of
payments met. We were all under debt and received aid from World Aid India Consortium and so on
and so forth. Every year the concentration was on the management of the debt problem. Today we
are talking that India and China are the fastest growing countries. So, India has changed. India has
risen. Our people have become better and our opportunities have become great and for that we can
take enormous credit. But what has not changed is the budget-making practice. Why should we be
changing tax rates every year, from 10 to 12 or 12 to 10 or something from here and something from
there? My suggestion to the hon. Finance Minister is, have only one budget, that is, Budget Part-1.
Next year, let us reform, as he has reformed some of the taxes, given up some of the taxes, our tax
system. In 2010, let us announce that this is the five-year plan, rather this is my five-year tax system
and that there will be no change in it, that this is stability with continuity of which we are very proud.
Let us have stability with continuity in our tax structure. What the budget should do is, it should talk
about what we have done annually, what the challenges are, what the opportunities are about which
he has talked at great length, in a very decent and excellent way that this is what we should be

discussing; the expenditure priorities, the Plan priorities, the ability to deliver and so on and there will
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be no change in any tax rate. It should be announced in advance. Maybe, this would not attract
headlines; maybe, this would not attract 24-hour TV interviews. But it is worth doing for the sake of
our country that we can discuss the big things and not the small matters like what has changed from
9 to 10, what has changed from 10 to 12, or what has changed from 12 to 15 and something has

changed from 15 to 12.

With these words, Sir, | thank you very much for giving me this opportunity to speak in this
august House in front of several political leaders who will be leading our country for, at least, the next
decade or two. | hope that next year's budget would set the pattern for the next 20 years — what was

set in 1984 was up to now — and we should be able do it till 2025. Thank you.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. Deputy Chairman, Sir, it is my
privilege to have an opportunity of responding to the various observations made by the hon.
Members and my colleagues belonging to this House. | could not remain physically present in this
House to listen to the speeches of all the Members, but | could listen to as much as possible while
disposing of my duty in the other part of the building, in my room. At least, | could listen to Shri
Venkaiah Naidu, Spokesperson of the principal Opposition Party, who spoke at length for almost an
hour. | should have listened to others, but it was difficult because of the time constraint which we
had. | have gone through the observations, the copious notes taken down by my collaborators and
colleagues. | deeply appreciate the observations made by the hon. Members and analysed proposals
from different sectors. Yes, there is criticism, there is divergence of view, but there is nothing wrong
in it. | did not find a single criticism from any hon. Member with a motive or with an anxiety to criticise
for the sake of criticism. Everybody has tried to appreciate in the context of his anxiety to address the
broad national issues and wherever they have found that there are shortcomings, naturally, they are
expected to bring the attention of the Government, of the House and of the people to those aspects.
Therefore, if somebody asks me or authorises me to characterise the debate in this House and in that
House, | would say, it was constructive, and each and every observation reflect the ardent patriotic,
national spirit of all the participants to improve the lot of the country. They have spoken with this
spirit, and | have taken their observations in that spirit. It is the collective approach through which we
can address the problems of this country. When | presented the Budget, | was fully aware of, and
conscious of the very difficult situation under which | was asked to make this task, to present this
Budget: In the Interim Budget, which | presented, | expressed my observations by saying that certain
parameters which | laid down-from (a) to (k), the eleven objectives that I laid down, which the next
Finance Minister was to follow — to improve the condition of economy, naturally, | had to see how
best | could do to implement the prescriptions that | prescribed a few months ago, and that got

reflected in the various Budget proposals. At the same time, | knew that | am not presenting the
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Budget of the full 12 months, starting from 1st April to 31st March. It is fragmented; for the first two
months in the Interim Budget and for the remaining period in this Budget. Naturally, there had to be a
lot of coordination. And, | must frankly admit that it was not a very easy decision for me to face a
situation where the fiscal deficit and revenue deficit would go to such an extent by bursting the
FRBM. | have no doubt that after the legislations, both the Central Government and the State
Governments have been able to consolidate the fiscal position, and the fiscal discipline has been
restored to a considerable extent because of sincere efforts made by the State Governments and the
Central Government. | compliment all my colleagues in the States and in the Centre who have been
able to more or less adhere to the target of the FRBM. But, still, | had to cross this. Why? It is
because | had to decide what the option left to us was, whether | would mechanically adhere to the
FRBM target and do not provide adequate resources for the development to generate a demand.
Exports are going down for the consecutive nine months, starting from October. As for the
manufacturing sector, | will come a little later. We have provided certain stimulus, practically, four
stimulus packages. The first one was in December, 2008; then, in January, 2009, the third was on
24th February, 2009, when | finally got the approval of the Interim Budget in the Lok Sabha. And the
fourth one, which | have provided in this Budget. In absolute terms, the first fiscal stimulus amounted

to Rs.1,86,000 crores.

And the fourth one will also add additional sums of Rs. 35-36,000 crores and will lead to almost
Rs. 2,18,000 crores. It has started yielding results but | must say it is slow. It is visible but it is slow;
nevertheless it has started yielding results. For instance, production by major steel producers
registered a growth of 13 per cent in June, 2009; cement production increased by 13.1 per cent in
June, 2009. | am talking of May-June figures only pertaining to this fiscal year and on a comparative
basis with year-to-year figures during the same period. Sales of automobile sector including two-
wheelers rose by 17.4 per cent in June and, taken together, it is 14.3 per cent; consumer goods
continued to record a double digit growth at 12.4 per cent in May, 2009 over the corresponding
period of the previous year. The number of mobile phone connections — and a mobile phone
nowadays is no longer a luxury item; even villagers have them; and it has improved our
communication network substantially- increased by 49 per cent and, approximately, twelve million
mobile connections were added during the month of June. These are small beginnings. But
nonetheless, these are beginnings and, if we continue, the situation would improve. But the basic
question remains that why | should have done this; while presenting the Budget; | thought what is
required right now is to achieve a higher growth path in the shortest possible time, as fast as
possible. And, | firmly believe, Mr. Chairman Sir, because we could achieve this growth from 2003~
04 to 2007-08, in these five years, including one year of the NDA regime, an average of 8.6 per cent

and because of 9 per cent growth in three consecutive years, ending in 2007-08, added muscles
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enormously to our economy by improving the tax-GDP ratio to the level of 11 plus percentage from a
level of 8 plus percentage. That could ensure the capacity of the Government to deliver goods to the
needy people at the time of their need. | would like to most respectfully and humbly say that, as
Leader of this House, | had the privilege of presenting three consecutive Budgets in 1982, 1983 and
1984, and | think the present Leader of the Opposition has become the Leader of the Opposition of
the House of Elders at an age younger to the one at which | became the Leader of this House in 1980.
| congratulate him and it clearly demonstrates how the country's future is more and more passing into
the able hands of the younger generation. | could not think of at that point of time that a day would
come when the Indian Government would be able to take a decision by providing relief to 3.51 crores
of poor farmers who are indebted by resorting to the debt waiver scheme to the tune of Rs. 65,000

crores of rupees. It was possible because at that point of time we had the capacity to do so.

As we had the capacity to introduce a legal guarantee for providing job on the demand basis to
every unemployed rural youth in all the districts of India, of course, not by one go, but in phases,
starting from 2006, it was possible. Therefore, for growth, from where the resources would come?
Surely, external resources would not come. What has happened, when Mr. Venkaiah Naidu was
making his observations, yesterday, he said, yes, reforms, liberalised economy, correct fiscal and
monetary policy, sound economic fundamentals attract capital from outside. But, that is in a normal
situation, not in an extraordinary situation like this when the impact of world financial crisis and
meltdown felt from the month of September onwards, what happened, a knowledgeable Member like
him is fully aware of it. So, we had to depend on generating internal demand in the quickest possible
time and to get the resources to make investment in those sectors where the demand generation can
be hastened quickly to come back to that path, as fast as possible. And, exactly, | did so. |
mentioned in my Budget Speech; | mentioned in a number of my interactions after presenting the
Budget through media persons and even in my reply in the other House yesterday, | mentioned that
this level of fiscal deficit is unsustainable, it cannot be maintained. But, how quickly we can come
back? And | have also indicated in my Budget Speech that yes, we should come back. We should
come back, as fast as possible. | have given a target, from 6.8 per cent to 5.5 per cent in 2010-11,
and from 5.8 per cent to 4 per cent in 2011-12. | would have been happy, if | could fix the target at 3
per cent for the year 2011-12, but | did not want to take too ambitious great leap. As Mr. Venkaiah
Naidu correctly pointed out that when it has taken years to come down from 5.3, 5.6, 6 per cent to 3
per cent, how do you expect that after a year, you will be able to reduce it by 1.5 per cent and after
another year, by another 1.5 per cent or 2 per cent? It is because, this year, | had to undergo certain
extraordinary expenditure. | had to make some provisions for some extraordinary large expenditure,

which may not be necessary every year. Take the case of Plan. All of you are knowledgeable
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Members, everyone of you know it fully well, when we have the Five Year Plan, we try to reach the
target, and if luck favours in real term, or even, at least, in the nominal term, over a period of five
years, that is 100 per cent step up over a period of five years, average 20 per cent. This year, | had to
step up the developmental outlay, both in the Interim Budget, and after the Interim Budget, during
the full Budget, from Rs.2,43,000 crores at BE to Rs.3,25,000 crores. Straightaway, a step up of
Rs.82,000 crores! In terms of percentage, it is almost 33 per cent! It cannot be expected that every
year, the Finance Minister will step up the Plan allocation by 33 per cent. Then, there would be no
need of a Five-Year Plan and we can complete the Five-Year Plan in three years. But, this particular

time, the present level of the economic situation demanded that level of extraordinary expenditure.

We had to implement the recommendations of the Pay Commission, and Sixth Pay Commission
arrears this year. Surely, every year, the implementation of the Sixth Pay Commission does not
come. It comes at the interval of every ten years or so. So, certain big ticket expenditure | had to
incur this year in a situation where our revenues are going down because of the sliding exports,
because of the slow growth or negative growth in manufacturing sectors and in other sectors. The
excise duty collection has come down, the customs duty collection has come down. All these figures
are available in the Budget document, | need not repeat them. But, in direct taxes, the rate ot growth
has come down, no doubt; but, in absolute terms, not. Therefore, | thought, let me resort to higher
fiscal deficit. If it is possible to come back to the higher growth trajectory as fast as possible —

perhaps, it would be possible for us to meet the fiscal target as soon as we can do.

One question and very relevant question comes. With such a heavy dosage of borrowing, would
the Government not crowd out the private sector for further fresh investment from the market? This
question is very legitimate and apprehensions have been expressed in the trade circle, industry
circle; and, | responded to it by saying that the Reserve Bank of India has managed the
Government's borrowing burden very efficiently in the past year and it would be possible for them to
do so this year also. Here, serious concerns have been voiced on the implications of the
Government's borrowing programme, 'undermining the cost and the availability of funds for the
recovery, in growth, in the private sector investment. The net market borrowing requirement for
2009-10, through Government of India debt securities works out to Rs.3,97,957 crores. The actual
net borrowing through the Government security in 2008-09 was Rs. 2,21,472 crores.
Notwithstanding the increased borrowing in the current year, the cost of borrowing has been
significantly lower so far. During the first half of 2009-10, the Government market borrowing of Rs.
2,41,000 crores of debt security is being supported by the RBI through its open market operations, It
has to be understood and | would like to emphasise because some misconceptions have been
articulated. It has to be understood that open market operations of RBI should not be confused with
monetisation of the Government borrowings and that the Government has no intention of monetising

its debt. This aspect, | thought, | should bring it to the notice of the hon. Members. The RBI has
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taken several other steps to improve the liquidity in the market and availability of the finance for the
private sector since mid September, 2006. It has cut the Repo Rate by 425 basis points and the
Reverse Repo Rate by 275 basis points. The Cash Reserve Ratio has also been reduced by 400 basis
points. Taking cues from earlier policy rates and easy liquidity conditions, all public sector banks
have reduced their deposit and lending rates from time to time during this period. There is, therefore,
no reason to be concerned about the private sector being crowded out because of the increased
Government borrowings nor should one be unduly concerned about the increase in the nominal

interest rates.

Mr. Chairman, Sir, | would like to point out another aspect. Mr. Venkaiah and some other hon.
Members have also referred to it. It is about the reforms. Most respectfully | would like to submit that
the Congress Party had introduced the process of reforms in early 90s, which is known as liberalised
economic policy and the country went through a series of debates over the years. But, thereafter,
every subsequent Government, whether it is formed by the NDA or even it is non-Congress, non-
NDA Government in which Communist Party of India was also a participant between 1996-98 and, of
course, after the NDA, including the UPA Government, followed the path of economic reform.
Therefore, there is no question of diluting the process of economic reforms. But, at the same time,
reform is not a mantra which is to be chanted every now-and-then. Reform is a continuing process
and the Government of the day is engaged in carrying on the process to the logical conclusion as per
its own judgment and assessment of the situation. The earlier Government did that. | am exactly
doing the same. And, | believe, whichever Government comes, it will continue to do so. Yes, there
may be some differences about the degree of certain actions taken at some point of time. There may
be differences as to what action has to take, to what extent one should go and one should not go.
Obviously, there could be debates, discussions and suggestions on them. Therefore, it is not
correct. Most respectfully, Mr. Chairman, | would like to submit, disinvestment is not the only
indicator of reforms. It is a part of the Government's programmes. Therefore, if the Finance Minister
has not come out in his Budget Speech with a list of public sector companies that this company will
be disinvested to this extent and that company will be disinvested to that extent and if it not there or
absent and if somebody believe that heaven has fallen, most respectfully, | would like to submit, | do

not subscribe to that view.

This is an exercise, which is continuing. As | mentioned yesterday in the other House, as |
mentioned in reply to the debate in the other House, in the morning, if you had allowed me to reply to
the question which was relating to disinvestment, in this House itself, you would have got the
answer. But the hon. Member, surely, has got his answer in the written form. This is a continuing

exercise and policies have been clearly spelt out in the Government document pronounced by the
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highest person in the Government in the Presidential Address. Each and every hon. Member of this
House is aware that every word of the Presidential Address is drafted by the Cabinet. In the Address,
which he or she delivers at the Joint Session of Parliament, there, it has been spelt out, in my Budget
speech, | have spelt it out in a paragraph that we would like to encourage the people's participation.
These have been created by the people's assets. And, surely, it will not be utilised merely for the
consumption expenditure, throwing away the family silver to meet the luxury consumption or daily
consumptions. Even for the fund created out of the disinvestment proceeds, you know well laid out
schemes are there. It is for modernisation of the public sector enterprises; it is for meeting the
requirements of their own needs; it is for upgradation of technology and modernisation. Therefore,
these things are within the domain of public knowledge and part of the Government policy. That is
why | felt that it was not that much necessary to spend that much time in respect of that. Now, it has
been pointed out that we have not done enough for agriculture. Mr. Chairman, Sir, enough is always
relative. Sir, we had Budgetary transactions of Rs. 2,00,000 crores or Rs.3,00,000 crores. If we had
spent some money, it could have been in terms of percentage which is very high. But when the
Government's budgetary transaction crosses Rs. 10,00,000 crores, even few thousand crores
appear to be not so hefty increase. Sir, coming to agriculture, what we have done is this. You will
have to appreciate that several measures are being taken, not merely through the Budgetary exercise
but also through various other measures. What do the farmers of this country want? They want
water; they want electricity; they want high-quality seeds; they want to be assured of the
remunerative prices of their produce. As for all these aspects, most respectfully, Sir, | would like to
submit that the UPA Government is aware of it. We did whatever we could in the first term and we
are continuing to do so in this term also. Take the case of agricultural credit. The agricultural credit,
even up to 2004-05 and 2005-06, was just Rs.85,000 crores. In 2008-09, it reached Rs.2,87,000

crores. This year, | have fixed the target of Rs.3,50,000 crores.

If you compare, surely, my distinguished colleagues will appreciate that it has been stepped up
substantially. Regarding the remunerative prices which are being provided through the Minimum
Support Price Mechanism, please look at the enhancement which has been given in the last five
years and make a comparison between the previous five years and you will find that it has been
increased substantially. Take two major grains, wheat and paddy. From Rs. 630 per quintal, it has
been increased to Rs. 1080 per quintal so far as wheat is concerned. So far as paddy is concerned, it
has been increased from Rs. 600 to Rs. 950 per quintal. Therefore, it is not correct to say so. It is so
regarding all other agricultural commodities, and the practice nowadays-many of the colleagues who
participated in this discussion were Ministers; they are fully aware of it—is that whatever

recommendations the Agricultural Prices Commission and other appropriate technical bodies make,
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on that basis we decide to enhance it. From their recommendations, there is hardly a case where we
have reduced it and this mechanism will continue. But it has its own cost. It has its own cost and that
cost is also to be borne by the economy. While making his observations, Mr. Venkaiah told that there
is divergence between the WPI and CPI. It is absolutely correct. The Consumer Price Index and the
Wholesale Price Index are not meeting. When the Wholesale Price Index comes to zero or negative,
there is no sign of moderation of Consumer Price Index to that extent. It is not correct to say that all
over the world everybody has accepted the Consumer Price Index. It is not that. More than 24-25
countries are having the WPI. Some other countries have single consumer price index. In India, we
have four consumer price indices, One for the urban non-manual employee, one for the agricultural
labour, one for the rural labour and the fourth one for industrial worker. The baskets of commodities
and their weightage in all these indices vary and they vary very sharply. | will give you just one
example that the food articles in WPI are just about 26 per cent. But food articles in most of the
Consumer Price Indices, whether it is agricultural labour, whether it is rural labour or whether it is
industrial workers or agricultural labourers, are more than 55 per cent. Therefore, the differences and
the divergence of the index would be there. At some point of time, an attempt was made by the CSO
to work out whether we can have, by converging all the four consumer price indices, one Consumer
Price Index. An attempt was made but it did not meet with much success. Still the experts are
working on it and the various interest groups and stakeholders are taken into confidence and they are

working on it.

In addition to the debt waiver scheme which | have already announced, | have also announced in
my Budget Speech that farmers can have short-term crop loans up to Rs. 3,00,000 at the rate of
interest of seven per cent. This is being worked out to six per cent for those farmers who repay their
loans on schedule. There is another problem, and it is a regional problem. It may also be there in
some other areas. But this was part of an old scheme which was announced along with the debt
waiver scheme. My predecessor and distinguished colleague, Mr. Chidambaram, had worked out
that those farmers who repay 75 per cent of their total debt due will be provided one-time relief and
they could avail of this opportunity up to 30th June, 2009. We received some representations and
thereafter, | have decided to extend that debt up to 31st December, 2009; | have extended it by six
months. Now, it is proposed to extend investment-linked tax incentives to the business of setting up,
operating cold chain and warehousing facilities for storing agricultural produce. Under this method,
all capital expenditure other than expenditure on land, goodwill and financial instruments will be fully

allowed as deductions.

Some doubts have been raised about inadequacy of financial provisions for the agriculture sector
and farmers in the Budget of 2009-10. It was mentioned by some hon. Members that it is only one
per cent of the total expenditure of Rs. 10,20,838 crores. If we go into the details of the various

expenditure proposals, hon. Members would notice that of our expenditure proposals, there were
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three items over which nobody has any control. These are the committed liabilities; we will have to do
it every year and we are doing it: on interest payments, on subsidies, on defence. If you take out
these three big-ticket items, you will find that the expenditure is not one per cent but 24 per cent,
almost one-fourth, of the total expenditure being budgeted for the various proposals related to

agriculture.

In recent days, there have been some concerns about the progress of monsoon. As | have
mentioned earlier, Government is monitoring the situation on a daily basis and is ready to implement
its contingency plan. It is ready. Some Members have agitated; in the morning, in the other House,
some Members wanted to have some discussions. Of course, this is not the appropriate forum for
me to comment on. The Business Advisory Committee of both Houses will decide on it, and if they
want to have discussions on drought taking the collective wisdom of the nation as a whole, which is
represented in this House and the other House through elected representatives, including Chief
Ministers of the States and other concerns, we can have them. We have the privilege of having an
eminent agricultural scientist, Dr. Swaminathan, amidst us. His advice and the advice of other
experts would definitely help us and they could give suggestions to us on how to overcome the crisis
which may be impending. But, at the same time, | would not like to press the panic button. By
pressing the panic button we do not get anything. If there is an adverse impact, there will be an
adverse impact everywhere, on electricity generation, on availability of clean drinking water, and it
would have a cascading adverse impact on many other things. But what do | gain by simply
expressing that 'it is going to be a very serious situation? People may come out on the streets. There

will be riots'. Yes, these are the consequences. These are the concomitants.

Any Government responsible and responsive to the needs of the people will have to address
these issues in collaboration with others. That is the job. And exactly we are trying to do so. The
fourth area of my concern is, and | have made adequate provisions for that, Mr. Chairman, Sir,
infrastructure. | thought this sector requires more investment. | had the privilege of working with Dr.
Jalan for umpteen number of years in the Ministry of Finance. In fact, in one way, Mr. Chairman, Sir,
| am fortunate and deeply indebted to some of the hon. Members belonging to this House with whom
| had the opportunity of working in close cooperation in various sectors, particularly in the
Government. | worked with Dr. Jalan, Dr. Arjun Sengupta, Shri N.K. Singh and host of others. Their
very valuable suggestions on the Budget have enlightened us. They have given suggestions, which
we will try to implement. Dr. Jalan has raised certain issues. My young colleague, the Leader of the
Opposition, is a distinguished constitutional expert. My little knowledge of the Constitution tells me
that taxation in this country is to be for one year. No tax can be levied and imposed as per article 365

of the Constitution except by the authority of law and law is passed by the Parliament. | do not know
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whether by one go we can have the taxation for ten years. So far as my knowledge for the taxation
proposal is concerned, even if you do not change the tax and even if you do not alter the rate, then
too also you will have to bring a Finance Bill for the approval of the Lok Sabha, for the debate and
discussion in this House, and thereafter, to return it to the other House. This is the constitutional
requirement, and perhaps, we cannot do away with it. But his other suggestion is very valuable. Mr.
N.K. Singh has also made a very valuable suggestion about establishing some independent agency
to look into certain aspects where the Executive in its day-to-day function cannot adequately
address them. Yes, in certain areas we saw our competence. People are coming from the same
system. Those who conduct elections do not come from Moon or from other planet. Most of them
are the civil servants of our system. But they can manage the largest functional democracy having
more than 700 million voters to elect 543 elected representatives from 543 territorial constituencies.
Therefore, it is naturally a legitimate question why the same people cannot construct a power plant in
three years or four years having a capacity of 500 megawatts or construct 30 kilometres of road or 50
kilometres of road in the possible time. So, there is definitely a need and we were aware of it. The
Prime Minister has appointed a Committee on Administrative Reforms under the present Law
Minister, Shri M. Veerappa Moily. That Commission has made important recommendations which are
under the active considerations of the Government and which will be taken care of. Certain other
concerns have also been expressed and | am also concerned with those. But here the choice is very

clear to me.

Yes, this is a high level of fiscal deficit. Some international rating agencies like Standard and
Poor's, Moody's and others can think of downgrading the rating. But, the question is: what would be
the first priority of the Indian Finance Minister - to take care of the Indian poor, or to adhere to satisfy
the requirements of a rating agency like Standard and Poor's? This aspect has also to be kept in
view. | do not pooh-pooh it. | am deeply concerned. My officers are in touch with them. But, please
remember, if we say that it is an extraordinary situation, extraordinary situation does not demand
normal, ordinary, routine solutions. It demands extraordinary solutions, extraordinary stakes. Ratings
of as many as 34 countries, including U.K., have been downgraded by many such organisations.
Many countries used to look at the fiscal deficit of India. Of course, we have come out of that
situation. Dr. Jalan was referring to it. In 1982, | became the Finance Minister for the first time. Prior
to that also, | was a Minister in the Government, but when | became Finance Minister for the first time
and presented my first Budget, my primary concern was to reach the Plan target. We worked
together; we worked closely in cooperation with each other, some of whom are sitting here. And, we
found out that yes, the ingenuity of the country, the talent of the people of this country could find a
way out. Many people, and perhaps, rightly so, pointed out that nobody had come out unhurt of the
IMF building. One set of borrowing leads to another set of borrowing. To pay interest, you have to

borrow more and you will ultimately fall in that debt trap. But, Mr. Chairman, Sir, it is part of history.
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When in 1982, | was criticised for borrowing from the IMF, in 1984, the same Finance Minister could
declare on the floor of the House that we had improved our balance of payments situation and we did
not require the last instalment of $ 1.2 billion SDR, which we wanted to borrow through the extended
funding facilities of IMF. We came out. We were not hurt. We did not come out on stretcher. We
came out with our head on our shoulders and high enough. Therefore, | have belief, | have firm
convictions that however deep the crisis may be, it would be possible for us to overcome the crisis.
But, how? Not by engaging ourselves in endless argumentative manner — like Prof. Amartya Sen
describes, 'argumentative Indian” — but, surely by collective and collaborative efforts. This House
represents all the major political parties. Every economists says — Yes, some of them have
expressed their doubts — whether it would be possible for us to introduce GSP from 1st of April,
2010. But, | do not find any reason if each and every section of the House feels that yes, it is
worthwhile doing it, why the political establishment of the country, which is represented by this
House collectively, cannot do it, and | must compliment the Empowered Committee of the State
Finance Ministers who are closely working to achieve this targeted debt and to keep away the
divergences and making serious efforts to bring convergence in their approach. And with their
conviction and confidence, | feel confident that if the BJP's State Finance Ministers feel, if the Left's
State Finance Ministers feel, if other parties' State Finance Ministers feel, or if they all feel, and if the
hon. Members belonging to those parties in this House feel, then what will prevail ? We will be able to
doit. So, we can achieve and overcome this crisis; we can achieve the targets, the target of creating
a situation where 'Food for All, 'Health for All’, 'Education for All’, would be available along with the
democratic right, the fundamental, basic rights, to live as human beings, decent human beings, and,
through the efforts, collaborative efforts, only through collaborative efforts, not engaging ourselves in
an endless argumentative manner. Thank you, Mr. Chairman, Sir, for giving me this opportunity to

speak.
MR. CHAIRMAN: Thank you, Mr. Mukherjee.

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, 1 totally agree with the hon. Finance Minister, on
the last point he has made. Now that it is the first year, and also the beginning of his new term, he is
giving us a lot of hope, and we only hope that the hope will become a reality! And | can assure him
that the Opposition and, particularly, the BJP will not be seen wanting in any of the matters where
they require our support if it is in the larger interests of the country. As he said 'l do not want to have

any further argument', we proceed further.
MR. CHAIRMAN: Thank you. Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, as 'Left', we do not oppose the reforms per se, but what we
want is that the reforms must be pro-people. That is the concern the Left has got. | hope, the

Finance Minister appreciates the position of the Left.
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MR. CHAIRMAN: Thank you. Now, Shri Pranab Mukherjee to move a motion for consideration,

of the Appropriation (No.2) Bill, 2009.

GOVERNMENT BILL
The Appropriation (No.2) Bill, 2009
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, | beg to move:

That the Bill to provide for the authorisation of appropriation of moneys out of the Consolidated
Fund of India to meet the amount spent on certain services during the financial year ended on the
31st day of March, 2007 in excess of the amounts granted for those services and for that year, as

passed by Lok Sabha, be taken into consideration.
The question was proposed.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, | have small submission to make. Sir, this
Appropriation Bill was laid yesterday, and it is being introduced just now by the Finance Minister. This
is about the extra money spent during the financial year ended on 31st March, 2007. They could have
brought it in 2008; they could have brought in February when they brought the interim Budget. So,
what was the reason tor delay? | would appreciate if he can just explain it. We do not want to discuss
this matter. Because it talks about the Ministry of Company Affairs expenditure, a small amount, the
defence services, Army, and, then, the interest payment and repayment of debts, and the Ministry of

Mines expenditure, | just want to have an explanation from him. That is all.

SHRI PRANAB MUKHERJEE: Sir, with your permission, | would like to say that it is correct, and
it has also been the practice, that during the presentation of the regular Budget, sometimes, we
raise the supplementary demands for the approval of the hon. Members. Supplementary demands
are anticipated as and when the Members come to know, when the various Ministerial colleagues
demand from the Finance Ministers that some more money, additional allocation is to be given, it has
been the practice of every Finance Minister, whether he sits this side — every Finance Minister will be
sitting this side. Whether they sit that side or this side, they assure their Ministerial colleagues that
they will bring it as 'the supplementary demands'. That is the supplementary demand. But,
sometimes, it happens that whatever expenditure was assessed was processed, but, as per the
parliamentary practice, it was intended that every expenditure is to be approved by the Parliament.
So, how to regularise it? This is being regularised, when the GAG draws the attention of the
Government to these excess payments. It is discussed in its report and it is mentioned in its report. It
is taken into account. The CAG's recommendations go to the PAC and the PAC makes its
recommendations and gives directions to regularise it and get the approval of the Parliament for

these excess payments. This practice goes on every year. That is why, at the time of the
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presentation of the Budget, there are Supplementary Demands every year, which you may have
noticed. This time if didn't bring the Supplementary Demands because after the Interim Budget, the
General Budget came. But from November onwards it will come and it will come again at the time of
the regular Budget in February, 2010 as well as some excess grants which will be allocated in the
intervening period. This report is available only in January-February.

MR. CHAIRMAN: Now, the question is:

That the Bill to provide for the authorisation of appropriation of moneys out of the Consolidated
Fund of India to meet the amounts spent on certain services during the financial year ended on
the 31st day of March, 2007, in excess of the amounts granted for those services and for that

year, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.
MR. CHAIRMAN: Now, we shall take up clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRANAB MUKHERJEE: Sir, with your permission | beg to move:
That the Bill be returned.
The question was put and the motion was adopted.

MR. CHAIRMAN: We shall now take up Special Mentions for 15th July. Dr. Subbarami Reddy.

He is not here. Shri Tarig Anwar.
(MR. DEPUTY CHAIRMAN in the Chair)

SPECIAL MENTIONS

Demand to take remedial steps to fight the drought due to

delay in moonsoon in the country

SHRI TARIQ ANWAR (Maharashtra): Sir, | would like to bring to your kind notice the following
matter of urgent public importance that the water level in major reservoirs across the country has
gone down to 11 per cent of the total storage capacity raising concerns over its impact on Agriculture
as monsoon condition continues to remain grim. There is every possibility of acute shortage of
drinking water in the country if the rainfall situation does not improve. The weekly report of important
reservoirs, released by the Central Water Commission, reveals that the storage capacity of water in

reservoirs located in the country is neither sufficient for drinking purpose nor for agricultural activities.

Sir, the present situation will definitely affect agricultural activities as well as power production in

the hydel power plants. We have ample stock of food in the country but if the North India remains rain
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deficient for some more time pressure will build up. It will definitely affect the food targets for this year

and will result in increased prices of commodities in the market.

The Government of Madhya Pradesh has already declared 16 districts as drought affected and

seeking relief from the Centre.

So, Sir, | would like to request the Government through you that immediate remedial steps

should be taken in this regard.
Demand to take steps to make groundwater free of contamination

SHRI RAJEEV SHUKLA (Maharashtra): Sir, besides a rapidly depleting ground water level, the
country is facing another major problem on the waterfront. According to the statistics available with
the Central Ground Water Board, groundwater contamination has spread over 200 districts in the

country. The groundwater contaminants include salinity, iron, fluoride and arsenic.

The States affected are Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Orissa, Punjab, Rajasthan,
U.P., Tamil Nadu, Tripura, West Bengal and Delhi, Groundwater is being used for drinking as well as

agriculture purposes.

Salinity and iron make the taste of water and vegetables cooked in it unappealing. Long-term
usage of water with fluoride can lead to tooth ache and crippled bones, while arsenic can cause

cancer and skin pigmentation.

Government should initiate effective steps to free groundwater of these contaminants and also

make available facilities for treating the patients affected by these contaminants. Thank you.
DR. PRABHA THAKUR (Rajasthan): Sir, | associate myself with this issue.
Demand to resolve the problems of striking employees of income tax department

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, as an ex-employee of the Income Tax
Department, | am very much concerned for their just and legitimate demands. | am informed that as
the demands arising on account of the Sixth Pay Commission have not been, properly, looked into

by the Finance Ministry, the Income Tax employees all over the country are likely to go on strike.

The employees have opposed the outsourcing of Income Tax return processing. The second
issue is about revision of pay scales of Inspectors as recommended by the Pay Commission. The
other two demands are regarding mobile charge and departmental examinations as per old course.

These demands do not involve heavy financial burden and hence require urgent attention.

I, therefore, request the hon. Finance Minister to instruct the Revenue Secretary and concerned
officers of the Central Board of Direct Taxes to look into the just grievances of the employees and

accept their demands without any further delay.
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The strike can be avoided if the required negotiations are held as early as possible. Thank you.

Demand to make "Castle Hill" in Mussouri a museum

in memory of Maharaja Dulip Singh

SARDAR TARLOCHAN SINGH (Haryana): Sir, | make a strong plea that the Government should
honour the memory of our last Sovereign Maharaja Dulip Singh. We are aware that when the entire
India was occupied by the British, Punjab, Kashmir and parts of Afghanistan remained independent
where Maharaja Ranjit Singh ruled for 50 years. After his death in 1839, there were Anglo-Sikh wars
and ultimately with conspiracies Punjab was annexed in 1849 and eleven years old Maharaja Dulip
Singh was dethroned and taken away to Mussouri where Castle Hill Estate was acquired with Punjab

funds to keep him away from Punjab. He was exiled to England in 1852.

After realising the crafty moves of the British, Dulip Singh revolted against them and left for India
in 1886 but was arrested in Aden and his entry in India was banned. He went to France and Russia to
get help for war against the British and also set up a parallel Govt. in Pondicherry. He couldn't

achieve his objective and died in Paris in 22nd Oct, 1893.

The Indian community in U.K. has put up his statue and museum where he lived in England. |
request that the Castle Hill, Mussouri which is now the property of the Survey of India but originally
belonged to the Maharaja may be made a museum on his life by the Ministry of Culture in association
with Maharaja Dulip Singh Memorial Society. This will provide an opportunity to the new generation to

know our heroes and historical events during foreign rules.
SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | associate myself with this issue.

Demand to take effective steps for completion of various

road projects specially highways in Sikkim

SHRI O.T. LEPCHA (Sikkim): Sir, Sikkim is a landlocked State and, as of now, there is no air or
rail link to the State. National Highway 31A is the only lifeline which connects the State with the rest of
the country. The people of Sikkim are solely dependent on this Highway for transportation of goods
and other essential commodities, and it is used by the people of Sikkim to travel from Sikkim to
different parts of the country and neighbouring countries. The National Highway 31A gets interrupted
frequently because of weather related problems as the terrain is hilly. Besides this, the Highway is
also disrupted by frequent bandhs and strikes held in the Darjeeling District of West Bengal bringing
general life of the people of Sikkim to a standstill. Since yesterday, bandh has again been started in
the Darjeeling District, and the National Highway is totally closed. The Government of Sikkim has
been repeatedly asking for help and support to maintain and build durable and all weather road
infrastructure in Sikkim for quite some time. Recently, the hon. Chief Minister of Sikkim has also

written to the Government reiterating their demand for better road infrastructure in Sikkim,
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particularly, the following: (i) Widening and upgradation work of the National Highway 31 A,
undertaken by the Border Roads Organisation, needs to be accelerated, and the Highway should be
brought to double-lane standards at the earliest for the benefit of the people, (i) An early sanction of
an alternative Highway from Melli, along the other side of the River Teesta, to Singtam and onward to
Ranipool. (iii) An early sanction of an alternative double lane highway to Gangtok from Ranipool via
Ranka under the SARDP-NE Phase-A. (iv) Request to include all uprgradation programme of State
Highways under Phase-A of the SARDP-NE instead of Phase-B as is being considered now.

|, therefore, request the Government to take urgent and effective measures for the completion of

above projects and proposals at the earliest.
SHRI SAMAN PATHAK (West Bengal): Sir, | associate myself with this Special Mention
Demand for strict monitoring of drug prices in the country

SHRI R.C. SINGH (West Bengal): Sir, lack of price control initiatives by Government helped
drug companies to overprice their drugs and profit margins. Some medicines fetched profit of
1000%, thereby denying the common man access to affordable medicines. The Government
promised that it would ensure availability of life-saving drugs at reasonable prices. Leave alone life-
saving drugs, even ordinary drugs have gone out of reach of common man. Even the Prime Minister
emphasized the need for regulation of drug prices. It is paradoxical that the Government of India
classified 354 drugs as essential medicines, but only 32 of these 354 are under price regulation. For
example, anaemia is a major problem in India, but anti-anaemia medicines are not under the Price
Controf Order. The same is the case with other drugs. Zoledronic acid, an anti-cancer agent, is
priced at Rs. 2,800 but some companies are charging Rs, 13,900 by selectively changing some
ingredients to evade price control; Orfloxacin, an antibiotic drug, is sold by one company for Rs. 110
and another company for Rs. 2,000; Clopidogrel, used for heart disease, is sold by a company for

Rs. 78 and another company for Rs. 1,020.

Many countries have price control in some form or the other. The U.K. has drug price regulation
scheme. Even though the U.S. has no price control, drug and insurance companies negotiate price
and sell drugs within that price bracket. But, here we have absolutely no control on drug prices.
Hence, | request the Government of India to immediately classify all the 354 drugs as essential drugs
and include them under the Price Control Order so as to ensure that at least, the essential drugs are

sold at a uniform price everywhere.
SHRI'V. HANUMANTHA RAO (Andhra Pradesh): Sir, | associate myself with it.
MS. MABEL REBELLO (Jharkhand): Sir, | also associate myself with it.
SHRI O.T. LEPCHA (Sikkim): Sir, | also associate myself with it.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | also associate myself with it.
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7.00 P.m.
Need to take effective steps to save the river Ganga
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Naxal menace rampant in the State of Chhattisgarh

MS. MABEL REBELLO (Jharkhand): Sir, aimost nine States of India are plagued by the Naxal
problem. Of them, Chhattisgarh is a very badly affected State. During the last three years, 706 tribals
and 443 security personnel have been killed. On 12th July, 2009, almost 42 cops along with the
district Superintendent of Police of Rajnandgaon were killed by Naxals. Almost 100 security forces

were killed in Chhattisgarh this year.

Sir, Rajnandgaon is the home district of the Chief Minister and it is shocking that both Intelligence
and police preparedness have miserably failed here. With such recurring incidents and police
casualties, civilians feel insecure. The rest of the country is extremely worried about the state of

affairs and about Naxalites declaring it a "liberated zone".

The Government of India should immediately ask for a report under Article 355 of the Constitution
of India. It is important that we learn a lesson from West Bengal where delayed response to Naxaf
attacks and their open defiance to administration led to a very explosive situation, which could be
brought under control only by Central intervention after belated requests. | would request that both

State and Central Governments, in collaboration, must start anti-Naxal operations at the earliest.
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SHRI S.S. AHLUWALIA (Jharkhand): Sir, is what she read just now approved ?
MS. MABEL REBELLO: Of course, it is approved.

MR. DEPUTY CHAIRMAN: It is approved

SHRI S.S. AHLUWALIA: But, tomorrow, everybody would make demands like this.
MS. MABEL REBELLO: But this is approved.

SHRI S.S. AHLUWALIA: No, this is not fair.

MS. MABEL REBELLO: It is approved.

SHRI S.S. AHLUWALIA: Today, in the morning, the hon. Home Minister has said that we have
not assessed the strength of the Naxalites. Who has not assessed? It is the Government of India. If
you want to impose article 355 or 356, then it should be against the Government of India as welll He

accepted ...(Interruptions)... Why?
MS. MABEL REBELLO: This is approved by the hon. Chairman!
MR. DEPUTY CHAIRMAN: That is all right.

SHRI S.S. AHLUWALIA: The Chairman might have approved it. But a little sense should prevail,
Sir. How can you allow such a thing? How can you allow it? ... (Interruptions)... Tomorrow, people
may demand that article 355 should be imposed in Tamil Nadu. The day after it may come against
West Bengal! What is this? It is all right that we are Members of the Council of States. But so far as
Naxalite attacks are concerned, even the Government of India is saying that we are failing; and you

say that it is the failure of the State! ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Shri Hanumantha Rao. ... (Interruptions)...
MS. MABEL REBELLO: But the Chairman has allowed it. ... (Interruptions)...
What is the problem in asking for information? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Ms. Rebello, there is some point. We will ... (Interruptions)...
MS. MABEL REBELLO: But the Chairman has allowed me.

MR. DEPUTY CHAIRMAN: That is a different thing, ...(Interruptions)... He is raising certain

issues, ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, it should be deleted from the record. ...(Interruptions)... What is
this, Sir? ... (Interruptions )...Such demands should be deleted. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You leave it. ...(Interruptions)... We will examine it.

...(Interruptions)...
SHRI'S.S. AHLUWALIA: Such demands should be deleted. ...(Interruptions)...

MS. MABEL REBELLO: That is my right. The hon. Chairman has approved it.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You are also not ... (Interruptions)...

SHRI S.S. AHLUWALIA: The hon. Chairman is not personally reading these notices.

...(Interruptions)...
Demand to take appropriate steps to solve plight of Indians abroad

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, many young Indians leave our country to
pursue higher studies in USA, Australia, South Africa, Canada and U.K. through proper visa
process. Their parents sell homes, take loans for funding their wards' foreign travel. Nearly 1,00,000
Indian students go to USA and 4,00,000 students from Asia go to Australia to pursue higher
education and provide services, skills to support booming economy in the respective countries. But,
what we are watching everyday is the increasing racial attacks on Indians. We have seen such
problems in USA, UK, Dubai due to competition with locals there. Now, we are facing problems in
Australia, South Africa, in addition, we have problems due to the Indian diaspora conditions in Sri
Lanka, Malaysia, etc. Our students are feeling insecure, unsafe and their parents are worried and
getting their children back thinking that the Government is not doing enough to protect lives of Indian
citizens. This is a serious social, educational, diplomatic and probably economic crisis that no one is
taking seriously. The foreign Governments are not acknowledging the gravity of the problem, or, their

own culpability and not taking any serious action to solve it.

Sir, |, therefore, request the Government to immediately take up the matter with concerned
countries and seek the assurance from them that a slew of steps, including increased patrolling and
setting up of a hotline have been taken to ensure the safety of Indians abroad so that these

unfortunate incidents should not recur.
SHRI S.S. AHLUWALIA (Jharkhand): Sir, | associate myself with it.
SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | associate myself with it.
MS. MABEL REBELLO (Jharkhand): Sir, | also associate myself with it.
SHRIR.C. SINGH (West Bengal): Sir, | also associate myself with this subject.

Demand to take appropriate steps to control soaring prices

of essential commodities in the country

DR. V. MAITREYAN (Tamil Nadu): Sir, the recent spurt in the prices of vegetables, dal, sugar
and edible oil is alarming. This comes on top of significant rise in the prices of rice and wheat in the
country last year. With a deficient South-West Monsoon, the price situation of all essentials in the

country is fast turning from an alarming situation into a precarious one.

Sir, with limited supplies, India is marginally self-sufficient on many essential commodities. With
the spectre of drought looming large, we could be falling short on food grain production as well as
those of fruits, vegetables and other food items. That in turn dynamites the assiduously built 4 per

cent growth story in the farm sector, which in turn torpedoes the overall growth plan of 7 per cent of

357



the Government. Crucially, with demand fast exceeding supplies, the prices of these commodities

are bound to increase.

The Government has been failing to curb the massive speculation that has been yet another
cause of this spurt in the price of essentials. Several market players have intervened both in the spot
markets and futures markets, wherever such intervention in futures market is possible and build up
huge positions. This has suddenly perked the demand for these products and in turn has been a
further trigger for the price rise. | urge the Government to clarify on the steps taken on tackling the
near drought like condition prevailing in the country, bringing down the inflation of essential
commodities, notably food items, curbing speculation in these items of mass consumption, reviving

the Essential Commodities Act and completely scrapping the futures market.
SHRI S. ANBALAGAN (Tamil Nadu): Sir, | associate myself with this subject.

Concern over scarcity of pure drinking water in the country

1. 9| STHR (ISR = ITFATART SfY, STl 8% AR BI ey Saggeal &l 941 59 91 4
IR g o5 8= wTol, a=afy, S A1 A7 & ST & fog g1 & 918 U1 & g8 el Sivkd ol 84,
STE AT G BT TBTT A AT 317 TR bl I+ Sftes & forg wapfar 1 <1 31

3J: B AT BT S W STHO PR &, fhg, B &1 91a & % e diaan 7 98 e
3R oo YIoTd, gF 9 Afte 7 S R a9 387 &, S 3 SeH! A1 IKId AT S T8
GRIE Fehdl

32 T F 3P & H AN INYE HAT FARTSS Geh oIt A Ui b fo1q faaer €, foraqsd HRom
B3 AN BRI IH THR BT FATRGT & RIGR ST GeT 9ird 8, Rraat wgh fafeean 9 9 Sw
THR A BRI H Tl T2 Bl

32 WRT ARBR I IR & b T Sl BT AIST g1 dTel HREM T Tl P TR
I g S| 7 STFeRT & qaTiad Uh el Fs STd Bl 1 a9 HieT qen w@ws a9 §
T 80 T @Y AT 31Tl 21 IS U8 FE & O WRBR W U SR I TATY T7 31 AEHT Bl
ST I1 1 BT BT B H T ey W5 Ugoldl SUe HRIY A1h 3 AEH 3d SRl 9 99
| TAT S ST Ul b |

Demand to make yoga and naturopathy accessible to every village

it shiarer T (B<iaTe) @ STl Sft, TR @) arfdrater serd) it # e § ok <)
|1 H It F AN IR B Y g SRR 98 TRI 9 $E1 W ST ©1 5 TR0 g
ST 9gd TATdl 811 81 TG AR a1 T &1 B- [ebdl | 41 ST © b AN a Wi fafdbear
# garsll o1 IUINT e 81, UR Sfa el § YR oy, TP Faw g, ur, Fig onfy &1 Suam
TP T faferea gl 21 2 911 a7 © 6 acha 7 57 foy ore amdfe el g vd <wr
$aA 3 FR1 T WRBR BT TETIAT BT ST o Bl
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=1 e g T ariior ey e Ao # AT g Wi e & forg o 9 amee @,
a1 uRier et | geh bes TIe & oY SATqH IR0 G Hrere el 3R TRg Jmara
DI ST AR I GAT TG BT AT TEATIAT ST F |

Demand to grant fellowships to muslim students on par with
S.C./S.T. under Rajiv Gandhi Fellowship Scheme

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, in the recent observations and
recommendations of the Justice Rajender Sachar Committee, it is mentioned that Muslims are
educationally, socially and economically backward. Most of the Muslim youngsters are not able to
continue their studies in all fronts, that is, school, higher and technical education, particularly in
higher education due to financial problems. In view of the above facts, | request you to provide
financial assistance to Muslims who are pursuing higher studies in Post Graduation for M.Phil.,
Ph.D., M.Tech., etc., through UGC/CSIR.

It is to be noted that recently the Government of India has started a new fellowship through UGC
to SCs/STs under the head of Rajiv Gandhi Fellowship for SC/ST students without appearing in
UGC/CSIR National Eligibility Test. On the same grounds and same guidelines, | request that the
Government should initiate steps to provide fellowships in the present Budget to Muslims to provide

equal opportunities to poor Muslims for continuing their higher education.

| also request and suggest that this fellowship should be named after the first Education Minister
and founder of the University Grants Commission, Maulana Abul Kalam Azad. This will be

appreciated by the Muslims throughout the country.

| request the Government to initiate action to implement this fellowship from this academic year

itself.

Demand to simplify the process of issuing loans to the micro, small and medium enterprises in

the country

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | would like to bring to the notice of the
Government the declining situation of micro, small and medium enterprises sector and request for
providing special package simplifying the procedures for the issue of loans to micro small and
medium enterprises as a step for boosting this sector. MSME sector has made a significant
contribution to industrial production and is vital to the country's economy. Over 300 million people
are getting employment directly or indirectly in 12.8 million MSMEs in the country. It accounts for
about 39 per cent of manufacturing output, 33 per cent of exports, and 6 per cent of the GDP. This
sector has been affected by the economic meltdown. The global financial situation continues to
remain uncertain and resultantly this sector is also facing a build up of a large inventory and delayed
payments. The nationalised banks and State financial institutions do not consider giving loans to the
MSE sector under the Credit Guarantee Fund Trust Loan Scheme, which is free from collateral

security for loans up to Rs. One crore. The GDP contribution of MSME sector is equivalent to
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agriculture whereas this sector receives lesser importance comparatively. Therefore, | request the
Government to view the contribution of MSMEs to the country's GDP equivalent to agriculture and
take necessary steps to ease the procedures for the issue of loan for this sector. Also, the
Government should instruct those nationalised banks and financial institutions to provide loan up to
one crore of rupees without collateral security under Credit Guarantee Fund. Trust Loan to save this

Sector from the meltdown impact. Thank you, Sir.

SHRI S.S, AHLUWALIA (Jharkhand): Sir, while associating myself with this Special Mention, |
would like to add only one line. Sir, it is not only the term loan but for working capital also. In the
absence of working capital loan, the term loan goes sick. Please ensure that people under this

category also get working capital loan. Thank you.

Delay in Completion of the Commonwealth Games Project

ft S/ geTe AREY RE @IRES) : T8I9y, ¥ Sud 91U W GRAR B g ook § 7
AT 3 14 IFLER, 2010 BT B AT HIATICRS I P TR BT BAT ATSA Gl e b AT
H 33 A1 A Al B BT T q91 8, b A TP WA AT I TP IR 81 8¢ & A=
RS BT BRI T e I 98 WY °d 81 81 BRI R BT RATT 6 TRererd A v 50
aicreTd e 2, i1 984 81 e &1 fIwy 81 999 9 9901 819 % SRl o9 frfor st A gt veifrat
ST # BT PR B ¢ fai 12 Jors Bl fawell A1 &1 Iol @81 31R 13 TS B SR ST WA
R R 4 GECHT T SHHT ISTER 2

7RI, U 2t 3 7 ga RIS BIaR Hrdel Wal @l TR H gY e 9 9% sMd
T IR fpT 81 TITRAT & fIT TRBR =1 AT BWIR BRIS BT &6 IoIC Pl TTHY IS BOIR PRIS
TIY R 331 21 9 1 HH T B & 918 Y MR <91 1 URTSST 9§ I 59 Agcardhial Wl Warer
PI Eeh A R foran T2 § WRPR A AN BT 6 W Ao B RT3 ferg a1 ga,
9% forg o o ReR 22 3 g8 off |7 avan § 5 <o &0t ofireT 9g & forg svfaeaeer @elt
B AAIRET H 3R ST TS Y, I HE HIE HH I TS T, A1 S g1 fHA1 S

YE HHTIS I HRT b A-TH I FST 3T 81 IR 99 F $D! (ART 9 J&] 8, SAD
qrae(E W I8 39 FgiRT e B U J 3] B1o! UIo 81 I8 Wl & B &I T B RIreran &l
Sertan 81 599 <l ke 9 T2 71 g1 €, s T We ol gofe a9 fham T o, 39! |1-a1
IR ST T 1 I IR U TR HRIS H AT TR RIS 0 UG TS 8 9T PR ST
R BRI AT AT RN ? S RART Tt W& 8, I 1 Wb TR M © 6 g9 e g% AT
PR afedr S HR I8 &, Y IR-IR GHST JAT SIH-91e S &1 81 I8! 81 S| Srdraas!
IR BT SQ FAT 3HS BIEAT BTN BT AT TG BT AT, (B TAT BT B dTall DI &S 17
Rk

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11.00 a.m. on Thursday, the 16th
July, 2009.

The House then adjourned at nineteen minutes past seven of the clock,

till eleven of the clock on Thursday, the 16th July, 2009.
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